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LOK SABHA

Monday December 11, 1972/Agra
hayoma 20, .804 (Saka)

#The Lok Sabha met at Eleven of the
Clock
[MR. SreaxEr in the Chair)
'ORAL ANSWERS TO QUESTIONS
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SHRI S. M. BANERJEE: I would
like to know from the hon. Minister
whether it is a fact that in the abs-
ence of hospitals or dispensaries in
the rural areas the Government pro-
pose to have mobile dispensaries with
qualified doctors 8o that medical bene-
fits can be had by the village popula-
tion also.

SHRI UMA SHANKAR DIKSHIT:
This is an excellent suggestion, I
have mygelf had this matter examin-
ed, at not a very serious level. It has
not yet gone to the Ministry of
Finance, Planning Commission, ete. It
is an-exeéellent suggestion. But there
are aspects which will require very
careful consideration particularly in
regard to the use of vehicles and their
maintenance, “repairs, ete. -

Proposal to: build New Shipyards

Establishment of Central Design and

Research Centre for Ship Building and
Foreign Collaboration

+

*383. SHRI P. M, MEHTA:
SHRI P. GANGADEB:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government of India
are going to build two new shipyards
and - establish a Central Design and
Research Centre for ship-building;

(b) if so, where the new shipyards
are expected to be located;

(c) whether ship builderg in Britain
and West Germany were interested in
India’s proposals for collaboration
arrangements to build two new chip-
yards; and

(d) if so; the nature and sxtént of
the help these two countries would
give?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE

DECEMBER 11, 1972

Oral Answers 8

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM- MEHTA):
(a) The question of setfing up more
shipyards in the country is under con-
sideration, It is also proposed to set
up a Central Marine Design and Re-
search Organisation.

(b) The location of new shipyards
has yet to be decided.

(c) and (d). Yes, Sir. Possibilities
of collaboration are being explored.

SHRI P. M. MEHTA: I would like
to know from the hon. Minister whe-
ther, taking into consideration the
natural advantages of the sea-coast
of Saurashtra and the facilities of
good harbours of Saurashtra, any
proposal is under consideration fo set
up one Shipyard in Saurashira region
of Gujarat and; if so, the proposed
location of the mew Shipyard and; if
not, the reasons thereof.

SHRI OM MEHTA: The Gujarat
Government has recommended Por-
bunder as the site for the mew Ship-
yard, But I cannot say anything at
this stage because all the proposals
which have been received from vari-
ous State Governments are under
consideration. The decision will be
taken only in the Fifth Plan. Nothing
can be said at this stage.

SHRI P. GANGADEB: I would like
to ask the hon. Minister whether the
Government has made any study of
the designs, technical and managerial
capabilities to build bigger ships in
India and; if so, what are the broad
details thereof,

SHRI OM MEHTA: No comprehen-
sive study has yet been made. But
we are going to set up a Design Cen-
tre for this and already Poland has
agreed to give us some help in. this
direction. The talks are still going
on, After that, we will know where
we stand. At present, we are pur-
chasing the know-how from foreign
countries.

SHRI P. R. SHENOY: I would like
to know from the hon. Minister whe-
ther the possibility of putting up a

o

o

-4

e
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Shipyard in Mysore State will be con-
sidered.

SHRI OM MEHTA: Ag I have al-
ready said, all the proposals which
have been received drom various
States are under consideration. Noth-
ing can be said about them at this
stage. I do mot think any proposal
has been received from Mysore State.
One M.P. has written about it. But
no propesal has beep received from
the Mysore Government,

SHRI JAGANNATH RAO; Iy there
any recommendation received from
the Government of Orissa for the
location of a ship-building wyard
paradeep Port?

SHRI OM MEHTA: Yes, Sir; it has
been received. It will also be consi-
dered along with the other proposals
received from various States.

SHRI R. BALAKRISHNA PILLAI:
May I know from the hon. Minister
by what day we- can expect a ship
from the Cochin Ship Buillding Yard
if the work is going on so slowly as
it is?

SHRI OM MEHTA: The Cochin
Shipyard will start comstruction in
1974 and we can expect that, by 1876,
it will be ready,

Finaacial Aid for the removal of Slums
in Kanpur

*385. SHRI S. M. BANERJEE: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Mayor of Kanpur
recently met him and requested for
finascial aid for the removal of slums
in Kanpur;

(b) if s0, what stepa have been
taken by Government in this regerd;
and

{e) whether any finameial aid has
been- given in 10737

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
PFAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (PROF, D. P. CHATTOPA-
DHYAYA): (a) to (c). Yes, Sir. The
Mayor of Xanpur wanted financial
assistance for slum re-housing scheme
of the Kanpur Municipal Corporation.
As slum re-housing is in the State
Sector of the plan, the Mayor has
been advised to approach the Govern-
ment of Uttar Pradesh for this pur-
pose,

However, the Central Governmant
have senctioned Ha 1469 lakhs as
grant for environmental improvemants
in the slums of Kanpur,

SHRI §. M. BANKRIEE: An hon.
Member of this Houge, Shri Ashoke
Sen, was heading a .one-man Com-
mission to decide the lomg-term and
shari-term plang for slum oclearsmee
in which five cities were involved and
Kanpur was one of them. [ would
like to know what financial assistance
has been given by the Cenire to the
State Government under that acheme
for long-term angd short-term plans for
slum clearance in Kanpur—whether
any assistance has been given or is
likely to be given during the Fomrth
plan.

PROF. D. P. CHATTOPADHYAYA:
As 1 have said already, Rs, 146 lakhs
have been provided for slum im-
provement. Secondly, 1 would like
to draw hon. Member's attention to
the fact that it is through Finance
Ministry that block loans and blosk
grants—Iloans to the extent of 70
cent and grants to the extent of 80
per cent—are provided to the State
Governments for various improve-
ment projects, and it is according to
the identified priorities and require-

has been provided to Xanpur fi
slum clearance and elum imprqye-
ment.
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built under the Industrial Housmg
‘Scheme and loan was given by the
Centre in which nearly 4,000 to 5,000
Central Government employees are
still residing. The hon. Minister,
Shri Uma Shankar Dikshit, promised
. that he would take up the matter with
the State Government and see that
these occupancies are regularised so
that the Central Government em-
ployees are not thrown on the streets.
I would like to know what has hap-
pened to that.

PROF. D. P. CHATTOPADHYAYA:
This gquestion is a different question;
it is regarding Industrial Housing
Scheme, and thjs is not covered by the
original Question put forward by the
hon. Member, TIf he is interested in
a specific answer to this sort of ques-
tion, I can provide him, Sir, but for
that I require notice.

SHRI S. M, BANERJEE: The ques-
tion has been answered as an Un-
starred Question. I wanted some
answer here.

El § awa qqA & e av sfra
#1 famfafa & safa

3HEC Y afmig
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(%) 0 FAg A A qsdl
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'THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
No *Sir, = State Governments were
however approached, advised and per-
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suaded to ban hunting of tiger at
least for five years and fifteen States
having predominant tiger population
agreed to ban this animal from hunt-
ing.

The Wild Life (Protection) Act,
1972 passed recently in September,
1972 which has been agreed to be
adopted by 11 States incorporates in
MWs Schedule No. I and Schedule II
Part IT a number of mammals, amphi-
bians, reptiles and birds which are
banned from hunting.  Other States
are being persuaded to adopt this
Wild Life (Protection) Act, 1972 which
will enable them to render protection
to these species which are protected
or are rare in the country. -

ot FAME AWMT ¢ AT wWIYAT,
# siraar wgar g e fea-fea o=
fF-fea avx qorat a7 wfqaeg s
T 90 FAT AVHIL qFT qOAT Y
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g ? ¥ AT A FEAE 2
sigt a fadarar e wTdr g aar
9% Fa1 sfada aaw A oraear @ A
1 g & fa=Erada adr wrg
T 2 foed gra = awat A
Fedl g% qeT & AIAAT vEA  gO
ST g w1EET agh 97 auAt £
AT FY ST AR 7

Mo o forg : A Fg a1 g f
g9 fgam@mT 72 W AgsE arEw
(TeFo) oFr wa fear 2 fawmd
oeqaq WA 1 HiT a2 H
forez aars wf 2 & AR & g
quAi,  FEq Awiv Lz mfs A
fagre ®ar afsa frar wor &9

‘g quAl AT AFAA TSHATT
derr aaarar =9 auy 73 fao qfwe
&0 wnfgx ® fr ga wfadg & ama
T AT argeT AT A MiEEr FIE
¥ IAFT HEAT AT qaty gl

.
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BT ¥4 AT e (Widea) dee,
1972 Rraere §7a 7 faeza wld
W oy quAl 1 SeEa @E
ol &Y deur @M

ot wamTg wew oA oA A AgiRE
%1 97 & % a7 o ot a@ o &
fad i1 zar IF ar fear v & 7

o W g ¥ utw 04T wrE
T AR
SHRI P. K. DEO: In view of the
alarming depletion of our beautiful
fauna, has any ecological study been
taken up of species like black buck
or rhinoceros or the Gir lion or some

of the rare species like the great
Indian bustard.

PROF, SHER SINGH: The hunting
of the animalg which have been re-
ferred to by the hon. Member is total-
ly banned. The black buck, rhine and
other animals which are very rare—
normally hunting them has been total-
ly banned.

SHRI P. K. DEC: My question has
not been answered. I wanted to
know if any ecolagical study has been
taken up lately.

PROF. SHER SINGH: Of course,
only on the basis of ecologioal studies
the banning has been done,

ot fpfa fst : T wewe R
oz wary wa & B g7 15 vem #
¥ fr fe nodl & g, 7w, Wi
wie Fer wife § st g g o W @
fis 4% ¥ wemar g9 a8 fady g
o st ¥ v Gy oy & fe 9w
T ®TH T § WIC qT IZ T
IR N agaT wd § W IAR
g aqat o A B A F TS
fide¥ & Qar o v &, R g @
¥y ¢aw ¢ ghaw R # TR
g Wk e wHAg A oW o
&

Mo WX fag : w6 TN §7 I
qq NFE Ty oAl F a4 W W AR
Td ¥ 7 Fify qgary § A 1@ 344
a7 JEdt o v 7 ¢ o ar w1
qg FAAN G AT WA § | WAAT
qzeq X A1 15 77391 A fas fer &
Al S99 {ATE 1970 § TEAT WX
AT Y Efew avy § g e wA
fasrfror &1 w7 agt wAT gaT &
3IF ARG § IA AT WA G947 FT
o o7 sfadg @m gar

SHRI INDRAJIT GUPTA: I would
like to know whether the hon. Minis-
ter is aware that despite the existence
of a ban on the killing of rhinos, dur-
ing the course of one year, 1971, it is
publicly admitted that 29 wild rhinos
have been killeq by poachers in
Jaldapara sanctuary and other sanc-
tuarieg in West Bengal and Cooch-
Behar and other places. In connec-
tion with this, I would like to know
also whether it has been brought to
his attention that a number of lead-
mg daily newspapers in Calcutta have
criticised the present Chiet Conser-
vator of Forests for his negligence in
this respect and whether the Chief
Conservator is now being tipped to
become Inspector General of Forests?

MR. SPEAKER: In the interest of
wild life I am allowing these gues-
tions,

PROF. SHER SINGH: West Bengal
is one of the States which ig vigorous-
ly implementing the Wild Life Act..

SHRI INDRAJIT GUPTA: I asked
a specific question whether he Is
aware that 29 rhinos were killed in
Jaldapara; let him say, I do not know
or 1 will enquire,

MR. SPEAKER: We came ty know
also that one rhino was sold for
Rs, 10,000, It is well-known. Every
newspaper published it.

PROF. SHER SINGH: Some news
was published about the killing of
rhinvs. West Bengal is not lagging
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behind in implementation of the Act
Andhra Pradesh and West Bengal are
the two States which have asked us to
issue the notification so that they can
enforce the Act immediately.

SHRI INDRAJIT GUPTA: I asked
a specific question. Let him say, he
will collect information. I don't
want a general sermon about West
Bengal, 1 asked whether there was
killing of 28 rhinos in Jaldapara sanc-
tuary. Let hdm say yes or no.

THE MINISTER OF AGRICUL-

TURE (SHRI F. A, AHMED): So far
as the poaching of these animals is

are the officers who are responsible

SHRI RANABAHADUR SINGH: It
been a matter of common obser-
skins

gsgziégs
§§E§§EE

ot wellew v ; oyat @ ST
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they were white, but now they are
losing their whiteness.

MR, SPEAKER: He wants to know
why they are getting red.

SHRI S. M. BANERJEE: I want to
know whether the reasons have bheen
PROF. MADHU DANDAVATE: Be-
cause of patronage from Government.

weow g ay A fasre #
v fewEet &7

ot qo qRo Wl : § W W
Fr fwre Qe ¢

PROF. SHER SINGH: The white
tiger is white. It is not becoming red,

ot Qo gRo wAWl : gAY A N
e wedr =+ o o &

MR. SPEAKER: They are mixing
with the red.

ft fere Wl quui W gw
¥ ¥ wTv g o gy § o T e
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§ g ¥ ol WA A T A
g i s s ag d
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frm s W &t

We W fog : A% Friver fivur fs
™ & ol ot wew # fed fell ow
Qve v f § Y e & ol fiw oy
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§ wodt gfer T @ e T s
AR e

o g yege ST YRR
¥ s fent o @ T W

IR & e F 0 F aren e §

& war weft ey oY gy %
& AT B qWI-AE O% TR 7

SHR]I F. A. AHMED: All right; that
can be done.

Drought conditions in Gulbarga, Bidar
Bijapur ang Bellary

*388. SHRI JAGANNATH MISHRA:
SHRI DHARMRAO AFZAL-
PURKAR;
Will the Minister of AGRICUL-
TURE be pleased tp state:

(a) whether drought cenditions in
Gulbargsa, Bidar, Bijapur and Bellary
have been reportkd to be grim; and

(b) if so, the steps proposed to alle-
viate the condition of the people?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
{(SHRI ANNASAHEB P, SHINDE):
(a) As the rainfall for kharif as well
as rabi crops has been inadequate, the
State Government has reported the
occurrence of acute drought conditions
in the Districts of Bijapur, Bidar and
Gulbarga and parts of Raichur and
Belgaum Districts.

(b) The State Government has un-
dertaken necessary relief measures
which include opening of employment
opportunities through Reliet and de-
partmental works, arrangements for
gupplies of drinking water and
fodder, and feeding the vulnerable
sections of the people. On the basis
of the recommendations of the Cem-
iral Team which visited the State in
September, 1972, a ceiling of Rs. 7.75
crores was fixed for the purposes of
Central assistance, of which Rs. 850
crores have been released. It has
been decided to depute another Temn
to review the situation in the State.

SHRI JAGANNATH MISHRA: m
Minister accepts that the
grave,

in these places is

says that the State Gevern-
taken the mectssary
That is

J
iE;

tion

i

ments have
meet the situation.

¢

{
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and good. I am thankful to the hon.
Minister for this, but that is one side
of the picture, On the other side,
there are reports published in the
' papers which go to show that there
have been ag many as five starvation
deaths, and there is acute shortage
of water, and there is acute ghortage
of fodder also. I would like to know
from him what he has to say with
regard to all this.

SHRI ANNASAHEB P. SHINDE:
As regards shortage of drinking
water, ag I haVe said in the statement
myself, though I have not used the
word ‘gave’, acute scarcity prevails
in those areas, and naturally, drink-
ing water 1s also presentling some
difficulties I have said that the State
Government are taking necessary
steps to provide drinking water in
those areas mcluding providing drink-
mng water to the very hard-hit areas,
Ag far as starvation deaths are con-
cerned, we have not received any in-
formation from the State Government.
But if the hon. Member would be good
enough to give me some information,
I shall refer it to the State Govern-
ment and ask them tp make the neces-
sary inquiries.

As regards fodder, they are trans-
porting large quantities from the
southern districts of Mysore State to
the affected districts of North Mysore.

SHRI JAGANNATH MISHRA: May

DECEMBER 11, 1872
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SHRI K, MALLANNA: Bidar, Bija-
pur, Gulbarga and Bellaty along with
other districts of Mysore are facing
drought every year. May I know
whether there are any permanent
measureg to fight drought in these
ereas, and if so, what those measures
are, whether it has come to the notice
of the Government that the money
given by the Central Government 1s
not properly used in these areas, and
if so, what action has been taken by
the Central Government?

SHRI ANNASAHEB P. SHINDE:
There is a two-pronged approach.
There are certain short-term aspects
of the problem, because immediately,
some relief hag to be provided to the
hard-pressed people. So, from that
angle, some immediate programmes
ore being worked out by Government
for prowiding 1ehef, giving employ-
ment, and providmg food, drinking
water ete. Ag far as the long-term
aspect 18 concerned, the Central teams
which go to these places have been
emphasising with the State Govern-
ment that while providing employ-
ment they must see that productive
assets for the community are created
so that whatever work is deme pro-
vides permament relief in times to
In addition to that, in the
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eny speciic instances, I am prepared
to take them up with the Mysore
Government.

ot v e ®y T A A
¢ fe o faat & o Tew o &
TR A w9 A #) Gy v 99
¢ § 342 wRT F gg AT f gawr
AT FE T qFHAT W WY Awy °r
I F AT A F WG | W
I O, I, Wi M aw fear g ?
# s wrgar g 5 O @ni & fa
ST w7 vy fRar g ?

SHRI ANNASAHEB P. SHINDE:
As 1 said earlier, theve are sume of
the areas of the ccuntry which are
severely hit bv drought. Naturally
agricutture is the basis of social life
end when 1t is affected its impact is
fell on oths aspects of social life.
Some peop'» may hove migrated; some
migrate with thei. :attle, My infor-
mation 15 that the Mysore Govern-
ment is providing whatever relief is
possible to the affected population.

SHRI K. HANUMANTHAIYA: What
was the amount recommended by the
study team of the Planning Commis-
sion after they went to that area and
what was the amount sanctioned by
the Central Government? “What was
the amount asked for by the Mysore
Government?

SHR] ANNASAHEB Pp. SHINDE:
This information, I gave in the main
part of my reply. The recommenda-
tion wag Rs, 7.75 crores. That recom-
mendation was accepted by the Cen-
tral Government. The Central team’s
recommendations were accepted by
the Government.

ot wrrwr fgrdt wroddt : W oy
etfrm et R Re ¥
forg o wrw Y @ € & qufog qew
wft Y o7 @ § witfe g AW T
weerdt & st oy P € s 9
et ¥ o gt o o Y o e
§? w werwr N avft woat ¥

sfefafony & fedy wfafa & e e

¥ qreha e s sfaey

T e WY W/ WgF AT 9w §

A T FTH T AL Y wrAwEwar

& g g a7 % 7 Sager & fag

TaTa 7 v s fear § Wi Aw-

T # A7 A 9 qwar @

SHR] ANNASAHEB P. SHINDE:
We have come across, only one case
from Gujarat. We are discussing this
with the Gujarat Government and we
have requested both the Maharashtra
and the Gujarat Governments to come
to some amicable.svtt]-ement. We are
also trying to help them,

SHRI S. B. PATIL: Regarding the
famine in Bijapur district, may I know
if five Congress MLAs in Mysore
Assembly representing Bijapur district
have proceeded on an indefinite fast
on account of inaction of the Govern-
ment to take relief steps in Bijapur
district?

SHRI ANNASAHEB P. SHINDE:
I have no information about this.
Merger of Jayanti Shipping Corpora-
tion with Shipping Corporation of

India

+
*389. SHRI PRABODH CHANDRA:
SHRI S. C. BESRA:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to

state:

(a) whether Government have de-
cided to take over the Jayanti Ship-
ping Company and amalgamate it
with the Shipping Corporation of
India; .

(b) if no decision has been taken
so far, what are the reasons for delay
and by When the final decision is like-
1y to be taken; and

(c) the total ssseis and liabilities
of the Company?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAJ
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BAHADUR): (a) The management of
Jayanti Bhipping Compeny was tsken
over by the Government of India and
entrusted to the Shipping Corporation
of India with effect from 10th June
1966, The shares of Jayanti Shipping
Company were acquired and it be-
came a subsidiary of the Shipping
Corporation of India with effect from
17th October 1971. Government have
since decided to gmalgamate the Com-
pany with the Shipping Corporation
of India. '

(b) Does not arise.

(¢) Jayenti Shipping Company's
tonnage consists of 16 ships of a total
GRT of 295 lakhs, .The audit of
accounts of the Company since April
1987 is in progress,

SHR] PRABODH CHANDRA: May
I know from the Government if they
have taken any steps to realise dues
from Mr. Dharam Teja for the money
embezzled by him?

3
3
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SHR1 PRABODH CHANDRA: When
the QGovernment started proceeding
for the realisation of the dues to the
government, during the interval, Shri
Dharam Te)jg and hig wife were allow-
ed to travafer shaves io the tune of
many lakhs of rupees to other persans.

SHRI RAJ BAHADUR: The com-
pany was acguired on the 10th June
1968. On that day the ownership of
various ghareholderg was shown in the
account beoks of the company. There
could not have been any transfer of
shareg of this type after that date.

SHR] 8. R. DAMANI- What is the
percentage of shares of the Jayamti
Shipping Company held by the Ship-
ping Corporation of India and what
18 their paid-up value?

SHRI RAJ BAHADUR: I would not
be able to give their paid-up value.
Except 100 ghares, all the remaiming
are held by the Shipping Corporation.
Even those 100 shares are held by
various bodies in the government.

Mysore Governmaemt’s request for
building Shipyard at Mangalore er
Karwar

-+
*300, SHRI PAMPAN GOWDA:
SHRI C. K. JAFFER
SHARIEF:
Will the Miaister of BSHIFPING

AND TRANSPORT be pileased +to
state:

ed
We Suive, however, received 4 propo-
wal from oue 4f the Slembers of Par-

(b). o such equest has regelv-
from the Gwdrmnt’b?m
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liament for establishment of a Ship-
yard at Karwer, This proposal along
with the propossls received from
other quarters will be examined for
formulation of the Fifth Plan,

SHRI PAMPAN GOWDA: What is
the present ship-building capacity in
the country? Does it meet the re-~
quirements of the country?

SHRI OM MEHTA: The hon. Mem-
ber is correct in saying that it does
not meet the requirements of the
country. At the end of the Fourth
Plan there is a shortage of 3.15 lakhs
GRT in the ship building capacity

SHRI PAMPAN GOWDA: The hon.
Minister stated thal the proposal has
come from & member of Parliament
and not from the State Government.
Will it be treated on par with a request
from the State Government?

SHR1 OM MEHTA: Yes, we shall
examine this proposal along with
other proposals,

Uniformity in standard of education
at University amd Sevondary stage

*391. DR. H, P. SHARMA: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether wide disparities con-
tinue to exist in the standard of edu-
cation at University and Secondary
stages in different States and Univer-
sities; and

(b) if so, the names of the Commi-
malons which have 0 far gome into the
qguestion of bringing about uniformity
standard of education in the coun-
and what steps have so far been
taken in the light of recommendations
of each of these Commissions?

PHE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 5. NURUL HASAN): (a) and
¢h). A statement is laid on the Table
of the House.

Statement

(2) and (b): In a vast country like
India, a umformity of educational
standards should not be interpreted to
mean ‘identity’ of standards. It ghould
rather be taken to imply broed ‘com-
parability’.

Our efforts in this field have there-
fore to be based on two major princi-
ples: (1) we should lay down minimum
standards below which educational
institutiont may not be permitted to
fall (these minima themselves would
be rising from time to time to keep
up with the explosion of knowledge
now taking place in the world): and
(2) al] educational jnstitutions should
be encouraged and assisted to improve
their standards continuously.

The Education Commission made
some important recommendations on
this subject and several important
proposals in this direction were reco-
mmended in the 36th meeting of the
Central Advisory Board of Education
held in New Delhi on 18/18th Septem-
ber, 1972,

The following steps have been or are
proposed to be taken in this regard:

(1) It is proposed to adopt a uni-
form pattern of school and college
classes (10x2x3) for all parts of the
country.

(2) Model curricula are being pre-
pared for gchool classes I-XII. These
will bemade availible to the Siate
Governments for reform of their own
curricula, They are being requested to
ensure that, as far as possible, the
curricula in important core subjects at
least are broadly comparable and that
the standards attained at importamt
terminal points i, e. class X and Class
XII are also broadly comparable.

(3) The University Grants Commis-
sion has appointed several Review
Committees in different disciplines.
They have made recommendations for
upgrading and improving curricula.

{4) The Central Advisory Board of
Education has also recommended a
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programme of establishing model
schools as pace-setting institutions, the
raising of at least 10 per cent of edu-
cational institutions to optimum levels
and the raising of all other institutions
to certain minimum levels,

DR. H. P. SHARMA: Section 4 of
the statement states at page 2 of the
goal of raising at least 10 per cent of
the educational institutions to the
optimum level and raising all other
institutions t{o certain munimum level
Have any norms been laid down to
define the optimum level as well as
the minimum level about which you
speak? What is the factual position
today? What percentage of the insti-
tutions are qualficd for thig optimum
level and what number is gtill below
the minimum level?

PROF. S, NURUL HASAN: The hon.
Member is quite right in saying that
“optimum level” and “minimum level”
are relative terms. We are deeply
conscious of the fact that an over-
whelming majori€y of our institutions
need to be upgraded. But the level
which may be regarded as optimum
or minimum would depend on the al-
locations that are finally made by the
Planning Commission and the Nation-
al Development Council so that the
minimum standard can be maintained.
By optimum level we mean that the
staff is adequate, the basic equipment
is available, there is some possibility
nf diversification at the secondary
schools in those institutions and faci-
lities for co-cutricular activities are

DECEMBER 11, 1972
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DR, H P. SHARMA: Popinting to
the Central Advisory Board of Educa-
tion recommendations, the statement
says: .

“They are being requested to
ensure that, ag far as possible, the
curricula in important core sub-
Jectg at least are broadly compa-
rable . . "

Even in this recommendation I wonder
if the Government is clear because 1t
waters it down by saying they will
Jofine 1t as far as possible and it fur-~
her waters it down by saying that
they are broadly comparable. So, the
doubtg that arise are, in the light of
h> Education Minister's statement in
the Rajya Sabha where he has said
hat since universities are autonomous
bodies, there is not much that the
Government could do directly in spite
of these recommendationd, The doubts
wrise how far the Government ig clear
In getting these recommendations im-
‘>mented.

If the Government is really serious,
my gquestion is: Can jt lay down a
time-bound programme at least for
the institutions which are directly be-
ing administered by the Central Gov-
ernment? To prove your bona fides
at least, you must be clear that these
recommengdations are implemented in
the institutions which are directly
under the Central Government,
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ernments will try to conform to a
nationally accepted policy. But I da
not think it is possible for the Central
Government to pressurise them in a
sphere which is exclusively given hLy
the Constitytion to the State Govern-
ments.

PROF. NARAIN CHAND PARA-
SHAR: May I invite the attention of
the hon. Minister to para 3 of the
statement, second sentence:

) “They have made recommenda-
tiong for upgrading and improving
the curricula,”

This is the U.G.C. May 1 know from
him whether the suggestions have
been accepted or are likely to be ac-
cepted and, if so0, by when?

PROF, S. NURUL HASAN: Some
of the universities have accepted the
suggestions whereas others have not
considered it desirable to accept those
suggestions. In many cases the re-
commendations of the Review Cum-
mittees have already become out-of-
date because they were made about
seven years ago, and, in the mean-
while, academic thinking has under-
gone a change and there has been, as
the House knows, an explosion in
knowledge.

st awary  mrewt . geas o,
forsr & @ W 39T IBE ¥ w=E
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vt ¥ quww fafred §, afew
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Meeting of the Eastern Regional Or-
ganisation for Planning and Housing

*393. SHRI D. D. DESAI' Will the
Minister of WORKS AND HOUSBING
be pleased to state:

(a) whether he attended the me-~
eting of the Eastern Regional Or-
ganisation for Planning and Housing
held at Seoul (South Korea) in the
second week of September, 1872;

(b) if so, what subjects .were dis-
cussed in the meeting and what
adtions|programme he has invited for
implementation; snd

(¢) what suggestions were put
forward by iim In the meeting'end
ml:llﬁw .

v
THE MINISTRY OF HEALTH AND
FAMILY PLANING AND IN THE

HoveG, hbr. Wmﬁﬁ

prcEMBES 11, 1078
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FADHYAYA): (a) The meeting wes
attended by the Minister of State of
Works and Housing; i.e. myself,

‘(b) and (c). A statement showing
the subjects discussed in the meeting
and the points made out by him in
his speech is laid on the Table of the
House,

STATEMENT
subjectg were

(a) The following
discussed: —

(1) Planning in the Seventies
with Special Reference to
Ruzal-Urban Integration
Urban Dedevelopment, and
Economic Development Poli-
cles.

(ii) Rural-Urban Integration for

Economic Development.

(ili) Economic and Spatial Impli-
cations of Urban Re-deve-

lopment.

New Housing Patterns in
the Seventies.

()

(v) Physical aspects of New

Housing Needs.

{vi) New Housing Policies and
Public and Private Invest-
ment for Housing.
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multi-storeyed housing environmen-
tal improvement programme in met-
ropolitan and bigger cities, possibi-
lities of rational check on increase
on private automobilies, movement
of goods and people in the cities
through public transport, better
buses and mass transit vehicles ete.

SHRI D. D, SESAI: During the
meeting did you have under consi-
deration the key elements of cost of
housing, namely, the raw material
labour and the design and if so, could
you tell us what percentage of re-
duction in cost of housing would be
achieved?

PROF, D. P. CHATTOPA-
DHYAYA: The subjects taken up
for discussion before the Conference
were rather general in character, re-
gional in character, pertaining to the
Eastern Region, for planning with
special reference to rural and urban
integration, physical and special im-
plications of planning, rural and
urben communication for economic
development, new housing patterns
in the seventies. These are the
general gquestions which were dis-
cussed and not the specific and re-
ferred to by the hon Member.

SHRI D. D. DESAI: For housing
which is a very important matter,
we require also an infra-structure
and finance. Did you have under
consideration during the conference
the system of flnance with ascrows
associated with banks as it exists in
some countrieg where finance is made
available at 5} per cent against the
bank rate of 74 per cent and even peo-
ple who have money to invest draw
finance at 5% per cent for housing
from the banks. Did you have also
under discussion thig system of finan-
cing housing and for building up an
Infra-structure of communications,
Transport etc. taking into considera-
tion the migratory modern living
system etc?

PROF. D. P. CHATTOPA-
AYA: The question of fnan-
eing ‘housing projects is more a

national question. So, in an inter-

- national conference this sort of ques-

tions pertaining to national finance
are not raised, and it was not raised.

MR. SPEAKER: The question
hour is over now.

—

WRITTEN ANSWERS TO QUES-
TIONS
News Item captioned “OFFICIALS
MAEE HAY IN DROUGHT” appear-
ing in Times of India @ated the 28ih
October, 1972

*38. SHRT S. A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
which appeared in Times of India
dated the 28th October, 1872 caption-
ed “Officials make hay in drought”;
and

(b) if sv, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(1) Yes, Sir.

(b) A report was called for from
the State Government. The State
Government has reported that neces-
sary relief measures have been
taken; that arrangements have been
made for supply of water, foodgrains
through fair price shops and fodder,
and sinking of tube-wells in the
aflected areas; and, that no specific
cases of mnon-supply of drinking
water to workers on relief works
and of workers getting lower wages
than the prescribed rates have come
to the notice of the State Govern-
ment.

Rules for grant of selection grade to
Lecturers of Delhi University

*384, SHRI Y. S. MAHAJAN:
Will . the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether rules for the grant
of Selection Grade to the Lecturers
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?y quﬂb' qntharitiu ﬁ
caused great among su:
teachers a8 N'F come to join Dqﬁli
University elsewhere;

(b) whether these Rules allow the
counting of rary service, part-
time service and service as Assistant
Laecturers towards semiority so &8 to
debar even those outmders who
j0med on regular basis, for the ap-
powntment to these selection grade
posts?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF s NURUL  HASAN)
(a) According to Delh1 Umversity,
1t is not correct to say that the rules
of the Umiversity regarding placement
of the teachers of Colleges 1n the
Selection Grade have caused great
resentment Only one such complawnt
has been received by the Umversity
sp far.

(b) According to these rules, the
followmg categories of teachers 1in
the Colleges are eligible for conside-
ration for placement m the Selection
Grade —

Teachers with a Doctoral degree
or equvalent pubhished work and
at least 5 years’ experience of iea-
ching degree classes, of which three
years should have been in the Delhi
University

OR

Teachers with at least 10 years’

experience of teaching degree clas-

aea, of which five years should have
heen in the Delnl University.

OR
All  thosg hers who  haye
reach of the Lec-
turer’s mﬂ& mm.
m ki .._,.... have been
mlﬂ Sapar o
in 'n Colieghl " the
Grade availablé in
s up by the
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Body of the Collele concerned in the
fallom
(1) Those who have reached the
maximum in the Lecturer's
Grade, namely, Rs 950, will
be given prionty over the
other candidates and they
will be placed in the Selec-
tlon Grade in order of seni-
ority determined on the bams
of their total length of ser-
vice m the University

(u) The remamning posts avail-
able ghall be filled up strictly
on the bamg of semonty tak-
ing mnto account the total
length of service of the tea-
chers concerned in the Uni-
versity

(1u) When two or more teachers
having equal length of service
in the Umiveraity have been
cleared by the respective
Selection Commitiees and
anly one of them can be plac-
ed in the Selectiopn Grade in
view of the number of avail-
able posts the placement m
the Selection Grade be deter-
mined on the basiy of the
date of birth of the incum-
bents concerned, 1e, the per-
son born earlier will be plac-
ed in the Selection Grade.

(iv) In reckoning the seniority of
a teacher in the Delh; Univer-
sity, the service rendered by
him/her as Assistant Iec-
turer or part-time Teacher
would be taken into account,
provided the teacher had no
break in service

Ceniral Assistapos for Zones In States
for Housing Schethes
1387, B8HRI C M SINHA: Will the

llmhhr of WORKS AND HOUSING
be pleased to state;

SIS
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financial assistance from the Central
Government for Housing Schemes;
and

(b) if so, the particulars thereof,
State-wise, and the amount of money
granted by the Central Government
to the State of Onissa «during this
year?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) and (b).
Block Central assistance which 1s be-
ing given to the State Governments
for all State Sector programmes (in-
cluding Housing) during the Fourth
Five Year Plan is not tied to any
specific Zone in the States.

Financial assistance is granted to
the State Governments under the cen-
tral sector schemes specifically for
provision of house-sites to landless
workers in rural areas and under ihe
Subsidised Housing Scheme for Plan-
tation Workers. In those Schemes
alsp no particular zones in the States
have been prescribed for grant of
financial assistance. During the cur-
rent financial year so far, Rs 840
lakhs have been sanctioned to the
Government of Orissa under the first
Scheme. There are no plantations in
Orissa.
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Selection of Staff for National Health
Scheme for Rural Areas

*394. SHRI RAJDEO SINGH: Will
the Mmister of , HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether the National Health
Scheme for Rural areas evolved re-
cently has been accepted by the State
Governments;

(b) if so, the categories of staff

selected for the purpose of training
under the scheme; and

(c) the justification for the same?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) to (c). A
draft Health Scheme for Rural Areas
prepared by the Health Ministry and
the comments received from some of
the State Governments thereon were
discussed at a meeting with the State
Health Ministers on the 2nd Novem-
ber, 1972. It was decided that the
Scheme should be reformulated tak-
ing into account the different needs
of and conditions obtaining ih the
States and on the basis of the views
expressed by the State Governinents.
Under the revised Scheme, the State
Governments will have the choice to
decide whether to employ doctors of
M.B.B.S/Indigenous Syatem. of -
cine/Practitioniers of Intemted
tems of Medicine/Para tédical per-
sonnel to sult local Cconditichs and
depending on the availability of dif-
ferent categories of personmel.
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Opening of Export House by Central
- Warehousing Corporation in Public
- Sector

*395. SHRI RAM PRAKASH: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether the Central Warehous-
ing Corporation propose to open an
‘Export House’ in the public sector;
and

(b) if so, the need for such a

House?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The Central Warehousing Corpo-
ration has a proposal for starting a
warehouse at Bombay for storage of
commodities meant mainly for ex-
ports.

(b) According to the Central ware-
housing Corporation, there is a cons-
tant demand, both from the public
sector undertakings and from others,
for warehousing facilities at Bombay
for storage of commodities which are
exported or imported through the

port.

Revision of Pay Scales of Staff of
Delhi Polytechnics, Technical Schools
ang Delhi College of Engineering

*396. SHRI M. M. JOSEPH:
) SHRI VARKEY GEORGE:

. Will the Minister of EDUCATION
AND SOCIAL: WELFARE be pleased,
to state:

(a) the main proposals under con-
sideration of Government regarding
the revision of pay scales of the staff
of the Delhi Polytechnics, Technical
Schools and Delhi CoMege of Engi-
neering; .

(b) whether the Demonstrators/

Drawing Instructors/Survey Instruc-.
tors scales being revised are equiva=.

lent to that of P.G.T. of Delhi Schools,

while previously they were having the .

scale equivalent to 'I‘.G,T.‘ scales;
and

.~
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(c) what is the proposed scale of

revision for them?

THE MINISTER OF EDUCATION,
SOCIAL: WELFARE AND CULTURE
(PROF. S. NURUL - HASAN):

(a): Polytechnics and  Technical
Higher Secondary Schools

As a sequel to the revision of the
scales of pay of teacherg in Higher
Secondary Schools in DRelhi with
effect from 27th May, 1970, the pay
scales of certain categories of tea-
chers in the Technical Higher Sec-
ondary Schools and Polytechnics were
revised with effect from the same
date and is given in the Statement laid
on the Table of the House, :[Placed:
in Library. See No. LT-3973|72].
Similarly, . due to the revision of the
pay scale of Librarians in the Higher
Secondary Schoolg in Delhi, the pay
scale of Librarians in Technical
Higher Secondary Schools and Poly-
technics were also revised with effect
from the same date.

2, On 26th November, 1971, the pay
scales of teachers in Higher Secon-
dary Sechools in Delhi were ' further
revised. The Delhi "Administration,
therefore, forwarded in September,
1972, to the Government a proposal
for further revision of the pay scales
of the different categories of posts in
Polytechnics and Technical - Higher
Secondary Schools which had_ already
been revised earlier. In addition, the
Administration suggested the revision
of pay scales of the following cate-
gories of staff:

(i) Principals, Head of the De-
partments and Lecturers of
Polytechnices.

(ii) Workshop and Laboratory
Attendants (Polytechnics and
Technical Schools). -

(Engineering) /
Teachers

(iii) Instructors
Senior Drawing
(quytechnics}. _ :

(iv) Technical  Assistants/Store

" Keepers.



41 Written Answers AGRAHAYANA 20, 1884 (SAKA) Written Awen.;,z‘

(v) Assistant Librarians,

(vi) Senior Physical Training Ins-
tructors,

8, The question of further revision
‘of the pay scaleg of all categories of
staff listed in the Annexure excepting
that of Lecturers in mnon-engineering
subjects in Polytechnics is under con-
sideration.

4. As for the revision of the Pay
scales of Principles, Heads of the
Departments and Lecturers in Poly-
technies who consutute gazetted class,
the Gazetted Staff Association has
already submilted a memorandum te
the Third Pay Commission.

5. The question of revision of the
pay scales of other categories men-
tioned in para 2 is also under consi-
deration.

Delhi College of Engineering

The Delhi Administration sent in
March, 1870, a proposal for the revi-
sion of the pay scales of the following
categories of staff:

(i) Principles.

(ii) Professors,

(iii) Assistant  Professors/Work-
shop Superintendent.

(iv) Lecturers/Assistant Workshop
Superintendent. .

(v) Director of Physical Training.

The Central Government agreed in
1872 that the pay scales of Assistant
Professors and Lecturers should be the
same as those sanctioned by the U.G.
C. for the constituent colleges of
Delhi University. The Central Gov-
ernment also agreed that all posts of
Asgsociate Professors should be up-
graded to those of Lecturers, The
question of revision of the pay scales
of Workshop Superintendent, Assis-
tant Workshop Superintendent, Libra-
riap and Director of Physical Train-
ing is under consideration. As for
the revision of the pay scales of Prin-
gipal' and Professors, the Gazetted

Staff Association has submitited a
memorandum to the Third FPay Com-
misaion.

2. In October 1971, the Delhi Ad-
ministration made proposals for the
revision of the following categories of
staff:

(i) Senior  Scientific Assistant/
Senior Technical Assistant.

(ii) Foreman,
(iii) Draughtsman.
(iv) Mechanics “A", §B" & “C",
These proposals are under conside-
ration,

Women's Polytechnic

The teaching staff’ of the Women's
Polytechnic represented in May/June,
1972 that their pay scales should be
revised and brought on par with the
pay scales for the equivalent posts in
Boys’ Polytechnics. The representa-
tion is under consideration.

(b) and (c¢). No, Sir. The pay scale
of Demeonstrators/Drawing Instruc-~
tors/Survey Instructors in Polytech-
nics before was Rs, 210—10—290—15—
320—E.B.—15—380, The pay scale of
Trained Graduate Teachers in Sec-
ondary Schools before the first revi-
sion was Rs. 1756—8—215—E.B.—10—
275—E.B.—15—380, The present re-
vised scale of Post Graduate Teachers
is Rs, 350—25—400—30—700. No deci-
sion has yet been made regarding the
further revision of the pay scale of
Demonstrators/Drawing  Instructors/
Survey Instructors.

Service Rules for Employees of Nehru
Memorial Museum and Library

*397. SHRI M. KATHAMUTHU:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether any service rules have

been framed for the employees of
Nehru Memorial Museum and Library,

New Delhi; and
(b) it so, the broad outlines there-

of?
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" THE | Y MINTSYER m m

MINISTR EDUCATION -

- SOCIAL WELFARE AND IN m
DEPARTMENT OF CULTURE (SHRI
D, P..YADAV): (a) ang (b). Within
the framewark of its autonomous
functioning as a registered Society,
the employees of the Nehru Memorial
Museum -and Library are presently
governed by the rules applicable to
Central Government employees.

Mobile Sofl* Testing Laboratories in

*398. SHRIMATI BHARGAVI
THANKAPPAN; Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of Mobile Soil
Testing Laboratories fumctioning at

present in the State of Kerala, Dis-
trict-wise;

(b) whether the State Government
of Kerala have approached the Cen-
iral Government to approve more
Mobijle Soil Testing Laboratories in
the State; and

" (c) if so, the reaction of Govern-
ment thereon?

-

THE. MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Two Mobile Soil Testing Labora-
tories are functioning in the State,
‘one givén by ‘the Minlstry of Agricul-
turé #hd the othér is with  PACT.
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Nirodh has been increasing year after
year, riging fromy 15.74 million pieces
in 1968-68, when the Nirodh Com-
mericial Scheme was launched, to
66.55 million pieces during 1971-72.
However, during the six-month period
January——June, 1872, the sale of
Nirodh decreased to 2985 million
picces as compared to 30.58 million
pieces during the corresponding period
of 1971,

Farms under construction in Kerla
under State Farms Development
Corporation

3725. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be
pleased to state:

{a) the total number of State farms
under construction in Kerala under
the State Farms Development Corpo-
ration; and

(b) the number of additional farms
to be set up in that State during the
remaining period of Fourth Plan and
during the Fifth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) There is only one farm at Aralam
in Carmmanore District of Kerala,

(b) None in the near future.

Distribution of sites to siteless persons
in the States

8726. SHRT S, M. SIDDAYYA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) how many sites have been dis-
tributed to siteless persons in each of
the Stateg and Umion Territories upto
itth October, 1972;

. (b) how many sites have been form-
2d in Government land and how many

acres have been acquired to form sites
in each State and Union Territory;

(c) whether the proposal is to have
mixed colonies or separate colonies

for different castes and communities:
and

(d) the total amount sanctioned by
the Central Government for acquiring
the land and forming the layouts to
each State and Union Tarritory upto
the 15th October, 19727

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTOPADH-
YAYA): (a) and (b). Under the
Scheme for provision of house-sites
to landless workerg in rural areas,
projects have so far been sanctioned
for provision of 2,17,611 house-sites in
the States of Bihar (1726), Gujarat
(40,110), Kerala (96,000), Maharashtra
(4,641), Mysore (22,465), Orissa
(3,349), Tamil Nadu (33,692) and
Uttar Pradesh (15,628). The Govern-
ment of Kerala have reporteq that
they have incurred an expenditure of
about Rs, 111.41 lakhs to purchase
about 3,239 acres of land for develop-
ment of house-sites under the Scheme.
The Government of Uttar Pradesh
have intimated that they have allotted
house-gites to 3561 persons. Govern-
ments of Orissg and Tamil Nadu have
not yet undertaken the execution of
the approved projects. Information
about the progress made by other
State Governments viz. Bihar, Gujarat,
Maharashtrg and Mysore in the exe-
cution of the approved projects has
not been received as yet.

(c) As envisaged under the Scheme,
house-gites are allotable to all land-
less and houge-siteless workers with-
out any caste and communal conside-
ration.

(@) A statement giving the requi-
site information is attached.
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Seatamant

Statement showing amounts sanctioned co State Governunents under the Scheme for grovirion
of House sitas Lo landless workers in rural areas.

(Rs. in lakhs) -

Seral Name of State Approved Central
No. cost financial
-
I B{lnr 4 30 110
2 Gujarat 75 73 1893
3 Kerala . . . . : . 67776 136 96
4 Mahrashtra - . . . 6 96 I 74
5 Mysore’ o+ 3621 9 o5
6 Qrissa 8 40 2 10
b Tamil Nadu 75 51 18:88
8. Uttar Pradesh 25 41 6 35
ToTaL . 910°37 19511

Rs. 273 92 lakhs

sAmounts sanctioned for 1972-73

Amount to be made available during 1973-74 and

1974~75

TOTAL

Rs. 403-84 lakhs
Rs. 67776 lakhs.

Visit of Heaith and Housing Ministers
to Foreign Countries

3727, SHR] S, M, SIDDAYYA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

¢a) whether any Central or State
holding the portfoliog of

foreign countries to study the prob-
lems concerning their subjects since
1870-71 upto 1st November, 1872;

(b) if s0, the names of the Ministers
and the countries they visited and the
foreign exchange panctioned to them;

(¢) whethtr the information or lite-
ratury on sbbject of their gtudy could
not be had- from ur Missisus in those
countrieq} and

(d) whether any Ministers of State
Qévernments huve nvt been permitted
40 §o gbroall on the grouny that the

information or lterature on the sub-
ject could be had from our Missions
abrogd; and if so, the reasons therefor?

THE ‘MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTO-
PADHYAYA); (a) Yes.

(b) A statement is laid on the Table
of the House. [Placed sn Library. See
No. LT-30874/72].

{¢) Proposals for visits are consi
dered having regurd to the needs
circumstances of each case.

{d) Yea. The proposal of the Min.

g



49 Written Answers AGRAHAYANA 20, 1804 (SAKA) Written Answers g0

‘the fact that adequate material on the
subject could he obtained without pay-
‘.ll'l‘ sich a visit,

Social boycett of Harljans in a Village
. of Somepat

3728. SHRI AMBESH: Will the Min-
ister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to Lok
Sabha Starred Question No. 311 dated
the 24th November, 1970 regarding
social boycott of Harijans in a village
of Sonepat ang state:

(a) whether the information requir-
ed in the above question has since
been collected;

(b) if so, the details thereof; and
(c) if not, the reasong for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) to (c). Informa-
tion has already been furnished to the
House as per statement laid on the
Table of the House. [Placed in Li-
brary. See No. LT-3975|72].
Registration of plots in Greater
Kailash 1

3729, SHRI K, SURYANARAYANA:
Will the Minister of WORKS WAND
HOUSING be pleased to refer to the
reply given to Unstarred Question No,
1739 dated the 3rd April, 1972 regard-
ing the registration of plots in Greater
Kailash IT, New Delhi (other than
‘E' Block) and state:

(a) whether he is aware that the
coloniserg are refusing to mark the
plots and are using dilatory tactics to
prevent the plot-holders from getting
possession of the plots purchased by
them ang thus stalling'the registration
of such plots; and

(b) it so, the action which Govern-
ment propose to take against the
colonisery and lay a deadline by which
they ghould complete the marking of
plots and handing them over to the

plot-holders who have already paid
for the plots?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTO-
PADHYAYA); (a) No, Sir.

{(b) Does not nrise .
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Establishment of Agro-Industries to
relieve pressure on Land

3734 SHRI MARTAND SINGH OF
REWA Will the Mimuster of AGRI-
CULTURE be pleased to state

(a) the number of Agro-industries
established during the last two years
keeping in view the incieased pressure
on land State-wise, and

(b) the main points of future plan
Government have chalked out in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEBR P SHINDE) () and
(b} The term ‘Agro-Industries’ covers
a wide range of industries based on
agricultural and food produce such as
rice mlhng, ol mlling, handlooms,
fruit processing, agricultural machu~
nery, mnsecticides, dairy, poultry, fish-
eries, textiles etc The development
of Apro-Industrieg 1s mainly the res-
ponsibility of State Governments In
view of this very wide defimtion and
in view of the fact that the State
Governments are maimly regponsible
for development of these industries,
the information atked for in the
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Question wbuld be available only with
the State Governments, It may, how-
ever, be pointed out that the develop-
ment of these industries has been ac-
corded priority in the Fourth Plan
and many of the industries are report-
ed to have registered a good progress
during the recent years.

For development of agro-industries,
Agro-Industries  Corporations have
also been gset up in the seventeen
major States. The objectives of these
Corporations ‘inter alia’ include pro-
motion and execution of industries
having a bearing on production, pre-
servation and supply of food, distribu-
tion of inputs for agriculture and pro-

56

vision of techmical guidance to far-
mery and persons concerned with agro-
industries with a view to enable efli-
cient conduct of their enterprise.

Studies are also being conducted by
two working Groups set up by Gov-
ernment for modernisation of a few
immportant agro-based industries and
to select a few agro-indusiries for
their development on a wound basis.
Maize Milling and manufacture of
mango-powder, nylon fish-net making,
guargum etc. are likely to be taken
up shortly. Besides distribution of
tractors, farm machinery, fertilizer and
insecticides, Agro-Industries Corpora-
tions have undertaken manufacturing
programmes shown against each:

(a) Andhra Pradesh Fruit  Vegetable processing,
(b) Gujarat - Fruit Vegctable processing. setting up of cold storages,
manufacture of rice bran oul, cattle feed, Lindana and
granulation of pecticides, processing and marketing
of fish,
(¢) Haryana Assembly of tractors and manufacture of poultry feed.

{d) Himachal Pradesh

Establishment of cold storages.

(¢) Jammu Kashmur
(f) Kerala +  Manufacture of Kubota power tillers and matching
implements.
() Mahrashtra - Granulation of forts] zet, manufacture of superphosphate
cattle and 'eed and processing and canning of
fruits and vegetables.
(h) Madhya Pradesh Mastufacture of agricultural implements.
() Mysore . Manufacture of agricultural impluments.
() Rejssthan + .+ Manufacture of agricultural implements and tractor
(%) Tamil Nadu « Granulation of pesticides and insecticides.
:tar Pradesh »  Assembly ofteasiors mmn&ﬂm of agriculture] imp-
® itar § mmismulm; fruits snd vegerables, seting
up of cold storages and distribation of fertil sexs.

m,mcmmg' g e

wwmlhiﬁ Wtew

and i o

v b
ta] M iy



57 Oral Answers AGRAHAYANA 20, 1884 (SAKA) Oral Answers 48

Btep to provide Employment to
Agricultural Labour

3786. SHRI MARTAND SINGH OF
REWA: Will the Minister of AGRI-
CULTURE be pleased to state the
measures taken by Government for
the regular employmentg of agricul-
tural labour?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): The prob-
lem of providing employment to Agri-
cultural Labour hag been engaging the
attention of the Government. Various
schemes have been launched during
the 4th Plan period, as well as special
schemes outside the Plan in the Cen-
tral Scetor like Crash Schemes for
Rura] Employment, Drought Prone
Programme, SFDA,MFAL Agencies.
These schemes would provide Area
employment to the rural population
and also create assets of g durable
nature.

The Crash Scheme for Rural Em-
ployment was introduced on 1st April,
.971, Its estimated cost is Rs. 50
croreg per annum to be borne entire-
ly by Central Government. Though
originally outside the Plan, from 1972-
73 it has been included in the 4th
Plan. During 1971-72 and 1972-73 till
date, the expenditure incurred and
employment generated was Rs, 31.28
crores, Rs. 17.21 crores and 814 lakhs
mandays and 478 mandays, respec-
tively.

Under the Drought Prone Area Pro-
gramme started in 1970-71 ag a non-
Plan Central sector scheme, with an

of Rs, 100 crores over the 4
year period 1870-71—1973-74, 54 select-
ed districts were to be covered by pro-
ductive labour intensive works. From
the current financial year 1972-78, the
programme has been included in the
Central Sector Plan schemes with an
atfisy pf Ra 70 crores. According to
aysllsble information, employment
Ssnergted was approximately 127.51
lakhy mandays during 1970-71 and
342.32 lakhy mindays during 1071-72.

In addition, during the remaining
period of the 4th Plan, approximately
2 lakh agricultural labourers would
benefit through wage employment in
the MFAL areas, even though there
is no provision of regular employment
of agricultural labour in the SFDA/
MFAL Schemes. New strategy of
agriculture including multiple crop-
ping and intensive methods of agri-
culture also create additional employ-
ment,

Making Moral Education Compulsory
in Educational Institutions

3736. SHRI MARTAND SINGH OF
REWA: Will the Migister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
make moral education compulsory in
all the educational institutions in the
country for the welfare and building
of national character of our children:
and

(b) if not, the rcasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) and (b). The Gov-
ernment 1s of the view that the build-
ing up of the character of students
should be one of the major aims of
education and the cultivation of moral
and social values by pupils should be
encouraged through all ¢ and
exira curricular activities, e edu-
cational system must produce young
men and women of character and abi-
lity commitied to national gervice and
development. With this end in view,
Government are proposing, in comsul-
tation with the States and the Union
Territories the reorganisation of cur-
ricular and extra curricular program-
meg of educational institutions,

Students denied Medical Edutation
Facllities

3737. SHRI MARTAND SINGH OF
REWA: Will the Minister of HEALTH
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AND FAMILY PLANNING be, ploas-
Oﬁtﬂst‘“t .

(a) whether a number - ot lt'udmts.
have been denied medical education’

facilities this year in spite of dearth
of doctors and the existerice of a
number of health centres without
‘doctors in several States; and

(b) if so, the number of such stu-

dents, State-wise, and the reasons
thereof?

THE MIHISTER OF STATE IN THE
MINISTRY OF 1IEALTH AND FAMI-
LY PLANNING AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(PROF. D. P. CHATTOPADHYAYA:
(a) and (b). Information is being col-
lected from the various State Govern-
ments and will be iaid on the Table
-of the House in guc course.

Upgrading of School in Khatiar
District Kangra

3738. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of EDU-
‘CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether mostly people from
Pong Dam area have been resettled
in village Khatiar of Kangra District
in Himachal Pradesh;

(b) whether there is only one
school in Khatiar that too a Gram
__?nnhayat High School; -

(¢) in view of the fact that Ptm:
Dam is being constructed by the Cen-

tral Government for the benefit of

Punjab, Haryana and Rajasthan be-
-gides mmiiﬁ Pradesh, whether Gov-
emmmt prcpose ‘to take early steps
‘to ‘open or upgude mﬂ taka

] S
f . :

over the
e fof the chikiren o e ot ]
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ment of Faps .gl mt, reasons
theraoﬂ

THB B!:PVH’ mmm IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) According to in-
formation received from the State
Government no oustees of Pong Dam
area have been resettled in Ehatiar
of Kangra District.

(b) The Gram Panchayat is running
high school classes 1.e, %th and 10th
classes, There was a separate Gov-
ernment Middle School, Khatiar,
which has been upgraded to High
School recently.

- {e) to (e). Do not arise in view of
reply to (a) and (b).

Execution of Khatiar-8eholi drinking
water supply scheme near Pong Dam
in Himachal Pradesh

3738. SHRI NARENDRA SINGH:
Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: '

-(a) whether” any aid for execution
of Khatlar-Seholi’drinking water sup-
ply scheme near Pong DPam in Hima-
chal Pradesh has been received from
UNICEF ‘and if so, the amount u! ald

_received upto. 1972-T8;

(b) whethe;- th. aid received Xrnm

igedd;
{c} what mlull hu dme :

_mmmm M-mﬂ when

m-ehmkwto s completed?
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Government and will be laid on the
Table of the Sabha,

Confiscation of iIndian Tanker
‘Barauni’ at Trieste North Italy for
Causing pollution

3740. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether an Indian Tanker
‘Barauni’ had beea confilscated at
Trieste in North Italy;

(b) if so, the broad outlines there-
of and if not, the nature of action
taken against the ship for causing
pollution; and

(e) the total amount paid to the
Port authorities as penalty and the
steps taken to prevent such incidents
in future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) to (¢). The tanker
‘Barauni’ which was on voyage from
Persian Gulf to France, wag seized by
Trieste Port Authority on the 15th
November 1972, while discharging
cargo on the alleged charge of pollu=
ting the sea water by some quantity
of oil which had leaked from the
vessel into the water., The Italian
Court, which conducted an ‘enquiry
into the matter, fixed a cautional de-
posit of five million Italian Lire
(Rupees sixty thousand approximate-
ly). The amount was promptly depo-
sited by the agents of the Shipping
company and the vessel wag there-
after allowed to sail. The Court fur-
ther ordered washing and cleaning by
chemicals of the beaches and coast
poliuted by oil. This was arranged
by the Shi;:fl agents under the super-

vision ot P.&I. Club which had

The exact expendi-
vad the cleaning opera-
being -urhlned. All the ex-
arldn; out of the pollution
be borne by the Insurence

?J?F"E

E

Mmmmﬂngummof
such incidents, Masters and Chief

Engineers of Indian vessels are ad-
vised from time to time about the

:itﬂps to be taken to prevent oil pollu.
on.

Per Capita availability of Milk In
Kerala and Central aid therefor

3741, SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be
pleased fo state:

(a) whether per capifa availability
of milk in Kerala is 55 gm. per
day as against 112 gm. per day at all
India level and an average nutritional
requirement of 210 gm. a day; and

(b) if s0, the measures Government
propose to help the Government of
Kerala to increase the milk produc-
tion in that State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The per
capita availability of milk in Kerala
is much below the All India average
of 112 gms. per day whereas the ave-
rage nutritional requirement is 210
grams per day. On the basis of the
objective Survey conducted by I.C.
AR. in Kerala in 1964-85, the per
capita availability of milk in 1966 was
estimated to be of the order of 35 gms.
only.

(b) Since 1960-70 Central assistance
to the States for the Fourth Plan
Schemes is not given programmewise
or gsector-wise. It is now channelised
in block as loans and grants. The
discretion for allocation ®f #unds to
individual State Plan Schemes rests
with the State Government concern-
ed. An Indo-Swiss Project for cattle
breeding and fodder development was
initiated in Kerala in 1963-64 for in-
creasing milk production as rapidly
as posgible. The results of this pro-
ject have created great impact in the
area of operation. The programme
of cross-breeding with exotic germ
plasm is, therefore, being intensified
and extended to other areas of the
State with frozen semen of Brown
Swiss breed produced by the Indo-
Swiss Project, In addition «<he total
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number of 15 bulls and 48 heifers of
Jersey breed were allotted to Kerala
out of the stock imported in the 3
years 1969-72 for supporting the pro-
gramme of cross-breeding in the field.
A Centrally - Sponsored Rinderpest
Eradication Programme is also being

implemented in Kerala for protecting

the cattle frex__n this disease.
Suggestion by Cochin T
training in ship puilding
3742. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to sta’ce

(a) whether the Cochin University
has suggested to start a course to train
persons in ship building with  the

assistance of the Cochin Shipyard Pro- _

ject; and

(b) if so, the broad outlines thereof
and - Government’'s reaction thereto?

THE MINISTER GF STATE IN -

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
SHIPPING AND
TRANSPORT (SHRI OM MZE_HTA):
(a) and (b). A letter has recently been
- received from Vice-Chancellor, Cochin
Umverszty regardmg resolutmn ‘pass-
‘ed by the ‘Senate of the '“University
recommending the introduction of
courses connected with Ship design,
Ship draftsmanship, Ship
ture, and so on, and exploring possi-
bilities of collaboration with the
Cochin Shipyard in the matter of
training. - This is being referred to
‘the Cochin Shipyard Limited.

Allotment of Accomodation to
- Employees of Lady Hardinge Medical
““College and Hospital, New Delhi

3743. SHRI ISHWAR CHAUDHRY:
‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No. 78 on the 31st July, 1972
regarding the construction of quarters
for the Hospital employees of Delhi
and state:

(a) whether the quarters to the
employees of Lady Hardinge Medical

DECEMBER 11,

University for

-~ Medical College and Hospital,
- Delhi.

architec- .

* gramme, when implemented,

the .

~to allot 16 type III quarters

- Children’s
- basis- till alternative ‘accommodation is
-secured for'thig-institution. These 16
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College and Hospital have been given;
and '

(_b) :lf not, the reasons therefor?

THE MINISTER CF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND IN ’I‘HE MINIS-
TRY OF WORKS AND'' HOUSING
(PROF. D. P. CHATTOPADHYAYA):

" (a) and (b), The Government is al-

ready seized of the problem of pro-
viding residential accommodation to
the employees of the Lady Hardinge
New
In the slaster Plan for Delhi
about 20 acres of land on the Baird
Road has been earmarked for the ex-
pansion of the Lady Hardmge Medmai

College

This land is required primarily for
staff guarters in the main campus for
providing space for expansion of the
College and also for reducing the
built-up area which according to the
New Delhi -Municipal Committee ‘far
exceeds the permissible limits and has
been objected to,  This land is-at pre-

sent’ under occupation of C.P.W.D. and
‘Posts- and Telegraphs Department.

_As soon as the Land becomes avail-
able, it is proposed to construct 448
type I quarters meant for Class IV
staff, 128 type II. and 128 . type III
quarters for Class III staff. This pro-
would
give 100 per cent satisfaction to the
Class IV and 44 per cent satisfaction
to Class III staff 1nc1ud1ng married

. nUI‘SES

Recently Government have decided
in the
D.I.Z. area to the employees of the

" Lady Hardinge Medical College and

Hospital  "and ~'Kalavati® Sarvan

Hospital ¢n’'a temporary

quarters are soon being handed over
to the institution for allotment among
the employees.
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Category of Btafl in Lady Hardinge
Medical Celloge and Hospital, New
Delhi

9744, SHR] ONKAR LAL BERWA:
Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the grades of pay as
recommended by the Second Pay
Commission In respect of Technicians,
Artists, Store-keeperg and Dietician
in Goveroment Hospitals have been
made applicable to category of staff
of the Lady Hardinge Medical College
and Hospital, New Delhi, and have
been given to them; and

(b) 1f not, the reasons therefor?

THE MINISTER ‘OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF, D, P. CHATTOPA-
DHYAYA): (a) and (b). Store-keeper
and Dietician in the Lady Hardinge
Medical College and Hospital are al-
ready drawing the scale of pay recom-
mended by the Seeond Pay Commis-
sion for like posts in institutions of
similar nature. So far ss the Techm-
cians and Artists are concerned, the
Second Pay Commission did not re-
commend any uniform scales wof pay
and their scales vary from institution
to institution. The question of giv-
ing the Technicians and Artistg the
scales of pay given to the Technicians
of the Willingdon snd Safdarjang
Hospitals and Artists of the Maulana
Azad Medical College, is under consi-
deration.

* Filing up of Posts in the Lady Hard-
tnge Medical Oollege and Hospital,
New Delhi

8745. BHRI ONKAR LAL BERWA:

Will the Minister of HEALTH AND

. FAMILY, PLANNING be pleased to
wiate:

“(a} whether senior posts, such as

‘Sdmiuistrative Ofcer; Store OfMcers

+aall'Clagy' TII Senior posts are not fill-

ed sirigtly on the basis of seniawity
in the Lady Hardinge Medical College
and Hospital, New Delhi; and

(b) if g0, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(PROF D. P. CHATTOPADHYAYA):
(a) and (b), The post of Administra-
tive Officer in the Lady Hardinge
Medical College and Hespital carrying
the scale of pay of Rs, 620—800
15 normally filled by * deputation
of an officer of the Cenfral Sec-
retariat Service in the grade of
Section Officers. At present there is
no officer of the institution with neces-
sary experience who van be conkider-
ed for this post. For the post of
Stores Officer in the Lady Hardinge
Medical College and Hespital carrying
the scale of Rs. 3251547520375
also there is at present no suitable
person in this institution who can be
considered.

All Class III :cnior posts in the
Ministerial grade are fllled by promo-
tion only. On the technical side, how-
ever, direct recruitment is made in
the grade of Laboratory Assistant
(Rs. 110—200). Even in this grede, 50
per cent of the vacancies are filled by
Laboratory Assistants who are Matri-
culates and who have put in three
years of service. The next higher
grade of Techniclan (Rs. 150240} is
filled by promotior; ficm the grade of
Laboratory Assisiants, The post of
Technical Assistan: {(Rs 210—425) s
filled by direct recruitmemt according
to the recruitment rules. ,The em-
ployees of the Inscitution are, how-
ever, also constderation fot this post.
the condition of age. ®imit being
relaxed. .

Benefits {0 Clasg Il and IV Employees
of the Lady Hardinge Medical College
and Wospital, New DMl Vis-a-vis
Class I and II Eniployees

3746, SHRT ISHWAR CHAUDHRY:
Will the Minister of AND
FAMILY PLANNING be, pleased to
state:

(a) whether Clasé III and IV em-
ployees in the Lady Hardinge Medical
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College and Hospital, New Delhi who
are also governed by the F.\Rs. and
S.Rs. of the Central Government are
not in receipt of any death-cum-re-
tirement benefits such as gratuity,
pension, family pénsion and revised
rates of P.F;

(b) whether Class 1 and II em-
ployees of the Hospital are drawing
these benefits; and

(c) it so, the reasons for this dis-
parity?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF: D. P. CHATIO-
PADHYAYA): (a) According to deci-
sion of Board of Admnistration of
the Lady Hardinge Medical College and
Hospital, New Delhi, all Government
Rules and Regulationg as far as poasi-
ble were applicable to the employees
of this institution with effect from
February, 1960, The employees are
not covered by the pension scheme
but are eligible to join Contributory
Provident Fund Scheme of the insti-
tution, which is on the psttern of
scheme applicable to Central Govern-
ment employees not covered by pen-
sion scheme. The rate of interest on
the accumulation in the Provident
Fund is paid according to the return
on the investments made by the insti-
tution and this has no relation with
the rate of interest allowed by Gov-
ernment to the Government servants.
The accumulation in the Contributory
Providept Fund of the Lady Hardinge
Medical College gnd Hospital doesg not

DECEMBER 11, 1972
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snd credited to Goveinment, There
ure, however, a few Class II Officers
belohging to this institution like the
Nursing Superintendent Assistant
Accounts Officet, ete. who are govern-
ed by the Contributory Provident
Fund Rules of the institution,

Control of floods

3747, SHRI K. KODANDA RAMI
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the investigations by
a hydrologist of 1.AR.I have shown
that the floods in North India are
caused more by the meeting of Hima-
layan glaciers rather than by monsoon:

(b) the important conclusions arriv-
ed at after the investigation; and

(¢) whether he has alsg suggested a
possibility to control the floods in that
region?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Yes. This
has been studied by Dr. Jagdish
Bahadur, Radiation Physicist at the
Nuclear Research Laboratory, Indian
Agricultural Research Institute when
he was serving in the Ministry of Irri-
gation from the drainage characteris-
tics of Sutlej Basin,

(b) The main conclusions garrived
at by Dr, J. Bahadur were ag follows:

river Sutle)-takes place during the
month of July when the insolation
is high and this important facter is
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Double storey MEG. Flats, Jamak

Parl, New Dielhi |

3748, SHR; ONRAR LAL BERWA:
Will the Minif¥: of WORKS AND
HQUSING be Ypleased to state:

(2) the break-up of the average
cost inciiired by the Delhi Develop-
ment Adthority in the construction of
(i) a ground floor angd (ii) a first flcor
flat in Double storey M.IG. flats in
Block C-2A, Janak Puri, New Delhi;

(b) the various types of expendi~
ture added to the construction cost of

each flat, separately for ground figer
and first floor Aats; and

(c) the price at which a ground
floor and a first floor flat has been
sold @ the buyers by the D. D. A7

THE MINISTER OF 8TATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(PROF. D, P. CHATTOPADHYAYA):
(a) and (b). The breakwp of the
average cost of construction and the
various types of expenditure added to
the construction cost of each such flat
are as under:

Ground floor flats First floor flats

End fiat End flat Interme-

diate flat

Interme-
diate flat

Plinth ares of the flat

—— - o — ———

617 sq.ft. 607sq, ft. 813sq.fl. 798 :q. 1.

() Cost of constructien (in rupees)

(i) Overhead charges 1.e. departmental

charges , interest en capntal during
construction (in rupees) - .

(#ii) Preminm for land (in rupees)
ToraL {in Rs.)

(c) The sale price of each flat,

(in rupees) is

15,307 14,526 19,488 19,114
4,693 4:474 [6.012 5,866
2,500 2,500 2.500 2,500
22,500 21,500 28,000 27,500
22,500 21,500 28,000 27.500

Provision of medical facilities in
Janakpurl DDA, Colony

3749, SHRI ONKAR LAL BERWA:
‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
sbate:

{a) whether the D. D, A, have de-
veloped Janak Puri in New Delhi &s
the biggest residential scheme in Asia
and about thirty to forty thousand
inhabitants are already living there;

(b) whether no hospital or dispen-
saries have yet been gtarted in Jamak
Puri although people have been lv-
ing there for more than two years
now; and

(¢) it s0, what steps Government
propose to take and when to provide
essential medical facilities to mest the
needs of the growing population of
Janak Puri?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P.
PADHYAYA): (a) Yes.

(b) A C.G.H.S. Dispensary is fune-
tioning in Nangal Rai (Block ‘D’ of
Janakpuri) since 1st December, 1970,
The Delhi Administration ig also run-
ning the following dispensaries/hos-
pital in/near Janakpuri colony:—

‘1. Dispensary at Nangal Rai.
2. Dispe*nsary at Village Hastsal.

3. 54 bedded ' hospital at Hari-

nagar.

Besides, a Mobile Dispensary of the
Municipal Corporation of Delhi attends
this colony twice a week.

(c) The present 54 bedded hospital
at Harinagar is proposed to be raised
to 500 bedded hospital in the course
of 5th Five Year Plan,

The Directorate General of Health
Services, New Delhi, is constantly re-
viewing the position with regard to
the coverage of new areas under the

C.G.H.S, The uncovered Blocks of -

Janakpuri_ will be covered under the
scheme as soon as requlsxte reso‘urces

are available,

Promotion of Dlpgoma-l-lol(ders in’
C.R.W.D.

3750, SHRI S. D, SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to state:-

(a) whether in the CPRPW.D. the
Dlplom&-lz',olders are promoted as
Agsistant E,ngmeers rejectmg 'Degree
holders with-10 years of service as
Junior Engineer ag per receqt j’udge-
ment of the Delhi H:gh Court; ~

“(b) wheiher thls judgement has not
been unp],emented in" the . case of
Assistant Engineers recrult.ed du'ect
and promoted as Executive E‘ngmeers
in contravention of the Delhi High
Court judgement against whom the
case was filed in the High Court; ‘and

DECEMBER 11,
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(¢) if so, the reasons for step
motherly treatment meted. : to poorly
paid Graduate Junior Engmeérs"

‘'THE MINISTER OF STATE IN THE
MINISTRY © OF'~ HEALTH' 'AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTO-
PADHYAYA): (a) The Delhi = High
Court has held in the writ petition
filed by Shri M. Ramayya and a few
other Assistant Engineers in the
C.P.W.D, that the quotas for direct
recruitment and promotion in the
grade of Assistant Engineer have not
been’ properly determined.. "The pro=-
motions of Junior Engineers to the
grade of Assistant —Engineer, - are,
therefore to be made on the basis of
a common seniority list of Graduate
and non-Graduate Junior Engineers.
As a substantial number of Diploma-
holder Junior Engineers are senior to
the Graduate Junior Engineers in the
common seniority list, bulk of the
posts of Assistant Engineers have gone
to the Diploma-holder Junior Engi-
neers. :

(b) The judgement of the Delhi
High Court is being implemented
even in the matter of promotion of
Assistant Engineers to the grade of
Executive Engineers. For this pur-
pose the seniority list of Assistant
Engineers is now being revised in ac-
cordance with the detision’ of the
Delhi High Court in consultation with
the Department of Personnel and the
Mmlsuy OI La}v and Justice. All the
promot}ong of Ass'fstant Engmeers 10
the grade of Executive Ergineers
made fmm the pane] prepared during
t‘he pen ency ‘of’ the w'rit petition; w111
Be reviewed' a’nd ‘a ““fresh’panel
Assistdnt” Engineers fit fér pfohlatmn
to the grade of Executive Engineers
will be prepa.red after the rev1sed
semonty has been ﬁnalrsed and cn'cu-

Iated #

(c) Does not arise, |
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Behaviour,of Dectors. of ;C.GHS.. Dis-
pensary, Metl Nagar, Delhi _

3751, SHRI K. SURYANARAYANA:
Will the Minister of HEALTH AND
:;:MILY PLANNING be pleased to

te:

(a) whether the C.G.H.8. Doctors
at Moti Nagar Dispensary in West
Delhi do not properly attend to the
patients who are from middle and
lower middle classes of Government
Servants;

(b) whether the Doctorg do not also
issue medicines, even though some of
these may be in stock;

(c) whether these Doctors do not
indent in time the medicines prescrib-
ed by the Specialists in Willingdon
Hospital, New Delhi thus causing great
mconvenience to these classes of bene-
ficiaries and gt times it takeg more
than a week or so to get the medi-
cines; and

(d) if so, the remedial measures
which Government proposes to take
to afford necessary relief to the bene-
ficiaries, who are mostly low-paid
Government Servants?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND MOUS-
ING (PROF. D. P. CHATTO-
PADHYAYA): (a) to (d), No com
plaint alleging that the Medical Offi-
cers in the matter of attending to the
patients belonging to middle or lowar
middle classes of Government Servants
or members of their families, has been
received from any of the beneficiarigs
attached to the Moti Nagar Dispen-

Delay by CP.W.D. Re, Asin’’? ‘Fair

3752. SHRI K. SURYANARAYANA:
Will the Minister of WORKS .AND
HOUSING be pleased to state:

(a) whether hig attention has been
drawn to a news item appearing in
the “Times of India”, New Delhi Edi-
tion dated the 20d November, 1873
pointing out certain lapses on the part
of the CP.W.D. for de-laying the
completion of the Asia"2 Fair;

(b) whether the report® has charg-
ed that many C.P.W.D, Officials had
themselves taken ‘benami’ contracts;
and

(c) if so, whether any investigation
into this aspect has been made and if
not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P, CHATTO-
PADHYAYA): (a) and (b). Yes.

(c) The matter hag been enquired
into and charge made in the news
item has been found to be incorrect.

Allotment of Government accommoda-
tion to Class I Officers

3753. SHRI K. SURYANARAYANA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Officers drawing
Rs. 2200 and above on their tr
to Delhi are allotted Government ac-
commodation in their Class;

(b) if so, the numbar of such 3;
cers who have been allotted Class
type of flats in Moti Bagh, Wellesslen
Road, R. K. Puram and Multi-storeyed
building during the yearg 1871-72 and
1972-73 (uptil 30-9-1872); ..,

(c) the number of Officers who
were already on the Waiting list for
the allotment of accommodation mm
this Class; .and .

(d) the reasons fér giving prefer-
ence to.the Officers. why - comk on. .
transter for the allotment of C-1I type
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of flats over the head of others who
are already waiting thelr turn for
years together for such an allotment
and the number of Officerg Depart-
ment-wise[Ministry-wise, who were
allotted out-of-turn C-II Type flats
during the above period and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF+ D. P. CHATTO-
PADHAYAYA): (a) on transfer to
Delhi, officers drawing Rs. 2200 pm.
or more, who are eligible for general
pool accommodation, are considered
for allotment in their entitled type or
in the next lower type, if they so
desire. Tenure officers are considered
for accommodation one type below
their entitlement In such cases,
officers get allotments in their turn
on the basig of thewr priority.
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(b) The number of officers who
‘came on ttinsler and Were pllotted
C-II type Houses 'at Famakrishna-
puram, Motl Bagh and Wellesley Road
is given below:

1971-72 1972-73 (upto 30th Sep-
73 28 tember,1972

(c) The number of officers on the
waiting list for type VI (including
C-I1 flats) as on 30th September, 1872
was 308,

(d) Allotment of accommodation
from the general pool in type VI, in-
cluding C-II type flats, 18 made on the
basis of semiority on the waiting list
for that type. Officers, who come on
transfer, have also to wait for their
turn. The number of officers, who
were allotted C-II flats out-of-turn
during the years 1871-72 and 1072-73
(uptil 30th September, 1872) iz as
under

[

Name of the Minstry/Department

No, of Reasons for allotment

officers

1. Information Breadcasting - -

2. External Affaurs

3. PFinance . . » .
4. Planning Commission

5. Health .

6. Irngation l‘nd Power

7. Bducation and Social Welfare .
S.Peod + +« v + e« s
9. Defetee . . . s
10, Shipping & Transport LI
11. Law . . . .
13, Seeel . . L

13. Ingustrial Development.~ +~ »

- 1

2 Sixallotmentshave been made on-
medigal rounds, four of the
1 officers had t o vacate houses in
o‘her pools, four bejonged to
] ¢ the personal staff of Minusters,
etc. two were rela-
2 tions of retring officers and
three allotments were on com-=

2 passionate grounds,

-

LR I TR

Lo
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Visit of Central Team to Gaya District
Bihar Central Scheme to sink tube-
welly there

37564. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a team of officlals from
the Centre had gone to Gaya District
Bihar, and visited places like Tekari,
Goh, Koonch, Nawadah, Hasua and
Govindpur to assess the extent of
drought conditions there, during the
third week of October, 1972;

(b) if so, findings and recommenda-
tions made by them; and

{¢) whether Government have sany
scheme to sink tube-wells there; and
if so, main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir. A central Study Team visited the
state of Bihar, including Gaya district,
mn the last week of October, 1972

(b) On the basis of Team's recom-
mendations, a ceiling of Rs, 13.40
crores has been fixed for the purposes
of centra] assistance for drought relief
measures.

(¢) Yes, Sir. The State Government
is having programmes for sinking of
tubewells both for drinking water
purposes and for minor jrrigation
purposes.

Restriction on payment of emolaments
in loreign currency to persens working

§755. SHRI K. SURYANARAYANA:
Will the Minister of SHIPPING AND
TRANSBPORT be pleased to state:

(a) whether there is any proposal
under consideration to restrict the
payment ¢f emoluments in Joreign
to Merchant Navy Officers
and others working on the Indian
ships while in foreign countries;

?qun,thewwtlineuthereo!;
on

(¢) the measures proposed to be
teken against the misuse of foreign
exchange by such personnel? .

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) to (c). The matter
is under consideration and a decision
is expected to be taken shortly.

Research on rural employment

3756. SHR1 K, MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the names of Research bodies
that have been entrusted with the
work of carrying on stydies in differ-
ent partg of the country on the nature
and extent of rural employment and
the impact of crash scheme on rural
employment; and

(b) the broad outlines of the report
submitted by them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A list is
given in the attached statement.

(b) Reports have started coming in,
It 1s proposed to prepare an All-India
Coordinated Report, on the basis of
these individual reports. It iz hoped
that this All-India Coordinated Report
would provide inter-alia a comprehen=
sive and comparative picture of the
nature and pattern of rural unemploy-
ment in the selected districts,

Statement

List of Institutions conducting study
in regard to the impact of Crash
Scheme for Rural Employment.

1. Andhrg University, WALTAIR
(A.F.),

2. Agro-Economije Research Cen-
tre, JORHAT (Assam),

8. ANS, Institute of Social Stu-
dies, PATNA (Bihar),

4, Sardar Patel University, GUJA-
RAT (Gujerat).
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5. Agricultural = University, HIS-
SAR (Haryana),
6. Kerala University, TRIVAN-

DRUM- (Kerala),

7. Orissa_University of Agril. &
Tech,, BHUBANESWAR
(Orissa). '

8. Punjab Agricultural :Universitjr;
LUDHIANA (Punjab).

9. University of Rajasthan, JAI-

PUR! (Rajasthan),

10, Tamil Nadu Agricultural Uni-
versity, COIMBATORE (Tami
Nadu).

11. U.P, Agril, University,
NAGAR (U.P.).

12. Agro-Ecpnomic Research Cen-
tre, SHANTINIKETAN (West

PANT-

Bengal).

13. Gokhale Institute of Politics &
Economics, POONA (Maha-
rashtra).

Setting up of 2a Fertllizer ‘Quality
Control Laboratory in M.P.

3757. SHRI. .. RANABAHADUR
SINGH: Will. the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Centfal Govern-

ment have suggested the settmg up of

a fertilizer' Quality Control Laboratory
in Madhya Pradesh; ‘and

(b) if so, the main featurés thereof?
THE MINISTER OF STATE IN THE
MINISTRY  OF AGRICULTURE

(SHRI' 'ANNASAHEB “P. SHINDE):
(a) Yes,'

(b) The main features of the Ferti-
liser Control Laboratory are:

(i) to analyse at least 1000—1500
fertiliser * samples- per year
drawn from various retail
depots of the State “by the

fertilizer ' 'inspectdrs to see
whether_they. cunfOrm to the
speciﬁ’caﬁons given in the
Fertilizer Confrol Order; and
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(11) to analyse fertiliser  samples
of nitrogenous,, phosphatic and
pottassic fertilisers sent by the
farmers if they suspect these

+ fertilisers to be sub-standard.

Consultation fee received by LLT. Pro«
fessor from Delhi Management Asso-
ciation

3758. SHRI = JAGANNATHRAO
JOSHI: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether a Professor of Delhi
LLT. has received consulting fees from
the Delhi Management Association
without permission from Board of
Governors;

(b) whether there are some other
charges also against the same person;
and

(e) if so, the facts thereof; and Gov-
ernment’s reaction thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) to
(c). The All India Management Asso-
ciation proposed to entrust to g Pro-
fessor.. in _the Department of the
Humanities & Social Sciences, - LLT.
Delhij, its consultancy project ‘Recruit-
ment Pattern & Performance of
Management Tramees 1969-70". The_
Professor concerned sought the appro-
val of the Board of Governors to
accept the project. The Board decid-
ed that the consultancy work in ques-
tion should not be undertaken by him.
According to"the information available
with the Institute, the Professor did
not receive any fee from the All India
Management Association.

Othf.'r _complaints received against
the Professor concerned are as fol-
lows:—

1. Accounts of thg IXth Sac,xo]o-
gical Sur.-lety Conferenée ‘held
in IIT ln 1969 '

2 Ov.erd_rawal of certam Trave]-
- ling Allowances
che-

3. DlShOhOUI‘lng of certair{

ques;
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4. Mal-practices gnd doctoring of
minutes etc.

The Board of Governors of LLT.
Delhi constituted a two-men Commit-
lee to examine the allegations and
submit & report,

JInflitration and Activities of American
CIA. in LLT. Campus, Delhi .

3759, SHRI JAGANNATH RAO
JOSHI:
DR. LAXMINARAIN
PANDEYA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Indian Institute
of Technology, New Delhi authorities
received written complaints from
some of its Professors regarding alleg-
ed infiltration and activities of Ame-
rican C.LA. in the Indian Institute
of Technology campus;

(b) whether the matter has been
investigated; and

(c) it so, the facts reveajed and
action taken?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. .8, NURUL HASAN): (a) to
(c). Kccdrding to the information re-
ceived fromi thé Institute, one such
complaint hed beent made. The matter
wag investigated, but the charge could
not be substantiated.

Enquiry into an Alleged negotiation
By a Delhi LT, Proteshie wiir  UX:
+ sourfe ’“‘_.. M 1

3760. DR. LAXMINARAIN PAN-
DEYA: Will'the Minlster ¢ BDUCA-
TION AND'SOCEAL 'WELFARE
plearsdd to state:”’ '

howh oW "y

(a) whether a Delhi IIT. Pro-
fetsor allegedly’ had directly negotla-
tad.iwith » UK, source, for £ 38,000
in violetioh of sulap governing foreign
tunds and that an 'appeintment of a
Resesrch Assistant was made against

1 [
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(a) whather some e,nq:ﬁy has been
intimated to investigate such alle-
gations; and

(c) if so, its terms of reference,
time-limit to submit the report, facts
known so far and action taken by
now?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S, NURUL (IASAN): (2) to

(c). On the basis of explora-
tory discussions, the Professor in the
Department of Humaniti®s and So-
cial Sciences undertook to prepare
detailed research desgn with appro-
priate bibliographic documentation
and other relevant data of technical
nature for the folldwing studies:—

(1) Research studies on a pro-
ject level on the theme “Spe-
cial Change in India” to be
financed by Indian Council

. of Social Sciences Research,

(2) Collaborative research in the
area of Pattern of Urbanisa-
tion with the Joint Unit for
Planning Resparch, Uniyersity
Colle don and the Cen-
tre fo vironmental Studies,
London to be financed by the
Nuffield Foundation, London
and the Social Sciences Re-
search Council, London.

For this purpose the Professor con-
cerned asked for a research grant of
Rs. 2,000 from the Institute funds with
perthission to emfloy a Redearch
9: The,_institute allowed one
of the vacant post of Seniqr Mmp
Asstitalit to be utilized by fHy Hhmial
nitiés §nd Social Sciences' Department’
for the purpose. The Inamug.hu
statéd that “somefime Profesidrs do’
' inforriklly diseully™Bossible tdflaBdri-
tive activitiey with other drganisations:
in their respective fleld
interest. ' Howevel; iuch'ﬁhm"'
with ety forelpn’ ofganiiaition n*hg :

ally accepted only aftee i
Government and o r ap-
proval. In this particular since
it did not go'beyond th¥ tory

stage, the matier was Grdpped.’s
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Non-avaiiability of Sugar in Calcutta

3761, SHRI B. 8. BHAURA: Will
the Minister of AGRICULTURE be
pleased to state:

fa) whether there was no sugar
available in open market in Calcutta
and 1ts suburbs during the last week
of September, 1972; and

(b) if so, whether Government
would make any investigation to this
effect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) It is true
that during the last week of Septem-
ber, 1972, free market sugar was
scarce in Calcutta and it suburbs.

(b) The State Government have re-
ported that the position improved as
a result of immediate action taken by
them

Twrle I arcgfaw famem
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Scheme for Acceleration of Rural
Water Supply in the Country

3763. SHRI PURSHOTTAM
KAKODKAR:
SHRI P. M. MEHTA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether Central Government
have a scheme for Acceleration of
Rural Water Supply in the country;

(b) if so, the number of wvillages
that will be covered by the scheme by
the end of.the Fourth Plan; and

(c) the total expenditure to be in-
curred on this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA.
MILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF, D. P. CHATTOPA.
DHYAYA): (a) Yes,

() and (c). Under the Centra] Pro-
grimme for Acceler of Rure
Water Supply, an amount of Re 20

-
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Management Development Institute

376a. SHRI SUKHDEO PRASBAD
VERMA: Will the Minister o EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

T{a) whether Government are consi-
rdering the question of setting up
Management Development Institute;
and

(b) if so, the main features thereof?

THE MINISTER OF EDUCATION,
'SOCIAL WELFARE AND CULTURE
{PROF, 8. NURUL HASAN): (a) and
(b). Two all-India Institutes have al-
ready been established at Ahmedabad
and Calcutta, These Institutes are
conducting post-graduate courses in
Management and a wvariety of prog-
rammes for executive development
for personnel from industry and com-
merce. In addition, they are also ren-
dering management consuitancy ser-
vices. The Institutes have also started
research programmes leading to the
Ph.D, degree.

Two more Institutes of Management
are being set up at Bangalore and
Lucknow.

Appointment of Junior BSuperinten-
dent and Pay-Scale of Assistant Resi-
dent Engineer in LT, Delhi

3765. SHRI JAGNNATHRAO
JOSHI:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the appointment of a
junjor Suprintendent and the pay-
scale of the Assistant Resident Engi-
neer (Horticulture) in Delhi I1T. were
found infructuous;

{(b) if so, the persons responsible
for these irregularities and details of
action taken in these cases;

(c) whether on the 4th September,
~1973, the LLT. Board of Governors
decifled to convert the Asistant Resi-
Jdent Engineer’s

into that of an Executive Engineer in
an attempt to over-up the irregularity
about pay-scale: and

(d) the full facts about the back-
ground of this conversion of the post,
Government's reaction thereto and

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
ESI;;BOF. S. NURUL HASAN): (a) No,

(b) Does not arise,
(c) and (d). A statement is attached,

Statement

In the year 1970, the Chairman of
the Building and Works Committee of
the Indian Institute of Technology,
Delhi, proposed that the scale of
Assistant Resident Engineer (Horticul-
ture) was not adequate to retain a
competent person for looking after the
campus of the Institute. 1f the Insti-
tute wanted to retain a good person, it
would be desirable to revise the grade
of the post of Assistant Resident En-
gineer (Hort.),

On the recommendations of the
Building and Works Committee, the
Institute considered thig matter gnd
proposed the upgrading of the scale
of Assistant Resident Engineer (Hort.)
from Rs. 350—900 to Rs. 350—1250.
On further examination, it was obser-
ved that the action taken by the Insti-
tute was not in conformity with the
recommendations of the Rationalisation
Committee set up by the Indian In-
stitute of Technology Council as there
was no guch scale of pay prevalent in
CP.WD. -

The Rationalisation Committes re-
commended that the cadreg and scales
of pay of the and Main-
tenance Unit at the Institute should be
the same as prevailing at the CP.W.D.

It further recommended that the
Board of Governors was competent to
decide whether a particular post at

(Horticulture) post the Institute should be at jower or



87 Written Answers
higher scale according to the needs of
the Institute,

Accordingly in September, 1972, it
was decided by the Board of Gover-
nors that the  Assistant Resi-
dent Engineer (Hort.) in the scale of
Rs. 350—800 be upgraded to that of
Resident Engipeer in the scale of Rs.
T700—1250 which is prevalent 1n
C.P.W.D.

1 Director
2 Deputy Director

3. Two nomineeg of the Board:
(a) Prof, C. B. Jha
{(b) Bhri Daljit Singh Director
(Hort,) Minstry of Agriculture,
Krish1 Bhavan, New Delhi

4 Registrar
Agricultural Farms of State Agricul-
ture Farms Corporation in Kerala

3768 SHRIMAT) BHARGAVI
THANKAPPAN:
SHR1 VAYALAR RAVIL:

Will the Minister of AGRICULTURE
be pleased to state:

() the npumber of Agricultural
Farms being run by State Agricultural
Farms Corporation in Kerala District-
wise; and

(b) the names of the places where
these agricultural farms are located
and the total amount of expenditure
incurred oh each farm during the last
two years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNABAHEB P. SHINDE): (a) and
(b), Ouly one faxm has been set up at

which audited accounts are available,
is Res. 5.28 lakhe. In 1971-72 bf which

the Government of India and the value
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The Board further deetided that in
termg of Statute 12(1) and 12(7) the
kasrude_d post be filled after assessing

itability of the only one avail-
able departmental candidate. Further,
in terms of Statute 12(3)(d) the fol-
lowing Selection Committee may
assess the suitability of the candidate
and make recommendations to the
Appointing Authority

Chairman

To be nomnated by the Director n
place of Deputy Director.

Member
Member

Member

ot gift machinery received from the
USSR. The cost of land comes to
Rs 1842 lacs at present. The value of
gift machinery received at the close
of 1970-71 wasg Rs 15.92 lacs; in 1971-
72, the velue of such machinery was
about Rs. 8 lakhs,

Development

3767. SHR1 Y. ESWARA REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the F.AO. Regional
Confergnce for Asia and Far East
held recently in New Delhi hag recom-
mended the setting up of an Asian
Centre for agrarian reforms and rural
deyelopment;

(b) if 0, what will be the specific
tasks of the proposed Centre; and

(c) when such a Centre is expected
to be wet up?

THE MINISTER OF §TATE IN THE
MINISTRY OF AGRICULTURE .(BHRI
+ ANNASABER P, SHINDE): (4):A
Begional Project for “Axian Cenire for
Agrarisn Refoim and Rural Develep-
ment” (ACARD) has been submitted
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by the FAO to the UNDP for approval.
The FAO Regional Conference for
Asia and the Far East at its session
held at New Delhi in October, 1872
Yas noted this project with approval.
The final proceedings of the Confer-
ence are still awaited.

(b) The long range objectives are
reported to be to identify projects
which would assist cooperating Gov-
ernments in the region to adjust their
existing agrarian structures and insti-
tutions and to develop new institutions
to better serve the needs of the small
farmers and their families.

The immediate
project ie. of the
project would be:

objectives of the
Phases I of the

(1) To examine with the help of the
Cooperating Governments the achieve-
ments in the fleld of agrarian reform
and rural development, to identjfy the
bottlenecks inhibiting further progress,
specially problems relating to the
needs of small farmers, tenants and
agricultural labourers, The Project
also seekg 1o develop a preliminary
programme of Centre support in seek-
ing possible approaches to the solution
of these problems.

(2) To assist the concerned govern-
ments in initiating activities aimed at
removing or reducing the wurgent
bottlenecks and problems identified as
above;

(3) On the basis of the experience
and information gathered with respect
to items (1) and (2) detailed above,
the Centre will seek to formulate the
Phase II of the Regional Project and to
discusg with the Governments, techni-

" eal aspectg of rural development and
) g:ﬁ:e the project documents for

Il sccording to the results
of these discussions. On the basis of
these national projects will also be
formulated.

(¢) The Centre is proposed to be set
up in January, 1873,

L}

Appointment on Wages in Indian
Council of A]ﬂhﬂl Research
3788. SHRI BHARAT SINGH

CHOWHAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a large number of
Technical Assistants, Asgsistants and
Clerks appointed on daily wages in
the Indian Council of Agricultural
Research are being cantinued for an
indefinite period;

(b) if so, whether a list showing
their names, qualifications, dateg of
appointments and remunerations will
be placed on the Table of the House;
and ,

(c) whether is it proposed to pro-
mote qualified persons already in
service facing stagnation and frustra-
tion to these posts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No
Assistant has been appointed in the
Indian Council of Agricultural = Re-
search on daily wages. However, a
few persons were appointed on daily
wages ag Technical Assistant and
Lower Division Clerks pending filling
up of the posts on a regular basis.
Instructionsg have been issued for filling
up of all these posts on regular basis.

(b) A statement showing the names,
qulifications, date ot appointments and
remuneration of Technical Assistants
ang Clerks working on daily wages is
enclosed. »

(c) The recruitment rules for the
post of Technical Assistants provide
for filling up of the posts by direct
recrutment. The posts of  Lower
Division Clerks are filled up by direct
recruitment and limited departmental
examination restricted to Class IV
employees. The departmental candi-
dates who fulfil the requisite qualifi-
cations etc. are allowed to apply for
the posts and are afforded full oppor-
tunity to be considered for the posts
alongwith the candidates nominated by
the Employment Exchange n:hmever
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92
the posts are filled up by durect departmental candidates on this
recruitment. It will thus be seen that account
there is no cause for frustration to the
Statement
Serial Name of the person Qualifica- Designa- Date of Duly
No. cauons tion inatial wages
appoint- rate at
' ment which
pad
I 2 3 4 5 6
Rs. nP
1 Sh. Narninder Prasad - B.V.Sc. Tech 18-1-71 12 00
and A.H. Asst®,
2. Sh. R. C. P. Singh . - B.Sc. Tech. 28-1-71 12 00
Assrt,
3. Sh. Jai1 Gopal Pandey . . . B.Sc. Tech. 18-1-71 12 o0
(Agr.) Asstt,
4. Sh. V. K, Bah|l - . + B.A. Tech. 1-9-70 12 00
(Bcon.)  Asstt.
§. Smt. Malt: Prasad . . B.A. Tech. 13-5=-71 7 40
Clerk
\informa-
tion)
6. Smt. Mamta Sengupta . . + Matric  L.D.C. 16=7-70 7 40
7. Sh. Vijay Kumar - . . . + B.So. L.D.C. 20-8-70 7 40
(Pt. I)
8. Sh. A. §. Parmar . + Matric L.D.C. 22-12-70 7'40
9. Km. Shushma Guglan; . . - Matnie L.D.C. 8-2-71 7-40
10. Km. §Savita Kumari . + Matrie L.D.C. 20-12-71 7:40
1 1. Km. Padma Vant; . . + Higber LD.C. 1-5-72 7-40
Secondary
12, Km, Kamjesh Kuman . . . Do, L.D.C. 11-8-72 7:40
13. ¥y Nishi - +« + Do LD.C. 26-5-7m 7°40
14, Km, Kamlesh . . . Do. L.D.C. 31-5-72 7'40
15. Sh, Devan Nath .+ - Mawic LD.C. 17-5-72 740
(Assamese
Typst)
16. Sh. Padmansy Nayek . . +  Matric Ia.D.C. 9-12-71 7:40
rya

ypiat)
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Complaint aganst the removal of left
lung of Santosh Kumar Garg by a
Doctor of the All India Institute of
Medical Sclences, New Delhi
3760. SHRI PILOO MODI:
SHRI H. N, MUKHERJEE:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have re-
ceived any complaint from  Mrs.
Chaman Devi mother of Santosh
Kumar Garg, 15{43 Old Rajinder Nagar,
New Delhji regarding the removal of
the left lung of her son by some
Doctor of the All India Institute of
Medical Sciences at the wrong dia-
gnosis of the Patel Chest Institute,
New Delh:

(b) whether Government have made
any enquiry into the matter;

(¢) whether the Ministry has com-
pleted the investigation without hear-
ing the patient or his mother; if so,
why were they not heard; and

(d) whether Government would
consider an independent inquiry
through impartial doctors to be initia-
ted early?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOU§-
ING (PROF. D. P. CHATTOPA-
DHYAYA): (a) to (d). Yes. Shrimati
Chameli Devi. mother of Santosh
Kumar Garg had made a complaint
that due to carelessness and Wwrong
diagnosis of the medical authorities
of the Vallabhbhai Patel Chest
Institute, Delhi, her son’s lung was
operated by some doctor of the All
India Institute of Medical Sciences.
New Delhi. A detailed report in the
matter was called for from the Direc-
tor, V.P.C.I, Delhi. After carefully
enguiring into the circumstances of the
case and examining the case history
and X-Ray reports of the patient, the
Director had stated that the case of
Sentosh Kumar Garg had been correc-
tly disgnosed at the Vallabhbhai Patel
Chest Institute and that an operation
had been undertaken at the All India

institute of Medical Sciences by one
of the eminent surgeons of the
country. The experienced physicians
and surgeons of the two institutions
had taken the utmost interest in the
patient’'s welfare and there was no
qusstion of either the physician or the
surgeon having committed a blunder.
In the opinion of the doctor who
undertook the operation, the patient
does not seem to have any residual
trouble in the lungs. In view of the
reply given by the Di , Vallabh-
bhai Patel Chest Institute, it was not
considered necessary to suspect the
integrity |diagnosis of the doctors,
against whom the complaint was made,
and to entrust this case to any Com-
mittce Commission *for enquiry or to
hear the patient or hig mother in
person,

Installation of tube well on land to
defeat land ceiling legislation

3770. SHRI K. LAKKAPPA:
SHRI P. M, MEHTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’'s attention
has been drawn to the Press report in
the Indian Express dated October 20,
1972 regarding defeating the purpose of
the proposed land ceiling legislation
by putting a tube-well on his land
by a farmer; and

(b) if so, whether the Union Govern-
ment have issued guidelines to the
States regarding this loop~hole?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
{b). Yes, Sir. The national guidelines
framed on the basis of the conclusions
of the Chief Ministers' Conference on
Land Ceiling permitted a certain
allowance for land irrigated from
private sources and capable of grow-
ing two crops g year by equating 1.25
acres of such land with 1 acre of land
irrigated from public sources and
capable of giving 2crops a year. This
is subject. to the provision, however,
that such land irrigated from private
sources shall not exceed 18 acres. The
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guidelnes also provide that there will
be no reclassification, consequent
upon the completion of a private irn-
gation scheme subsequent to the 15th
August, 1872, only with a view to re-
move any disincentives for future
expansion of private wrrigation

Request of UP. for Supply of more
Fertiliser

3771 SHRI SARJOO PANDEY
Will the Minjster of AGRICULTURE
be pleased to state

(a) whether Uttar Pradesh has
impressed upon the Central Govern-
ment that more fertilisers are requir-
ed for the State, and

(b) 1f so, the quantity of fertiiser
asked for and the reasons for seeking
more fertilisers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) and
(b) Yes, Sir The State Government
has generally 1mpiessed upon the
Government of India that the require-
ments of the State for Raby 1972-73
will be more than these finalised at
the Northern Zonal Conference held in
September, 1972, especially 1n view of
the Rabi crash Progremme In the
Northern Zonal Conference, the net
requirements of the State were arriv-
ed at 218 lakhs tonnes of N, 031 lakh
tonnes of P and 028 lakh tonnes of K,
while the State Governmeni asked for
another 062 lakh tonneg of N and 047
lakh tonnes .of P for the period
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Central Agencies of District 1eve] to
Finance Minor Irrigation mn Eastern
States

3773 SHR] P GANGADEB Will
the Minister of AGRICULTURE be
pleased to state whether there 15 any
proposal to have Central Agencies
at Distuict levels 1n major parts of
States of Eastern India to refinance
them for munor wrrigation based won
giound water development program-
mes to step up low production?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
No Sir

Expendifure Incurred on Miner Jrri-
gation Schemes during Fourth Plan

3774 SHRI C K CHANDRAP-
PAN: Will the Minister of AGRI-
CULTURE he pleased to state tle
total amount of money spent by
Government on munor  lrnigation
schemes during Fourth Plan period?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): A total
amount of Rs 654 crores (Rs 2
crorég from public sector end Rs. 380
erores from imstitutfona sector) s
estimated %o Rave béen spent on minor
irrigation achémes during the three
year period (186070 to 1971-72).
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Utilisation of groynd Water for Irri.
gatiop in Gangetic Basin
3775. SHRI K. M. NADHUKAR:
. DR. RANEN SEN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the possibilities of utilising
ground water for irrigation in the
drought affected areas in the Gan-
getic basin; and

(b) whether any scheme has been
prepared for ensuring maximum uti-
lisation of ground wate; for agricul-
tinal purposes in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) and (b).
The information is being collected
and will be placed on the Table of the
Sabha when received

Underground Reserveoirs for Tackling
Water Problem for Agricultural
purPases
3776 SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
£GRICULTURE be pleased to state:

(a) whether there is any proposal
vnder the consideration of Govern-
twnt to study possibilities of having
undergiound reservoirs to tackle the
couniry's Water Pioblem for agricul-
tral purposes, and .

(b) 1f so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes,

(b) The Central Ground  Water
Board (formerly Exploratory Tube-
wells Organisation) has been cor-
ducting  groundwater surveys in
different parts of the country right
from 1964-55 through its various
visions and Projects. Recently,
Groundwater Wing of the Geological
Suyvey of India has alsp been merged
with the Central Ground Water Board
and this unified natjopal organisation
is now further speeding up its activi-
tjes. Explorgtory work accompanied
by de¢p drilling ip at present going

on in Tripura, Madya Pradesh, Guj-
rat, Jammu & Kashmir, Rajasthan,
Andhra Pradesh, Uttar Pradesh,
Punjab, Haryana, Himachal Pradesh
etc In addition, systematic hydro-
geologjcal  investigations are also
being carried out. Three  specidl
projects, namely, UNDP (SF) Asgist-
ed Project in Rajasthan and Gujarat,
Canadian Assisted Project in Andhra
Pradesh® Mysore and a Project for
the study of the groundwater re-
sources of the alluvial purt of the
Narmada river basin in Madhya Pra-
desh and Gujarat are also under
implementation. A few more projects
of this type are likely to be taken up
in a few months time..

Advances to Small Farmerg

3717 SHRI c K. JAFFER
SHARIEF: Wil the Minuster of
AGRICULTURE be pleased to state:

(a) whether there has been a ‘sharp
decline’ in the advanveg t¢ small
farmers m the current ycar, while
bigger landlords are taking advan-
tage of the advances for their or-
chards and vineyards; and

Government
far-

(b) if so, the steps
have taken to assist the small
mers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) The figures of advances
for the current year 1972-73 are not
available. However, from the figures
of advance for the years 1969-70 and
1870-71 it is revealed that the
quantum of advances to small far-
mers is going up. QGovernment have
also adopted a policy of meeting the
credit needs of small farmers on a
priority basis, as far as possible.

Progress of BSmall Farmers
Development Scheme

3778, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the State-wise progress in
physical a5 well as in financial terms
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of the ‘small farmers’ development
scheme during 1970-71 and 1871.72,

(b) the targets, physical as well as
financial, and actual -achievement
{State-wise) during the same period;

(¢) whether Government are satis-
fled with the progress made so far in
this fleld; and

(d) if not, the factors responsible
for slow progress?

THE MINISTER OF STATE IN
THE MINISTRY AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
A  statement giving  state-wise
achievements Under the important
programmes of the S.F.D. A, scheme
upto 31-3-72 is laid on the Table
of the House. ( [Placed in Liberary.
Sce No. LT-—3976/72] Each
8. F. D. AL has an allocation of
Rs 1.5 crores to be utilised for
programmes for the benefit of the
selected participants, Each S.F.D.A.
is expected to cover approximately
50,000 small farmers during the
project period of five years. The
programmes sponsored by the agency
are mainly for intensifying agricul-
ture of the selected small farmers
supported by improvement of land
and other resources like minor irri-
fation, application of inputs supple-
mented by suitable subsidiary occu-
pations, The programmes for indivi-
dual participants will be financed
partly by grants or subsidies from
the agencies and partly by loans
from institutional sources, The Gov-
ernment of India have approved
tentative targets for the emtire pro-
ject period. The agencies adopt year-
wise targets for working purposes.
The grants released by the Govern-
ment of India to these agencies and
the institutional loans obtalned by
participants in the ageney areas.
State-wise are given in the statement
laid on the Table of the House. [Placed

in Library. See No., LT-—3076/72).

(c) and (d). The Government nf
India reviews the programmes in the
\ight of total coverage of the selected
participants The progress made by
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different agencies varies from area
to area. On the whole, a good be-
ginning has been made to bring the
benefits of economic development to
the weaker sections, The progress
has not been as fast as was expected
due to many reasons. The general
economic backwardness of the arca
and time taken to provide the infra-
structure required for implementing
programmes for the weaker sections
is one of the main causes. Adminis-
trative delays in  getting qualified
personnel for the projects is another
cause. Establishing co-ordination
betwcen various technical  depart-
ments has also taken time. Credit
institutions had also to be gradually
prevailed upon to cater to the special
needs of the small farmers. These
difficulties are being resolved gradu-
ally and it is cxpected that the pro-
gress would pick up during the cur-
rent year and the last year of the
IV Plan.

Medium of instruction for
Students in Tripura

3779, SHRI DASARATHA DEB:
Will the Minister of EDUCATION &
SOCIAL WELFARE be plcased to
state:

(a) whether there is no arrange-
ment: for giving instructions to the
tribal students in Tripura througn
the medium of mother tongue,
although there are a large number of
primary schools in Tripura belts
where there are cent per cent Tripuri
Speaking students; and

(b) if so, what steps are being
taken to implement the recommen-
dations made by the meeting of Chiel
Ministers of States and Central
Minister, held in August, 1961, in the
case of Tripura?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV): (a) and (b). Accord-

Tribal

ing to the latest information from the
Commissjoner

for Linguistic Minorities,
theres are some schools at the primary
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stage in Tripura wheie instiuction is
mmparted through the medium of
Lushai and some schools where the
subject matter is explained through
Triputi to Tripuri speak.ng pupils,
The medium of instruction in all other
schools in Tripura is Bengali.

With a wiew to developing somc of
the tribal languages in Tripura so
that they can serve as media of ins-
truction at the primary stage in the
light of the Statement issued by
meeting of Chief Ministers of States
and Central Ministers held in August,
1981, the State Government of Tri-
pura and Central Government
through its Central Institute of Indian
Languages have taken up the produc-
tion cf primers and readers in these
languages. In particular, the State
Goeve.nment of Tripura has prepared
a Tnpura Primery in two parts for
classes I & II and has introduced it
in 62 primary and junior basic
schools located in pre-dominantly
tribal areas as an experimental mea-
sure. An English-Tripura-Bengali
dictionary has also been  prepared
which will be useful in the prepara-
tion of different books in Tripura
Besides these, the State Government
has published a book on grammar, a
book on translation in Tripuri, two
books on poems in Tripuri and a book
on Tripuri folk tales and have also
taken steps to get textbooks in
Arithmetic for classes I & II trans-
lated into Tripuri. The Central Ins-
titute of Indian Languages, Mysore,
hss prepared a scientific phonology,
a short scientific grammer, a phonctic
reader, a short Bengali Tripuri words
list and languages on Tripura folk
tales. The Institute is cooperating
with the State Government with a
view to facilitating the production of
suitable textbooks in Tripuri.

Assistance to encourage students in
their inventive talents
3780. SHRI S. C. SAMANTA: will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
ntate:

(a) the nature of incentives, assis-
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tance and guidance provided to
encourage students at School and
College level in  their inventive
talente in the Centrally Administered
Areas and other States;

(b) mnames of the States which
have already taken up this kind of
help and the success achieved; and

(c) whether there is any proposal
at the evolution or consideratior.
stage beifore Government in this
1egard?

THE DEFUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢). Encourage-
ment to inventive talent is inbuilt in
the ecducational system and must
iorm an inherent part of it. The
curricula adopted by various educsa-
tional authorities usually do take into

account the promotion of such
talent,

Non-Implementation of Untouchabi-
lity (Offences) Act

3781. SHRI SOMCHAND SOLANKI:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Untouchability
(Offences) Act has been passed long
ago and is not being implemented
properly; and

(b) what steps are being taken for
proper implementation by Govern-
ment of the provisions of the Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATIQN AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The Act
has been in operation since 1st June,
1955. The implementation of this Act
15 the responsibility if the State Gov-
ernments. The Central Government
have, however, issued instructions to
the State Governments from time to
time for proper enforcement of the
Act. A copy of one such communica-
tion dated 4th February, 1972 is laid,

» on the Table of the House. [Pliced in
Library. See No, LT-3877/72).
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The Elayperuaml Committee on
Untouchability, Educational and

Economic Development of the Sche-
duled Castes also went into the work-
ing of this Act, In the light of the
recommendations made by this Com-
mittee, an amendment of the Act has
been undertaken through the
Untouchability (Offences) Amend-
ment and Miscellanous rovision Ball,
1972, which is now before a Joint
Commyttee of both Houses.

LI.C ldans for Housing Board in
Rajasthan

3782. SHRIMATI KRISHNA
KUMARI OF JODHPUR: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the total amount of the loan, if
any, provided by the Life Insurance
Corporation to the Rajasthan State
Housing Board for its Housing Pro-
gramme during the years 1870-71,
1071-72 and 1872-73 so far; and

(b) the details of the tenements
constructed therewith?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HQUS-
ING (PROF. D. P. CHATTO-
PADHYAYA): (a) The Life Insurance
Corporation loang allocated by my
Ministry to the Government of Rajas-
than during the years 1870-71 to 1972-
78 for implementing the social hous-
ing schemes are as under:—

——

Year Amount allocated
(Rupees in lakhs)
1970-71 8D.00
1971.72 80.00
1972-18 85.00

[ —

In addition, the Corporation agreed to
advance a special loan of Rs 125.00
lakthg to the Rajasthan Housing Board
during the year 1971-72. The loan tws
not, howeéver, been dtawn hy the
Hoattl 80 far as they have not beén
able to tomply with the terns and
cohditions of tivs lokh'ss stipdlated by
the Corporation,
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(b) The L.I.C. loans as given in (a)
above excluding the special loan are
reckohed as part of the Plan resources
of the State ‘Government. Separate
figureg of the tenements constructed
exclusively with the help these l'.oans
are not available,
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Opposition by Rich Countries to $119 9
Miltion Budget Allocation to UNESCO

3784. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minster of EDU-
CATION AND SOCIAL WELFARE
be pelased to state:

(a) whether the rich countries nave
opposed strongly the budget which
allowed $ 119.9 million to the United
Nations Educationa] Scientific and
Cultural Organisation; and

(b) if so, the names of the countries
who have supported and those who
have voted against, together with the
argument placed in voting against the
motion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) Many of
the developed countries opposed the
budget ceiling adopted by the
UNESCO (eneral Conference for the
bien‘r:ium 1973-T4

(b) The budget ceiling of $119,954,000
proposed by the Executive Board, was
approved by the UNESCO General
Cohferénte. Ninety four votes were
in favour and nineteen against with
four abstentions, The pattern of
voting wag as follows:—

FOR: Cyprus, Colombia, People's
Republie of Congo, Republic of
Korea, Costa Rica, Ivory Coast, Daho-
mey, , UAR, United Arab
Emirates, Ecunder, Spain, Ethiopla,
Tinland, Gﬂ:on. Ghanns, Gautemala

e.!ndo Uppér Volta, Honduras,
negla, Iraq, Iran, Ireland,

Iceland, Israel, Jamaica, Japan, Kenya,
Cambodia, Kuwait Lesotho, Lebanon,
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Liberia, Libya, Madagascar, Malaysia,
Mali, Morocco, Mauritius, Mauritania,
Mexico, , Monaco, Nepal, Niger
Nigeria, Norway Oman, Pakistan,
Peru, Phillppines, Rumania, Rwanda,
Senegal Sierra Leone, Singapore,
Somalia, Sudan, Sri Larka, Sweden,
Syria Tanzania, Chad, Thailand, Togo,
Trinidad and Tobago, Tunisia, Turke.,
Uruguay, Venezuela Republic of
Vietnam, Yemen, People's Republic of
Southern Yemen, Yugoslaviag Demo-
cratic Republic of Congo, Zambia,
Afghanistan, Albania, Algeria, Saudi
Arabia, Argentina, Austria. Bahrein,
Barbados, Burma Bolivia, Brazil,
Burundi, Cameroon, Central African
Republic, Chaile, China,

AGAINST: U.S.A, France, Hun-
gary, Laos, Luxemburg, Mongolia,
New Zealand, Holland, Poland UK.,
Czechoslovakia, Ukrainian Soviet So-
cialist Republic U.S.S.R. Federal Re-
public of Germany. Australia, Bel-
gium, Byelorussian Soviet Socialist
Repuplie, Bulgaria and Canada

ABSTENTIONS: Cuba,
Italy, Switzerland.

Greeve,

The cporitic» to the budget ceiling
was based on cumplaints of er. essive
and infruetueue expenditure. The
feeling was expressed that adminis-
trative costs including UNDP over-
heads are disproportionately  hight,
that there are too many conferences
and meetings, unnecessary tours by
ottcials. and other expenditure which
did not contribute to the efficiency of
the operational programmes,
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Fall in production of Cotton during
1971-72

3786. SHRI BIRENDER SINGH
RAO: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the production of
cotton has fallen during the year
1971-72; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No, Sir. In fact the produgtion of
Cotton registered an appreciable in-
crease 1.¢ 45.1 per cent during 1971-
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72 as compared to the previous year
as indicated below:—

(Productionin "000 bales of 180 kg. each
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of lint)
Year Production Increase over
1970-71
1970-71 4498 & 45 1 %,
1971=72 -+ 6526 4

(b) Does not arise.
Progress in setting up Special Wings
by State Governments to Administer
Wjld Life Areag

3787 SHRI B. K. DASCHOW-
DHURY;

SHRI NAWAL KISHORE
SHARMA:

Will the Mimster ot AGRICUL-
TURE be pleased to refertothe reply
given to Unstarred Question No. 6013
on the 15th May, 1872 regarding flae
preservation of wild life and state:

(a) the pirogress made in setting up
of specia] wings by the State Govern-
ments 1n their Forest Departments to
administer wild life areas; and

(b) if so, the main features thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and (b).
The Chairman of the Indian Board
for Wild Life addressed letters to the
Chief Ministers of the States on the
need for separate wild life wings in
the States.

Wild life Wings have by ncw been
created 1n the following States:—
Assam—two wild life Divisions.
Haryana—Wild Life Preservation
Officer,
J. & K—Wild Life Division.
Kerala—Wild Life Division.
(posting of a Conservator is
under consideration).
Maharashtra—Wild Life Warden.
(Dy. Conservator of Forests).
Mysore—Director, Wild Life Con-
servation,
Orissa—Wilg Life
Officer.

Conaervation
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Pupjab—Dy.
Forests jn charge.

Tamilnadu—Dy. Conservator of
Forests in charge.

U F.—Dy. Conservator of Forests
in charge (posting of a Conservator.
15 under consideration).

Himachal Pradesh:—Wild
Warden,

West Bengal.

Gujarat—Conservator of Forests.
Wild Lafe.
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Conservator of

Life

In the rest ot the States the matter
1s under consideration ang matters re
garding non-availability of sutable
technical staff, paucity of funds and
the forest areas being small etc. aie
being sorted out.

Development of New Game
Sanctuaries in Mysore. Tamil
Nadu and Kerala

3788 SHRI C K CHANDRAFPPAN:
Will the Minister of AGRICULTURE
be pleased to state

(a) whether at a meeting of the
Ministers for Tourism of Mysore,
Tamil Nadu and Kerala, it was decid-
ed to develop new game sanctuaries*
i those States;

(b) whether there is any scheme of
this type for Wynad in Kerala; and

(e) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
Yes, Sir. At the Second Zonal Con-
ference of Ministers for Tourism of
Southern States of Kerala, Mysore,
Andhra Pradesh and Tamil Nadu held
on 8th September, 1872, it was dis-
cussed to have an integrated proposal
for a “Wild Life Sanctuary Complex".
of the two existing Senctuaries of
Mudumalal (Temil Nadu), Bandipore
(Mysore) along with the proposed
adjoiring Wynad srea of Kerals.
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Accordmgly a scheme for establish-
Ing a Wild Life Sanctuary has been
prepared for Wynad by Kerala and
has been sert to Government of Tamil
Nadu for preparation of an integrated
Master Plan for this complex which is
1eteiving theyr attention

Expery of Seeds of Wheat, Maize,
Jets, Paddy and Vegetable by National
Seeds Corporation

3789 SHRI G. Y KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state.

(a) whether the National Seeds
Corporation has captured new mar-
kets m Asia and Euilope by exporting
high quality seeds of wheat, bajra.
maize, jute, paddy vegetables ani
flowers,

{(b) 1f so. the information eountry-
wise particularly in case of flowers;
ang

(c) the amount that has been earn-
ed tarough flowers and encourage-
ment Government have given to this
mmdustry in India?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) Yes, Sir.

(b) A statement shcwing the quan-
tities and the value of seeds of wheat,

*  STATEMENT

2. Wheat (Desi-Dara)
3. Rice (Basmaty)
4. Sugar (Crystal®

— = En ——

Utilisation of Funds for Crash
Programme on Food Production

8791, SHRI P. NARASIMHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state’

(a) the utilisation of amount by

bajra, wmaize, jute, paddy, vegetables
and flowers exported to different
countries c¢f the vwoi1ld is laid on the
Table of the House [Placed in
Library, See No LT-3978/72)].

(e) The amount that hag been earn-
ed through tae export of flower seed
to Indonesia 1s only Rs 54.40 Pase
and a beginning only has been made.

Retai} Prices or Wheat, Rice and Sugar
durmng last fouv. menths in Delhi

»

3797 SHRI G. Y KRISHNAN: Will
the Mmster of AGRICULTURE be
pleasud to siate.

(a) the details reggrding the retail
prues of wheat, rice and sugar during
last iow1 months in  Delhy, month-
wise, and

(b) the efforts Government
made to normalise the prices?

ave

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) A statement 1s attached.

(b) Adequate number of fair price
shop. have been opened throughout
the Union territory of Delhi for dis-
tribution of wheat, wheat products,
11ce, and Sugar.

Average retm] prices (In Rs. per Kg.»
Aug.’72 Sept *72 Oct.'72 Nov.’72

0 96 095 0095 097
1 06 1 08 1o05* 107
2 00 2 00 2 07 2 15
375 383 3 96 385

the different State Governments out
of the funds released by Government
for crash programme of food produc-
tion; and

(b) whether any study has been
made or is proposed to be made
through Parliamentary Committeed



II1I
regarding the effectiveness of their
implementation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Government of India have so
far accorded administrative approval
to a total loan assistance of Rs 147.20
crores for 'minor irmgation pro-
grammes against which Rs, 54.985
crores has been released to the State
Governments. Besides, a total amount
of Rs. 8068 crores has been released
to the State Governments ag short
term loans for purchase and distribu-
tion of inputs like seeds, fertihisers
and pesticades Complete dara on
utilisation of smounts have not yet
been reported by State Governments.

(b) No, Sir

National Highways Organisation

3792. SHRI P, M. MEHTA-
SHRI P. GANGADEB:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state-

{a) whether Government propose o
have a Central body to supervise im-
plementation of the programme of
National Highways Organisation all
over the country;

(b) whether the National Highway
Organization in Orissa has been
strengthened to work as a separate
unit; and

(¢) the progress made to stress the
need for a uniform standard of these
Highways throughout India?

THE MINISTER OF STATE IN
THE DEPARTMENT .OF PARLIA-
MENTARY AFFAIKS .AND IN THE
MINISTRY ©OF SHIPFING AND
TRANSPORT (SHRI OM MEMTA):
(a) No, Sir. The Ministry of Bhipping
and Trangport (Rosds Wing) through
their headquariersorganisation agsist-
&d by tineir-Reglonsl Ogices and Engi-
neer Liasison Offices in States over=-
see implementation of the programme
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by States who function as agents to
the Government of India in reipect ol
National Highways.

(b) Yes, Sir.

(e} Standards and specifications
have been laid down and are required
to be followed by States in the
preparation of plans and estimates
which are sanctioned by the Govt. of
India, and in the executiva of those
works All possible steps under the
circumstances are being taken to lay
special emphasis on quality of execu-
tion by State PW Dg with a view to
ensuring uniform standards of work
on National Higways throughout the
country

Fertiliser supply for Rabl Season

3793. SHRI P, M MEHTA.
SHRI P GANGADEB

Will the Minuster of AGRICUL-
TURE pe pleased to state:

(a) whether fertilizer supply situa-
tion for Rabl season is going f{rom
bad to worse;

(b) 1if so, the reason therefor; and
(c) the action taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURL
(SHRI ANNASAHEB P. SHINDE):
(a) and (b), Though there 1s some
constraint in the availability of ferli-
lisers in relation to demand for the
Rabi crop of 1972-73 because of (i)
lags in domestic production, ang (i1)
shortfall in import arrivals,

(¢) Tne Government have takem
the following measures in this regard:

(i) The SBtate Governments Lave
been advised to distribute available
tertilisers for prierity crops #uch as
et crebs, | The Midistry has also

,Crops. e ry 2

mmmhnnmm to the State Gov-
ernments to take other steps for the
most effective utilisation of available
fertilisers on the basiy of guidelines
given by the Indian Council of Agri-
cultural Research.
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(ii) Steps are being taken to in-
crease the capacity utilisation by
amestic manufacturers

(iii) Efforts have been made to
improve the distribution of fertilisers.
-" These include:

(1) Promulgation of orders under
the Essential Commodities Act,
making it legally obligatory for the
domestic manufacturers to supply
the quantities of fertiliserg to the
State committed by them at the
Zonal Conferences held before each
crop season.

(2) In order to remove bottle-
necks in the transportation of ferti-
lisers, zones for all manufacturers
have been deflned under a railway
rationalisaticn scheme angd they
will be allowed to gell only in their
respective marketing zones This
will avoid cross movemerits of fer-
tilisers ang is expected to result in
easy availability, by cutting deluys
in movement.

(3) Efforts are also being made
to import additional quantities aof
fertilisers.

Fall in the demand of Indigenous
Tracdtor

3794. BHRI P. M. MEHTA:
SHRI P. GANGADER:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Farm Expects attri-
~bute the fall in the demand of
indigenous tractor to the High price
fixed by Government and reluctance
of banks to finance agriculture and
the move for a lower land ceiling;
and

(b) if so, the steps being taken by
Government so that demand of the
tractor does not fall?

*PHE ‘MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P, SHINDE): ,

(a) There is a downward trend

in the demand for tractors and the
information received from the Agro-
Industries  Corporations in the
various States indicates that the
main reasons for the fall in demand
are: —

(i) Higher prices (particularly
due to customs excise and
other duties).

(ii) Uncertainty due to proposed
land ceiling.

(iii) Drought conditions in some
States. .

(iv) Tightening of ecredit faci-
lities, cumbersome procedural
formalities and delay in the
sanctioning of loans

(v) Suspension of hire-purchase
facilities by some Agro-
Industties Corporations.

(b) Steps are being taken to
liberalise the credit facilities through
the commercial and land mortgage
banks. Other measures to remedy
the situation to the extent possible
are alsp under consideration. Custom
hiring work of the State Agro-
Industries Corporations and the Agro-
Serv nires by enterpreneurs is
also being stepped up.

New Orientation to UNESCO
Investment

3795. SHRI P. M. MEHTA.
SHRI P. ANGADEB:

Will ‘the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state: »

(a) whether India has called for a
new orientation to UNESCO invest-
ment in the progress of poorer
nations recommending reduced ad-

ministrative  expenditure, greater
responsibility for Natiomal Commis-
sions, and increasing funds for

programmes which will enable the
developing countries to stand on their
own feet;

(b) whether India has askbd for any
kind of assistance from UNESCO;
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{e) whether India has asked for the
strengthening of UNESCO programmes
which would be of definite help to
the whole Asian region; and

(d) whether India has also called
for implementation of the recommen-
dations of the 1968 UN Conference on
Science and Technology in Asia held
in New Delhi and if so, the result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE, AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) Yes, Sir.

(b) Proposals for assistance under
UNESCO's 1873-74 programme will be
formulated in the Jight of the declared
policies of the Government of India,

(c¢) Yes, Sir.

(d) We have been  pressing
UNESCO repeatedly for the imple-
mentation of the recommendations of
the Conference on .Application of
Science and Technology to the Deve-
lopment of Asia (CASTASIA) held
mm New Delhi in 1068, The Indian
delegation to the recent UNESCO
General Conference drew the attention
of the Conference to the need for
UNESCO to build up the necessary
machinery for this purpose and to
provide sufficient financial backing.
The UNESCO spokesman mentioned
that the financial and recurring costs
of the most important of CASTASIA’s
major programmes (establishment of
multi disciplinary centres) are beyond
UNESCO’s possibilities. It is hoped
that as a result of the discussions at
the General Conference, action on some
at least of CASTASIA’s recommenda~
tions will be included in UNESCO’s
future programme.

Enforcement of Rent Conirel Act In
Delhi/New Delhi

3706. SHRI S. M. BANERJEE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

+«(a) whether he is aware that the ,

rents of "all houses including ordinary

DECEMBER 11, 1972
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one-room barsati in Delhi/New Delhi
have abnormally gone up;

(b) if so, whether Rent Control
Orders are likely to be made applicable
to reduce rents in 8ll areas 1in
Delhi/New Delhi; and

(c) if not, what other steps have
been taken to come to the rescue of
the poor tenants?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND
HOUSING (PROF. D. P. CHATTO-
PADHYAYA): (a) Rents for Houses
in Delh: have been increaging steadily
but this is by no mecans a peculiar
teature of Delhi nor can the increase
be said to be abnormal 1n all Jocalities.

{b) and (c). The Delhi Rent Control
Act, 1958 provides for the control of
rents in the Union territory of Delhi.
According to the provisions conlained
in Chapter II therein, rent in excess
of standard rent is not recoverable and
the standard rent is required to be
fixed by the Rent Controller on an
application made to him either by the
landlord or by the tenant.

Demand of Fertiliser from States
and its Import

3797. SHRI 8. M. BANERJEE:
SHRI VARKEY GEORGE :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the growing demands
of fertilisers by the various Statef
have been fully met;

(b) it so, total quantity imported
during 19871 and upto June, 1972; and

(c) the names of foreign countries
from where the imports have been
effected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P. SHINDE): (a)
Efforts are being made to meet,
as far as possible, the fertiliser
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requirements of the State for Rabi
1972-73. ~ Some constraint, however,
exists in the availability of fertilisers,
as compared to the requirements.
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(b) and (c). The total quantity
imported during .Tune 1972, in terms
of nutrients was:

Year Imports Lakh
.. tonnes
N P K N+P+K
1971 (1st Jan. to 31st Dec.) .5-03 1:49 254 9-06
972 (Ist Jan, to3oth June) 2432 . 1-09 I-23 464

The imports were effected from the °

following countries:

- Belgium, Bulga.ri_a; Canada, France,
German Democratic Republic,

Greece, Holland, Hungary,
Iran, Italy, Japan, Kuwait,
Norway, Poland, Rumania,

Saudi Arabia, South Korea,
Sweden, UK. U.S.A. US.SR.
and West Germany.

Central grant for the 500 beds hospitals
in -the country

3798. SHRI DHAN SHAH PRA-
DHAN: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
“to state:

(a) the state-wise number of hos-
pitals with 500 beds in the country;

(b) the annual amount of grant
given by the Central Government to
these hospitals; and

(c) the number of such hospitals
which were to be opened during the
current Five Year Plan and the prog-
ress made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTOPA-

DHYAYA): (a) A statement is attach-

ed.

(b) The Central Government does
not normally give any grants for the.
running of hospitals.

(¢) Information is being collected
and will be laid on the Table of the
Sabha.

Statement

Statement showing number of Hospi-
tals with 500 beds in the country.

States/Union Territories
. Andhra Pradesh

Assam .

Bihar

. Gujarat

Jammu & Kashmlr

. Kerala

-Madhya Pradeah

. Tamil Nadu

. Maharashtrg

. Mysore

11. Nagaland

12. Orissa

13. Punjab

14, Rajasthan

15, Uttar Pradesh

. West Bengal T

17. Haryana

18. A. & N. Islands

19. Delhj

20. Himachal Pradesh

21, Manipur

22. Pondicherry

23. Tripura

24, LM, & A, IsIands

25. Goa, Daman & Diu

26. Dadar & Nagar Haveli

27. N.EF.A. .

28. Chandigarh 5% Ened

= iy
COPNDU BN

(=]
(=21

Total
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angls dwrw & frg 7y sdn @
L L]

3799 o waqg Nem :
sft sm wow 9T w1
area W ofar fratam w97
FaTH Y FO HT

(%) #a1 ¥ IR F Il
NwAE & 4T FH FG wed wAW
£ F efsla g f §, o

(@) af* @1, @t = ufw
feat & @ar fead an # 9w
gfaed &1 wEE W fEAR oAww
¥ & wn et ¢ gfaud W &
foq fFq an/ & & sogat ?

wifta v afenie fdrem aar
frafn sk wiwrm waem ¥ v W
(ﬁoﬂ'oﬂ'nﬂﬁmm):(ﬁ)'ﬂﬁ ﬂ'&l"-‘ﬂ
wafe & wow T F dA g
far fre fa e 19 o W fadrerar
%1 goorw fars ot fawrs wiiel & fog
for o qf 1 WY wfenfag &, aafea
=M W anfed gqEE & ¥ R
W 70 WIT 30 wiEww ® fgarw ¥
2y o T 1 ag AgrEen wetory sifew
FwAafaw@E

(=) =@ qwadfa g & ow-
i weg wdw ¥ wergfer war aerk dec
¥ fad 19 t0 WGy v & afewg
#t fawifor A mt @ e & 9 50
0T w9 7Y ufw v ow gfr
gramey & fog fratfer s fat &
st ¢ fie 9 wadla gy & v
A% 7000 ERNRAT-REFEATA X WA
g1 fear wma

tanitwe ew gqfw W e afeie
R ¥ wfegg ¥ @fer qndw
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wrgfe # g% ¥ QT w1 1072
73 % wreew wT fear aar § aer Wy
ad & wew yAW & frg 1 50 FAw
¥ winforr agrwsqee w1 faoas -
w< fear mar & 1w A% ¥W IR
¥ v WIS JroATHT F1 A9 &7 fean
mar § fm & gwwi 1001 AT H
qret faerd s

gy A (wem win) ¥ wrm oW
s AT w1 SRR

8300 =t wamig WWw T
wierg wh qfige Fdiew 5=t @7
a7 T &4 R

(%) =1 "W A g A
qqr owt e & qE HA ¥ W
my  WNTHF Ay & yEm o F
wAFTA ol &, ;T

(@) afz gr, a1 swwe & @
A F1 AwATTFY AT R 7T
#t ¥ wEE & W W & F
Gy ¥ A w4 7

eqre 7 st afeatz faden dway
wa1 faatn € wramy wme § s
aft (WMo Fo do  wh™am) :
(%) g

(&) wrer soptz & TSw
qewE & Ayt ead 3w % fag
a9y FsTwts ¥ fifex fa ¥ wgmmd
wY o qEAT A ¥ faw g s
afrem oww ot Ow o ¥ IU
yoR ¥ fag Safiw sgeen & §
v winfow, 13 verfeard ool
¥ forg fvlr forr Wt e ol
g Tw e ¥ qwr faR @
weaRw swe & fag Bk wgEer
wfy wrft &
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THIG & HC ¥ gEEw § T
TR ¥ fid o wefter &1 w1 @
&1 Fofy, s SOUE § — (1)
Ha ¥ gefiaa sa Y quata g o)
(2) aw€ f fafy aom  gror-g¥
S AR @ & wfadwqe fezm o

Selection of players ang amount spent
for Munich Olympics

3801. SHRI PRABODH CHANDRA:
SHR] M. C. DAGA;

Will the Mimister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the number of persons who par-
ticipated and won medals at the
Munich Olympics;

(b) the basis of selection of players,
observers, coaches and doctors who
participated in Munich Olympics; and

(c) the amount of money that
could have been saved by asking the
players to retwin back to India 1m-
mediately after their particular item
of participation was over?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV): (a) The Indian Qlym-
pic Association sent a 61 member con-
tingent (47 compctitors and 14 offi-
cials) 1o participate in the Munich
Olympics. India won a Bronz Medal
in Hockey.

(t) The proposals made by the
Indian Olympic Association were con-
sidered' by the All India Council of
Sports in the light of the following
general criteria:—

(1) Players: The participants were
selected on the besis of youth,
capacity for improvement and
the possibility of their avail-
ability for next important
international sports events.

(2) Observers (delepales, referees,
judges and wumpires): The
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delegates recommended were
cleared after ensuring that
their visit to Munich is neces-
sary to attend meetings of the
respective international sports
Federations. {

Perscns appointed by the
respective international sports
bodies as referees, judges etc.
for the various events in the
Olympics were cleared to go
to Munich.

Coaches: The macl:es recom-
mended by the Indian Olym-
pic Association were approved
keeping 1n view their expe-
tience and knowledge of the
game,

(4) Doctors: The selection was
made from out or the panel of
qualified sports medicine doc-
tors 1ecommended by the
Indian Olympic Association.

(3

—

(¢) Government ot Indiz paid for
the return air passage of the members
of the Indian contingent to Munich
Government of India also released
foreign exchange to Indian Olympic
Association to cover cost of board and
lodging Peirthaps some foreign ex-
change could have been saved if the
arrangement was made that partici-
pants were to return to India imme-
diately their events were over. In
keeping with past practice, necessity
for making such an arrangement was
not felt.

Attituge of Doctors towards players
and others at Munich Olypics

3802, SHRI PRABODH CHANDRA:
SHRI LALJ] BHAIL

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether any irregularities re-
garding the attitude of the Doctors
towards the players or others in the
Munich Olympics, 1972 have come to
the notice of the Government, *

(b) # so, the main irregularities;
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(c) whether any inquiry has been
made into the irregularities by the
Department concerned; and

(d) the steps taken by Government
‘to check such irregularities when such
teams go abroad?

THE DEPUTY MINISTER IN THE
"MINISTRY OF EDUCATION AND
SOCAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAYV): (a) to (d). Some irregu-
Jlarities were reported in the Press. On

enquiry the allegations were found to
be incorrect.

Requirement of Agricultural Engineers
during Fifth Plan

3803. SHRI PRABODH CHANDRA:
SHRI PANNALAL BARUPAL:

Will the Minister of AGRICULTURE
be pleasad to state:

(a) whether any survey h2s been
made about the requirement of Agri-
-cultural Engineers in the country in
the context of the Fifth Five Year
Plan;

(b) the number of Graduates Agri-
<culturgl Eng‘ineers required by the
IAR _during. the nex‘ j::r ard

(c) the schemes, if any drawn by
the I.C.AR. to absorb the unempioyed
.Gradusates?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE P, SHINDE): (a)
Not yet. However, the State Govern-
ments ¢nd administrations of TUnion
Territories have been requested to
furnish their requirements during the
Fifth Five Year Plan  period. Full
4Anformation is still awaited.

(b) 103 (approximately) .

(¢) The Indian Council of Agricul-
#tural Research has following schemes:

(i) National Demonstrations.

(ii) Water Management Research,
(iii) High Rainfall Schemes,

(iv) Post in Central Institutes.
{v) Dry Farming Research.

DECEMBER 11, 1972
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Recommendation of Study Group re:

Creation of a Central Fund for Promo-

tion of Wayside Amenities along
National Highways

3804. SHRI C.K. JAFFER SHARIEF:
"SHRI-*D.  B. CHANDRA
GOWDA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
reaction of Government to the recom-
mendations made by the Study Group
set up by Government of India for the
creation of a Central Fund for the
promotion of way side amenities along
the National Highways in the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS “ AND IN THE
MINISTRY OF SHIPPING AND
TRANSFPORT (SHRI OM MEHTA):
This recommendation of the Study
Group is under examination, in con-
sultation with the State Governments/
Union Administrations.

duia waw i faeelt gor dveA & grE-aT
¥ wEEa & A

3805 ® Sy WD P HE

HEY g FATH AT FAT H [ :

« () T w¥w, 1972 ¥ fae=r
g A ¥ g1 93T | ferd g
I Y AFET FY AT g2 A

(=) # ag *t &= & 7
q% 99 A1 F AL H 7 &1 9 AqH
& g & qur 7 & g T azar &
g e

(w) afzgr, & fFa e Froom

-y i ST A} FEATE T 7

gfd dawy & su A (sﬁo

fe tug) @ (F) a1 17 A

1972 ®1 TS TFGT FF g F1 L=AT

et off | zEET HET 55 TF 14 0N
qr 1
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(&) ww®Y guaT g qNE Waw
¥ fawgfed mrewr & o€ oy | it
T oA & frowdt € wefterr §

() s @ A v

Development of Village in each deve-
lopment Block [or Ilousing Sites to
Landless

3806. SHRI D. D. DESAI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the work on Scheme
on development of a village in each
Community Development Block where
landless labourers will be provided
with housing sites, has been started,

(b) if so, when it is likely to be

completed; and

(e) whether the Centre has promis-
ed any assistance for the project to
the States and if so, the broad out-
lines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTOPA-
DHYAYA): (a) to (c¢). The umt for
formulation of a project under <he
Scheme for provision of house-gites
to landless workers in rural areas is
a Community Development Block, 13
State Governments viz,, Andhra Pra-
desh, Bihar, Gujarat, Himachal Pra-
desh, Kerala, Maharashtra, Mysore,
Orissa, Punjab, Rajasthan, Tamil
Nady, Uttar Pradesh and West Bengal
have submitted project proposals un-
der the Scheme, in respect of 2101
Development Blocks/Panchayats. Pro-
jects in yespect of 1,118 Blocks/Pan-
chayats of eight State Governments
of Bihar, Gujarat, Keraln, Mahara-
shira, Mysove, Orissa, Tamil Nadu and
Uttar Pradesh have been approved
involving Central Assistance of
Rs, 910,37 lakhs for provisiom of
2,17,811 house-sites. Of the sanctioned
amount, a sum of Rs. 195,11 lakhs has

2867(ai) LS—5.

been released to these 8 States, The
balance will be released on the basis
of the actual progress of expenditure
to be reported by the States,

Out of the other projects received
from the State Governments, some are
under scrutiny, and on some others,
comments have been furnished to the
State Governments for their conside-
ration.

This Scheme is proposed to be con-
tinued during the fifth plan_period.

Amendment to Health Services Rules

3807, SHRI RAJDEO SINGH: will
the Minijster of HEALTH AND FAMI-
LY PLANNING be pleased to statc:

(a) whether Government have
chalked out an ambitious plan to
better the rural health and man the
rural hospitals and dispensaries but
shortage of rural doctors is coming in
the way;

(b) whether it will not be advisa-
ble to release Government doctors
who have completed ten years of ser-
vice instead of creating RMPs cadre
dangerous to rural health; and

(c) whether a sjmple amendment
of the Health Service Rules will solve
three problams ghortage of rural doc-
tors, competition for higher post am-
ong Government doctors and employ-
ment opportunities for young medicos?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(PROF. D, P. CIIATTOPADHYAYA):
(a) A Nationa] Health Scheme for
Rural Areas to set up health posts in
the villages has been drawn up by
this Ministry.

(b) and (c). The Scheme has mnot
been envisaged as a permanent solu~
tion to the problems of shortage or
unemployment among doctors or to
do away with competition among
them. The Scheme mainly aims at
providing some kind of medical relief
in the shortest possible time in the
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remote rural areas where even ele-
mentary facilities for medical relief
do not exist at present. The Govern-
ment are having a long term plan for
opening ot more Primary Health Cen-
ires and Sub Centres in the rural
areas, upgrading of existing Primary
Health Centres and providing for
adequate incentives for medical gra-
duates to serve inj the rural areas;
which only in the long run can eli-
minate the problems of shortage and
unemployment. The Rural Medical
Practitigners cadre in the mcantime
will only supplement these long term
efforts and not gubstitute for it.

“Mobile Creches” in Delhi

3808. SHRI RAJDEO SINGH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether in Delhi a group of
women social workers had launched
a movement “Mobile Creches” to care
for the children of migrant construc-
tion labour who have neither an ad-
dress, nor a home and are even denied
the lowest or meanest amenities that
even settled residents of slums enjoy;
and

(b) if so, the steps Government
have taken to help this movement
financially and encourage the women
social workers to give respectability
to their most noble form of seivice.

THE DEPUTY MINISTER IN THE
MINISYRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) and (b). ¥es, Sir.
There is a registered Society in Deshi
bearing the name “Mobi’> Creches for
working Mothers’ children” with the
object of looking aller ths ehiliren
of construction labourers, whose
mothers are working on building sites
for the whole day, through Mobile
Creches which suit their nomadic way
of life, This Soclety receives financial
assistance from Govermment.
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Enforcement of Pharmacy Act, 1948
in the Country

3809. SHRI RAJDEO SINGH: Will
the Minisier of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Rule 42(1) of the Phar-
macy Act, 1940 145 not yet been en-
forced throughout the country; and

(b) if so, the reasons thereof as
well as the approximate pertod to en-
sure its strict enforcement?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AWND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P, CHATTOPADH-
YAYA): (a) and (b). Section 42 of the
Pharmacy Act, 1948 has been enforc-
ed by the State Governments of UP.,
Assam and Kerala and Union Terr-
tory of Delhi. The remaining States
have not enforced this gection probab-
ly due to inadequate number of train-
ed personnel in Pharmacy.
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Scales of Craft Teachers ang Work-
shop Instruction in Delhi

3811, SHRI M, M. JOSEPH: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the revised pay scales of Craft
Teachers, Craft Instructors and Handi-

craft Teachers working 1n  Delhi
Schools;
(b) the recruitment qualifications

of Teachers holding these posts
the nature of their duties;

and

(c) the recruitment qualifications,
nature of dulies and pay scales of
Workshop Instructors working in
Delhi Polytechniecs; and

(d) the rcasons for not giving the
same scales as that of Craft Teachers
to the Workshop Instructors?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D P. YADAYV): (a) to (d). The
information is bemng collected and will
be laid on the Table of the Sabha as
soon as possible.

Report of Study Group on Mannam
Sugar Mills, Kerala

3812. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any Study Group has
visited Mannam Sugar Millg in Kerala
during the month of September, 1972;

(b) whether they have submitted
their report to the Government in this
regard; and

(¢) if so, their main recommenda-
tions and the action taken eo far by
the Central Government thereon?

u%?'E MINISTER OF STATE IN THE
ISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The Government of Indla had ap-
pointed in April, 1971 an Expert Com-
mittee to go into the working of the

Mannam Sugar Mills Cooperative Ltd,
Pandalam (Kerala), and io examine
the possibilities of its rehabilitation.
This Committee submitted its Reporti
in September, 1971. Most of the re-
commendations of this Committee
were to be implemented by the Kerala
Government. In terms of the Expert
Committee’s recommendotions, the
Central Government set up, in March,
1972, a Follow-up Committee, to
watch the progress of implementation,
by the State Government and others
concerned, of the recommendations of
the Expert Committee In September,
1972, members of thig Follow-up Com-
mittee visited the Mannam Sugar
Mills, for reviewing the progress of
implementation of the recommenda-
tions of the Expert Committee. They
generally felt satisfied that the Gov-
ernment of Kecrala and the Mannam
Sugar Mills Cooperative Ltd.,, had
made all out efforts to implement the
basic recommendations,

{b) The Follow-up Committee was
not expected to submit any formal
report to the Government.

(c) The question does not arise.

Action on Nineteenth Report of Com-
missioner for 8.C. & S.T.

3613, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether Central Government
have taken any action on the basis of
the Nineteenth Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes;

(b) if so, the main features thereof;
and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). Copies of
the statement showing the action
taken or proposced to be taken on the
Nineteenth Report of the Commis-
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sioner for Schedluled Castes and Sch-
eduled Tribes have been placed in
the Parlisment Library.

Kamarapn Asian Oentre for Advanesd
Stody in Poetry

3814. SHRIMATI BHARGAVI THA-
NKAFPAN: Will the Minister of CUL~
TURE be plensed to state:

(a) whether Government have re-
ceived any request from the Kumaran
Asian Birth Centenary Celebration
Commit Trivandrum for grant of
Rupees Ten lakhs for the establish-
ment of an instituts of bigger research
and learning called the Kumaran
Asian Centre for Advanced Studies in
Poetry; and

(b) if eo, the reaction of Gove.n-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) No, Sir.

(b) Does not arise,

News liems captioned “F.C.I. Godown
Racket Nebedy's ocomtern’ sppearing
in the Maruing Editien of the “indian
Nation’ dated 5th November, 1972

3816. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether attention has been
drawn to the news item published in
the moming edition of the “Indian
Nation”, Patna dated 5th November,
1972 ag captioned “F.C1. Godown
Racket nobody’s concern”;

(b) ¥ ea, the main complaints men-
tioned therein; and

(c) the reaction of the Gevermons
m’ proposed to  eemedy the
THE MINISTER OF STATE IN THR

MINISTRY OF AGRICULYURE
1SHRI ANNASAHES P, SHINDE):
(2) Yes, Sif. '
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(b) The main complaints relate to:

(1) excessive foreign matter mn
the foodgrains supplied by
the FCI. to the fair price

shops;

(ii) illegal payments demanded
by the ‘palledars’ from the
dealers of the fair price shops.

(c) A rejoinder explaining the
position about the points raised in
the news item was issued by the Re-
gional Manager of the FCI.
and has been published in the Indwan
Nation dated 16th November 1972. A
copy of the rejoinder is lad on the
Table of two Heuse. [Placed in Lib-
rary. See No. LT-3079|72].
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Allotment of Accommodation tg Social
and Charitable Organisations in Delhi

3818. SHRI RAMAVATAR SHAS.-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

L]

(a) whether some of the Social and
Charitable Organisationg in Delhi
have requested Government to pro-
vide accommodations on payment of
Pprescribed amount/token licence fee

(b) if so, names of the Organisa-
tions who applied for accommodation;
{c) the names of the Organisations
1o whom allotments were made and
viames of Organisations whose re-
quests have been turned down; and

’

(d) whether the criteria/instruc-
tans/rules thereof will be laid on the
Table of the House?

‘ iﬂ!i‘mmor-smum
THE Y OF HEALTH AND

FAMILY PLANNING AND IN THE
MINISTRY OF WORKs AND HOUS-
ING (PROF. D. P. CHATTOPA-
DHYAYA): (a) Yes, Sir,

(b) and (c), Two statements—one
in respect of those to whom allotments
have been made and the other where
requests have been rejected are laid
uon the Table of the House. [Placed
in Library See No, LT-3881 72].

L ]

(d) The requests received from
various Charitable and Social Orga-
nisations are considered on merit of
each case and generally accommoda-
tion is allotted on payment of licence
fee at market rates. In cases where
lesser rate of licence fee is charged,
the concurrence of the competent
authority is obtained. No specific
rules and regulations in thigs behalf
have been framed.

Legal Ban on Commercial Blood
Banks

3819, SHRI P. GANGADEB:
SHRI P. M. MEHTA.:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the first-all India
Conference held at Chandigarh on
the 22nd October, 1972 in wvoluntary
blood donation has recommended law
banning all commercial blood banks
which buy human blood like a com-
modity; and .

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTOPA-
DHYAYA): (a) Yes.

{b) The resolutions/recommenda-
tions of first All Indiag Conference one
Voluntary Blood Donation. ‘Move-
ment held in Chandigarh on 2lst-and
22nd October, 1972, have been V-
‘ed in this Ministry only and,
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are at present being examined in con-
sultation with the Directorate Gene-
ral of Health Services,

Expenditure involveg in sending
Contingent to Munich

3820. SHRI LALJI BHAI: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state the total expenditure and foreign
exchange involved in sending full
contingente of sporis and games to
Olympics at Mumich?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT ‘QF CULTURE (SHRI
D. P YADAV). (1) Expenditure so
far incurred by the Government of
India in Indian currency on the pas-
sage cost of the contingent:

Rs 3,09,162
(Some more bills are awaited
from Air India).
(ii) Foreign exchange sanclioned

to the Indian Olympic Association to
cover board and lodging, pocket ex-
penses, incidentals ete.:

$23,502 and
£ 1,000

Oug of Tury sllotment of Quarters to
the Central Government Employees

3821, SHRI LALJI BHAIL
SHRI FILOOC MODY:

Wil the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether large number of quar-
ters are allotted out-of-tum ‘o the
Central Government employees and
Whether there are frequent changes
in the rules of gllotment;

(b) the number of quarters allotted
to those who have their own house:
and

(¢)elf 80, the exact number of odt~
of-turn-afifitments made in the year
1971.72, the present rules of out-of-
turn ellotment and changes made in
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the ruleg of allotment in the years
1970-71 and 1871-727

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P. CHATTCPA-
DHYAYA): (a) Only a small perceu-
tage of vacancies of quarters u. tne
general pool are allotted out-of-term
There have not been many changes
m the Allotment Rules but a few
changes in the rules have been made
keeping in view the larger mieresis
of Government employees.

(b) Government servants >wning
houses at the station of thewr pos‘ing
are eligible for allotment of accotn-
modation from the general pool and
no statistical data have been main-
tamned about the number of quarters
allotted to those who own houses

(c) During the year 1971-72, 300
out-of-turn allotments were made o
medical grounds The provisioa
the Allotment Rules regarding out-of-
turn allotments on medical grounds
has been deleted with effect from the
13th May, 1072. Ad hoc allotments
on medical and other grounds in ex-
ceptionally hard cases are made by
relaxing the provisions of the Allot-
ment. Rules with the approval of the
Minister.

During the years 1970-71 and 1971~
72, the following mejor changes were
made in the Allotment of Government
Residences (General Pool in Deihi)
Rules, 1963:—

(i) An officer, who surrenders
the residence allotted to him,
will not be considered agan
for allotment of Government
accommodation at the same
station for a perjod of one
year from the date of sur-
render; and

(1l) With effect from 13th May
1872, the providion in the
Rules regarding out-of-tur:
allotments on medical grounds
has been defeted.
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Progress in Drought Prone
Programmes

3825 SHRI BANAMALI PATNAIK:
Will the Mimster of AGRICULTURE
be pleased to state

(a) whether the Drought Prone
Areas Programmes has made any pro-
gress so far,

(b) if so, the expenditure incurred
on the same so far, and

(c) how far 1t has proved success-
ful?

THE MINISTER QF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) Yes, Sir.

(b) An outlay of Rs, 100 crores has
been provided for the Drought Prone
Areas Programme over the four year
period from 1870-71 to 1973-74. Since
the inception of the programme 1in
1870-71, an expenditure of over Rs. 41
crores was incurred by the State
Governments mostly till the end of
September, 1972

{c) It 1s too early to assess the im-
pact of the programme as most of the
sanctioned schemeg are still in pro-
gress

Progress of Crash Programme for
Rural Employment in Orissg

3826 SHRI BANAMALI PATNAIK:
Will the Minister of AGRICULTURE
be pleased to state’

{a) whether the Crash Programme
for rural Development has made any
headway in Orissa;

(b) 1if s0, the salient features there-
of, and

(c) how far 1t has proved to be suc-
cessful?

THE MINISTER, OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) Yes, Sir.

(b) For the year 1971-72, g sum of
Rs. 183 00 lakhs was allocated to Orissa
State under Crash Scheme for Rural
Employment Administrative approval
of Rs 17257 lakhs was conveyed, in
respect of the proposals received from
the State Government. In kgeping
with the pace of expenfliture in the
Sute’anunot‘ﬂs 126 87 lakhs was
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actually released to the State Govern-
ment. An expenditure of Rs 116.43
lakhs was incurred during 1971-72,
resulting in the generation of 4347
lakh mandays of employment,

For the year 1972-73, the State Gov-
ernment was allocated the same
amount as in the previous year,
namely, Rs. 183.00 Jakhs. A sum of
Rs_ 81.50 lakhs has been released to
the State Government so far. Upto
the end of September, 1972, for which
the report 18 aVailable, the State Gov-
ernment had incurred an expenditure
of Rs 74 87 lakhs, resulting n the gene-
ration of 30.04 lakh mandays of em-
ployment,

(¢) The expenditure during 1971-
72, fell short of the amount allocated,
or administratively approved because
the work in the State could start only
towards October, 1971. The earlier
months were spent in formulating pro-
jects and completing other arrange-
ments. Then came the monsoong and
the cyclone. For the year 1972-73, the
State Government haVe informed that
steps have been taken to streamline
the operation of the Crash Scheme for
Rural Employment, It is hoped that
the entire amount allocated to the
State Government during the current
year will be fully spent by them.

Tribal Development Blocks in Orissa

3827. SHRI BANAMALI PATNAIK:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state: -

() the number of Tribal Develop-
ment blocks set up in Origsa during
the last three years; and

(b) the progress made so far in the
direction of tribal development?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE {(SHRI
D, P. YADAV): (a) and (b). There are
7 Tribal Development Blocks in
Orisia. No new T.D, Block has been
set up during the last 3 years.
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The Fourth Plap allocation for T.D.
Blocks in Orissa is Rs. 472.00 lakhs. As
against this, an amount of Rs. 28000
lakhs has been relessed to the State
Government during the lasy 3 years.
Besides this, the Fourth Plan alloca-
tion for other tribal development
schemes in Orissa under the Centrally
Sponsored Programme are as indicated
below:—

(Rs, in lakhs)
Post-matric Scholarships  6.00
Girls Hostels 23.00
Pre-examination Training 550
Co-operation 45.00
Research & Training 7.00
86 50

During the last three years, it is ex-
pected that an amount of Rs. 56.63
lakhs will have been spent,

Reported Controversy between Union
Government and Hooghly River Bridge
Commisgioners regarding Foreigp Ex-
change for Segond Bridge Across
Heoghly
3828 SHRI BANAMALI PATNAIK:
SHRI INDRAJIT GUPTA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(2) whether the programme of work
for the Becond bridge across the
Hooghly near Princep Ghat has suffer-
ed a get back following a controversy
between the Union Government and
the Hooghly River Bridge Commis-
sioners over the latter's demand for a
sanction of foreign exchange worth
Rs. 2 crores;

(b) if o0, the steps taken to solve
the controversy; and

{c) the stage at whi¢ch the matter
stands gzt present?

‘THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF SHIPPFING AND TRANS-
PQRT (SHRI OM MEHTA): (a) to
(¢). In their letter dated the Sll!: July,
1872 addressed to the Governmedt of
India (Ministry of Finance—Depart-
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ment of Economic Affairs), the State
Government indicateq the total foreign
exchange requirement primarily for
design and supervision of the bridge
as £8,18,375, which was later on indi-
‘cated by the Calcuttg Port Commis-
sioners in September, 1972 to be
£8,27,830. Out of this, a sum of
£ 56,000 was indicated to be the im-
mediate requirement. Certain techni-
cal data and justification for the en-
gagement of foreign consultants were
obtained from the Calcuttaz Port Com-
missioners and the State Government
were also askeqd to supply some further
details. In their letter dated the 13th
October, 1972, the State Government
confirmed the reviseq requirements of
£8,27,830 and also gave the reguired
clarification. The requirements have
been examined and recomrmendations
made to the Ministry of Finance (De-
partment of Economic Affairs) for the
release of foreign exchange ‘equivalent
to £ 56,000 to meet the immediate re-
quirements.

Progress of Fishing Harbours at Para-
deep, Orissa

3829 SHRI BANAMALI PATNAIK:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the Fishing Harbour at
Paradeep, Orissa has made any pro-
gress; *

(b) if so, the galient features there-
of; and

(¢) the expenditure incurred on the
same so far with results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
ANNASAHEB P. SHINDE): (a) The
Paradeep Port Trust had prepared a
project report for a fishing harbour at
the Port which was receiveq in Febru-
ary, 1872. The plans and estimates
were scrutinised in the Ministry of
Shipping and Transport, and on the
basig of their observations a re-eXa-
mination of some of the features of
the plans and designs has been con-

- ducted by the Port Trust. Further acd

tion in regarqd to examination of the
propcsals for issue of sanctions will be
taken by the Ministry of Agriculture
on receipt of the finalised project re-
port from the Ministry of Shipping and
Transport.

(b) The proposals envisage cons-
truction of a fishing harbour within the
commercia] harbour to provide land-
ing, berthing and other shore facilities
for about 65 fishing vessels.

(¢) The Government of India had
sanctioned Rs. 50,000 for®investigations
and preparation of deétailed project
proposals. Ag the project proposals
have not been finalised, no expénditure
on construction has been incurred.

Statue of Mahatma Gandhi at
New Delhi

3830. SHRI MAHADEEPAK SINGH
SHAKYA:
SHRI HUKAM CHAND
KACHWALIL

‘Will the Minister of WORKS AND
HOUSING be pleased to state;

(a) the reasons why at the place
of statue of George V, the statue of
Mahatma Gandhi could not be instal-
led at New Delhi so far; ang

(b) the action Government propose
to instal the statue of Mahatma Gandhi.
there?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(PROF. D, P, CHATTOPADHYAYA):
(a) and (b). The Government are
still awaiting the final Tecommenda~
tions of the Statues Committee,
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Establishment of Nehrn Yuvak
Kendras in Mysore

3833. SHRI D. B. CHANDRA
GOWDA;
SHRI K P. UNNIKRISHNAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Mysore Government
has sent up to the Centre proposals for
establishing Nehru Yuvak Kendras in
six Districts;

(b) whether such type of Centres
have peen established in other States
also and if so, the main features there-
of; ang

(c) the amount of money sanctioned
for this purpose, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCAIION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
D. P. YADAV): (a) Yes, Sir.

(b) and (¢). Out of 100 Nenru Yuvak
Kendras to be established at the Dis-
trict Headquarters other than metro-
politan areas, sanction has beep issued
so far for the establishment of 65
Nehru Yuvak Kendrag as detailed be-
low:

Name of State

No. of Nehru Yuvak Amount

Aadhra Pradesh -
Bihar -

Haryana

Maharashtra

Manipur

Madhys Pradesh
Mysore .
Qrissa . .
Purjab

Uttar Pradesh
Andaman & Nicobar -+ - ’
West Bengal

Kendras established sanct oned
N -Rs, S

B 1 20,000

7 1,05,000

2 30 000
8 1,20 000
1 l.j,oon
9 1,35,000
6 90,000
5 75,000

+3 45,000

10 1,50,000
1 15,000
5 75,000

—

65 9,75,000
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Proposals for the establishment of the
remaining Kendras are awaited from
the State Governments.

The main featureg of these Nehru
Yuvak Kendras are.—

(a) to promote physical education,
games, spoils and search for talent in
rural areas in cooperation witp the
State authorities and voluntary orga-
nisations,

(b) ta pro:nde a forum for informal
education for the out-of-school yeuth
between the age gioup 15—25, which
includes adult literacy and other cul-
tural activities; ang -

(c) to take up programmes of social
service

Views of the Couple on Limit of
Children

3834 SHRI D B, CHANDRA
GOWDA: Will the Minister of
HEALTII AND FAMILY PLANNING
be pleased to state:

(a) whether according to the Cen-
susg calculation, 64.3 per cent of couples

want to limit the number of children
to four;
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(b) if so, whether the Census autho-
rities have also tendered the view of
both husbands and wives regarding
the himat of children; and

(c) whether communities, other than.
Hindus, were also requested to express
their views, if so, what are those?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(PROF. D P. CHATTOPADHYAYA):
(a) to (c). No. The Censug Commis=-
sioner has noy conducted any such sur.
vey. The Operations Research Group,
Baroda conducted an sll-India survey
in the latter part of 1870 in which a
guestion was asked about the number
of children a couple should have The
results of this survey show that 64.0%
of the couples were of the opinion that
a couple should have four or less child-
ren 63% of the couples saxd that one
should have gs many childrep as one
can have, while 17.6% did not express
any opinion,

The Operations Research Group,
Baroda canvassed the views of both
husbands and wives regarding the
number of children a couple should
have as may be seen from the follow-
ing table:

Number of Children a couple should have Husbands Percent of Total
Wives Spouses

average

r, . . . . o2 0'3 03

g, 0 *= & m v 0w @ = 85 86 85

3. - i e . 5 5 a @ 32°5§ 304 31.4

4. . . . . . ' . . 24 4 31 23'8

5 and over - . . . 12-3 119 12°1

As many as one can have - . : . 63 6'3 63
Cannot sa . . . . . N 158 19-4 76

‘ . TotAL * + + 1000 1000  100°0
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The following table shows the per- centage

of couples among Hindus,

Muslims and others who pgave theiropinions on the number of children a

couple should have

Number of Ch ldren

up o four -

F ve

As many as on. can have
Cannot say

ToiaL

Trachoma among University Students
in Delhi

3833. SHRI RAM BHAGAT PAS-
WAN:
SHRI 8. C, BESRA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether moie than 50 per cent
of University students in Delhi are re.

ported to be suffering from Trachoma;
and

(b) if so, the remedial sieps propos-
ed”

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes.

(b) The following remedial steps
are afoot:

»

(iy A scheme for regular eye
check up of all University stu-
dents received by the Delhi
University from Dr. Rajendra
Prasag Centre for Ophthalmic
Sciences, New Delhy, is under
their consideration,

Delhi University has gent &
proposal to the University
Grants Commission for crea-

(i)

- e —

Hindus  Muslims Others
Gy 8 537 675
19 13 0 19-3

5'9 119 35
17 4 2r4 %7
100 0 100 © 100 0

_— - — e — - - —

tion of certain additional posts
of duly qualified staff to take
preventive -measures for health
including eye diseases of the
students ip the University.
However, at present the stu-
dents of the Delhi University
are treated for eye complaints
hy a Specialist thrice weekly
at the eye Clinic of the World
University Service Health
Centre of the Delhi Univer-
sity.

Missing Wagons of Wheat sent from
Punjab and Haryana to Orissa

3836. SHRf RAM BHAGAT PAS-
WAN:
SHRI S. C. BESRA:

Wall the Minister of AGRICULTURE
be pleased to state:

(a) whether 27 wagons containing
800 tonnes of wheat from Punjab and
Haryana to Orissa did not reach their
destination ip time and were reported
missing; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and
(b). During the period from May,
1972 to August, 1972, out of about
82,000 tonnes of wheat despatched
from the Northern Region'to Orissa,
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59 wagons containing about 1,800 ton-
nes of wheat did not reach the book-
ed destinations. On investigation it
was found that 38 wagons which were
on a Rourkela special were diverted
by the Railways to Dhanbag due to
cperational difficulties on the South
Eastern Railway. 8 wagons were
wrongly despatcheq by the Railway
including 4 to Durgapur and 4 to
Balasore and were wnloaded there.
The balance of 12 wagons containing
about 300 tonnes of wheat is being
traced. Enquifies are in progress.

Considering the operational cons-
traints of the Railways the terminal
difficulties and the bunching of wu-
gcng enroute, pressure in the inter-
mediate marshalling yards of the Rail-
ways and sudden unforeseep situations,
diversions of wagons from the original
booked destinations to other destina-
tions cannot sometimey be avoided.
These wmissing wagons are ultimately
traced and linked with the assistance
of the Railways.

Shortfall in Production of Foodgrains

3837, SHRI M. 8. SIVASWAMY:
SHRI B, K. DASCHOW-
DHURY:

Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether there has been shortfall
in the produciion of foodgraing in the
eountry during the years 1870-71 and
1971-72;

(b) if so, the extent thereof; and

(c) thy reasons for the short-fall and
the steps tiken by t in this
regard? '

THE MINISTER OF STATE IN THE
MINISYRY OF AGRICULTURE
(SHRI ANNABAHER p, SHINDE):
(a) and (b), Theve was no shortfall in
foodgrains production during 1070-71.
In fact, the target was exceeded by
about 2.42 million tormes in that yesr.
Howevar, in 1071-73, there wag a shirt-
fall of aheut 7.35 millio tonnes in the
achievement of the targes set forth for
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the production of foodgraing in the
country.

(c) The shortfal] in the production
of foodgrains during 1971-72 is attri-
buted mainly to unfavourable weather
conditions at the sowing time of crops,
which resulted in tite-shrinkage of total
area under food crops by about 2.1
million hectares in that year. During
Kharif season the drought and floods
also affected production in different
Stateg and during rabi season there
was some loss of crops in the border
States due to armeqd conflict with Pak-
istan,

Government have undertaken mea-
sures for the development of minor
irrigation facilities in the drought af-
fected areag and preventive measures
like the construction of bundhs and
arrangementg for diversion of flood
water back in the river through the
down streams at safer points, ete. 1n
areas vulnerable to floods,

Discussion at New Delhi with Yugo-
slavia and Egypt Re. Promeotion of

Shipping Industry

3838. SHRI M. 5. SIVASWAMY:
SHRI M. S. SANJEEV] RAO:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any discussions were
held betweeh Yugoslavis, the Arab Re.
public of Hgypt and India on 13th
November, 1472 in New Delhi in e~
gdrd to promotion of shipping indus-
try; and

(b) it g0, the broad outlines of the

discussion held and dgcisions arrived
at in the meeting?

mm;:'(;} "Yes Sit. 'I‘:: dis-
ussfons of the Working Group of Arab
cngpubmdmw and
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(b) The discussions generally relat-
ed to evolving practical proposals for
tripartite cooperation in matters per-
taining to shipping. The Working
Group recommended that steps be
taken to remove various practical diffi-
culties in bringing about a more ap-
propriate sharing of cargoes between
the national lines of the three coun-
tries. Iy wag agreed that in order to
bring about improvement in shipping
opportunities, to suggest appropriate
freight rates and to deal with other
operational matters connecteq with
transportation, of cargoes between the
three countries, a suitable coordinat-
ing machinery would be set up at
Bombay, Cairo and Rijeka with resi-
dent representatives of the Shipping
Lines drawn from each partner-coun-
try

Sale of P. M's Gifts

3839. SHRI M. S. SIVASWAMY::
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the sale of Prime
Minister's gifts was held during No-
vember, 1972 in New Delhi and pro-
ceeds donated to the Prime Minister's
Women and Children’s Funds; and

(b) if so, the facts thereof and
amount collected in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) and
(b)., A Mela was organised on 17th
November, 1872 in which some Wo-
men's organisations participated.
Some articles which had been pre-
sented to the Prime Minister from
time to time were sold there. The
sale proceeds amounting to
Rs. 4,025,000 will be credited to the
Women's and Children's Welfare
Fund.

Educational Ingtitution financed by
Foreign Misslonary Organisation
3840, SHRI JYOTIRMOY BoOSU:

Will the Minister of EDUCATION

2867 (al) Ls—8.

AND SOCIAL WELFARE be pleased
to refer to the reply given to Unstar-
red Question No. 7681 dated the 20th
May, 1872, regarding the educational
institutions financed by Foreign Mis-
sionary Organisations and state:

(a) whether the requisite informa-
tion has been collected; if so, the
main features thereof; and

(b) if not, when the information
will be laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Accord-
ing to the information received from
Delhi Administration, no Government
aided or Government Institution under
the control of Delhi Administration is
receiving any aid from foreign mis-
sionary Organisations in Delhi, In-
formation about independent schools
not receiving grant-in-aid is being
collected.

Steps taken to reach Kharif procure-
ment targets recommended by APC

3841. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTLRE
be pleased to state:

(a) whether the Aricultural Prices
Commission has warned that Go-
vernment's food stocks of 9.5 million
tonnes in July, 1972 would be almost
exhausted by March, 1873 and stin-
gent measures must be. adopted to
the Kharif procurement targets re-
commended by it; and

(b) if so, the steps, if any that have
been and are being taken in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. -
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the targets fixed for 1072-78 season:—

(i) the percentage of levy on
rice ‘mfilférs/traders hsis been
énhanced in some of the
States.

(ii) Procurement prices :of - paddy/
rice.have :been enhanced in
certpin States as per re-
commendations of the AP.C.

(iii) Di:rect purchase centreg have
been q»ens:l and cpoperaﬂve
purchase agent haye been
appointed by the Food Cor-
poration of India in the in-
terfor places in somie of the
states

Movement restricﬂonl have

been imposed by most of the

State Gmramment; on ﬂ:port

of coarse grains on privite

account outside these Btates

(iv)

(v) Some State Governments
have also imposed }raders'
nevy on coarsa grains.

(\n) Anti-——amugxhng activities
hav! been intenai&ed

(vii) Zone restrictions, .on the
movement of paddy|rice have
been eonﬁnued :
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rated?
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- 2HE, MINISTER . OF ... STATE.. IN
'I'HB. Y OF AGRICULTURE

MINISTR
(PROF. SHER SINGH): (a) Yes, Sir.

(b) and (¢)., The new.sugar and
sugarcane pollcy for 1972.73 is spe-
cially aimed at  augmenting sugar
produgtion gradually leading to the
creation of a, buffer stock.. Judgmg
from the pment trends while the
production may show an impme-
ment over the previous, year it may
not permit: of .the building up of a
larger egrry—gver.  While the mini-
mum cane price potified by the Go-
vernment - can -only .be a notiopal
price in times of scarcity of sugar
#s.-at ‘present sugar -proguction will
incrense, .as the . factories are in a
poutlon to pay higher qnte prtﬁ;
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New Agricultural Processing Wuity in
Cooperativy Sactor

3843, SHR! P. GANGADEB: Will
the Minister of AGRICULTURE
be* pleased to state the number of
new agricultura] processing units
established in the Co-operative Sec-
tor of the cowntry ez per directives
of Planning Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
Since the beginning of the Second
Five Year Plan, when a programme
of organising cooperative agricultu-
ral processing units was introduced,
11l] the end of November, 1972, under
the planned programme of coopera-
tive development, 1767 new agricul-
tural processing umnits were organised
in the Cooperative Sector, of which
1489 units were installed.

Material Used for construction of
National Highway No. 6

3844. SHRI P. GANGADEB: Will
‘the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether boulders, metals and
murrums utilised for the last three
yearg for construction of Bridges of
National Highway No, € from Palla-
hara to Jamenkira in Orissa were
not of correct specification;

(b) if so, what is the overal] loss
incurred and further steps taken in
this regard; and

(c) whether the construction of
Kuida-Pallahara Ghat of Natiqnal
Highway No, § in Orissa which is
under copstruetion could not be com-
pleted in time?

THE MINISTER OF STATE IN

F SHIPFING
TRANSPORT (SHRI OM MEHTA):
(a) to (c¢). The information is await-
ed from the Siate Govergpment and

would be laig on the table of the
Sabba, in due course, on receipt.

Modern Indian Literary Languages
Tecognised by Sahitya Akademi

3845. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION AND SOCIAL WLCL-
FARE be pleased to state:

(a) the names of the Modern Indian
Literary Languages recognised by the
Sahitya Akademi;

(b) the nameg of the !anauages for
which recognition has been claimed
but not decided sp far; and

(c) the period by which the pend-
ing claims would be .decided?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV); (a) The Sahitya Aka-
demi has so far recognised the follow-
ing languages ag modern independent
literary languages of India for the
purpase of its Programme:

(1) Assamese (2) Bengali (3)
Dogri (4) English (5) Guja-
rati (6) Hindi (7) Kannada
(8) Kashmiri (8) Maithili
(10) Malayalam (11) Mani-
puri (12) Marathi (13) Oriya
(14) Punjabi (15) Rajasthani

(16) Sanskrit (17) Sindh
(18) Tamil (18) Telugu (20)
Urdu.

(b) Languages for which recogni-
tion has been claimed but not decided
upon so far are: -

(1) Bhojpuri (2) Konkani
Magahi (4) Nepali.

(¢) The matter is under the consi-
deration of the Sahitya Akademi.

Boads as National m'm during

3846. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
SHIPPING AND TRANSPOART be
pleased to state:

, (a) the names of the roads*which”
are bging converted intp National

(3)
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Highways during the #th Five Year

Plan alongwith the mileage in each
case,

(b) whether it is proposed to zon-
vert any roads into National Highways
in the 5th Five Year Plan; and

(e) if so, a broad outline of the
proposals for the 5th Five Year Plan?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM MEHTA):
(a) A statement is laid on the Table
of the House. [Placed in Library.
See. No. LT-3984/72).

(b) and (c), Proposals for the Fifth
Five-Year Plan are as yet in the pre-
paratory stage, It is, therefore, not
possible now to indicate the extent
to which new additions eould be made
to the existing National Highway
Sysiem in that Plag.

-
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Books published in Devmagar] script
by Sshitya Akademi

3847, PROF. NARAIN CHAND
PARASHAR: Will the Ministar of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) the names of the books (along
with their authors) which have been
published in Devanagari script by the
Sahitya Akademi in case of languages
having different recogmised scripts,
along with the year of publication,
during the last three yewrs;

(b) the number vi copleg published
in the case of each edition of a titl.;
and

(¢) the number of copies scld so
far in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The following
books in Devanagari script have been
published by the Sahitya Akadem
during the last inree years:—

Title

Author Year

4 Nibandhamala (Part I) (Selected essaysin
Bengaly) . b . . .

2. Nibandhamale (Part II) (Selecred essays in

i Bengah) i

4. Sachal Sarmast Jo Choond
Kalam (Sel.ction from the Sindhs poet)

Rabindrana‘h 7970

Rabindranath 1970

Sachal Sarmast 1970

(b) Each of these three titles has
been published in an edition of 1100
copies.

(c) Sale figures of each ol these
titles upto 3ist March, 1972 are:—

1. Nibendhmala (Part 1) 6

2. Nibandhmala (Part II) 203

3. Bachal Sarmast Jo Choond
Kalam 161

—annt to Harijan Wllm;u and
Handicapped

3848. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether any grants have ‘be;in
given to Harijan widows or handi-
capped Harilans by the Ministry dut-
ing the current year; und

(b) if so, the namaos and addresses
of the persons who have received
such grants?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ELUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (2£HRI
D. P. YADAV): (a) and (b). There is
nb specific scheme under which grants
are given to Harijan widows and
handicapped Harijan persons. Finan-
cial assistance is, however, given to
the needy and poor in distress for
tiding over their fdnancial dificulties,
created by exceptiousal circums'ances
irrespective of religion, caste or creed
from the Education Minister’s Discre-
tionary Fund. The information re-
garding the beneficiarics who happen
to be Harijans 1s not avaiiable in the
records,

Punjab Universily as Central
Universily

3849. PROF. NARAIN CHAND
PARASHAR: Will the Mimstcr of
EDUCATION AND SCCIAL WEL-
FARE be pleased to stute.

{a) whether a demuad has been
recelved by Guvernmcont for naking
the Punjab University, Chancigarh a
Central University, 1 Chandigarh is
not handed over to Punjab wiihin &
months; and

(b) if so, Governments reaction to
this demand?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
No, Sir.

(b) Does not arise

Viclation of Guest Contirol order in
the Couniry

3850. SHRI NAWAL KISIORE
SHARMA:
SHRI P. VENKATASUB-
BAIAH:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the total number of cases regus-
tered, State-wise, and challaned in
_the country for violation of Guest
Control Order in the country; and

(b) the names of th: State/Btates
where this Order Las benn in opera-
tion?

THE MINISTER OF STATLC 1IN
THE MINISTRY CF ACRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The information is being collect-
ed from the State Governments and
will be placed on the Table of the
Sabha as and when received.

(b) The Gus2st Coutrol Order is in
force in the States/Unions Territories
as named below:--

Andhra Pradesh, Bihar, Cujarat,
Haryana, Jammu and Kashmir,
Kerala, Madhya Pradesh, Mahata-
shtra, Mysore, Orissa, Fuuyab,
Rajasthan, Tripura, Utiar Pradesh,
West Bengal, Arunachal Pradesk,
Chandigarh, Delhi, Goa, Laccadive
Minicoy and Aniindiv: Isl nds and
Pondicherry.

Aijd from Food and Agriculture Orga-
nisation for development programme

3851. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Food and Agriculture
Organisation has offered assistance to
India for development programme
based on a synthesis of social justice,
sclf-reliance and economic growth;
and

(b) if so, the nature and extent of
assistance thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir. The Food and Agricul-
ture Organisation of the United
Nationg is an agency for international
action to fight poverty, malnutrition
and hunger which afflict about half
the people in the world. The main
function of the F.AO. is to collect,
analyse, interpret and dessiminate in-
formation relating to nutrition, food
and agriculture; and to furgish suth
technical assistance as member Gov-
ernments including India, mey request.
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(b) The F.A.O. provides help and
:advice through its field programme. It

affords assistance to the member
nations in the shape, inter-alia, of
consultants, fellowship and equip=

ment. Under its World Food Pro-
gramme (WFP), jointly sponsored
with the U.N.,, assistance is provided

DECEMBER 11, 1972
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in the shape of food grains, skim milk
powder, and edible o0ils etc. There
are 11 running projects assisted by the
WFP and the details of the commo-
dities supplied under the gaid pro-
gramme during the year 1971-72 are as
follows:

(In Metric Tonnes)

Wheat Sorghum SMP Veg. Oil Butteroil Corn Soya
; (Ghee) Milk Maize
28310 2020 29027 1233 3400 30 30000

Assistance in the shape of commodities
only is provided for specific approved
projects of economic development and
for feeding projects .

Setting up an Institute for Research in
crop in Rajasthan

3852, SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
ICULTURE be pleased to state :

(a) whether Food and Agricultural
‘Organisation has offered support to
International Crop Research Institute
'set up at Hyderabad;

(b) whether Food and Agricultural
‘Organisation offered help for develop-
ment of forests in India and if so,
nature and extent thereof;

(¢) if so, whether a Centre on the
lineg of the Institute at Hyderabad is
proposed to be set up in Rajasthan;

(d) if so, the main features thereof?

'THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(PROF. SHERSINGH): (a) Yes, Sir.
The Food & "Agricultural Organisation
of the U.N.O. ig a Member of the Con-
sultative Group on International ‘Agri-
cultiifal Résearch has offered support
to the establishment and mairtenance
of Internatiohal Crops Research Insti-
tute for the Semi-Arid Tropics, Hyde-
rabad,

(b) to (d). The FAO in collabora-
1ion with SIDA (Swedish International

‘Punjap has

Development Authority) has sent a
Preparatory Mission to India in 1971
to identify fields where international
assistance can be especially useful. A
small interim Mission came to India
in May, 1972 and recommended that
a minimum of 5 areas of 40,000 hec-
tares each to be identified where large-
scale afforestation projects could he
located, the details of which would be
finalised by the Phase II of the Mis-
sion due to arrive in India in early,
1973,

Ban on export of Maize from Punjab
and its effect on price of foodgrains

3853. SHRI NAWAL KISHORE
'SHARMA:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the - Government of
banned the export of
maize from the State;

(b) if so, the reasons therefor and
the effects of such a ban:-on prices of
foodgrains in  other neighbouring
States; and

(c) the steps being taken by Gov-
ernment to provide maize and other
coarse grdins to the poor- at ‘cheaper
rates?

THE MINISTER OF STATE IN THE
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Y OF AGRICULTURE
P. SHIND

( ASAHEB :
(a) Ym{gf o ™

(b) The ban has been imposed to
distourage large $cale spetulative buy-
*ing by the trdders and to ehable pro-
curément of maize by the public
agencles. No significant trend in the
prices of foodgrains in the neighbour-
ing States has been noted.

(c) The Central Government have
fixed the procurement and issue
prices of coarse grainy for Central
stocks at réasonable levels The State
Governments have also been reguest-
ed to keep the consumer prices of
coarse graing issued through the pub-
lic distribution system at the same
levels as the Central Government issue
prices.

Loan to States for constructing houses
by Housing and Urbah Development
Council

3854. SHRI NAWAL KISHORE

: Will* the Minfster of
WORKS AND HOUSING be pleased
to state:

(a) whether Housing and Urban
Developinent Couticil has sanctioned
a sum for Calcutta Metropolitati Déve-
lopment Authority for construction of
houses there dnd, if so, the ainount
sanctioned; !

(b) whether there is a, proposal
under the consideration to sanction
loan to other States in the country
and, if so, how much loan will be sanc-
tipned for thq State pf Rajasthan; and

(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE

P Y
m—.‘m‘ilY q".w C' ¥
ING (PROF. D. P. £
DHYAYA): (2) The Housing

(b) HUDEQ has so far sanctioned
loans iotalling Hs. 4968 lakhs for 37
ac.;hemuin 12 States, including a loan
of Rs 333 lakhs to the Rajasthan
Housing Board. '

(c) Does not arise

Kandia Port

3855. SHRI R. V. BADE: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the [Kandla
Trust is going in loss;

(b) whether the trade of hinterland
is connected by Railway to Kandla
Port; and

(c) how far the i"me Trade Zone 1s
useful in déveloping the Kandla Port?

THE MINISTER OF PARLIAMEN-
TARY AFPFAIRS AND gHIPPING
AND TRANSPORT (BHRI RAJ
BAHADUR): (a) No, Sit. The acco-
unts of the Port for the year 187172
closed with a gurplus of Rs. 2.58 lakhs.

(b) The hinterland 1s connected by
both metre-gaugé and broad-gauge
systems of ruilways.

(c) The imports and exports pass-
ing through Kandla Pert which are
meant for industrdes 1n the Free Trade
Zone have not developed appreciably

‘g0 far to any extent that would make
the réduired impact én the develop-
iment’ of the Port,

Port

wmrunt.
Nha r
38386 I R. V. BADE: Will the
Minster of SHIPPING AND TRANS-
PORT be pleased To state:

(a) the main features of the deve-
lopmen! programme undettakén
Mormugao Port; v

(b) &hether the Port Trust is going
In‘pl‘ﬂ : and T

(c) whether the private merchants

have got the monopoly of ¥xpdrting
fréon ére?

Programme of Mormugao
Part)
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" THE MINISTER OF m
TARY AFFAIRS AND SHIPPING
AND ' TRANSPORT' ‘(SHRI 'RAJ
BAHADUR): (a) The main features of
the Mormugao Port Development Pro-
ject are:—

(1) Dredging of entrance channel
to g debth lof 18.7 metres and
dredging of the turning basin
and approaches to ore pier to
a depth of 13.10 metres;

Reclamation of approximately
75 gires of land;

Construction of an ore pier
for berthing of 60,000 DWT
ore carriers in the initial stage
with foundations suitable for
enabling ‘berthing of 1,00,000
DWT org carriers at a later
stage by undertaking further
deepening in front of berths
and in the approaches. Ore
pier will have g barge basin
with 4 barge berths;
Mechanical ore handling plant
with rated loading capatity of
8,000 tonnes per hour.
handling plant complex in-
cludes provision of stackerl,

2)

3)

10))
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shiploaders, bucket wheel re- -

claimers, surge bins, transfer
‘- pouses, barge unloadera con-
‘weyihg system etc.;
(8) Construction of deep drafted
.. oil berth adjacent o ore berth
for handling of mineral pil
trafic; and

+ 148} Procurement bf -Seating - eraft
cnnslsﬁumainly of a 2500

Ko mmplumaﬁ»ﬂwmnq

':Pm't ‘ﬁ'\lﬂ for Iast !our yﬂﬂ ‘l'!“

i
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(8, ?flﬂk ewbexl have a pre-
dominant share fn- the ircm ore ex-
port traffic at the Port. "Mines and
Minerals Trading Corporation, a pub-
lic ‘sector organisation, is also operat-
ing at the Port. Respective shares of
the Private exporters and the public
sector in regard to the export of iron
ore for the lest four years are as
under:—

(Figures in lakha tonnes;

Private Public Toisl
Sccuor Sectar Export
_ M.M.T.C.
1968-68 6815 1007  78.22
1969-70  74.63 6.18  80.81
1970-71 86.00 944 0544
1972.73  99.08 6.44 10552

Cultivation of Sunflower and Soyabean
*3858 SHRI GIRIDHAR GOMAN-

GO:
SHRI RAHSHEKHAR PRA-
SAD SINGH:
Will the Minister of AGRICUL-
TURE be pleased to state;
(a) whether the Union Ministry

are working on a strategy for doubl-
ing the area under sun-flower culti-
vaﬁtm in the country. and

'(b) It so, whethet Union Govem-
ment feels that cultivation of sun-
flower ‘in the South and Soyabean in
the Nerth' should be encouraged by

DVEEInY P mmm_
Myh‘



173 Written Answers AGRAHAYANA 20, 1804 (SAKA) Written Answers 174

nued in the above States but also
extendel to other States with a total
coverage target of 350,000 lhectares.
The special incentives allowed under
the scheme are:—

* (i) 100 per cemt of special staff.

(ii) Supply of mnikit free of
cost to the cultivators con-
taining seed sufficient for 1|2
hectare along with seed dres-
sers and literature on pack-
age of practices for the en-
tire targetted area.

Financial assistance to the
evtent of Rs, 300)- per hec-
tare to meet the cost of de-
monstration,

Centrally S»onsored Scheme for
Soyabean Dcvelopment hag been sanc-
tioned by the Government of India in
the States of Maharashtra, Madhya
Pradesh, Gujaiat and Uttar Pradesh
{or covering an area of 59,000 hectares
during 1972-73. It 1s proposed to
cover an area of 100,000 hectareg un-
der this scheme in these States by
1873-74 Special ncentives allowed
under the scheme are:—

(1) 100 per cent cost of
staff.

(1) 25 per cent subsidy on cost of
improved seeds subject to a
maximum of Rs, 60 per quin-
tal.

(1)

special

(hi) 25 per cent subsidy on the
cost of plant protection che-
micals and hand operated
equipment,

(iv) Financial assistance to the
extent of Rs. 500 per hectare
to meet the cost of inputs for
laying out demonstrations.

Probidbiticn sn Marriages within game
Caste

3859. SHRI M. RAM GOPAL
REDDY: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether the recently held se-
minar on social reforms recommend-
ed prohibition of marriages within

the san.e caste by State Legislative
action; and

(k) 1f so, Government's
thereon?

reaction

THE DEPUTY MINISTER IN THE
MINSTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) A Svminar orga-
msed at Hyderabad by the Govern-
ment of Andhra Pradesh on 24th
September, 1972 made su h a 1ecom-
mendation. *

(b) The Government has no re-
action.

Report of Urdy Cowmnittee

3860. SHRI SARJOO PANDEY:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) when the 16 member Urdu
Committee set up by the Prime Minis-
ter 1s likely to submit its report; and

(b) the number of meetings this
Committee had so far and the places
it visited?

THE DEPUTY MINISTER IN THL
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Committee
for Promotion of Urdu is expected to

submit its report in about siz months
from now.

(b) The Committee has held siz
meetings so far—two at Delhi, and
one each in Bombay, , Hyderabad,
Lucknow and Srinagar.

Utilisation of Money for improvement
of Harijan Bastles in Delhl

3861. SHRI SARJOO PANDEY:
Will the Mimister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

{a) whether the attention of Gov-
ernment has been drawn to the fact
that Delhi Administration did 2ol
utilise fully the funds for the impro-
vement of Harijan Basti;
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(b) whether some amounts had

lapsed; and

(c) if so, the amount thereof and
the steps taken against such indiffer-
ence?

DECEMBER 11, 1972
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THE DEPUTY MINISTER IN IHE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c¢). The follow-
ing amounts were released to the
Municipal Corporation of Delhi for
the improvement of Harijan Basties:

{Jnspent balance of previous years

-

Funds released (in lakhs)

(Rs. in lakhs)

Total

1969-70 1970-71  I971-72

50

12° 50 1000 I5:00  40°00

The Corporation has so far spent a
sum of Rs. 38.00 lakhs against the
grant of Rs. 40.00 lakhs received by
them. The remaining amount is ex-
pected to be utilised by the Corpora-
tion during the current financial year.
There will, therefore, be no unspent
amount left.

So far as the current financial year
is concernad, there is a provisiod of
Rs, 15.00 lakhs for this purpose. Pro-
grammes involving an expenditure of
Rs. 15.00 lakhs have been prepared
by the Delhi Administration and are
expected to be executed through the
Municipal Corporation of Delhi.

< Affiliation of Indian National Ship-
owners Association to International
Shipowners Association

3862. SHRI BHOGENDRA JHA:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Indian National Ship-
owners' association has been affiliat-
ed to the International Shipowners’
Association; and

(b) if so,- the. implications -thereof
in terms of benefit to India?

THE MINISTER OF PARLIJAMEN-
TARY AFFAIRS AND . SHIPPING
_ AND - TRANSPORT (S_HRI RAJ

BAHADUR): (a) and (b). The Indian

National Shipowners Association has
been approached by the Internalicnal
Shipowners Association to become its
member and the two Associations are
in touch with each other for this
purpose.

Rise in Construction cost of Houses in
Delhi and other Urbhan Areas

3863. SHRI Y. ESWARA REDDY.
Will the Minister of WOR_KS AND
HOUSING be pleased to state:

(a) whether the cost of construction
for housing has gone up enormousiy
in Delhi and other urban areas;

(b) “whether the Housing and Urban
Development Corporation has decideld
to take certain steps in order to reduce
the cost; and

(c) if so, the broad outlines there-

af?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF, D. P, CHATTOPA-
,DHYAYA): (a) Yes, However, in-

_crease in the prices of bulIdmg mate-

rials has generally foIlowad the trend
of rise in prices of other commod1-
ties.

(b) .and (¢). The following steps
have been taken by HUDCO tg secura
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redudtion 'in the cost of comstruction
of houses:—

(1) A Reseurch and Development
Conmittee comprising of re-
nowned engineers and archi-
tects both from the Public
and Private Sectors has been
established.

Liaison is maintained with
various building research or-
ganisations in the country as
well as abroad im order to
collect and disseminate infor-
mation in regard io the latest
developments in construction
techniques and substitute
chesper materials

(2)

(3) Natlonal Industrial Develup-
ment Corporation have been
entrusted with the job of
preparing a Techno-economic
study for the manufacture of

Clay Bonded Fly Ash Bricks.

¢{4) Lay-outs, designs and specifi-
catirns of the schemes are
thoroughly examined and
whenever possible modifica-
tions syggested to provide
better and cheaper houses b- -
fora sanctioning a loan .for
the:scheme to the State con-
cermed.

(5) In order.io augment the sup-
ply- of crucial building con-
struction material, applica-
tions are emtertsined for ‘the
sanetion.of loans for ‘the.es-
ublhhmentfamm t:f
building constru . mate-
. ria} industries. In this direc-
tion, a heginnipg has been
~made by .sanctioding two
schemes. for .the manufacture
of brieks and another for a
Woodwoesking Unit.

Income frem Crop Predustion
3864. BHRI Y. ESWARA REDDTY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the total income arising from
crop production in agriculture for the
last three years; and

(b) Government’s resction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Separate estimates ¢f total income
arising from crop production in agri-
culture are not available. However,
the following table shows the net
domestic product from sgriculture, in-
cluding ancillary agtsvities like animal
husbendary and: deivming, at “factor
cost for the latest three years 1867-68
to 1969-70, for which this information
15 avallable,

NET DOMESTIC PRODUCT FROM

AGRICULTURE
(at factor cost)
(Rs. crores)
Year at current at 1960-61
prices prices
1967-68* 14569 7183
1968-69" 13858 7165
1989-70* 14905 7339
Notes: o

Agriculture includes (i), growing of
fleld crops, fruits nuts-seeds,and, vege-
tables, (ii) tea, .coffee and . rubber
plantations, (iii).growing. of. trees on
farm yards and village common lands,
{iv) agrieultursl and horticultural ser-
vices on.a,fee or contact basis such
as harvesting, baling. apd threghing,
husking and shelling,, preparation of
tobacco for. marketing, pest destroy-
ing .and spraying .prunipg, picking
packing and ..operating ..irrjgytion
systems includjpg those pperated. by
government, (v) rental incoms *from

*Provisional
The income from agriculture varies
alis, upon variationg in production.

from year to year depending inter
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farm builkding and farm machmery and
wnterest on agmcultural debt, (w1)
breeding and rearing of ammals and
poultry including private veterinary
services, (vit) production of milk and
milk products, (viil) slaughtering pre-
paration and dressing of meat, (ix)
production of raw hides and skins,
eggs raw wool, honey and silk worm
cocoons and (x) hunting and trapp-
g

Books from Libraries m Nehru Memo-
rial Museum and Library

3865 SHRI Y ESWARA REDDY
Will the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to
state

{a) whether m the Nehru Memorial
Museum end Library, theie are boeks
from other Librarieg lke Sapru
House, and Kash1 Vidyapeeth, and

(b) 1f so, whether thesc books were
biought on loan or donated to Nehru
Memorial Museum and Libraiy?

THE DEPUTY MLv.oTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THL DEPART-
MENT OF CULTURE (SHRI D P
YADAY) (a) and (b) Gifts of books
etc have been obtained by the Nehru
Memorial Museum and Library from
some institutions and mdividuals No
books have been donated elther by
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Becand Sbift In Manlana Asad Medical
College, New Delhi

3866 SHRI Y ESWARA REDDY
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether Government had indi-
cated on the 25th August, 1972 to the
Piresident of Dellu Parents’ Associa-
tion that his Ministry agrees 1n prin-
ciple to a second shift in the Maulana
Azad Medical College, New Delhy,

(b) whether the Delhi Admimstra-
tion and the Vice-Chancellor and Delh:
University also agreed with this pro-
posal, and

(c) if so why no steps have been
taken to have second shift and give
admission to 133 pre-medical students?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(PROF D P CHATTOPADHYAYA
(a) Some  representatives of the
Delhi Parents’ Association met the
Health Minsster on 24th August, 1972
to discuss the question of admission to
the MBBS course of pre-medical
first division students of Delhi Um-
versity During the discussion the
issue of a second shft in Maulana
Azad Medical College, New Delh: was
also distussed The Minister told the
representatives of the Association that
he agreed in principle to a second
shift in the Maulana Azad Medical
College provided the Academie Coun-
cil of the Delhi University first cleared
it from the point éf view of academic
feagitflity and the DelM Admimstra-
fion Irom the point of view of admi-
nistrative practicabllity. He also in-
dicated that the mattar would have to
be taken np with the Plynning Com-
mission and the Finance Mmistry but
only after the recommendations of the
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Academic Council of the Delhi Admi-
nisiration were received.

tb) The matter was taken up by the
Health Minjstry with Delhi Univer-
sity and the Delhi Administration. No
zecommendation of the Acaremic Co-
uncil of the Delhi University was re-
ceived by this Ministry. However,
the Vice-Chancellor, in his letter dated
the 1st September, 1972 addressed to
the Chief Executive Councillor of Delhi
Administration of which a copy was
endorsed to this Ministry stated that
he would be able to accept any one of
the following arrangements:—

1. Starting of a new medical
college,

2. Starting of second shift in
Maulana Azad Medical Col-
lege; and

3 To distribute these students
among the four medical col-
leges in Delhj including All
India Institute of Medical
Sciences,

The Delhi Administration, in their
letter dated 6th September, 1972 did
not specifically state whether they
agreed with the proposal of starting a
second shift in the Maulana Azad
Mediwcal College, New Delhi. It,
however, communicated to this Minis-
try the resolution passed by the Exe-
cutive Council of Delhi Administration
on 30-8-1972 on the genera] question
of admission of first division pre-
medical students. The resolution as
communicated to the Health Ministry,
is produced below:—

“The question of admission of the
First Division pre-medical students
was considered by the Executive
Council, The Executive Council
keenly felt that the admission of
these students be arranged as be
possible subject to the concurrence
of the Academic Council which is
already seized of the matter. Re-
commendation to this effect be
made to the Health Ministry.”

Maulana Azad Medical College is
under the administrative control of
the Delhi Administration. The reso-
lution as quoted above did not speci-

fically say whether g second shift at
this college weas possible or not.

(¢) Does not Nrise,

Arbitrary closure of Directorate and
Regional Offices of National Fitness
Coreg

3867. SHRI PHOOL CHAND
VERMA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether the emplsyees of Na-
tional Fitness Corps are facing innu-
merable hardships consequent upon
the arbitrary closure of the Directorate
and the Regional Qffices; and

(b) the action Ministry proposes to
take to overcome the difficulty that has
been caused to the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND TN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). With
the liberalisation of the terms of trans-
fer communicated to the State Gov-
ernments on 23-5-72, whereby the
Central Government agreed to meet
the expenditure on the pay and allow-
ances of the instructors absorbed by
the States if necessary for so long as
they remain in service, it was expect-
ed that the State Governments would
take over the instructors soon. Hence
only g fraction of the administrative
staff previously available was sanc-
tioned for carrying outythe residuary
administrative functions for the NFC
employees after 30-6-72. As there was
delay in the take over of the instruc-
tors by some States, it was difficult for
the available gtaff to attend to all ad-
ministrative functiong in time. The
main type of hardships that have come
to the Ministry’s notice is delay in the
drawal of annual increments and set-
tlement of requests for advances and
medical reimbursement. However, by
utilising the services of supervisory
instructional staff these atters are
being attended to.
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Declaration of Quasi-Permanency to e e
employees of National Fitness Corps. = WY afeare f?r!ﬁtiﬁ

P _ aan faatn wix smaw dawa § T

3868. SHRI PHOOL CHAND daft (1o Fo o ‘ﬁqm :
VERMA: Will the Minister of EDU- ( )

CATION AND SOCIAL WELFARE (aﬁ) G:TET"
be pleased to sfate:

o (&) =T (7). T=9%qg * Wioar
(a) whether hig Ml_mstry had refus- STafaF Tqren 7 F1 2T T2 FT I
ed to declare certain employees of 2

National Fitness Corps as Quasi-per- 25 9FAAT ATAT UF S1ZT HEqATA qA1
manent employees though they fulfil ZF v geava fasrwsfia 2
all the condij_:ions;

(b) if so, the reason for refusing

such Quasi-Permanent declaration; FFa faaradl 7 ﬁﬁﬁ"‘l fagrat
and
(¢) the tota]l ntmber of employees 3870. ®t ¥ =T F|AA M

who have not peen declared quasi- foety BT |AWIR Fearq AT 42 FATH
permanen.t with re.aslons thereto and Fr = w4 fF

what action his Ministry propose to
declare eligible employees as quasi-

(%) FT 1T ZIU 39 A9
permanent?

zor | fFaa i fraram =13 =0
THE DEPUTY MINISTER IN THE 23 & sj7 37 eaefl # gfcw faaradi
MINISTRY OF EDUCATION AND o afr e
SOCIAL WELFARE AND IN THE ®! qATAAM#T 7 ;
DEPARTMENT OF CULTURE (SHRI

D. P. YADAV): (a) No, Sir. (,g} wET GEIT A4 (2AAT W oA

(b) Does not arise. fraraat & 7 fwaq gfesra faardt
g, #Ar

(c) The information is keing col-

lected and will be laid on the {able of

e s (1) Far avwEr Hraar g 5 gfeaa

fazifazt 31 zifgar 23 9 w55 wfay-
feecht & aweng ®ed F foq weware faqand awdr A § A7 afz g, A1 =@

3§ fr 3 _ 5

3869. ot &® =T &al :  aal a3 ¥ frad fT‘i:H: sr;a gg & O
waweq Wit afeaw fagtew mEt gg 0 o0 oo FIAATET T AL |

FATA F1 FTAT FLA (F ¢ SRR S— a

qavdega fawm # saAat (56 o dio

awea) : (F) 3@ @97, AW & FEA

faamaat #1 g w=at 156, 8, foaw

©ral #1 9 G&AT 106028 g TAT T

faareat & 2fom el #1 afawmaar
(@) afegh, @t swda 7 wewata 2,14 1

T TF A AAAT ; WX

(%) faesft & & A9HIZ Fe3 q471
IqF FATH F AG1 F (AT FIE HLGATA
A8t g grarfs agi i 999 @1 uF ggar
TF WG T §

(=) wem wam, Far fawlt F
* (W) z& AT IwF qF 37 FAaigy fgawmt § gfow oEr @1 g =0
#rag §? FAM: 278 TAT 143 7 |
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Private Correspondence Course for
Laté Degres

3871. KUMARI KAMLA KUMARI:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state whether Delhi School of Corres-
pondence courses propose to start the
LL.B. Course from 19787

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROP 8. NURUL HASAN): No
such proposal iz under consideration
of the University

Comihqm of Hmplw in Trans.
timuna aréa of Dethi

3872 KUMAR! KAMLA KUMARI

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the condition of the
Hogpitals of Trans-Yamuna aréa
(Delhi) 1s very poor and the medi-
cines gre not supplied to actual needy
persons; and

(b) if s0, the measures taken in this
regard?

m MINISTER OF STATE IN THE
OI‘ HEALTH AND

NNING AND IN THE

WOREKS AND

HOUBING (PRO? D. P. CHATTO-
PADHYAYA): (3) The Shshdere
Seneral, Fogot civﬂ ospital Shah-

qu the Home Shah-

ate run by theAil 1 Cor-

of these three
m supply h:'e necéssary medi-
cines to all the patients free of cost.

Their condition also cannot be geid to
be poor The Delhi Administration
runs the hospital for Mental Diseases
at Shahdara. In this case also there
are no complaints of jts being poor
1h condlition of réghrding non-supply
of medic¢ines {0 actual needy persons,

(b) Does not arise,

Céastruction Work of Suwdiya
Soufihii, New Delld

3873 KUMARI KAMLA * KUMARI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the construction work
of Sansadiva Soudha,, New Delhi is
bemmg done within its scheduled time
or it has been delayed; and

{b) the time whep this building
will be ready”

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKE AND HOUS-
ING (PROF. D, P. CHATTOPA-
DHYAYA) (a) and (b). The work
18 behing schedule and from the pre-
sent indications it is expected to be
cothpleted by the end of the 1873 only.
Howeveér, effotts are being made to
complete the work ag early es possi-
ble.

Cost of Medicines Supplied to Bangla-
desh Refugees

3874. KUMARI KAMLA KUMARI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state the total cost of edicinds sup-
plied to the Bangladesh refugees in
India till 30th November, 1872,

THE, MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
W (PROF. D. P. CHATOPA-

YAYA): Ms. 9,36,57,446 60
thately which ineludes Rs. e!u,u.m
(Approximately) notional cost of
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stocks received from International
sources.

Permission to Retired Rallway Pen-
sioners to Avail of C.G.H.S. Facility

3875. KUMARy KAMLA KUMARTI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Central Government
pensioners are allowed to avail of
C.G.H.S. Scheme as announced on the
10th July, 1971:

(b) why the Zonaj railway em-
ployees who are living far from Rail-
way Dispensary are not glloweq these
facilities; and

(c) whether Centre propose to allow
these pensioners to make use of these
facility of C.G.H.8.?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY PLANNING AND IN
THE MINISTRY OF WORKS AND
HOUSING (PROF. D. P. CHATTOPA-
DHYAYA): (a) The C.G.H.S. facili-
ties have been extended to Central
Government Civil Pensioners residing
at Delhi/New Delhi in the areas cov-
ered under the Scheme with effect
from 1st July, 1965, These facilities
have been extended to all Civil Cen-
tral Government Pensioners including
family pensioners who are willing to
avail of such facilities irresepetive of
their amount of pension.

(b) The C.G.H.8_ facilities have not
been extended to Zonal Railways Em-
ployees as they are entitleq to the
medical facilities from the Railway
Hoepitals/Dispensaries after their re-
tirement.

(c) There Is no proposal under con-
sideration of the Government to pro-
‘vide medical facllities under C.GH.S.
to the Railway Pensioners,

mumumnv*

3876. SHRI G. ¥, KRISHNAN: Wwill
the Minister of AGRICULTURE be
pleased to state:

Written Answers DECEMBER 11, 1972
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(a) the extent to which fertilisers
have peen supplied by Central Gov-
ernment to Mysore State to meet the
reguirements of the State during cur-
rent year; ang

(b) the arrangements made by Gov-
ernment to rush fertilizers from Man-
galore harbour to Mandya district in
view of acute shortage of chemical
‘manures? '

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Mysore State was supplied 20,432
tonnes of N and 7868 tonneg of P from
the Centra] Fertilizer Pool during the
period April, 1972 to November, 1872,
Further supplieg to meet the require-
ments of the State would be made
during the remaining months of the
current year.

(b) Pool fertilizers are supplied by
the supplying units of the Pool
to the State Governments in ac-
cordance with the despatch instruc-
tions received from the latter indi-
cating consignee particulars etc. On
receipt of these particulars, supplies
of Pool fertilizer are arranged from
different ports or depots. It may be
added that supplies of Pool fertiliser
to Mysore State are being made from
several ports like Madras, Mangalore,
Goa, Tuticorin Pondicherry. The in-
ternal distribution of fertilizer in the
State including any specia] priority to
be observed in despatches to a parti-
cular district, is to be decided purely
by the State Government,

Spray of Urea Fertiliser on Kharif
Orop ip Tribal Development Biocks

3877. SHRI G. Y. KRISHNAN; Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Central Government
have assisted the State Governments
for spraying Urea Fertiliser umder the
‘Kharif Crop of Paddy, Jawsr, Maize
etc. in the Triba) Development Blocks;
apd
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{b) if go, the facts thereof?

(@) Toorlt sl 37 @@

THE MINISTER OF STATE INTHE ¢ @ ¥ ¥ frfz ¥ oyt oz g
MINISTRY OF AGRICULTURE (SHR1 & wgt 37 & smtew foqa § fomrif

Sir

(b) Does not arise.

B2 Wit way weat ¥ wewt & faate
g Wl wiwifi W faei

HgTaaT

3878, WMo AFHATIAN TRY :
w1 faafw it wmerw A o TR
# g G fF

(%) &% amd  Far Fe=T ¥
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Z& 17 JTHTT T 417 feawrar mar §;
o

(w) afx gr, & ¥& 97 qET
st v gfafsar & 7
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SR (wo o do wPmTRNw) :
(%) ®0g TR WOd ww
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£ a0 s T

ANNASAHEB P. SHINDE): (a) No, 3 gy gy ¥
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Fn efg 4 77 IFA S FO
Fa fw o

(%) = w2 aul § o &
ey & el wrgE b ;
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gt | o ¥ frawe W & e
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Enhancement of Boarding Gramts to
Schedalng Castes and Scheduled Tribes

3881. SHRI P, NARASIMHA
REDDY: Will the Minister of EDU~
CATION AND BOCIAL WELFARE be
pleased to state:

(a) whether in view of the steep
rise in the prices of essential commo-
dities, Government proposeg to arrange
with the State Governments to en-
hance suitably the boarding grants to
the Scheduled Castes and Scheduled
Tribeg students; and

(b) what other steps are comtem-
plated to relieve the hardship in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
BOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). So far
as post-matric gcholarships are con=-
cerned, the rate of maintenance charges
Ias been increased hy 50 per cent for
meritorious students ie, those who
secure at least 60 per cent marks in
their final examination. The question
of increasing the rates in respect of
other scholarship holders is under
active consideration.

As regards boarding grants for pre-
matric education this is a smatter
which is to be decided by the State
Governments keeping in view their
financial resources, However, the
State Governments are being addresseq
in this regard.

L

Literacy ameng Various Castes

3882, SHRI B. V. NAIK: Will the
Minister of EDUCATION AND BO-
CIAL WELFARE be pleased to state:

(a) whether any studies have been
carried gut about the impact of literacy
among the various castes in India;

(b) whether the findings of such
studiey are availuble; ang

(c) if so, what are they?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
BOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c), Statistics
of literacy according to caste are mot
available after 1931, except in the
case of scheduleq castes, They gene-
rally indicate that, by and large, the
percentage of litcracy in a castes cor-
relates with the degree of its progress
i.e. a caste with a higher percentage of
literacy is ordinarily more advanced,

-

Literacy also shows a correlation
with productivity, e.g. literate farmers
as a group use more fertilizers and
are more progressive.

Panchayats entrusted with work of
economic development

3883. SHRI B. V. NAIK: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the distinguishing features bet-
ween g Town Municipality and Village
Panchayat;

(b) whether there is any justifica-
tion for entrusting the Panchayats
with the work of economic develop-
ment; and

{c) if answer to above be in the
affirmative, why this should be denied
to the Town Municipalities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF D, P.., CHATTO-
PADHYAYA): (a) to (c). The requi-
site information is being collected and
will be laid on the Table of the
House,

Minbnuom land holding for Scheduied
Castes

3884, BHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether his attention has begn
drawn to the teport of the ‘Commis-
sioner for Scheduled Castes and Sche-
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duled Tribes for the year 1969-70,
wherein in paragraphg 157 end 1.8,
a scale for minimum holding of land
for Scheduled Castes has been recom-
mended to avoid its further fragmen-
tation; and

(b) if so, his reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir, The report in paragraph 157
under reference observes; “we have
already fixed a maximum {for the
holding of land in different States.
Why can there be no scale of minimum
holding at the same time?”

(b) The Government of India has
been encouraging consolidation of
holdings; remarkable succesg in this
has already been achieved in certain
parts of the country. Some State laws
also prohibit fragmentation of hold-
ings beyond a given limit. As the
report itself gays, following a policy
of preventing further fragmentation
may require that a large number of
people who subsist on agriculture
today will have to be taken away to
occupations other than agriculture,
which is not an easy test in g country
hke ours.

Funds for Tribal Welfare to Madhya
Pradesh and Mgharashira

3885. SHRI RANABAHADUR
SINGH: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) the actual Central allocation of
funds for Tribal Welfare to the State
of Madhya Pradesh and to that of
Maharashtra for the last three years;

(b) the total tribal population of
Madhya Pradesh and that of Maha-
rashtra; and

(¢) what steps are contemplated to
help the tribals of Madhyn Pradesh
to estch up with the rest of the coun-
try in social and economic flelds?

* $HE'DEFUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a)

Year Madhya Maharashira

Pradesh
(Rs, in lakhs)
1969-70  202.10 68.41
1870-7T1 15540 59.20
1971.72 18018 64.70

(b) Madhya Pradesh 8,387,403 As

Maharashtra 2,954,249 per
Consus.
(c) Apart from the continuing

schemes like Post-matric Scholarships,
Girls' Hostels, Pre-examination Train-
ing, Tribal Development Blocks, Co-
operation and Tribal Research taken
up under the Central Sector of the
Backward Classes Plan, two Tribal
Development Projects have been sanc-
tioned by the Ministry of Agriculture
for the economic Development of
Scheduled Tribes 1n Madhya Pradesh.
These two projects are located at
Dantewada and Kontatehsils of Bastar
District.

Selection of students for rural scho-

larships for Modern schools

3886. SHRI RANABAHADUR
SINGH: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government have
selected rural studenty for the three-
year rural scholarships for the Modern
gchools in class IX; and

(b) if so, the number of such stu-
dents gelected from Madhya Pradesh
during this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) smnd (b)Y, Under
the scheme of National Scholarships at
the Secondary stage for Talented
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Children from Rural Areas, 10,000
scholarships are awardedq every year
to selected children from Rural Areas.
The scheme 18 implemented through
thg State Governments and Umon
Territories and the total number of
scholarships are  distributed 1o
States and TUnion Territories on
the basis of 2 for every Community
Development Block. Accordingly 914
scholarships have been allocated to
Madhya Pradesh Government. The
scholarship 15 tenable for study from
Class IX to Class XI and the candi-
dates selected by the State Govern-
ment will be placed in schools approv-
ed for the purpose. During this year,
acgording to the information furnish-
ed by the Madhya Pradesh Govern-
ment, 859 students have been selected
this year.

wix daren # firft wrdww wrateoe
wfafa # gt d=w
3887. st g¥H WA ¥OUAW :
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Persons sent to Japan for Training for
Cochin Shipyard Project and their
proper utilisation

3888. SHRI VAYALAR RAVI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total number of persons
sent from the Cochin Project
to Japan for training and how many
of them have returned after training;
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(b) whether some of thege trained
mechanical engineers have been ap-
pointed in the Purchase and Liaison
Sections; and

(¢) if so, the rcasong therefor and
the steps taken for the proper utilisa-
tion of trained man power in the
Project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF' SHIPPING AND TRANS-
PORT (SHRI OM MEHTA): (a) Four
Engineers were deputed to Japan for
being associated with the MKS Engi-
neers in the preparation of designs
and specificatiorfs of various works|
equipment for the Shipyard. All of
them have returned after theiwr assign-
ment,

(b) Yes, Sir. One of the Mechani-
cal Engineers who has returned from
Japan after training has been posted
as Executive Engineer in charge of
purchase in the Contracts and Stores
Department,

(¢c) Since purchase of most of the
machinery in respect of which he was
ansociated in design and specification
stage ig in progress, it was considered
essential to post him in his present
capacity in the Contracts and Stores
Department which is not a non-tech-
nical purchase organisation but is
manned by technically qualified hands
like Executive Fngineers, Assistant
Executive Englneers and Section Offi-
cers etc. The Project is taking the
maximum advantage of the knowledge
gained by the Engineers during their
deputation to Japan,

F.A.O, ¢xperiyg working on agrieutiural
prejoviy of the country

$389. AHR! INDRAJIT GUPTA:
Wil the: Minister of AGRICULTURE
be plsmed to state:

 whether -a Food: and Apleul

wm |
m 2::51
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(b) whether he ia at present being
paid a salary equivalent of Rs. 9,000
p.m.; and

(e) whether Government have gatis-
fied themselves that the expert has
research experience qualifying him
for his highly technical jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Yes, Sir. There is one such
F A.O, expert but information about
his present salary is not available
with the Governnient gs he is am
F.A O employee and paid for by that
Organisation.

(c) The Government of India had
satisfied themselves about the suit-
ability of the F.A O. exper{ in relation
to the Job requirements.

Working conditions of Village Level
Workers

3890 SHRI ARJUN SETHI: Will the
Minuster of AGRICULTURE be pleas-
cd to state:

{a) whether the working conditions
of the Village Level Workers need to
be improved in order to get their best
for the on-going Community Develop-
ment Block Agricultural Production
Programmes; and

(b) whether they are being frustrat-
&d because of having no promotion
opportunities?

THE MINISTER OF STATE IN THE

MINISTRY OF  AGRICULTURE
(PROF. SHER SINGH): (a) and (b),
The Village Level Workers are State
Government employees and their
working conditions vary from State
to State, Tt has been impressed upon
the State Governments that the wogk-
ing conditions of these foundation
functionaries should be such as te
enpble: them to Amation: Wil compe-
tence and enthusipsm snd thyt their
pay ‘and prospects corelaied with
salary structire within the Btate and
promotion opportunities amsured.
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Break-up of Cenirsl Asiistance 1o
States for Rabi Preduction

3891. SHRI ARJUN SETHI;
SHRI G, Y. KRISHNAN:

" Will the Minister of AGRICULTURE
be pleased_to state:

(a) the break-up of the loan pro-
vided for rabi programme, State-wise;
and

(b) whether Orissa Government
have been provided with special grants
to meet the present scarcity situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE): (a) A
statement showing the State-wise
break up of (i) loans administratively
approved for minor irrigation pro-
grammes, and (ii) short-term loans
released for agricultural inputs, under
the Emergemcy Agricultural Produc-
tion Programme for the Rabi|Summer
season, 1972-73, 18 laid on the Table
of the House [Placed in Library. See
No. LT-3985/72].

(b) On the basis of the recommen-
dations of the central {eams which
visited the State during 1972-73, a
celling of Rs. 14.68 crores has been
fixed for the purposeg of central assis-
tance for various relie? measures
necessitaied by floods, eyclone and
drought in the State. A sum of Rs. 4
crores has been released to the State
Government by the Ministry of
Finance.
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Setting up of Guild of Authors

3804, SHRI B. K. DASCHOW-
DHURY: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government have pro-
posed to set up a guild of authors to
get a fair deal from publishers in the
country; and

(b) if so, the salient features of the
proposal and the steps taken by Gov-
cinment in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THR
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b) Govern-
ment has received a proposal that an
Authors’ Guild may be set up, which
should look after the professional in-
terests of the Indian authors. The
matter ig under examination.

Scheme to encourage Sclence talemé
among children

8895, SHRI B, K. DASCHOW-
DHURY: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to gtate:

(a) whether any scheme has been
chalked out by Government to en-
courage Science talent among children
in the country; and

(b) if so, the salient features there-
of and the progress achieved in this
regard?

THE DEPUTY MINISTER IN THR
MIRISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHES
D P. YADAV): (a) The National
Council of Educational Rasearch and
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Training, New Delhi, an autonomous
Organisation set up by Government,
iy operating a scheme since 1963 call~
ed “National Science Talent Search
Scheme” to encourage science talent
among children in the country.

{b) A maximum of 350 scholars are
awarded the scholarship every year
on the basis of a written examination
and interview. Any boy or girl study-
ing 1n the final year of the higher
secondary school or equivalent school
can appear for the examination pro-
wvided the applicant had secured at
least 55 per cent marks in the aggre-
gate in the science subjects in the
preceding annual examination. ‘A
student can appear only once in the
test. The examination consistg of a
science aptitude test, an essay test, a
pruject report on a scientific topic and
interview. The venues of the exami-
nation in each State gre decided in
consultation with the Director of
Education concerned. Usually exami-
nations are held at the district head-
quarters. Afler sclection for the
award, the candidate must join a
degrce course in basic or agricultural
sciences. Each winner of the award
wil]l have to give an under-taking that
he or she will study in a recognised
and approved university or college.
The award will commence from the
first year of the B Sc. course gnd will
continue till the end of M.Sc. course
provided the scholar gets first division
in the B.Sc. After the M.Sc. course,
the scholar will have to face an
Interview Committee for continuing
the scholarship for the Ph.D. degree
which will be for 3 years. As regards
agricultural sciences, the award will
be given from the first year of the
degree course and will continue till
the end of the Ph.D. The rate of the
scholarships arei—

(1) B.Sc. Rs, 150 per month.
(2) M.Se, Rs, 200 per month.
(3) Doctorate Rs. 300 per month.
level In addition Rs. 1,500
will be given for

contingent expendi-

ture,

Students selected for the award will
be provided specia] courses at Sum-
mer Schools. The examination is
being conducted in the State languages
since 1968.

The scheme is quite popular and the
first batch of students has reached
Ph.D level,

National Plan for Foresiry

3886. SHRI NIMBALKAR:
SHRI K. KODANDA RAMI
REDDY:

Will the Minister of AGRICULTURE
be pleaseqd to state:

(a) whether there, is a National

Plan for Forestry; and
(b) if so, the salient points thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
Forestry 1s a Stale subject. However,
the Ministry of Agriculture coordi-
nates all the Plan Development Sche-
mes in the forestry sector,

There are three main objectives in
the Fourth Five Year Plan namely to
increase the productivity of forests, to
link up forest development with vari-
ous forest based industries and to
develop forests as a support to rural
economy. This iz being achieved
through 21 State Forestry Schemes,
one Centrally Sponsored Scheme and
four Central Sector Schemes.

[ ]
Difficulty in Grain Trade take over

3897. SHRI D, K. PANDA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether attention of Govern-
ment has been drawn to the news ap-
peared in the Hindustan Times dat'ed
28th October, 1972 under the caption
“Grain trade take over difficult now,
Shinde", and .

L]
(b) it s0, the reaction of the Gov:
ernment on it?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURR (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir,

(b) In accordence with the decision
already taken by Government in con-
sultation with the State Chief Minis-
ters to iake over wholesale trade in
wheat and rice, necessary steps are
being taken by the State Governments
1o implement of the decigion by giv-
ing public ggencies a more dominant
10lg in the procurement and distribu-
uion of these commodities, thereby eli-
ninating the role of middlemen.

Price of coarse gralns in different
regions

3888. SHRI D. K. PANDA: Will the
Minister of AGRICULTURE be pleas-
ed to state that latest recorded prices
in respect of different wvarieties of
coarse foodgrains, especially grams,
gram-dal, bajra, jowar and millet in
different regions?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): A state-
ment giving the required information
ig laid on the Table of the House.
[Placed in Library. See No. LT-3986]

2.

Shortfall in production of cercals and
pulses in 1973-74 due to drought and
pians to msot shortage
3899. SHRI S, C. SAMANTA: Will
the Minister of AGRICULTURE be

pleased to ctate:

(a) the likely shortfall in the pro-
duction of cereals and pulses in the
1073-T4¢ as a result of drought condi-
tions in many States;

(b) the plans of the Government to
meet the shortage; and

(c) the qoantity of and the price
at whigh these are to be imported and
ﬁ'omwm&? .

MINISTER OF STATE IN THE
'mYOFAGRICUINM{m
ASAIER P SHINDE): (8) Pre-
mmably,_thequuﬁoni&uh,ﬂn

M eonditions during the current
agnicwitural sesson 1872-73 and their
effect on production of cereals and
pulses, -

Due to deficient and erratice rainfall
in the current year, production of
kharif crops, including cereals and
Pulses, hag been affected in several
States. After a dry spell in July, 1972,
considerable loss 1o kharif crops was
apprehended. Since then, conditions
of crops have improved in a number
of States ag a result of widespread
rains. However, the total production
of kharif crops ig likely to be less than
last year. It ig too early to give a
precise estimate of either total kharif
production or of the ahortfall in kharif
production during 1972-73,

(b) To make up the shortfally in
kharif foodgrains production caused
by the unseasonal monsoon this year,
State Governmentg have undertaken
Programmesg for mounting an intensive
production drive for raising foodgraina
production during the rabi|surmmer
season 1972.73,

The strategy being implemented by
the States to increase production con-
salg of:

(i) bringing  additional areas

under the cultivation of rabi

« crops, moatly from the areas

which remained fallow during

the kharif season on account

of the deficlent and erratice
MONSo6n,

(i) substamtial expansiop in the
coverege of high-yielding
varieties, specially of wheat.
Besides, large areas are plan-
ned to be hrought under
‘vackage of practices’;
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quantities of chemical fertili-
sers available by using recom-
mended mixtures and dosages,
evolved by the .C.AR,

. The Government of India have, so
far, accorded administrative approval
for a loan of Rs. 147.20 crores for
minor irrigation programmes which
could be completed by 31st March,
1873 so that they could benefit the rab:
and summer crops Out of Rs. 147.29
crores sanctioned for minor rrigation
programmes, Rs. 54885 crores have
been already yreleased. Further re-
leases arc being made on the hasis of
the performance of the programmes
Besides, a total amount of Rs. 80.60
cvores has been released to the State
Governments as short-tetm loans for
purchase and distribulion of nputs
like seeds, fertilisers and pesticides

The State Governmenis have geared
up the implementation machinery at
all levels to ensure timely completion
of the emergency production program-
mes within the stipulated period.
Senior officers of the Ministry of Agri-
culture, disignated as Ares Officers,
are keeping themselves in the closest
touch with the respective State Gov-
ernments to ensure close supervision
over field implementation of the pro-
grammes,

(¢) The matters relating t& ympoit
of foodgrains including pulses, the
countries of import, etc. are under
consideration,

Prospecis of production of ground-nut
and soyabean and taking over of
Vanaspati Trade

8960. SHRI S. C. SAMANTA: Will
the Minister of AGRICULTURE Dbe
pleased to state:

(n) the proaspects of the production
of ground-nut and soyabeans, the raw
materinls for the production of Vansa-
pati;

(b) whether the prices of Vanaspati
are likely t» come down in the neat
Susrrng

(c) whether repeated increase in
prices of vanaspati due to fluctuation
in groundnui prices after the crop
season benefits the traders and not the
producers; and

(d) whether there is any possibility
of taking over the trade n Govern-
ment hand to reduce the chances of
off the season rising of prices?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH):g(a) Produe-
tion of grounduut during 1972-73 is
expected to be around 47 lakh tonnes,
and that ol soyaheans about 47,000
tonnes

{b) Tius would ldrgely depend on
the prices of the raw vegetable oils,
(mamnly groundnut, cottonseed and
seasame oils) uged in ils manufacture.

(¢) Incrense or decrease in prices
of vanagpat: allowed from time to time
with reference to the prevailing price
of raw vegetable oils used in its manu-
facture, benefits or affects, as the case
may be, both the traders and the pro-
ducers.

(d) No such proposal is under the
Government'y consideration.

Proposal te construct s road at
Tuticorin Port

3001, SHRI §. C. SAMANTA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a Rs, 30 crores proposal
has been sanctioned to construct a
road at Tuticorin Port as the Railway
line constructed proved useless; and

(b) if so, whether any survey has
been made for road traffic movement
in that srea and whether it ix neces-
sary to spend Rs. 30 crores for that
roag construction?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN.
ISTRY OF SHIFPING AND TRANS-
PORT (SHR] OM MEHTA): (a) and
(b). The Government of India have
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not sanctioned any such project. How-
ever, in March 1972, they declared
Tuticorin Palayankottai road gas a
National Highway and the entire ex-
penditure on ity development and
maintenance will now be met by the
Government of India. It is already an
existing State Highway with total
length of 51 Kms. of which 22 Kms,
are double lane, the balance of 29
Kms, being single lane. At the time
of declaring the road as a National
Highway it was assessed that develop-
ment of road‘s a single lane National
Highway would cost about Rs, 1.00
crores only. This might, however,
undergo some change in the light of
the actual surveys and investigations.

Allocation of Posis of Teachers to
minimise unemployment among Train-
ed Teachers in Delhi

3802, SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Central Govern-
ment have allocated about 413 posts of
teachers to the Delhi Administration
o minimise unemployment among
trained teachers in 1972;

(b) whether these posts were distri-
buted among the categaries of Train-
ed Graduate Teachers (Genl) and
Trained Graduate Teachers (Hindi);

(c) whether a new panel is being
prepared from the old lista of these
two said categories; and

(d) whether any post hag also been
allocated to other categories of Draw-
ing and Music teachers; and if not,
the reasons thereof?

ment have sanctioned posts of
{eacherg tb the Delhi Administration.
Dut of thees, 40 poste were allotted to
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the New Delhi Municipal Committee
and 5 to the Cantonment Board. The
remaining 365 posts were distributed
among the categories of Language
Teachers (Hindi), Trained Graduate
Teachers (General) and Trained Gra--
duate Teachers (Science).

(c) No, Sir.

(d) No, Sir. The distribution of the
posts was made according to the re-
quirements of the schools. Since
Hindi, General subjects and Science
are the most offered subjects, the posts
were fllled from the tcachers in these
subjects. Drawing and Music subjects
form a very small pari of the total
subjects and no requirements in these
subjects were placed by the schools.

Project for development of tribal areas
in MP.

3803. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Ceniral Government
has allotled two piojects to Madhya
Pradesh under the scheme for inten-
sive development of tribal areas in the
country;

(b) the areas in Madhya Pradesh
where the schemes would be imple-
mented; and

(c) the list of such schemes State-
wise which are being implemented
under Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and (b).
Yes Sir. It is a fact that the Govern-



213 Written Answers AGRAHAYANA 20, 1804 (SAKA) Written Answers 214

Pradesh, These Tribal Development
Projects are located in (1) Srikakulam
District of Andhra Pradesh, (2) Singh-
bhum District of Bihar, (3) Konta,
(4) Dantewada Tehsils of Bastar Dis-
trict of Madhya Pradesh, (5) Ganjam
and (8) Koraput Districts of Orissa
State. These projects are being im-
plemented through a Tribal Develop-
ment Agency set up for each project.

‘W.H.0, Seminar fo tackle Small Pox

3804. SHRI C. JANARDHANAN:

SHRI B. K DASCHOW-
DHURY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

.

{a) whether the World Health Orga-
nisation held in New Delhi a special
inter-country seminarsto tackle small-
pox; and

(b) if so, the gist thereof and main
conclusions of the Seminar?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF D. P. CHATTO-
PADHYAYA): (a) Yes.

(b) Recommendations of the Semi-
nar are given in the statement laid on
the Table of the House, [Placed in
Labrary. See No. LT-3987172].

Review of implementation of Crash
Programme for Rabi production

3805, SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Prime Minister has
given directive to review immediately
the implementation of the crash rabi
production programme in the country
and for its effective procurement and
distribution system;

(b) if so, the salient points thereof;
and

(¢) what is Government's position
at present on food front?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and
(b). There has been no such directive.
However, the implementation of the
emergency agricultural production
programme for Rabi-Summer 1972-73
is constantly being reviewed with the
respective State Governments by the
Area Officers assigned to different
States. These reviews indicate that
concerted efforts are underway to
achieve the targets get forth for each
State. Efforts have also*been intensi-
fied for the procurement of kharif
cereals and for their proper distribu-
tion.

(¢) To meet the, increased demand
for foodgraing arising on account of
widespread drought, the stocks of food
grains available with the Government
are being issued to the State Govern-
ments to meet their reasonable requ-
irements, The stocks are being reple-
nished through procurement andjor
otherwise,

Admission of students to the Medical
Colleges of Delhi

3806. SHRI MADHUKAR:
DR LAXMINARAYAN
PANDEYA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether any arrangements have
been made to give admission to 133
pre-medical students in Delhi Medical
Colleges this year;

(b) whether the Miniftry had pro-
mised to take some steps in this con-
nection; and

(c) if so, the steps being taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (PROF D. P. CHATTO-
PADHYAYA): (a) to (c). 598 ts
had passed the pre-medical -

tion of the Delhi University this year
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in the first division out of 800 students
who had appeared. 438 of them got
admission to the M.B.B.S. course in
medical colleges in Delhi and outside
including 50 students sent to Medical
College, Meerut. 25 more are being
admitted at the Delhi TUniversity
Medical College. The TUniversity of
Delhi was persuaded to reserve 100
seats in the Second Year B.Se. (Hons.)
courses in Zoology and Botany for
tacilitating the admission of the rest
of the 133 students of this category.
Besideg this, thiey had the option of
joining the B.Sc, (General) course, in
any case.

The demand for providing admis-
sion in M.B.B.S. to"all the first divi-
sioners has been considered in great
detail by the Health Ministry over
the past few months in consultation
with 3ll the authorities concerned.
The following specific suggestions were
gone into:—

(1) Securing seats in medical col-
leges of other States;

(2) Distributing the residual first
divisioners among the four
medical colleges in Delhi, in-
cluding the All India Institute
of Medical Sciences, New
Delhi.

(3) Starting a second shift in the
Maulana Azad Medical Col-
lege; and

(4) Opening of a new medical

college.

o
These were discussed with Vice-Chan-
cellor, Delhi University, representa-
tives of the Ministry of Education,
Chief Executive Councillor, Delhi,
Chief Secretary, Delhi Administration,
Chairman University Grants Commis-
sion and Director of the All India
Institute of Medical Sciences, New
Delhi. The first possibility was also
discussed and taken up officially with
the State Governments of Uttar Pra-
deslhj, Madhya Pradesh, Rajasthan
and Himathal Pradesh. After thoro-
ugh examination of their pros and
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cons, none of these alternatives was
found feasible. However, in order to
continue its efforts to help the con-
cerned students in any possible man-
ner, the Ministry of Health placed the
matter before the Union Cabinet with
the request to set up a high-power
committee to examine the possibilities
of admission to the M.B.B.S. course of
the 133 first division pre-medical stu-
dents who had not been able to secure
admission in the medical colleges.
Accordingly, the Cabinet set up a
High Power Committee consisting of
Secretary, Health Ministry, Secretary,
Education Ministry, Secretary, Finance
Ministry, Secretary, Planning Com-
mission, Chairman, University Grants
Commission, Vice-Chancellor, Delhi
University, Chief Secretary, Delhi Ad-
ministration, Director, Postgraduate
Instifute of Megjcal Education and
Research, Chandigarh, and Dr. K. L.
Wig, Ex-Director, All India Institute
of Medical Sciences, New Delhi.

After careful consideration of the
report of the Committee, the Cabinet
decided that there was no necessity to
take any further stepg in the matter.
In view of thig decision of the Cabinet
no further steps are required to he
taken in the matter,
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Extension of Operation of F.CI to
Jammu and Kashinir

3809. SHRI VARKEY WGEORGE:
Will the Mimster of AGRICULTURE
be pleased to state:

(a) whether Government have ex-
tended or propose to extend the ope-
ration of Food Corporation of India to
Jammu and Kashmir; and

(b) if so, the broad outlines there-
of and the steps taken by Gowvern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Food Corporation of
India has been permitted to operate
in the State of Jammu and Kashmir
as an agent of the State Government
till the Food Corporation’s Act, 1964
1s extended to that State. A Dbill to
extend the Food Corporation’s Act,
1964 to Jammu and Kashmir has al-
ready been passed by both the Houses
of Parliament,

Reported complaints about Conference
Lines for not providing Spase om
Cochim Port

3810. SHRI K. P. UNNIKRISHNAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased ta .state:

(a) whether there have been gfri-
oug complaints about the Conference
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Lines for mot providing space at
Cochin Port;

(b) if so, whether the Ministry has
taken it up with the Conference Lines;
and

(c) what measures are being con-
templated to stop the Conference
Lines from acting against our Ship-
ping interests?

* THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) to (c). Some com-
plaints have been received about lack
of adequate shipping space for export
cargoes from Cochin Port. Confer-
ence Lines and particularly its Indian
membere have been approached to
meet the requirement of shipping
space, It has recently been decided
to set up a branch of the Freight In-
vestigation Bureau al Cochin to pur-
sue the problems of shippers there
more vigorously with the shipowmers.

Duel Market in Sugar Trade

3913. SHRI P, VENKATASUB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleaced to state:

(a) whether the desirability of do-
ing away with the duel market in
sugar has been considered;

(b) it so, with what results; and

(c) the steps proposed to be taken
in this direction?

THE MINISTER OF STATE IN
"THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c). It
is not proposed to revise for the pre-
sent the existing policy of statutory
‘partial control of sugar, whith Is in-
tended to serve the long-term interest
of augmenting sugar production.

Semidnr at Lacknow regarding
balancod nse of Fertillser

3014 SHRI P. VENEATASUB-
BATAH: Will the Minister of AGRI-
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CULTURE be pleased to state:

(a) whether a seminar was held
recently in Lucknow regarding ba-
lanced use of fertilisers;

(b) if so, the recommendations
made at the Seminar; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The main recommendations are
ag under:—

(1) Soil Testing Laboratories
should be opened in each dis-
trict and should have staff
and facilities for Rhizobium
culture preparation, A hos-
tel and farm where farmers
could be imparted training
in package of practices on
fertiliser usage, was also to
be set up.

(2) Steps should be taken by all
the States to formulate ferti-
liser promotion programme
for implementation in the
Fifth Five Year Plan to cover
all the districts.

(3) The efficacy and economics
of foliar spray of various
plant nutrients on different
crops should be worked out
quickly.

(4) Schemes should be drawn up
for the reclamation of Saline
and alkaline soils during the
Fifth Five Year Plan, and for
which Central assistance
should be made available.

(5) Fertiliser mixtures with soil
amendments, micronutrients
for various soil types should
be worked out through in-

tensive regearch.
(8) More sale points in remote
vilinges apecially in dry areas

be opened,
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(7) Separate staff for implemen-
tation of Fertiliser Control
Order for at least five years
be provided in each States,

.(8) Preparation of films on the
use of fertilisers and a pro-
vision of a film library at
each State Headquarters
should be taken up imme-
diately.

(9) A post of the rank of Joint
b Director/Additional Director
of Agniculture should be
created in each State to look
after the {fertibser promo-

tion work.

(¢) The recommendations are un-
der consideration of the Government

Fxpected Sugar production during
next crushing season

3915. SHRI P. VPNKATASUB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total production of sugar
expected during the next crushing
scason;

(b) how far it is going to meet the
needs of the country; and

{c) whether Government have Lon-
sidered the desirability of nationalis-
ing the sugar industry in view of the
fluctuating position?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) About 36
lakh tonmes, as per present estimatcs

(b) By suitably rezulating the
monthly releases of sugar, the con-
sumption will be contalned within
the limits of its availability,

{c) A decision in this regard will
he taken on receipt of the recommen-
dations of the Sugar Industry Enquiry
Commission, which has been set up
to undertake g detailed and compre-
hensive study of the sugar industry,

2867(AiI)LS—8.

particularly in the context of the
demand for its nationalisation,

Representation from Unregistered
Medical Professionerg

3916, SHRI SAMAR GUHA: Will
the Mmister of HEALTH AND FAMI-
LY PLANNING bc pleased to state:

(a) whether unregisiered Medical
Professioners have made scveral rep-
1esentations to Government  for re-
cognition of their services; if so, the
nature and purpose of their sepresen-
tations, and

(b) whether they were assured by
Guvernment that & law will be passed
to utilise thewr seivices; «f so, the rea-
«ms for deluy thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THF
MINISTRY OF WORKS AND HOUS-
ING: (PROF. D, P. CHATTOPA.
DHYAYA): (a) The private Medical
Practitioners’ Association as well as
unredistered medical practioners have
been representing for regularisation
of their practice to save them frow
prosecution under section 15(3) of the
Indian Medical Council Act, 1956.

(b) Since registration of medical
practioners 1s done by the State Medi-~
cal Councils the State Governments
have been advised to make neccssary
provision for enlistment of such un-
qualificd medical practioners in their
own State enactments, if they so de-
sire,

Orening of more Medical Scl;ools and
Cilieges in the Country

3917, SIIRI SAMAR GUHA: Will
the Mimster of HEALTH AND FAMI-
LY PLANNING be plcased to state:

(a) whether admission in Medical
Colleges has become a great problem
even for qualified students all over
the country;

(b) if so, whether Government will
take steps for increase of Mudical
Schools and Colleges all over the
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comntry in view of meed for Doctors
in the rural aress and charging of
capitation fee by private Medical
Colleges; and

(e) if so, the steps taken or propos.
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS.
ING (PROF. D. P. CHATTOPA-
DHYAYA): (a) With an increase in
the facilities for education in the coun-
try and improvement of socio-econo-
mic conditions the number of students
seeking admission to various courses
on higher education has been on the
rise. There i§ thus a widening gap
between the number of seats available
and the number of students seeking
admission in institutions of higher
learnings. This is true of medical
colleges as well.  Competition for
higher education is becoming keen in
all branches of studies. It is perhaps
comparatively more acute to-day in
the field of medical education,

(b) and (c). Government is consci-
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Fourth Five Year Plan, six have al-
ready been set up and 4 more are
expected to be established before the
end of the Fourth Five Year Plan.

The Scheme for setting up of new
medical colleges and improvement
and expension of the existing medi-
cal colleges is in the State Sector.
The Medical Education Conference
held in July, 1870, while considering
the Report of the Medical Education
Committee set up by the Government
of India in 1868 resolved to increase
the number of medical collegeg as far
as resources would permit.

The Health Survey and Planning
Committee 1981 headed by Dr. A. L.
Lakshmanaswami Mudaliar had re-
commended the ideal norm for this
country for sometime to come as one
medieal college of 100 admissions for
a population of 50 lakhe, In other
words it meant one medical geat for
a population of 50,000, Since some
of the medical colleges admit more
than 100 students every year the pre-
sent national ratio of seat: population
is about 1: 45,000 which is better than
that recommended by the Mudaliar
Committee. Since, however, the popu-
lation of the country has been increas-
ing at the rate of about 12 million
per year, it needs at least two medi-
cal colleges of 100 admissions to be
set up annually {0 maintain the seat
population ratio mentioned above. The
question as to how many medical col-
leges should be set up during the Fifth
Five Year Plan is at present under
consideration of the Government.

Bo far as the charging of capitation
fees by private medical c¢olleges is
concerned the policy of the Govern-
ment of India is to disapprove of this
practice and to discourage the setting
up of such medical colleges wunder
private initlative. Government of
India had suggested the taking over
of such medical celleges to the con-
cerned State Governments after exa-
mining the ecomomies of the issue as
medical education is in the State Sec-
tor. Accordingly one private medica
college in Ceolcutta was taken over
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sometime back by the West Bengal
Government and samother private
medical college in Kerala has recent-
ly been taken over by the Kerala
Government,

Use of English Numerals on Vehicles
along with Hindi or Regional Nume-
rals

3818. SHRI SAMAR GUHA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether in many Hindi-speak-
ing States various vehicles use only
Hindi numerals;

(b) whether according to Comstitu-
tional provision, along with the Hindi
or regional numerals, English nume-
rals should be used; and

(e) if so, whether Government
propose to take steps to see that
English numerals are also used by
cars, bus, trucks, taxies and other
vehicles, along with Hindi or regional
numerals, if so, used?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM MEHTA):
(a) to (c). Under section 24(3) of the
Motor Vehicles Act, 1039, the regis-
tration marks on motor vehicles are
required to be displayed in English
alphabets and the numbers in the in-
ternational form of Indian numerals
conforming to the requirements of the
Sixth Schedule thereto read with
Article 343(1) of the Constitution.
However, according to the informa-
tion available with the Government
of India, some vehicles have been
displaying the registration mark in
Devnagari or regional languages in
Madhya Pradesh, Bihar, Pumjab,
Origsa, Uttar Pradesh, Haryana,
Rajasthan, Assam etc. Such use of
regional scripts is extra legal at pre-
sent.  Comsidering, however, the
nature of the problem, the Govern-
ment of India have appointed a

Working Group to make recommen-
dations regarding the script to be
used on the motor vehicles for the
display of registration marks. The
position will be reviewed after receipt
of the report of this Group.

Writing of Name Plates of National
Highways in English along with Hindj
or Regional Language

3919, SHRI SAMAR GUHA: Wil
the Minister of SHIPEING AND
TRANSPORT be pleased to state:

(a) whether name plates of Na-
tional Highways are written in many
States only either in Hindi or regional
language; and *

(b) if so, whether the Government
propose to enguire and take measures
to see that name plates of National
Highways are written in English
also?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM MEHTA):
(a) and (b). The instructions re-
garding inscription of place names
on informatory sgign posts along
National Highwaye provide for the
simultaneous use of Roman (English),
Hindi (Devnagari) and the local lan-
guage where the same ig not Hindi
(Devnagari). In the case of Kilo-
metre stones inscriptions are to be in
Roman (Bnglish), Hindi (Devnagari)
and the local language iy the laid
down order. Figures in every case
are to be marked in international
form of Indian numerals. There have
been no major deviations from this
policy. However, whenever any
departure has come to the notice of
Government of India, the matter has
been taken up with the State Gov-
ernment ooncerned for corrective
action.

Criticism of Rural Health .Schm

3920. SHRI K. KODANDA RAMI(
REDDY: Will the Minister of HEALTH
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AND FAMILY PLANNING be pleas-
ed to state.

(a) whether the Indian Medical
Association had criticised the Rural
Health Scheme proposed by Central
Goveinment,

{b) the provisions n the Scheme
agaunst which the criticism has been
made and

{¢) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING AND IN TIE
MINISTRY OF WORKS AND HOUS-
ING (PROF D P CHATTOPA-
DHYAYA): (a) Yes, Sir

(b) The criticism 15 mawmnly direct-
cod against the employment of unqua-
‘tfied practitioners of Indigenous Svs-
tems of Medicine and the “mixed”
tramning 1n all the systems which was
proposed to be given to them.

(¢) The original scheme was dis-
cussed with the State Governments
on many occasions and taking into
account the wviews expressed by the
State Governments, the Indian Medi-
cal Association and others, 1t has
been decided to reformulate the
scheme making it sufficiently flexable
w0 that the Stales can utilise M.B.B S
doctore/doctors in Indigenous Systems
of Medicine/Integrated Medical Prac-
tioners/Para-medical  personnel as
suited to Jocal condutions. Training
of the Rural Medical Practitioner
will also be confined only to the res-
pective system to which he belongs.

Repory of British Oonsultants on the
expansion of Hindustan Shipyard

3921, BHRI K. KODANDA RAMI
REDDY: Will the Minister of SHIP-.
PING AND TRANSPORT be plessed
1o wlate:

(a)cwha:ther there i any
to expaud the Hindustan

at Vizag;
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(b) whether the team of British
Consultants had completed their tech-
nical etudy and submutted their re-
port; and .

(c) 1f so, the salient features of the
1eport and the 1eaction of the Gov-
einment thereto”

THE MINISTER OF STATE IN
THE DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM MEHTA):
(a) An mtegrated development pro-
gramme custing R« 766 croteg for
«xpansion of existing facilities i the
Hindustan Shipyard Limitvd 1s under
implementation

(b) Not yet

(¢) Does nol anse

View of National Commission on
Agriculture regarding Crash Plan to
Devclop Forest

1922 SHRI K KODANDA RAMI
REDDY: Will the Mimjster of AGRI-
CULTURE be pleascd to state:

(a) whether the National Commis-
sion on Agriculture has made any
suggestions with regard to crash plan
to develop forests m the country; and

(b) if so, the reaction of Govern-
ment thereon”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
National Commussion on Agriculture
has submitted an Interim Report on
Production-Forestry-Man-made For-
ests. Considering the advantages of
aggressive Man-made {forestry pro-
grammes, it has been suggested there-
in amongst other recommendations
that the future production programme
should concentrate on clear felling of
valuabl: mixed forests, mixed guahty
forests and inaccesaible hardwood
forests and planting these areag with
sultablp fast-growmg species yielding
high return por unit area, It has also
been suggested that production fores
try progrumme should be taken up
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from the beginning of 1974 and funds
should be found for an investmoent of
Rs. 173 crorxs during the Fifth Year
Plan for clear felling, plantation and
maintenance and that Instructional
sources be tapped for meeting a sub-
stantial part of this amount.

(h) The Report is presently under
wxamination in the Ministry of Agri-
culture,

Development Programme for
Tungabhadra Project

Area

3923. SHRI K. KODANDA RAMI]
REDDY: Will the Minister of AGRI-
CULTURE be pleasced to state:

(1) whether any amount has been
sanctioned under the ‘Area Develop-
ment Scheme' of Tungabhadry Pro
ject, for that area in Andhra region,
and

(b) if so, the total amount that has
been sanctioned?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No sanec-
tion under areca Development Pro-
gramme has so far been issued for
Tungabhadra command area falling
in Andhra Pradesh.

{b) Does not arise.

Assessment of Crash programme for
Rural Employment
3924, SHRI C. K. CHANDRAFPPAN:
Will the Minister of AGRICULTURE
be pleused to state:

(a) whether any review or assess-
ment has been made regarding the
implementation and the results of
the Crash Programme for rural em-
ployment; and

(b) it so, the findings and conclu-
siong arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{PROF, SHER SINCGH): (a) and (b).
The Scheme is continuously under

review thiough monthly and other
prouress reports which have been
prescribed for the purpose  According
tn thr latest reports available for the
yuar 1671-72, against a revised bud-
get provision of Rs 35 crores, an ex-
penditure of Rs. 3126 crores was in-
curred, resulting m the generation of
814.05 lakh mandays of employment.
It 13 considered that this progress in
the very first y:r of the scheme 1s
quite satistactory, especially when 1t
15 remembered that the Scheme envi-
saged an cxpenditure of Bs, 50 crores
and thos geneiation of 875 lakh man-
days of employment in a full working
scason of 10 months, whereas during
this year only xix working months
were available becamse the first six
monthg were taken up in formulating
projects for execution and in making
the roguisite admimistrative and other
arrangements coupled with prolonged
monsoons,

Agamst a budget provision of 50
crores for 1972-73, the expenditure
reported so far is of the order of
Rs. 17 21 arores, resulting in the geno-
ration of 477.99 lukh mandays. It 1s
expected that the sum of Rs. 50 crorea
provided tor during 1972-73 will  be
fully utilised,

-

Furthermore, 13 Research Institu-
tions have been asked to study in
depth the operation of the Crash
Scheme for Rural Employment in the
ficld and to access ifs impact. Reports
have started coming in, It is propos-
ed to prepare an All-India Coordi-
nated Report, on the basis of these
individuals repofts. It is hoped that
this All-India Coordinated Report
would provide inter-alia a comprehen-
sive and comparative picture of the
nature and pattern of rural unemploy-
ment in the selected districts.

CORRECTION OF ANSWER TO

USQ NO. 40 DATED 15-11-72 RE.

MORTALITY OF FISH BY DDT.
FACTORY IN DELH[ .

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
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FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS.
ING (8HRI D, P. CHATTOPA-
DHYAYA): In reply to the Unstarred
Question No. 40 in the Lok Sabha
agked by Shri B. K. Daschowdhury
on the 15th November, 1071, it was
stated that the Delhi Administration
and the Delhi Water Supply and
Sewapge Disposal Undertaking had in-
formed that no such enquiry was con-
ducted and therefore the action on
the findings of enquiry did not arise,
]

Subsequently, it was reported by
the Ministry of Petroleum and Che-
micals that in 1968], a Government
Team assisted by .the Central Public
Health Engineering Research Inati-
tute, conducted an enquiry intp the
matter of the mortality of fish by the
D.D\T. factory located by the Najaf-
garh Nallah which dramms into
Jamuna, The findings of the enquiry
team was that the acidity of effluents
from the D.DT. factory was unlikely
to be a contributory cause of the pol-
lution of Jamuna River and that in
view of the fact that Najafgarh Nallah
leading to the river Jamuna was run-
ning through a highly industrialised
area and received effluvents from a
number of industries as well as Jomes-
tic sewerage from numerous outfalls,
it was difficult to incriminate any ome
or the other of these wastes ag rea-
ponsible for flsh mortality.

The Team mecommended certain
measures for improving the position
further such as analysis of composite
samplea, measurement of quantity of
effiuent, modification of the treatment
plant and settilng tands in the DD.T.
factory etc, The Hindusten insectl-
cides Limited has ensured that all
these suggested medsures have been
duly implemented by the D.DT. fac-
tory.

The factusl information from the
Ministry of Petrolovm and Chemicals
was Jreceived in the Ministry on
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Hindustan Insecticideg Limited and
Central Public Health Engineering
Orgenisation. As such the statement
for correcting the reply given earlier
could not be made earlier.

I

12.02 hrs.
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): May I seek your

permission to make a submission, Sir?
The Delhi University has been closed.
There are five States—Haryana,
Punjab, Bihar, Andhra Pradesh and
Delhi where education has come to a
stand-still. ...

MR SPEAKER: No, please. The
only bad thing 1s that you rise out
of order.

SHRI JYOTIRMOY BOSU: S8Sir, I
have given an jadjuornment mation
but you have declined to admit it. In
that context I want to make a sub-
mission,

it wew faegrQt ot (varfera)
osas Wgew, Wi ¥ w@r & f% mo
feft gfaafey F ¥ A @i wvvv w0
et |

wogw e . St wET Win
fafgdm Qe far gov & w@ %
e wrar & A wifew ndow
Afew 1 37 ¥ we aoefig e
7 oY §8 FgT §, A B | WIT WY
& # ¥ w1 wwy §, A s fon
afen 71 a8 ¥ T IV & qarfaw
<

SHRI JYOTIRMOY BOSU: Just, 1
wanted to draw your king attemtion.

MR. SPEAKER: At the proper
time and not before the Calling
Attention Motion.

PROF, MADHU DANDAVATE
(Rajapur): Adjournment  motion
comes before calling attention.

MR SPRAXKER: S0 far ag the
order fixed is concerned, it comes alter
calling aftention,
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SHRI JYOTIRMOY BOSU: The
Rules clearly state that it is after
the Questions. So, kindly allow me.
MR, SPEAKER: So long as it is
there, we have to abide by it.

12,03 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED REQUESTS BY WEST BENGAL

GOVERNMENT TO THE CENTRAL GOVERN-

MENT FOR PERMISSION TO PURCHASE

Dars rroM Foop CORPORATION OF
INDIA

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I call the attention
of the Minister of Agriculture to the
following matter of urgent public
importance and I request that he may
make a statement thereom.

“The reported requests by the
West Bengal Government to the
Central Government for permission
to purchase Gram-Dal, Moong-Dal
and Matar-Da) from the Food Cor-
poration of India’s stock for distri-
bution to consumers through the
public distribution system in order
to arrest the runway movement of
prices m these commodities,”

THE MINISTER OF AGRICUL-
TURE (SHRI F A, AHMEDY: The
Food Corporation of India purchased
certain quantities of gram and mis-
cellaneous pulses on commercial basis
for meeting the requirements of Army
Purchase Organisation and the Minis-
try of Rehabilitation. After meeting
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that stocks of pulses should also be
offered to the State Governments|
Administrations for issue through the
public distribution system. The Food
Corporation of India fixed uniform
issue prices for gram and various
pulseg  applicable throughout the
country taking into account the ave-
rage purchase price, pool freight,
storage, etc. and communicated the
same to the Regional Offices ag well
as to the State Goverrrm@¥nts on the
25th August, 1972, In pursuance of
these instructions, the Regional Mana~
ger, FCIL, Calcufta, discused with the
West Bengal Government the ques-
tion of sale of gram® and miscellane-
ous pulses and reported that the West
Bengal Government were inclined to
accep; the same at certain prices, In
the meanwhile, representationg were
received from some of the State Gov-
ernments that the prices fixed by the
FCI were higher than the market
prices. These were examined and
it was decided that the gtocks of gram
and pulses with FCI should be issued
to the State Governments as per
allotments issued, at prices mutually
settled between the FCI and the State
Governments taking into account the
market prices prevailing in the States
ang the quality of the stocks. The
FCI issued instructions , secordingly
advising the Regional Offices to get
into touch with the State Govern-
ments and intimate the results of the
negotiations to Head Office for appro-
val. The approval of the Head Office
has since been communicated to the
Regional Manager, Food Corpora-
tion of India, Calcutta and stocks are
now being lifted by the State Gov-
ernment.

SHRI B. K. DASCHOWDHURY:
The statemeny seets to be very mueh
peculiar and strange to the very con-
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But, Sir, from the opening sentence
of the hon. Minijster's statement, it
appears that he is referring only 4o
the pulses and other foodstuffs that
are being procurrd only for the
requirements of the Army Purchase
Organisation and the Minisiry of
Rehabilitation,

Section 3 of the Food Corporation
of India Agy ig very much clear on
the point. It is the basie responsibi-
lity of the FCI 1o see that the food
articles, foodstuffs and pulses and
other thimgs must be procured by
them as far as possible. They have
to make arrangementg ior the proper
storage and distribution. They must
make it available gt reasonable prices,
not very high prices The decision
was laken 1n view of the grave situa-
tion and the trend {owards rising
prices on the 25th of August. But
from the last sentence of the hon. Mi-
nister's statement it 1s gseen that only
recently the State Governments were
asked to lift the stocks. Now I would
like to know what happened in bet-
ween, that is, from the 25th of August
till the middle of December. It is a
fact that decision was taken and ins-
tructions issued to the FCI authorilies
concerned, they did nothing in bet-
ween. It is also a gtrange type of
price which was offereq by the re-
gional managet's ottice at Calcutta. I
have got here a copy of the letter,
The Ministey may verify this parti-
cular point which I have mentioned,
if he is not in a position to reply to
it just now. The price offered o the
Government of West Bengal for gram
was Rs, 25162 whereas the market
price was Rs. 120. In respect of
Gram dal, the issue price to State
Government was Rs, 15714 whereas
the market price was Rs 135 pér
quintal. In respect of moong dal the
price offered to State Government
was Rs, 251.62 whereas the market
price wifs Rs, 195, This {s the position

b
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monopolistic tendency? Is it to create
such condition that prices may be go
up higher ung higher? 1g it to help
the monopolist or the capitalist en-
gaged in the trade? Is it to help
those who only saccumulate huge
stocks of foodstuffs and exploit the
consumers? Is 1t a correct policy to be
tollowed by the Food Corporation of
India? If it 15 not, why such a letter
singed by one Narammha Rao a very
responsible officer of the Food Cor-
poration of India, 25th August, issued
to the Joint Secretdry, Mimistry of
Agriculture, Department of Food and
a same copy givep to all the State
Guvernments' civil supphes depart-
moni?  The hon Minister has kmdly
actepted and agreed here those prices
were objected to by various State
Guvernmenis, not only by the State
oif West Bengal What made this
Fuod Corporation of India's officers to
quote such prices, prices which aie
not 1n conformity with market prices
at the tmme? There 1s all things
bungling going un. As a matter of
fact the position of West Bengal Gov-
ernment 1 respect of food supphes 18
very peculiar, Larger areas have been
covereg by statulory rationing and
the rest areas are covered by modified
rationing. The citizens of West
Bengal continue to supply rice to the
statutdry rationing system, both
wheat and rice and pulses as far as
possible also, to the modified ration-
ing areas. The entire Btate of West
Bengal must be covered. That system
probably is not prevailing in any part
of the country. The BState Govern-
ment iz facing a chronic problem of
deficiency in food supply ang even
the attitude of the Food Corporation
of India, I must say seems to be very
peculiar and very strange. Why has
it been 80! The West Bengal Govern-
ment, State Minister in churge of
Food arid Agriculture, they are send-
ing telegramg and letters repeatedly
but no action wag taken. I am told
on the 13th September the State Food
Minister personally met the hon.
Food Minlster here; he categorically
stated that instructions had Deen
given tb the oficials that these pulves,
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rice and wheat and gll these things
will b: supplied. Even then nothing
was done, I woulg ask the hon.
Minister to go through it very seri-
ously. Why this sort of delay and
procrastination forms part of the
administration of the FCI? For what
reasons West Bengal had bee, made
to suffer for the last three or four
months? What was the price of these
pulses? Moong dal costing Rs, 2.10
or Rs. 2.20 in the Calcutta market, its
price had gone up to Rs, 350 or
Rs. 3.75 per kg, that means, on an
average all these pulses varieties,
prices huve gone up to the extent of
Re. 1 to Rs. 1.30 or Rs. 1.50, onh an
average. The Btate’s requiremeny of
pulses my humble estimate is to the
extent of 10,000 metric tonnes. Due
to this bungling drocedures of FCl
officials, the West Bengal people and
the consumers of West Benga) are
made to suffer to the extent of Rs. 10
crores each month. Rs. 10 crores each
'month Conversely the Food Corpora-
tion of India hag their gtocks in vari-
ous centres of West DBengal to the
extent of 4,000 to 5,000 metric tonnes.
Now they claim it is for rehabilitation
and for the army requirements, army
purchase organisation. There are
stocks. Tnese are being maintained
for the last three or four years There
are reporis these are being declared
as unfit for human consumption. As
a matter of fact prices were quoted
here. One item, gram dhal, not as
whole, when prices were quoted the
State Government categorically said
this gram dhal, is absolutely unfit for
human consumption; we are not going
to take it. Thousands and thousands
of metric tonnes of these pulses,
muster seeds, oil seeds and other arti-
cles have been taken in the storage
by the FC] and are being allowed to
deteriorate and declared later on as
unfit for human consumption.

This is the state of affairs. Consi-
dering the- peculinr food position of
West Bengal, the State Government
decided that there should be a State
Fdod Corporation. Under section 7 of

Requests by AGRAHAYANA 20, 1894 (SAKA) West B?ngalGovt.zss

to purchase Dals
from F.CI. (CA)

the Foog Corporation Act there is no
bar to having a Food Corporation of
this type. 1 do not know why the
Central Government has not given its
clearance or consent to a State Food
Corporation in West Bengal, Since
the State Government has got its com-
mitment to supply food to the people
under statutory or modified rationing,
it is only fit and proper Lo have a State
Food Corporation to degl with this
problem I go not see anything wrong
in the demand of the State Govern-
ment and I do not know why 1t has
not been agreed to.

In view of the fact that West Bengal
18 the only State where the Food Cor-
poration of India is working as an
agent of the State Government in res-
pect ot orocurement of wheat and
raddy, a situation which is not allow-
ed in any other State, and in view of
the fact that each and every year on
an average 23 lakhs to 4} lakhs
metric tonnes of foodgraing costing
Its. 300 crores to 400 crores are pro-
cured, enabling the Food Corporation
to make a huge profit of Rs, 8 crores
to 10 crores annually according to
my humble estimate (even though it is
reported that they are making losses),
will the government consider giving
a special gsubsidy at least to the extent
of the profits earned by the Food
Corporation ip the procurement of foog
articles from West Bengal?

Secondly, will the Ceniyal Govern-
ment agree that the State Government
should be given a clean clearance to
have a State Food Corporation within
the framework of the Food Corpora-
tion of India Act, 1964, so that these
troubles will not recur in future?
Also, will the Central Government.
agree that there must be a proper
enquiry into the affairs of this bung-
ling for the last three or four months”
in the purchase of pulses for which the
West Bengal consumers haye been
made to suffer? Also, in view of the
recommendations of the Public Ac-
counts Committee, will the, Govern-
ment agree that in all the district and
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local brancheg of the Food Corporation
of India there should be an advisory
board because it is reported that the
loca) officials are working i league
with the local monopolists and creating
conditions where the prices of food
articles go up? Otherwise it will be
felt by the people of West Bengal
that under these processes the people
of West Bengal are being exploited

ang that they are being made to pur-
chase their articles at higher
prices.

SHRI F A. AHMED: 1 have already
explained in my statement that gene-
rally the Food Corporation of India
does not purchase gram ang pulses
for the purpose of distribution through
the public distribution system. It was
only'for the purpose of the army pur-
chase organisation and the Rehabili-
tation Minstry that some quantity of
gram ang pulses were purchased last
year, As the hon. Member is aware,
whatever was intended for the army
purchase organisation was supplied to
them. Of the purchases made on
behalf of the Relief and Rehabilitation
Ministry, nearly 40 per cent remained
in the various States. From the begin-
ning of this year till the beginning of
August 1972 it was being disposed of
n open sale,

SHRI B. K. DASCHOWDHURY:
What is the mode of public auction?

SHRI F. A. AHMED: At that time,
the Government of India took a deci-
of the drought
in the country whatever
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other incidental charges.

When the issue price was fixed, it
was considered to be very high by
the West Bengal Government and also
by other State Governments. Then,
the matter was referred to us and,
after we looked into the matter, we
agaip decided that this question of
price should be reviewed and, after
1eview, further issue price was fixed
by‘ the Food Corporation of India
which wag also not geceptable to West
Bengal Government and to other
State Governments,

When the matter was brought to
the notice of the Government, we
1ssued a direction that these stocks
should be disposed of to the State
Governments at the price mutually
settleq between the State Government
and the Food Corporation of India.
Accordingly, it 15 now being disposed
of. It is in these negotiations and
these terms which had to be settled
between the State Government and the
Fooq Corporation of India that some
months had elapsed. Now, it is being
distributed in Calcutta through the
State Government....

SHRI B. K, DASCHOWDHURY: At
what price?

SHRI F A. AHMED: 1 will give
you the price also.

There is a quantity of 15600 tonnes
of gram and the prevailing murket
price is Re, 115 to Hs. 140 per quintal.
IL is acceptable to the State Govern-
ment at Rs, 100 per quintal. That is
being offered to them. Shmilarly, in
the case of Moong dal, there is a guan-
tity of 80 tormes and the prive is Rs.
340 to Ra. 350 per quintal. But it is
being offened to the State Government
at Rs. 119 per quintal Then, the
ig a very little quantity of Matar
that is 1.7 tonnes which'Is being
at Re 80 per quintal. Therefore
hon. Membér will realise that
subsidy in the form of assistance

Ed
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been given so far as West Bengal
Government other State Governments
are concerned. I hope, the small
quantity which is now available with
the Food Corporation of India will be
made available to State Governments
for distribution through public distri-
bution system. We have not got a
very big quantity. The quantity indi-
cated by me is the only quantity avail-
able with the Food Corporation of
India and that will be given to them
for distribution.

SHRI B. K. DASCHOWDHURY: My
question has not been replied, whe-
ther the Government will allow the
State Government to have the State
Food Corporation.

SHR] F A, AHMED: Thig is with
regard to distribution of pulses and
gram by the Food Corporation of India,
Another question has been raised about
the proposal of the State Government
of West Bengal to set up a subsidiary
of the Food Corporation of India.
Even though this has no relevance, I
may inform the House that the matter
is under congideration and this is not
only on the basis of one State but on
the basig of other States also. This
matter has to be considered.

SHRI S. C. SAMANTA (Tamluk):
Sir, we are bit relieved to learn from
the hon. Minister that approval of
the head-office of the Food Corporation
of India has since peen communicated
1o the Regional Manager, Food Cor-
poration of India, Calcutta to dispose
of the stocks and the stocks are now
being lifted by the State Government.
This will give relief to the poor man.

After so many controversies, the hon.
Minister has come forward with the
explanatior, that the stock was pur-
chased for the Army Purchese Organi.
sation and the Ministry of Rehabili-
tation. 1 would like to know if it is
true that the stock was for These
organisations and why so much stock
was gt Caleufta. In th¥ explanation,
the hon. Minister has sald that it was
mhmfa’mtm“mm
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the State Government has repeatedly
asked the F.CI. to arrange for some
gram dal, moong dal ang matar dal
for the people of that area,

Four telex messages were sent to
the FCI and copies were endorseq to
the hon. Agriculture Minister. They
were received by the FCI, and after
receiving the telex messages, no action
was taken by the FCI or the Ministry.
What was the dithculty? How to pro-
cure grams ordinarily from other
States” Is a State allowed to pur-
chase from other States without Cen-
tral intervention? This thing should
be finally settled whether the State
Government can deal with the other
State Governmenty in spite of the FCI?
The FCI is there, but they were not
prompt in answering to the four telex
messages. What were the answers, I
would like to know from the hon.
Minister, to those telex messages?
What was the information given by
the hon. Minister to the State Gov-
ernment for not being able to supply
grams of all kinds You will be
astonished to hear, Sir, that in most
of the districts in West Bengal, moong
dal, though it was in the stock of
FCI ip Calcutta, was not available to
the public. These complaints have
come to us and have also appeareq in
the newspapers. Why are such food ar-
ticles not being supplied? What is the
procedure of the Central Government?
It it should be done through FCI, let
it be done by the FCI. What is the
procedure? How is¢ it thal a State
Goverpment, trying to buy these,
cannot get them? Sir, I would refer
to the news that appeared in Amrit
Bazar Putrike on T7th December last
and would ask for an explanation
from the hon. Minister.

SHRI F. A. AHMED: I have already
pointed out that it jz not generally
done by the Food Corporation of
India—to go in the market and pur-
chase grams and pulses for States for
distribution through public distribu-
tion systera. It was only for two pur-
poses, one for Army Purchase Organi-
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sition and the other fo the Reliabili-
tation Minustry thai some purchases
well made

The hon Mecmber has asked the
question why there was so much of
stock 1n Calcutta I have already ex-
planed that, so far as the Army
Purchase Oiganmsation 13 concerned
ihey had taken over all the stocks
which werd purchased on their behalf
But so0 far as the Rehabilitation Minus
ity was concerned only gbout 40 or
50 per cent was utilised by them and
the rest way kepi in stock for the
purposc of giving to the refugees who
had tome from Bangladesh—dand fm
whith purpose 1t was purchased When
the 1¢efugecs had 1o go back, the stock
was thaie with the FCL and then the
question arose how that stock should
be disposed of Formerly 1t was being
disposed 1n open market but later on
in August Government decided that 1t
should be distributed through the
State Governments which will utilise
the public distmbution system for dis-
tribution to the people Some time
was taken by the FCI and the State
Government {o fix the price and the
quantity which they will take from
the FCI As I have already pointed
out it took twg or three months These
negotiations have been completed and
the stocks are now being liffed by the
West Bengal Government As I have
alrcady mdicated the stock there 1s,
whola gram 1,500 tonnes, moong dal
80 ionnes,and matar dal 17 tonnes,
and that 13 bemng hifted by the West
Bengal Government

SHR] JYOTIRMOY BOSU (Diantond
Harbour)* I thought that after the
scathing attack on the Food Corpora-
tion of India in the last sesmon, they
would go through a sort of spring-
cleaming and pull thewr socks up, but
when [ got a telex from West Bengal,
it really shocked me The telex
mrsiage saya:

“GOVERNMENT'S (West Bengal
Government's) DECISION TO
cmgn ONE THOUSAND

OF GRAM DAL, ONE
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HUNDRED METRIC TONNE§ OF
MOONG DAL AND EIGHTY MET
RIC TONNES OF MATAR DAL
LYING WITH FCI IN WEST BEN-
GAL AT NEGOTIATED PRICES

Then 1t gues along

THESE STOCKS ARE LYING
WITH FCI OVER A LONG PERIOD
OF TIME SEVERAL TELEPRIN-
TLR MESSAGES SENT FROM 1HE
FOOD & SUPPLILS DEPARI'MENT
10 FCl

But the FCI weile unmoved

FCI COULD NOT TAKE
DECISION IN T'HIS REGARD
AND ULTIMATELY THE STORES
WOULD DETERIORATE AND BE-
COME UNFIT FOR HUMAN CON-
SUMPTION RESULT IN COLOS-
SAL LOSS !

All this loss will ultimately fall on the
consumer

“FCI NOT TO ALLOW HUGE
STOCKS OF PULSES GO WASTE
RATHER THAN DELIVER THE
STOCKS TO THE WEST BENGAL
FOOD DEPARTMENT FOR
DISTRIBUTION THROUGH PUB-
LIC DISTRIBUTION SYSTEM TO
OUX CONSUMERS WHO ARE
AFFLICTED BY THE RUNAWAY
MOVEMENT OF FPRICES OF
ESSENTIAL COMMODITIES

Then 1t says 1t goes

“AGAINET THE GRAIN OF
CENTRAL GOVERNMENT'S POLI-
CY DECISION RECENTLY AN-
NOUNCED CHIEF MINISTERS
AND FOOD MINISTERS' CONFE-
RENCE ON THIRTIETH SEPTEM-
BER LAST HAD TAKEN UP THE
MATTER WITH THE UNION MI-
NISTER OF ¥FOOD. . ”

Then it says that the Food Ministe:
had given g categorical assurance and
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at the then market prices by negotia-
tions with the State Government, It
sRY:

«~ “STOCKS HAVE NOT BEEN DE-
LIVERED AND NO DECISION
ACCEPTING THE RATES QUOTED
BY THE STATE GOVERNMENT
HAS BEEN COMMUNICATED TO
Us.|'

In the meantime they have also
a teleprinter message to the headquar-
ters soliciting immediate decision.
Already considerable stocks of mustard
oil have becomg deteriorated and it
has become unfit for human consump-
tion Then, they went to the traders
and unscrupuloug traders got it and
rold 1t after adulterating 1t and that 1s
why how they are delaying the matter
‘They are talking so much about the
public distribution system but actually
trom the Reserve Bank figures, the
supplies through the public distribu-
tion system have actually come down-
1068-68—10.1 lakh tonncs, 1969-70—
95 lakh {onnes, 19870-71—8.8 lakh
tonnes and 1971-72—77 lakh tonmnes.
Although they are shedding croco-
dile tears for the poor consumer, here
from the Reserve Bank figures, every
year the supplies to the public distri-
bution system have been dwindling.

Then, there 1 a report by the Com-
mittee on Public Undertakings which
gives the losses due to family storage.
It says in 1965-66.

MR. SPEAKER: Please come down
to thy motion. It is too wide a dis-
cussion you are starting.

SHRI JYOTIRMOY BOSU: 1t is
about storage losses. I am saying how
it is happening. It is one of your
committees. You were once the
Chairman of this committee. It was
published in 1972, it might have been
that it was drafted while you were
the Chairman.

MR. SPEAKER: I do not, know that
it will come to your hands.

-
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SHRI- JYOTIRMOY BOSU: 1 am
sure you are happy in your heart of
hearts.

It says anbout the losses due to fami-
ly storage:—

1965-66 Value of stocks R.  T8Y6
1966-67 " Rs 4169
1967-68 " Rs 30,440
1968-69 - Rs 7.17,735
1969-70 " Bs. 6.08,550
1970-71 " Ks 11,806,711

You see how the losses are mounting
Up every year,
.

In spite of the facl that Wesl Bengal
produces a lot of things from which
you are earning a lot of foreign ex-
change, why this unkindly attilude?
West Bengal earns 40 per cent of your
cxpott earnings. Prices are soaring
but they are quarrelling on this petty
price fixation. It was revealed in the
last debate how the internal draw-
backs are causmg havoc and 1 have
talked about the mustard o1l which
had to be thrown away almost. Why
this discrimination and monopoly pro-
curement of rice and wheat uplo the
wholesale level by FCI 1s confined only
to West Bengal and make a profit of
Rs. 6 ciores? The real problem to-
day 1s that the rationing system is
going to break down.

I seek your indulgence for g min-
ute. West Bengal wanted a total of
175,000 tonnes of rice and wheat. Out
of this, 110,000 tonnes would be wheat
and the rest 65,000 tonnes rice. This
was their need-based minimum de-
mand. The Centre arbitrarily, without
assessing the need, reduced this to
80,000 tonnes of wheat and 40,000
tonnes of rice. Calcutta rationing alone
requires 40,000 tonnes of wheat per
month. Flour mills in Calcutta for
minimum working require 30,000 to-
nnes of wheat. You have left only
10,000 tonnes for the entise poplla-
tion of over 45 million people there.
Rice for Calcutta alone would be need-
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ed to the extent of 37,000 tonnes per
month.

MR, SPEAKER: Why should you
go off the pomnt?

SHRI JYOTIRMOY BOSU: This is
a serious matter; otherwise the entire
rationing system will break down.

How can you eai dal without
chapat:? How can you eat dal
without rick? I will just touch the

point. You have been kind enough.

MR. SPEAKER: Not kind enough,
but I am forced to listen to it. I am
working under compulsion,

SHRI JYOTIRMOY BOSU: I hate to
do anything like that Rice need for
Calcutta is to the extent of 37,000
tonnes per month The figures in
respect of non-rationing suburbs and
rural arcas for public distribution
through fair-price shops would be
10,000 tonnes. West Bengal procure-
ment was very late and the procure-
ment was low. That is only from West
Bengal procurement Soon this will
be exhausted and you will be forcing
them to eat parboiled rice which is
most unwelcome This is g very se-
rioug situation They should give
25,000 tonnes of Punjab wheat, espe-
cially Taran Taran.

MR. SPEAKER: Don't think 1 will
hold it relevant. Don't do it

SHRI JYOTIRMOY BOSU: We
cannot takr dal without chapati or
rice. I am just touching that point.
That is all.

MR. SPEAKER: You want fish
also. ..

SHRI JYOTIRMOY BOSU: N, Sir.
I will canfine myself to this one point.
In the statement it has been stated
that the approval of the head office
has ginge been communicated tc Re-
gional Manager, FCI, Calcuita, On
wkat daje was this done? Affer this
Calling Attention was tabled? What
is the cost of procurement? What is
the cost ef storage per month?
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SHRI F. A. AHMED: The head
office instruction was issued on the
2pd December. The Regional Managsr
has taken action and I am told...

SHRI JYOTIRMOY BOSU: That was
on 5th.

SHRI F. A. AHMED: About 8th or
9th. After this order was jssueq on
the 2nd December, it takes a few
days before action is taken by the
local oftcers.

SHRI JYOTIRMOY BOSU: I know
that this was done after the Calling
Attention notice was admitted.

SHRI F. A. AHMED: The hon.
Member is not prepared to give the
credit that as soon as the matter come
to my notice, action was taken. I
was 1n Calcuita in the month of
August or September, I decided that
this stock left with the FCI should be
handed over to the State Government.
FCI is an autonomous body, they
should consider issue price and all
that. They had to reconsider and
fix the price, This matter was re-
ferred to us. I asked them to review
the price. The State Government was
not satisfled with that review.

After, that, we decided that the
matter should be taken up by the

possible,
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stock with the FCI, and that is 5 very
small quantity compared to the needs
and requirements of West Bengal
Government, but even that is being
Jeleased at a subsidised rate for help
and assistance to the people concern-
ed,

SHRI B. K DASCHOWDHURY:
What is the balance left?

SHRI F.A. AHMED: As I have
already said, the quantity is 1500
tonnes of gram, and 80 tonnes of
moong dal and 1.7 tonnes of matar
dal; so far as masur dal is concerned,
that is not acceptable......

SHRI B. K. DASCHOWDHURY:
That is only in Calcutta. But there
are several other districts....

SHRI F A AHMED: I can lay a
statement on the Table uf the House
so far as the balance in respect of the
rest of the counry is concerned..

SHRI JYOTIRMOY BOSU: What
is the stock position? To which years
crop does it relate? When was it pro-
cured? What were the storage char-
ges?

SHRI F. A. AHMED: I can pgive
all this information and lay a state-
ment on the Table of the House.

L ]

SHRI JYOTIRMOY BOSU: I only
sought some very relevant informa-
tion, Which year's crop was this
dal? What was the date of procure-
ment by the FCI? What wag the cost
of storage per month? What was the
money blocked in the stock?

SHRI F. A, AHMED: This infor-
mation can be obtained and laid on
the Table of the House,

MR. SPEAKER: The hon. Mem-
ber's calling-attention-notice  was
cofined purely to purchase from the
FCI and distribution to {he consu-
mers, about which the hon, Minister
has given a very detailed reply.

SHRI JYOTIRMOY BOSU: I am
iold that the dal was on the point of
getting deteriorated and becoming

to purchase Daols

from F.C.I. (CA)
unfit for human consumption That
was why I wanted to know which
year’s crop it was, when it was pro-
cured, how much money was blocked
in the storage and what the gstorage
charges were.

MR. SPEAKER: Let him not try
make everything deteriorate..., ..

SHRI JYOTIRMOY BOSU: The
hon. Minister is willing to reply,
Sir..... .

SHRI F, A. AHMED: I have al-
ready said that the dal was being
sold in the open market sale, and it
had not deteriorated, and it was fe-
tching a better price than what it is
now fetching in west Bengal They
were asked to go and inspect it, and
whatever they want is being placed
at their disposal; only those stocks
which were such that could be
given to the West Bengal Govern-
ment are being given to them. So far
as masur dal is concerned, they did
not want it... .

SHRI B. K. DASCHOWDHURY:
Because it is unfit for human
consumption.

SHRI F. A. AHMED; They did not
want masur dal. But that is also sale-
able in the open market, and since
it is fetching good prices, it is not

such bad stock as the hon., Member
makes it out to be.
SHRI JYOTIRMOY BOSU: The

reply to my question has not come.
1442 hrs.
MISCELLANEOUS MATTERS

SHRI K. BALADHANDAYUTHAM:
(Coimbatore): I have a submission
to make, 1 have written to you al-
ready under rule 377 seeking your
permission to raise the gquestion of
the floods and cyclone and the
devastation caused by them in Tamil
Nadu.... .

MR. SPEAKER: I shall admit 8ame
calling-attention-notice on timat, not
tomorrow or the day after, but some
time after that, -
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SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): What about my ad-
Journment motion?

’

SHRI 8 M BANERJEE (Kanpur):
Aboul the closure of the Banaras
Hindu University

MR SPEAKER. Lel the hon, Mem-
ber not make adjournment motion
so0 common aond cheap by bringing 1t
up every day, He comes forward with
one or two. adjournment motions
every day I{ they are allowed, then
no time will be left for any vother
business, nor do they fall within thewr
defimtoin  Let him please not make
1{ so cheap. Adgournmeni motion
should be very rare things; they may
be there once or {wice probably
. years When an adjournment
motion comes, the country should
know thal 1t 1s comung. But if an
adjournment motion 1s to be allowed
every day, then there will be
365 adjournment motions in g year,
and no time will be left for any
other business 1 am sorry Let the
hon Member take my* advice and let
hin not make it so cheap.

'SHRI JYOTIRMOY BOSU- I shall
listen to your advice .

ot w2 faprQ wag @ (v
u ¥ fassr & a7 & ag @wre fwa
g7 f5 urg gq oF w97 &7 w7 A
& A iy Frazy } fr o wef v
&1 99 93A7 %) FAvew fgy fawm-
faarag & wrt ¥ $Yem odva Aifew
nefrz ®v fear wmg 1 *g Y
favufgarma ¥ o

MR, SPEAKER: I have already
allowed one Calling Attention on that.
One call attention came to me this
motning « about the Banaras Hindu
University; so 1 have allowed that:

Regarding the other discussion, I
have no objection, if you are pre-
pared to have a discussion. As I said
the other day, we can have it any
time. We had this discussion thrice
already. The more we discussed, the
more the trouble grew,

SHRI ATAL BIHARI VAJPAYEE:
Trouble has nothing to do with dis-
cussion

MR SPEAKER, The discussion
had no effect on the students It is
my opinion The more we discussed,
the more the trouble grew If you
want trouble to come up agam, I
have no objeetion, if you are inte-
1ested in that.

SHRI JYOTIRMOY BOSU: I have
given notice under rule 377. The
State Government non-gazetted
officials have marched to Parhament
House and assembled at the Boat
Club; they have come from the en-
tire country,

MR. SPEAKER What has Parlia-
ment to do with NGOs? It 1s not our
junsdiction,

SHRI JYOTIRMOY BOSU* It is
the bonus issue involving Mr.
Khadilkar.. . (Interruption).

SHRI SAMAR MUKHERJEE
(Howrah): They are squatting be-
fore the Secretariat of the Prmie Mi-
nister; they have come from all over
India

MR. SPEAKER: This House cannot
discuss States’ NGOs. ..,

AN HON. MEMBER; It is the bonus
issue-—8.83 per cent.

-MR. SPEAKER: Whatever it be,
we cannot discuss such matters here.
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@t wew fegr wwh ¢ fire
farelt qhrechedy & e oyt o wwd
wT ¥ At ¥ wat gt ?

S ww wiew AT STEr g
0 ¥ A ¥ ferwy T T qR Wk
gaow A &

sit aew fart wxdlt - o

qd AgEg & I F@ 39 & g
a9q a9 w7 Ofed

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I made & statement the
other day. This matter had been
discuzsed thrice. You rightly observed

that the more we discuns, the more
it complicates...... (Intterruptions)

SHRI JYOTIRMOY BOSU: It is
very objectionable. .. (Interrup-
tions),

ot s fagrdt st . ww
qiferqrite Y arer sy Oford | wv W
T w9l 7 § gafeq agt wmwar
famyer & 7 wgi soren farw @ @
Afae & TEh 9T 991 @ 1 I
< €

\\

KA WPAT WY A THT GHET
#% e ag Wyt fe ow gea ¥ fiv
=% o feerm @< 9¥ & o foeely
% Wt feeww feay sawr #1€ g™
SAET Ag fawar Wik W I A
TR
SHRI SHYAMNANDAN MISHRA
{Begusarai): What fits il your mouth,
doeg not necessarily fit in the mouth
of the hon. Minister He also speaks
the same language.

T gt N : 4T et e ¢
T W9, ¥ 9% fec Wi feewmw
"y gy § o g, & for wpe et
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g Mfed 1 ww o e iy
gfrrefalt =7 frowe v v Wi
feeelt gfia<fedt & fag ow, €1 far
dw g ) 7war § w e wgt W
feafer & go qar @ e ¥ s
o B Y qure g g o W
g ot a1 § femwww s Afodr |

SHRI JYOTIRMOY BOSU: Last
session in the Business Advisory
Committee it was decided that every
week there will be two sich things
under 188 and 184. Wg have done
three weeky sittings in this session;
yet we have done only three, and not
six. Therefore we are fully entitled
to have another three this week.
About the remaining two weeks, it is
quite different.

MR. SPEAKER: We shall look into
it,

PROF. MADHU DANDAVATE
(Rajapur): I was seeking your
permission to raise the issue of mal-
practices regarding the distribution
of relief materials for Bangla Desh
refugees focussed by the resignation
of the Joint Secretary of the Red
Cross Organisation Mrs. Leila Fer-
nandes. You have pointed out that
it could not be raised through an ad-
journment motion. I did nop insist
on the adjournment motion, though
it is a major failure of the Govern«
ment. Could you suggest somg other
method for discussing this very im-
portant issue which has appeared in
different papers all over the world,
we &hall be happy. .

MR. SPEAKER: It should come
in the form of a motion. Somebody
resigning from the Red Cross and
there should be an sdjournmént
motion gnd discussion here—how
could it be?

PROF. MADHU DANDAVATE: It
is a major sisue—the malpractices
which had been highlighted by the
resignation of Mrs. Leila Fernmhdes.
We are prepared to regest the
working. Some form of discussion
should be permitted.
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[SHRI MADHU DANDAVATE]

You may suggest the modus
operandi for discussing this,

MR, SPEAKER: You may send
your remarks to the Minister. Let
us see what happens.

SHRI JYOTIRMOY BOSU: What
about my point?

MR. SPEAKER: No commitment
to Shri1 Bosu.

SHRI 8. M. BANERJEE: A state-
ment was made by an hon, Member
of this Holise, who is the General
Secretary of the AICC, that a Bill
on a ceilling on urban property would
be introduced in this House, I would
like to hnow whether it would be in-
troduced in this ‘House this week.

SHRI RAJ BAHADUR- All that
the hon. Member has said is that the
Bill 35 ready. In fact, he has already
issued a clarification in the press to
the effect that only the principles
on which the Bill was formulated
have been discussed (Interrup-
tions).

SHRI S. M BANERJEE We are
interested in this Bill, We want to
know whether it will be introduced
in this session or not?

SHRI RAJ BAHADUR: I will have
to consult the Minister of Works &
Housing who has to sponsor the Bill.
We are very keen to bring the legis-
lation as soon as possible,

ot owreme welt (wE)
wew A, § @ wwa A,
afFT  xowr Qo Ate o ¥ arew
¢, cofad Ssrwgar g 1 wTe T
t fr fagre ¥ s Avd N 7w
Wt §1 oo & e o
L U AR R I LB LR K
o Ao wYo ¥ § yufed & wrger §
fs fiemr &t wgew wdw &

Tw ki nfeEi
wow Wy o ww few v &
Led . il

ot que gwo wawl : Sy & fird
& wry WY e M

‘Papers Laid 256

weax wgiww . wa firdt o g
7 wres o fifadar

1252 hrs.

PAPERS LAID ON THE TABLE
AccounTs Or VISAKHAPATNAM PoRT
TRUBT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I beg to lay on the
Table a copy of the Annual Accounts
(Hindi and English versions) of the
Visakhapatnam Port Trust for the
year 1870-T1 and the Audit Report
thereon, under sub-section (2) of sec-
tion 103 of the Major Port Trusts
Acl, 1963 Z

[Placed 1n Lbrary See No LT-
3965]72)

FERTTLISER (CONTROL 3RD AMDT, ORDER,
1972 AND A NOTIFICATION UNDER
Essenmian Commonrries Acr, 1955

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
I beg to lay on the Table—

(1) A copy of the Fertiliser (Con-
trol) Third Amendment Order, 1972
(Hindi .and English versions) publis~
hed in Notification No. G.S.R. 417(E)
in Gazette of India dated the 27th
September, 1972, under sub-section
(8) of section § of the Essential Com-
modities Act, 1855.

(2) A copy of Notification No.
G.SR 428 (E) published in Gazette
of India dated the 6th October, 1872,
under sub-section (1) of section 12A
of the Essential Commodities Act,
1855,

[Placed in Hbnrary,
3968(72].
SvaAr (Price DETEROEINATION FoR 1072.
78 proDUCTION) ORDER & ANNUAL RxP.
or Deverorusyy Coynois, ¥O& BUGAR

InnUBTRY
TR AISERY 68 AGRICULTORE

See No. LT-
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(PROF. SHER SNGH):
on the Table—

(1) A copy of the Sugar (Price
Determination for 1972-73 production)
Order, 1972 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 458(E) in Gazette of India
dated the 7th November, 1872, under
sub-section (8) of section 8 ot the
Essential Commodities Act, 1955.

[Placed n library, See No. LT-
3962(72).

(2) A copy of the Annual Report
(Hindi and English versions) of the
Development Council for Sugar In-
dustry for the year 1971-72, under
sub-section (4) of section 7 of the
Industries (Development and Regula-
tion) Act, 1951.

beg to lay

[Placed in Ubrary See No LT-
3964/72].
Report (1972) oF TarmFr ComMmis-

BION, GOVT RESL. ON THE REP., NOTIFI-
CATIONS AND STATEMENTS

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): 1 beg to
lay on the Table—

(1) A copy each of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1851;—

(i) (a) Report (1972) of the Tariff
Commission on the continuance
of protection to the Dye-Inter-

mediates Indusiry.

[Placed in library.
3969|72].

(b) Government Resolution No,
12(2)-Tar|72 dated the 4th
December, 1972 (Hindi and En-
glish versions) notitying Gov-
ernment's decisions om the
above Report.

(il) Notification No. 12(2)=-Tar/T2-
I published in Gazette of India
dated the 4th December, 1972
(Hindi and English versions)
Increasing duties of customg on

- pertaln articles,

(iii) Notification No. 1:(3}-'1\::]7:-
II published in Gazette of India

See No. LT-

Message from 248

Rajya Sabha
dated the 4th December, 1972
(Hindi and English versions)
decreasing duties of customs on
certain articles,

(iv) Notification No. 12(2)-Tar!72-
III published in Gazette of India
dated the 4th December, 1872
(Hindi and English versions)
levying duties of customs on
certain articles.

[Placed 1m ubrary. See No.

3967/72].

(2) A statement (Hind! and Eng-
lish versions) showing reasons as to
why the documents mentioned at (1}
(i) above could not be laid on the
Table within the period prescribed
in sub-section (2) of section 16 of the
said Act,

(3) A statement (Hindi and Eng-
lish versions) explaining the reasons
for not laying the Hindi version of
the Report mentioned at (1) (i) (a)
above simultaneously.

[Placed in Lbrary.
3968/72],

Accounts oF LIT.. KHARAGPUR AND A
STATEMENT RELATING THERETO

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D, P. YADAV): 1 beg to lay
on the Table—

(1) A copy of the Certified Accounts
of the Indian Institute of Technology,

for the year 1969-70 along
with the Audit Report thereon, under
sub-section (4) of section 23 of the
Institute of Technology Ach 1961.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Accounts

[Placed in ubray. See No. LT-
8066/72].

12.58 hrs,
MESSAGES FROM RAJYA
SABHA
SECRETARY: Sir, I have to regort
the following mm;u received from
the Secretary of Rajya Sabhaw—

(1) “In mocordance with the pro-
visions of rule 137 of the

LT-

See No. LT-
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ESecrei‘ary]

Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to inform the Lok

" Sabha that the Rajya Sabha, at
its sitting held on the Tih
December, 1972, agreed without

‘“any amendment to the Carriage
by Air Bill, 1972, which was
passed by the Lok Sabha. at
its sitting held on the 28th
November, 1972”.

(™
“In accordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a copy
of the Seaward Artillery Prac-
tice (Amendment) Bill, 1972,
which' has been passed by thé
Rajya Sabha at its sitting held
on the T7th December, 1972”.

(ii)

12.54 hrs.

SEAWARD ARTILLERY PRACTICE
(AMENDMENT) BILL
As pASSED BY RAJYA SaBHA

SECRETARY: ., Sir, T lay on.
Table of the .House -the  Seaward
Artillery Practice (Amendment) Bill,

1972 as passed by Rajya Sabha.

CORRECTION OF ANSWER TO S.Q.

No, 1030 DATED 29TH MAY, 1972

RE. SUPPLY OF FULL QUANTITY

OF MILK BY D.M.S. TO CATERING

ESTABLISHMENTS = IN PARLIA-
*MENT HOUSE

MR. SPEAKER: Prof. Sher Singh
has to make a statement. He may
lay it on the Table,

THE ‘MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF._SHER. SINGH): I beg to lay
a statewnent on’ the Table '

S'mtem.ent

In part (b) of Starred Questi’on
No 1036 answefed in thé Lok Sabha
on 29-5-1972 it was stated that Gowt.
is not aware whether these:Establish-

the-

ments (Catering Establishments like
the Railway Catering service, Coffee
Board and Tea Board in the Parlia-
ment House) also make purchase of
milk from agencies other than the
Delhi Milk Scheme. My  atiention
was then drawn by Shri K. Surya=
narayana, Member, Lok Sabha to the
replies given to two earlier Ques-
tions as stated below:— 3

(a) Unstarred Question No, 1818
on 4-4-1972 by Deputy Minister
of Foreign Trade that the Coffee
Buffet also obtained some
quantities of milk from Publie
Milk Supplies, Karol Bagh, New
Delhi, and

(b) Unstarred Question No. 2426
on 11-4-1972 by the Minister of
Railways stating that the milk
for use in the Railway Canteen
in Parliament House is being
procured partly from  Delhi
Milk Scheme and partly from
Keventers in sealed ‘bottles. .

2. In the light of the. replies given
earlier to the two Uilsta'rred Questions
which ‘have sinee = been verified; it
is ‘necessary to amend the reply given
to parts (b) and (c¢) of the starred

Question No. 1030 on 29-5-1972' as
under:.—

“(b) Government is aware that

some of these' Establishments

also make purchase of milk
from agencies other than Delhi
Milk Scheme.”

“(¢) Does. not arise in view of the
reply given to part (a) of the
Question.”

3. The incorrect information given
previously in part (b) of _S’;tarred
Question No, 1030 on 29-5-1972 was
occasioned by the fact that‘ ‘the Minis-
try of Agriculture was not aware of
the earilér replies given by the Deputy
Minister of Fofeign Trade a&hd the
Minister of Railways. This inadver-
tent errer is regretted.
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) {Amdt,) Bill
12.544 hrs.

STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
STRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
%0 move fer leave to introduee a Bill
further to amend the State Financial
Corporations Act, 1051.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
State Financial Corporations Act,
1951."

The motion was adopted,

SHRIMATI SUSHILA ROHATGI:
I introducet the Bill

12.55 hrs.
RE. BUSINESS OF THE HOUSE

MR. SPEAKER: A suggestion has
eome that the discussion on STC
should be for four hours instead of
two hours. The BAC has fixed two
hours for it.

SHRI JYOTIRMOY BOSU (Dia-
mond Harhour): It is under Rule
184 It is substantive Motion.

MR. SPEAKER: Why don't you
put that before the Business
Committee?

SHRI JYOTIRMOY BOSU:
a feeble attempt.

MR. SPEAKER: In my very pre-
sence it happed,

ot svraw fawt (fmeren)

I made

mnntionmdlrtule 184 §s 2 hours.

it wew firgrd wredf ( sarfae)
w W e g 3 gac feerm
® g

Indian Railways 262
(Amgt,) Biu

W W FE 97 wAT
TG 5 #71 & <@ &7 |

ﬁ“o wn W)
W*ﬂ?hﬁwwﬁgwﬂﬁi}ma
T A he gt wda

MR. SPEAKER: I do not think he
hag come today. Is Mr. Samar Guha
here? No. That 13 all right. I will
try to accommodate the request made
by the hon, Members. Of course,
you will have to persuadg Mr. Snmr
Guha to postpone his Half.An-Hour
discussion to some other day. Prof.
Madhu Dandavate will persuade him.
Of course, I can do it on my own also.

PROF. MADHU* DANDAVATE
(Rajapur): I can do it provided he
is given some time some other day.

MR, SPEAKER: I will certainly
accommodate him,

PROF. MADHU DANDAVATE: He
is quite accommodative. You have a
wrong impression about him.

MR. SPEAKER: He is your party
Member. It should be your headache,
not my headache,

PROF, MADHU DANDAVATE: ¥}
will be my pleasure, not my beadache.

1258 hrs.
INDIAN RAILWAYS (AMENDMENT)
BILL—contd.

MR. SPEAKER: We will now
take up further consideration of the
Indian Railways (Amendment) Bill.
We have only 1 hour amd 5 minutes
left. We have to try to finish it with-
in that period,

8Shri Ambesh to continue his speech,

ot et (Redhormare ) © wewer
wgrey, & su fax forw wr vgr o fir
a3 o e oy et Wy et
t gawr gerwe e i ot -
fafied % wed wefmrar) & wpmr

~ epublished in Gasette of India Extreordinery, Part I, section 32,

dated 1112978
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We adjourn for Lunch to reassembje
at 2.00 p.m,

13.00 hrs,

The Lok Sabha adjourned for
Lunch til] Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch a¢ Five Minutes past Fourteen
of the Clock.

(Mz. Dmmrspnm in the Chair.]

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd, -
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(Amdt.) Bill
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listening to the observations made
by the hon. Members on what I eon-
gider to be an innocuous suggestion

amend the Act to improve the

iency of both the railways as well-
as the trade in this country. Per-
haps, if my employees also had =
chance to expres; their views, they too
would have come out with an oppo-
sitiop, to this measure. As some of
us have observed the trade requires
some protection in the ineficiency
that we are now facing in this
country.

L]

What is this measure? I have sim-
Ply said that after the goods arrive
at the gtation, pltase clear them
within seven days, after which we do
not hold ourselves responsible for
their safety. Now, all the other argu-
ments that the goods reach late, that
the wagons get misdirected the in-
efficiency of the railwayg for which
the trade 15 being punished, all these
do ont come into the picture because
no trader is being punished for all
this It is only after the goods arrive
at the station that we say “please
clear them within seven gays".

Now I would like the hon. Mem-
berz to consider one proposition.

to us, we have the carrier’s respon=
sibility. When we reach the destina-
tion ,up to five hourg our responsi=
bility is of the carriers, Now you
want us to look after your goods for
thirty days, And what do yoy pay
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a particular consignment iz rastrict-
ed. The truck companies are pot
willing to accept any responsibility
even for the goods that theycury.ﬁnt
only the railways in this country are
expecied to take some responsibility
for it and nobody feels any concern
for it. Therefore, it is time that the
Talways also look into this because
a# a public carrier they are being
put to a serious disadvantage. The
truckg haveg the option to pick up
any load they like and so you do mot
expect them to tiake goods of low
value at all. It is also open to them
to quote any fare they like. But the
raillways have no such option. The
trader cap choose the railways to
carry the goods when it suits  him.
But the railways cannot refuse to
carry whatever is entrusted to them.
At the same time, we are told to
carry the goods at the lJowest possible
rate and not {o make any losses,

Now, take the case of some traffic
like bamboos. Maybe, at one time
we used to carry bamboos at a very
concessional rate. Today it cost us
Rs 12391 to carry bamboos for 2,400
km but our tariff is only Rs. 98.70
That means, in respect of some com-
modities we are making losses, Now
the time has com, when we have to
reconsider all thia, because the rail-
ways have not been careful enough
to make this adjustment earlier,

I have known trade very well
have also been very keen that
trade should modernise itselt. It is
not on ideblogical grounds I
have brought this. But if the trade
wants wagons to be supplied in time,
if the trade wants that
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are not able to get faore than 12,000
wagons delivered to us. As ggainst
that, we have to condemn 85000
wagons every year. They go out-of-
date and, perhaps, become perfectly
useless. Therefore, ynless I am able
to get 26,0000 wegons every year for
replacement and to take over addi-
tional load, I shall nol be able to
take the load that is prescribeg for
us during the Fifth Plan,

Apart from that, let us also re~
member one thing. 1t is suggested,
‘Why don’t you increase your
wagons?”, How much doeg a wagon
cost today? In 1962-83 the cost of
a wagon (4-wheeler) was Ra. 16,000,
Now, today, it is hundred per cent
more, that is, Rs, 32000 a wagon.
But the people pay me the same
freight. With the investment that I
make for every replacement which is
at a higher price, I am not able to
earn more. So, I think, in the in-
terest of the people of this country,
the limited resources that we have
must be put to the maximum use, I
am sure, nobody will object to that.

What waz the proposition that I
had placed before the House? It
was to increase the demurrage. Now,
demurrage is not my income. In
fact, thp demurrage mnd wharfage
that we are earning is Rs, 12-13 ero-
res every year. As a result of my
increasing the demurrage, either I

i
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iy to earn only through demurrage,
1 will be doing g damage to the
cconomy.

» I have known also one thing, that
the trade knows only one language.
It is no wuse frightening them with
fines because fines are passed on to
the consumer. Ultimately, they
know only one language and that is,
when they know thay aftre the 7th
day, the responsibility for the safety
of goods will not be looked after by
the Railways, I expect the trade o
take delivery of the goods immedia-
tely because, otherwise, the losges
will be all theirs.

Much hag been made of my losses,
1 have been told, “Why don’t you
plug them?”. 1 am unxious to plug
them. But it must be said also as to
what are the losses that we are
making As regards grains and pulses.
€Very year, we are moving grains
and pulses of the value of Ra. 1399
crores and the amount of compensa-
tion that we pay ig Rs. 2,83 crores
which is 0.20 per cent. Even trans-
porting this quantity of grains and
pulses, is it posisble for us to make
up this loss however efficient we
might be? Similarly, for transport-
ing sugar worth Rs. 442 crores, the
compenastion that we pay js Rs 96
lakhe. For transporting coal and
. 170 crores, the com-
pensation that we pay is Ra. 83 lakhs.
In fact, for transporting iron and
iteel worth Rs. 1079 crores the com-
pensation that we pay is Rs, 77 lakhs.

You will sez from this that when

theft, etc, does not emoynt
to more than Rs. 12 crores and the
freight that we collect is Ra 750
crores. As a percentage I would not

. attach much importance to it .

1

Buzthi‘ahlmmuntry;mn

¥ I can save Rs, 1 crore out of these !’

thefts, it will be all right. But it
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does not mean that I must allow this
theft to take place; it goes mot mean
that I have to maintain this ineffi-
ciency even if it exists in the Rail-
ways Where does this theft take
place? Maybe, at the time of loading
where the trade and my employees
can be in collusion; if out of 100 bags,
90 bags are loaded. I have to pay at
ithe destination the loss for 10, So,
I have to plug wherever it is human-
ly possible provided thg cost of plug-
ging i3 not more than the cost of loss
because that, too will have to be
taken into consideration. But I hope,
the trade will agree with me that
scrupuloug trade ghould not suffer.

It has been poninted out to me that
our nationalised banks have been
inefficient ... .

SHRI HAMENDRA SINGH BA-
NERA (Bhilwara): It is a fact,

SHR! T. A. PAI; Any way, in this
respect, 1 will explain the whole
transaction to you.

are received late and, therefore,
people have difficulties. It is a great
tribute to my Railways that my
wagons move faster into the stations
than the Railway Receipts in this
country. At least it must be admitted
that is a compliment—where it is a

weven “Hays—to be reducéd to three
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days. I met all the bankers in this
counfry and had a discussion with
them about this whether I would be
justified in reducing it to three days.
_They pointed out to me that 75 per
cent of these bills of lading are
discounted by the banks and the
risk, therefore, passed on to them
and, therefore, if at the end of three
days they did not take delivery of
the goods, the banks themselves
would suffer. On the understanding
that the bafks will take care to take
delivery of the goods, I have agreed
to give seven days, and I am sure,
the banking system will also co--
operate with the trade in trying to
see that difficulties do not arise. I
am also anxious that the banking
system and the Railways should
coordinate their activities and try to
modernise their practices, and even
in case the, bill of lading does mnot
reach, the customer should have no
- difficulty in taking delivery of the
goods on  a simple indemnity. I
assured the trade that the procedure
would be simplified, ‘please give me
the assurance to carry out the
" objective’; all that T had in mind was
to see that the wagons that we have
are put to the maximum wuse so that
trade itself would benefit. TUnfortu-
nately, it was pointed out to me that
it is only in the case of low rated
goods that people are now prepared
to delay the wagon and that there
is no delay in respect of high-rated
goods. It is not so. In West Bengal,
during Puja days, it was the usual
complaint 4hat the wagons were not
" taken delivery of, that the goods
were lying on the platform,
 recently, this year, the West Bengal
Government, under the Defence of
India Act, had to seize our wagons

because there was no alternative for
them.

Agam_. I have been told that
Railways are likely to lose traffic to
the" trucks, if I introduce “this. I
know that the trucks do not take
‘this risk and, therefore, there would
- ‘be. unfair competition- ‘with them,

‘So, it means 10 days.

and .
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After all, the Indian Railways system
in this country has to move goods even
of low-rated trafficc. ~Hon. members
have suggested, why do I amend only
one section of this 19th Century Act.

I have appointed a Special Officer
to go into the Railway Act and I
would like to completely overhaul it
so that the Railways have a most
modern organisation. But, when I
came before the House just to amend
one section if I had this difficulty,
I do not know how long this Railway
Act will take to get amended. Any-
way 1 hope that I will -have the
fullest support because under the
1890 Act so much of vested interests
might have been created who do not
want any change and they want the
status quo of inefficiency t6 continue.
I hope the House will give me the
maximum supporf. - It does not
matter even if it hurts somebody but
it is not meant to intentionally = hurt
anybody. It is possible for us to get
over all the problems because the Rail-
ways is a business organisation and 1
would like to move all the goods that
we get. I can produce very: compli-
mentary letters, .even from the private
sector thanking me, to. anove cement
even faster much faster thap in the
previous years and I-think it will be
shared by others also who are interest-
ed in trade.

I was asked, “Why don’t you accept
15 days? What is the difference
between 10 days and 15 days?’ I give
three days also in advance to give
notice and I have said seven days.
Originally, I
intended only three days but at the
instance of the bankers, I have made
it seven days. If there are any
inconveniences caused and if they are
genuine, I will certainly see that the
Railway administration gets into the

.habit of looking into the dxﬂiculhes

and solvmg them.

F aft sitfemm WA '.(Eﬁ?ﬁ‘{)
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SERI T. A. PAI: I am unsble fo MR. DEPUTY-SPEAKER: ‘The

if I take the responsibility for 30 days,
he will be as much interested in the
thefts as anybody else. Therefore, I
do not wish to argue this case,

“That the Bill further to amend
the Indian Railways Act, 1880, be
taken into consideration.”

The motion was adopted.
Clause 2 (Amendment of Section T7)
SHRI T. A. PAIL: I beg to move:

Page 1, line 4,—
after “section 77" mmsert—

“and in sub-section (3) of
section 77C," (1)

MR. DEPUTY-SPEAKER:
question is:
Page 1, line 4,— .
after “section 77" msert—
%, and in sub-section (3) of
section TIC,” (1)
The motion was adopted.
SHRI B. R. SHUKLA (Bahraich):
I beg to move:
Page 1, line 5,—
for “seven days” substitute—
“fifteen days” (2)
MR. DEPUTY-SPEAKER: The
question is:
Page 1, line 5—
for “seven days” substitute—
w - “fdteen " (2)
The motion was negatived,

The

question is:

“That clause 2, as amended,
stand part of the Bill”

The motion was adopted.

Clause 2, as gmended, was added te
the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI T. A PAI: I mawe:
“That the Bill, as amended, be

MR DEPUTY-SPEAKER: The
question 1s: ’

“That the Bill, as amended, be
passed.”

SHRI M. C. DAGA (Pali): Just one
minute, Sir.

MR DEPUTY-SPEAKER: If you
wanted to speak in the Third Reading,
why did you no{ send a slip to me?..

SHRI M. C. DAGA: Just two
minutes, Sir.

MR. DEPUTY-SPEAKER: No,
please. I have already put the gques-
tion Now the guestion is:

“That the Bill, as amended, be
passed.”

The motwn was adopted.

—

1442 hrs,

INDUSTRIAL DEVELOPMENT BANK
OF INDIA (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The
House will now take up Industrial
Development Bank of India (Amend-
ment) Bill. Shrimati Sushila Rohat-

gi.
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SU ROHATGI): Mr.
Députy Speaker, Siv, I beg to move*:
“That the Bill to amend Yhe
Industrial Development Haunk of

—— e

T eMoved with the recommendstion

of the President,
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India Act, 1964, be taken into
consideration.”

As the House is aware, the Indus-
trial Development Bank of India
commenced its operations from the
1st of July 1964 as an All India Apex
financial institution not only to grant
direct assistance to industrial con-
cerns but also t{o refilnance other
financial  institutions, commercial
banks and cpoperative hanks and to
coordinate their activities, The year
ended June 1972 witnessed a substan-
tial increase in the assistance sanc-
tioned by the Development Bank.
The total assistance sanctioned, exclu-
ding guarantees during the year w.s
Rs. 168 crores of which direct assis-
tance amounted to Rs. 66 crores as
against Rs. 131.3 crores in respect of
previous year. Of the 37 projects for
which direct assistance was sanctioned
during the year, 23 projects envisaged
the setting up of new capacities and
expansion of the existing capacities,
Of the new projects assisted, 8 were
in the ‘core’ sector of industry. Dur-
ing the eight years from July 1964 to
June 1972 the Industrial Development
Bank of India has sanctioned assis-
tance to 167 projects involving Rs.
262.3 crores. About 53 per cent of the
assistance was for 95 new projects.
About 28 per cent of the total direct
assistance sanctioned was in respect
of 35 proects located in industrially
backward districts and one balf of
this assistance has gone to new pro-
jects in those areas.

€

I may bere mention some pro-
motional activities undertaken by the
Industrial Development Bank of Indis,
Being an apex institution, the Deve-
lopment Bank has assumed an active
promotional role and is identifying
potential ects in backward areas
by regionsl surveys in
m]]nbouﬁoh with other All Indis and

J‘amu and Kashmir, Madhya Pn-
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desh, Manipur Nagaland, Orissa,
Rajasthan, Tripura and Utter Pra-
desh, Chandigarh, Gao, Himachal
Pradesh and Pondicherry, The sur-
veys of other areas are under-way
and will Dbe completed shortly. In
the year 1871, under g policy decision
taken by Government, the Industrial
Development Bank of India was
entrusted with the task of pramoting
the Industrial Reconstruction Cor-
poration of India Lid. with h.q. at
Calcutta to finance the reconstruction
and rehabilitation of sick industrial
units and the new <Corporation has
made a promising start.

One other fleld, the Development
Bank has ventured is in the sponsor-
ing of g Technical Consultancy Sur-
veys Centre in Kerala called the
Kerala Industrial and Technical Con-
sultancy  Organisation. With  the
experience gained by the Consultancy
Centre in Kerala, the Industrial
Devclopment Bank of India may open
sumilar centres in olther State capitals
to help identification of projects, pre-
paration of projects reports, technical
and administrative assistance to
entiepreneurs for promotion and
management of industry.

The experience of the working of
the Development Bank so far has
mnade it° necessary to amend the Act
i certain respects so as to enlarge
the scope of its operations both in the
field of refinance and in direct finance.
Some of the amendments relating to
the fleld of refinance are consequen-
tial to the amendments proposed in
the State Financial Corporations
(Amendment) Bijll 1972, The State-
ment, of Objects and Reasons append-
ed to the Bill explains in some detail
the various provisions.

1 will now proceed to explain the
more important of the amendments.

To enable the Developmert Bank
to refinance loans granted by the
State Financial Corporations, Schedul-
od Banks and Co-operstive Banks and
also to grant direct assistance to



281  Indusirial

industrial concerns engaged in cus-
tomers service units like maintenance,
repair and testing of machinery,
vehicles and in fishing industry, the
deflnition of ‘industrial concern’ is
proposed to be enlarged.

1t is also proposed to authorige the
Development Bark to refinance loans
given by the institutions mentioned
above for the establishment of indus-
trial estates.

In the field of exports, the Deve-
lopment Bank is at present refinanc-
ing loans given to industrial concerns
by the State Finance Corporations,
the Industrial Finance Corporation,
the commercial banks and the co-
operative banks. It is now proposed
to extend the refinancing facilities to
loans given by the primary lending
institutions to any agency exporting
the manufactured capital goods
abroad and to concerns in India exe-
cuting turnkey jobs in foreign coun-
tries. The period of repayment by
the borrowers and to the primary
lending institutions eligible for re-
finance from the Development Bank
at present is only ten years. It will
now be liberalised to 15 years in the
case of persons in India and 12 years
in the case of persons outside India.

In the field of direct finance for
encouraging exports, facilities will be
offered by the Development Bank to
parties in India exporting any pro-
duct, not necessarily capital goods,
manufactured by industrial concerns
for execution of turnkey projects out-
side India. Buyers' credit to parties
in foreign countries for export of
capital goods from India and for any
purpose connected with it will also
be made available by the Develop-

ment Bank. For some time past, we

have been receiving requests from
developing countries for participation
of the Industrial Development Bank
of India in the capital structure of
finketal  institutions promoted by
them. We have recently helped the
pramotion of the Bank of Bhutan
from the State Bank ‘of India. There

AGRAHAYANA 20, 1894 (SAKA)
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may arise occasions for the Develop-
ment Bank also to participate in such
activities outside India. It has, there-
fore, been proposed to have an en-
abling provision in the Act for the
development Bank to subscribe to the
shares and debentures of financial
institutions promoted outside India
which may be notified by the Central
Government from time to time,

282

In the State Finance Corporation
{Amendment) Bill and thg Industrial
Finance Corporation (Amendment)
Bill, it has beep proposed to include
a provision to debar an industrial
concern from receiving any assistance
from respective corpprations, so long
as a director of the concerned corpo-
ration is beneficially interested in the
industrial concern during the period
of his directorship in the corporation.
A similar provision is proposed in
this amending Bill as well. How-
ever, in the case of the Development
Bunk, some modifications in the res-
trictive provision is celled for.

The Development Bank is the only
term-lending institution whose char-
ter is very wide and covers a large
number of diversified fields of finan-
cial assistance to industrial concerms.

It is also the only institution which
gives large-sized direct loans d
advances to big projects, pnﬂicul:&v
in the form of core and heavy invest-
ment sectors by arranging a consor-
tium of lending institutions and com-
mercial banks. In view of these special
circumstances, it is not possible to
have an unqualified prohibition.

It is, therefore, propased that while
a restrictive provision will be incor-
porated in the Act, it will be subject
to the Development Bank being satis-
fied that it is necessary in the public
interest to enter into business with
such concerns and that jt shall also
be in accordance with and subjecf to
conditions and limitations as may be
prescribed by the Development Bank
with the previous approval of the
Reserve Bank of India.
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Before I conclude, I would like to
mention one other provision which is
similar to the amendment proposed
in the Indusirial Finance Corporation
Amendment Bill, 1672, In respect of
foreign loans, it is now pro-
posed to liberalise the provisions
regarding the liability to be borne by
the borrowers of foreign currency
loans in respect of fluctuations in the
rate of exchange of foreign currency.
The Development Bank, however, has
not so far borrowed any money in
foreign exchange, but at is likely that
it may in future do so

As the provisions of the Industrial
Development Bank of India Aet and
the Indusirial Finance Corporation
Act are similar in this regard, oppor-
tunity 18 being taken to amend the
Act suitably on the same hines as the
Industrial Finance Corporation Act.
There are a few other amendments
which are minor or of a procedural
nature and 1 need not take any fur-
ther time of the House to discuss
them They are explained in the
Notes on clauses appended to the Bull.
With these remarks, I commend the
Bill to the House for conmderation.

MR DEPUTY-SPEAKER: Motion
moved*

* “That the Bill to amend the
Industrial Development Bank of
India Act, 1964, be taken into
consaderation.”

Mr BHalsdhandayutham,

SHRI 8. M. BANERJEE (Keanpur):
He will speak tomorrow; he has had
to go out on a very urgent matter.

MR. DEPUTY-SPEAKER: How can
he? The Bilt ts likely to be fintished
today. Shri Bade,

ot wreo Wto af (wroi)

Mn‘m ay W Kufega fr-
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¥ex oe @ 3o fonft ot &
U WO § | ey wrer qg
fir ek éﬁzmuﬁmn
dorwr ¥ ay forer ¢

By a new section 94, it is proposed
to prohibit, subject to certain excep«
tions, the Dévelopment Bank from
granting assistance to industrial con-
cerns in which any director of the
Development Bank may be having a
beneficial interest.

qg (NIfawA qgr AEr 9T, Wl
W W9 ¥AT 9T W I XW
a<g w At & wrer @y dofrontfo
w1 Wrodtoumo F'ar wmaay feoqeiy
& § wreEr wvx § oW Y
Hufefaez g AN gy wada ¥
T E T qgr 9T Wt wTw-
T frgwr v oW, g I wfrere
A RE WAFTN L 9B 7T
wE  dNifews e gom, a9
oY wez w7 @AY, ag S ad 4
urt ure { wgr ¥

The'Development Bank is the only
mstitution capable of financing very
large projects in the core and heavy
investinent sectors. It is, therefore,
provided that the prohibition may be
relaxed in cases where the Develop-
ment Bank is satiafied that it is neces-
sary in the public interest to finance
such @n industrial concern



28¢ Indyustrial
qfiws gt fowis & & a5 O
HT I AT a7 FFAT L | o
g TEET aw i o faw ¥
Juw ffees 23w @ TEE
mY AT ATt g W Wi g
TEH T (e W wEEr @
wreer | gEwr & frQw war g

wtereft qysvery et : sy ey
gz ¥ fv o A w1 arfawr A
g =rfgo

st wxo Wo u§  wfeerw wwe-
vy % 7 W oy fawrfen oy
fe za a7 & I TART ¥
AR TX AW W 7w X

% o ffear 31 €A AG w1 WA
¥ wrerfedo @t @ ofses gae-
2fFx R 7 o godt Frd F gawr
fa= T a1 /X THEHEE ¥ W
w0 ot | owey adw § 2z 3fen
FTORE W §TRET WY wwT wA
E s qra-ATe ¥ oY &% § o & oY
(e w7 weg faadt & o [
wIE § AR ST Ag & |

ofiqr  wrafET wRA & e .

499 fraYd ¥ &% 37 T WY 9T ¢

At page 49 of the Report it is
stated:
,  “The Committee afler examin-
ing the whole issue feel that @
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st:ge 15 reached when the Indus-
trial Finance Corporation of India _
and the Industrial Development
Bank of India should be merged.
It would have a greater impact
on industrial growth in the coun-
try If the two institutions are
merged it would lead to aceess to
enlarged resources and experi-
ence, better co-ordination of
policies, eliminating delays and
avoid over-lapping of functions,
which are inherent in the exist-
g arrangements. Ase regards
foreign loans, the Committee
feels that the foreign Ilending
instituttons would not create
cbstacles in giving credit to a
development banix The Com-
mittee recommends that the
question may be examined by
the government and an early
decision be taken in the matter.,”
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Deputy-Speaker,
the amendments now brought for-
ward to the Industrial Development
Bank of India Act, 1964 are welcome
amendments. We were listening very
patiently to the speech of the hon.
Deputy Minister, although the hon.
Deputy Minister was thinking that
we were not listening to her. In
view of the working of the Industrial
Development Bank of India for the
last eight years, some of the impor-
tant amendments to some clauses
which have been brought into the Act
by this amending Bill were very much
needed.

government certain mapects

working Industrial: Development Bank

in the country for the Jast few Years.
If you take the figures of capital raised
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15.08 hrs.
Similarly, in 1970-T1, the capital
raised by non-govermental com-

panies was Rs. 86.7 crores whereas the
assistance by the term-lending insti-
tutions was Rs. 130 crores. In 1971-
72, it wag Rs. 77.7 crores and the
assistance disbursed by the term-
lending institutions was Rs 162 crores.

From the statement you can find,
Jooking at the advances given by the
IDB, that during the financial year
1971-72, the ILD.B disbursed a total
asgistance of Rs. 96.14 crores out of
which assistance disbursdéd to indus-
trial coneerns 1n the private sector
amounted to Rs. 79 70 crores. Nobody
objects that the 1D.B, should not go
in for assistance for increasing indus-
trial production in the private sector
‘The point that I want to bring to the
notice of the Government iz as to
what is the role of the private indus-
trial houses in the country. Have
they no responsibility to raise their
own capital? Is it the policy of the
Government that all the private
industria] houses in this ecountry
should solely depend on the very easy
capital that is availale from the
term-lending institutions which the
Government is flnancing at a heavy
cost?

Let us go into this fundamental
question. Sp far as the institutional
funds are concerned, what do these
entrepreneurs do? They are keen to
rely on finance that is available with
the term-lending institutions of the
Government of India and the LD.B.
They want to take advantage of their
position in the companies. They want
to have g domimant position with the
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capital frem the term-lending insti-
tutions of the country?

In this connection, I would like to
JSubmit one thing more. I would like
to divide the States into different
categories. As you know, the poverty
line has been defined. Income below
‘Rs, 40 a month is the poveriy-line.
First there are devcloped States: then,
there are States which are average
and therc are States which are below
the poverty line. The entrepreneurs
who come from five to six advances
States in the country can go in for
their own capital available in the
market. Why should the LD.B. go in
for their assistance? Unlegg it ia a
core industrial gector they should not
go in for their assistance. I am glad
that the LD.B. is now coming to help
the core sector of the industries. I
appreciate it. 1 hope, they will go in
for assistance for the core sector of
industries more and more,

Let the Government also classify
the categories of different States in
the process of development, that is,
those which are advanced States,
those which are average States and
those which are below poverty line.
Hence-forward, when the ILD.B. s
trying to advance its loans to indus-
tries, I would suggest that they should
try to encourage entrepreneurs, as
they are now doing or they hope to
do, in States, like, Orissa, Assam,
West Bengal and even UP. from
which the hon. Deputy Minister
comes. I would suggest that a crite-
rion should be lald down and the
LD.B. should try to see that entre-
preneurs who come from States where
the people live below the poverty
line, where almost all the districts
are backward, should get the maxi-
mum assistance, and not the entre-
prencurs in other advanced States.

It will be very interesting to see
that during the last 8 years, out of
Rs. 568 crores that 1. D. B. hag advan-~
ced, MaHarashtra has taken Rs. 167.78
crares; Tamil Nadu hag got Hs. 80.08
¢rores; Gujarat—Rs. 70.47 mre.l,
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West Bengal—Rs, 66.44 crores; Mysore
—Rs. 37.14 crores; Assam—Rs. 14.24
crores; Orissa—Rs. 12,72 crores and
UP. from where our hon. Deputy
Minister comes and the hon. Prime
Minister comes has got Rs. 21.85
crores. The whole objective of this
Government is to see that regional
backwardness 13 removed; the whole
objective of the Fourth and Fifth
Five-Year Plans is to see that regional
imbalance is removed. Is the IDB
working towards that &nd? Is there
anybody in Government or in the
Ministry to Bsk the directors to see
what are the areas which are back-
ward. You find that almost 28.05 per
cent of the tota] ‘advances hasg been
given to Maharashtra, 1.92 per cent
for Rajasthan, 0.58 per cent for Pun-
jab, 2.13 per cent for Orissa and 3.65
per cent to our Prime Minister's
State, Utlar Pradesh.

AN HON. MEMBER: How many
rejected?

SHRI CHINTAMANI PANIGRAHI:
These figures are also with me. (Inter-
ruption) I do not quarrel with Maha-
rashtra. You take as much money as
possible. During the last two years,
the 14 nationolised banks have given
advances to the extent of Rs. 965
crores to Maharashtra, and only Rs. 17
crores have been given fo Orissa. Is
this the way things should go on? I
do not say that they should not get

" money; they can take as much as they

can; there is enough ‘capital. Why
should not Government see that those
areas which are backward get the
privilege? That is the point. I am
not quarrelling with Maharashtra.
You have the Finance Minister. Take
as much as you like. (Interruption).

I now come to the very position of
IDB. Now the IDB has come to a
position where it has come to stay,
with its own capital. Why sheuld the
Reserve Bank of India advance.capi-
tal to IDB? The IDB has come to
stay. It has gone beyond the Indian
frontiers to Bhutan and pther deve-
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loping countries. It is a good thing.
The IDB has to find its own capital;
it has to stand by itself: it must be
independent of the Reserve Bank of
India, Why should the Deputy Gov-
ernor of the Reserve Bank of India
be associated with IDB? The IDB
should be a separate institution, com-
pletely independent. It has enough
capital. I think thought should be
given to this aspect.

L

The main difficulty, I will point out
again, is one of promofetrs. I appre-
ciate that people in certain areas are
npt applying for it. I am happy to
note that the IDB is taking initialive
in the areas which are backward, The
hon. Minister has pointed out that
surveys have been undertaken in
Arunachal Pradesh, Orissa, Assam,
West Bengal and other places. I hope
that these surveys will be followed up
right earnestly; I hope that these
feasibility studies and everything
would be so arranged that within one
or two yearg those areas which are
backward would get more ghare from
the IDB capital.

I will now come to an interesting
thing gbout IDB—what is contained
in the Annual Report—Wwhich I must
bring to the notice of the hon. Minis-
ter. Very revealing observations have
been made there. I am very happy
that the Board of Directors have made
these revelations. It confirms the
existence of a oloss nexus between big
businesg andé Government financial
institutions. It ig there in the Report.
Now attempts will be madeto see that
thia kind of thing s not there because
this is against the objective of our
policy and planning. Why should the
big business try to take adventage of
. thejr relations with IDB or gome
officers there? I am vety happy that
a provision hag been made in this Bill
to put & curb op this. But again you
are irging to make some exceptions
witerely, this good attempt will be
watered down. You have brought in
wqme provisions whereby the purpose
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of the amending Bill will not be
achieved.

There is considerable under-utili-
sation of the industrial capacity ig
country. Now you want to promote
the consumer goods industries. 1 will
say this pseudo-industrislisation, The
more the consumer goods industries
development takes place in this coun-
try wherein the foreign capital alse
participates and if the IDB starts
living advances to these projects also,
I must say that this iz pseudo-indus-
trialisation of thig country.

Then a word about ihe Bolami Ores
Lid. I do not know what made the
1DB fo give an advance of Rs. 1 crorc
to this Bolani Ores Ltd. 1 do not see
there is any justification. They have
enough resources and they have
enough capital. Why should the Gov-
ernment give them loans? Therefore,
the Government should give thought
to all the problems.

Even in the engineering goods
industry, there is underutilisation of
capacities. The Reserve Bank of India
in itslatest report, which is somewhat
interesting, says that there is a 38 per
cent decline in demand in the capital
goods industries, So, is it not the
responsibility of the IDB to go to the
usgistance of the capital goods indus-
try in this country in a big way.
They should try to fix the priorities
Sir, I welcome thig emending Bill and
I request the Minister and the Gov-
ernment that they must try to see that
the IDB has come to stay and they
must meet all the financial needs of
the industrial sector of this country
and with this view they have to fix
the priorities for development of
industries in every sechor of this
country and they showld devote
greater atitention for  removing
regional imbalance.

SERI AMARNATH VIDYALAN-
KAR (Chandigarh): I weloome this Bill
because it is enlarging the scope of
activities of the Industris] Develop-
ment Bank. I know that the DB has
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been deing guod service and I am
glad that it hag shed the draw-backs
that we find generally in the working
ol the Government Departments,

* 'Che 1DB 15 a Governmenl-sponsored
nstitution and among the Govern-
ment-sponsored, institutions, thus s
one iusutution which hag shed the old
hubit 0! depending on a lot of red-
tapism and trying to catch up with
the requitements of the time. I only
want that this process should be
advaneed a hittle jurther because even
now 1 fecl that m the processing of
projects, 1 takes a lot of time and
many oi the projects which are
wigently needed, have to wau  for
long time and it bevomies very incon-
vement, especially for the new pro-
Jeets and entreprenurs who went nto
the field earlier.

One difficulty that the people face
with the financial institutions is that
naturally if one financial institution
cannot meet all the needs of a project,
then they have to apprvach various
and different institutions. Now each
stitution applies different ecriteria
for assessment and the outlook is also
different.  While one institution
regards a project very important, the
uther lovks at the project from a
ditferent angle. That creatgs lot of
diffienlty. The assessment criterion is
different with each institution and
each institution wants to be satisfied
in different manner. One institution
{eels that such and such thing should
be done; another institution feels thal
something contrary should be done.
Bach institution takes a different cri-
terion. What I therefore suggest is
that there be one central criterion.
There should be one Centra] Assess-
ment agency in wespect of various
programmes financed by various finan-
cial institutions. They should formu-
Iate one uniform set of policy so that
the assessment criterion will be one
and processing could be done very
quickly. , This is my subrission.
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Secondly, I wish to submit that the
financial institution also should discri-
minate between the ‘vital’ and hon-
vital' sectors of our economy. The
vital sectors should be given topmost
priority.

I agree wilh my friend Mr. Pani-
grah: that there should be gsome kind
ot regonal balance and regiona]l im-
balance should be avoided.

It 13 very dufficult for
tutions to strictly abide by some such
rules. It is very dulicult to decide
this because if yoy have to decide and
iuke early decisions then it becomes
very diflicult to lpok at cverything
from that angle, how much you have
gwven to this State or that region; but
sull 1 leel, they should keep in mund
that we have to create regional
balance. I feel the I1.D.B. especially hag
been irying to go to those areas and
those regions that have remained
backward and unrepresented or not
fully or udequately represented.

In conclusion, I would like to say
that I support this Bill. I think that
by enlarging the scope of the work-
ing of the ILD.B, the country will gain,

ancial insti-

Again I would suggest that some
central polity should be adopted and
some central criterin of assessment
should be laid down by the Govern-
ment so that various Government—
promoted financial institutions will sit
together and decide some uniform
policy and programme in regard io
various projects. Thank you.

*SHRI K. BALADHANDAYUTHAM
(Coimbatore): Mr. Deputy Speaker,
Sir, on behalf of my party, the
Communist Party of India, I would
like to say a few words on The Indus-
trial Development Bank of India
{Amendment) Bill, 1972,

Sir, one of the features which I
would like to welcome is the provi-
sion to change the nime * as”
‘nto  “Tamil Nadv”, Similarly, I

- —— -
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would also welcome the provision
enlarging the definition of “Industrial
concern” as this will enable a wider
category of concerng to avail of the
concessional financial facilities offered
by the Industrial Development Bank
of India.

Clauses 3 and 4 proposes certain
salutory mmendments to Section 8 of
the principal Act through which the
scope of the bnsiness of the Develop-
ment Bank is proposed to be enlarged
in several respects. Ag these amend-
ments will give the much needed fillip
to industrial developmential activities
within the country, these Amend-
ments will have to be welcomed by
the entire House. Here, I would like
to state that in July, 1970 the Bank
took cerlain decisions regarding con-
cessional financial facilities to be
offered to industrial units in the
industrially backward areas within
the country. The Planning Commis-
sion also notified 186 disiricts as
industrially backward areas. I regret
to say that so far no meaningful
schemes have been formulated by the
Bank to implement the decisions taken
in July, 1970. One of the constructive
propositions was that the Bank would
set up a technical consultancy service
centre in each Stale so that the pro-
jects financed by the Bank can be
executed properly and on time. Such
a centre was also expected to ensure
the success of the projects for which
financial assistance had been given by
the Bank. I was surprised to come
across a mews item that initially such
technical consultancy service centres
would be set up in Kerala, Andhra
Pradesh ang Assam and in, the light

extended to other States. I am not
able to appreciate thig decision of the
Bank. I would like to suggest that
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manner in some States, Only with
the assistance of such Technical Con-
sultancy Service Centres, the projects
in the backward areas can hope to

become a success.

Sir, during the year ended 30th
June 1971, a sum of Rs. 12 crores had
been given by the Bank as direct
loans for exports. In addition, a sum
of Rs. 99 crores and a sum of Rs. 1.2
crores had also been given by the
Bank under the heads “Refinance of
Export Credits” and “Export Guaran-
tee” respectively. The provisions of
this Bill envisages greater financial
assistance to any agency for exporting
manufactured capital goods and to
persons jn India executing turn-key
projects in forcign countries. The
perind of rcpayvment of loans is also
sought to be reduced. I need not
stress that, when the industrial units
inside the country are languishing for
want of adequate financial assistance,
when there are large pockets of indus-
tria] backwardness in various parts of
the country, it is not advisable that
the financial assistance of the credit
institutions should be augmented be-
yond proportion to the exports and
exporti-oriented industries, 1 would
only say that such financial assistance
to the export of capital goods ete.
should nof be at the cost of assistance
to industrial units within the country
and more especially to the industrial
units in the industrially backward
areas,

Sir, Clause 4 prohibits the Bank
from granting assistance to any indus-
trial concern in which any Director
of the Bank may be having a bene-
ficlal interest. But this prohibition is
sought to be relaxed in cases where
the. Development Bank is satisfied that
it is necegsary in the public interest to
grant assistance to such an industrial
concern. 1 strongly abject to this
relaxation as it will definitely open
the flood-gates for many Directors to
get financial assistance to the indus-
trial cencerns in which they have
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financial interests under the omnibus
proviso of public interest. I request
the hon. Minister to delete this pro-
viso of public interest from this clause
and the prohibition from granting
assigtance to any industrial concern
in which any Director of Develop-
ment Bank has financial interest
should be absolute and total.

Sir, this Bill js a mixture of good
and bad provisions. I would not
hesitate to extend my whole-hearted
support to this Bill, if the bad provi-
gsions I have enumerated are deleted
from the Bill. On behalf of my party,
the Communist Party of India, I
extend my support to this Bill with
this reservation.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The ‘main allegation against
Government-sponsore financial insti-
tutions including the Industrial Deve-
lopment Bank of India is that these
institutions have tremendously boosted
the big corporations under the control
of large and larger business houses.
The bulk of the financial assistance
from these institutions has gone to
large and larger houses. The small-
scalg industries and others have not
been benefited.

L]

To support my contention, I shall
quote from the report of the Indus-
trial Licensing Inquiry Committee,
and I am sure the hon. Minister who
is a very knowledgeable person will
be knowing about it’ At page 149 of
that report, we find:

“Even if we assume that the
entire refinance assistance provided
by the IDBI is in respect of assist-
anse granted by the SFCs to amall
and medium-sied concerns, the
total proportion of assistance from
pubHe financia] institutions that is
chavhelised towardg small bhusiness
cohberss in the private sector does
not exceed bne-fourth of the total
anaigtunte.” .

t
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It further goes on to say:
“Institution-wise analysis of ggsis-
tance: If we exammne the total
financial assistance sanctioned and
disbursed by various financial insti-
tutions among different categories,
we find that among the three major
term-financing institutions, the pat-
tern is very significant, The share
of the large industrial sector is pre-
dominant in all the three, though
the ICICI 1s significantly ahead, the
IFCI midway, and the IPBI direct
assistance gnly came third in the
degree of assigtance granted to the
large industrial sector, In the share
of the 73 large industrial houses, the
order is the same, the ICICI led
with 50 per cent, IFCI provided 44
per cent and the IDBI 41 per cent
of its total assistance to these
houses, the share of the 20 larger
houses in the total assistance being
higher in the case of the IDBI being
34 per cent, followed by the ICICI
28 per cent and the IFCI 18 per
;e
These are very Iinteresting figures
given by the Industrial Licensing
Policy Enquiry Committee. The posi-
tion has not changed since the pub-
lication of the report of the committee.
Financial {nstitutions continued to
boost the privhte capitalist sector,
particularly the larger and larger
business houses. I shall quote from
the annual report of the IDBI for
1970-71, which is the latest one in my
possession., At table VI at page 18 of
the report. we have the zonewise
breakdown of direct assistance sanc-
tioned together with the size of the
assistance up to Rs. 5 lakhs, Rs. 500
lakha and above, so far as Rs. 500
lakhs and above is concerned, the
number of projects is three, and up to
Rs, § lakhs, the number of projects is
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* 1. Between Rs. 200 and Rs. 500 lakhs,

the number of projects is 5 Percent-
age to total assistance—between 200
and 500 lakhs—37.6 per cent. Rs. 500
lakhs and above—43.6 per cefit. Nuni-
ber of projects for people of 2 grores®
—5 crores—very small people—are 20,
For 500 lakhs and above—3. Then,
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percentage to total assistance—200
lakhs and 500 lakhs—33.1 and Rs. 500
lakhs and above—42,7 per cent, Your
kindness and love for the small
entrepreneurs, crocodile tears shed
every day by the hon. Prime Minister,
her party and the Government, garib:
hatao, help small scale industries and
siop monopolies growth—the proof of
the pudding is in the eating. We
know the «:lass-character of the Gov-
ernment. They are for the monopolies,
by the monopolies atid of the mono-
polies. Therefore their very existence
will be in danger if they annoyed the
monopolies and try to patronise the
small people, These figures are in
their own papers; these are not pub-
lished by the CP(M).

About industrial development in
the backward regions, assistance 1o
small-seale  industry, region-wise
disbursements of IDBI loans, I @an
give you so0 '‘many more fligures which
will only bring more dissppaintment
i your mind and the mind of right-
thinking people in the House, because
it will bear vo relationship to the
professions, tall-talking and the great
friendship for the votes. All this will
bear no relation to their gctivities.
Thetefore in this Bill we have no
intgrest—this amendment, The defini-
tion of ‘industrial cancern’ under sec-
tion 2(c) of the Act—I am reading
from the Statement of Objects and
Reasons—is proposed to be enlarged
to include establishments engaged in
maintenance and repairs of vehicles
as well ag concexns engaged in fishing
or in the majntenance of shore facili-
ties for fishing. What is happening?
Sir, you eat fish ang I think you cap

d to buy; you are a fairly well~off

MR. DEPUTY-SPEAKER: .How do

you know? ¥
"NENP SYOTIMMOY BOSU: Ra. 18
five Hirecion 1o e Dends Lwinctals-

xou lose; whichever way you go, they
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will gut you. Tne [oreign monopolies,
in order to perpetwate iheir under-
invoicing and over-invoicing, parti-
cularly under-invoicing in the matter
of customs huve found ‘mid-ocean
business to be profitable, There have
been cases. Firms like the Union Car-
bide, ICI, Imperial Tobacco are now
going for fishing. After fishing on the
poor tobacco growers and consumers
for the last fifty years—the Imperial
Tobacco are nol satisfled; they want
to go out fishing in real waters so that
the catch has not to pe brought to
shore and processing will start there.

MR. DEPUTY-SPEAKER: You can
continue tomorrow. We take up the
wotion of Shri  Prasannbhai Mehta

1529 hrs.

MOTION RE: WORKING OF THE
STATE TRADING CORPORATION
OF INDIA

Shri P. M, MEHTA (Bhavnagar):
Mr, Deputy-Speaker, Sir, I beg to
move:

“That this House do consider the
working of the State Trading Cor-
poration of India with special refer-
encg to the policy of import of
woollen rags.” ‘

Today we are distussing a matter
concerning the working of the State
Trading Corparation of India. The
STC 18 a very important and vital
economic instrument to serve the
export-import trade, for the healthy
trade practices and for the heslthy
ecomomic growib, keeping in view the

the minister.
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I want to deal with the working ot
the STC under three heads, nz., (1)
11s top struetnre and jts deficiency and
its recruitment and promotion policy,
(2) its trade aspect and (3) the rag
scandal and scandals in imporling
sume texiile machinery, This organi-
sation 15 governed by the Chairman,
four Executive Directors and some
other non-Executive Directors, Thus
irading organisation has remained
topless for six months or so. It is guite
a long period for a trading orgamusa-
tion to function without any head at
the top. This Corporation has worked
without two Executive Directors for
over a period of six months, The
‘mnister could not find any proper
person from the whole country to be
appointed as Chairman of STC. Even
today it is working without a Chair-
man. This has resulted in stockpiling
of the undisposed of items. Nearly
70 to 80 items are in abeyance since
long and they are undisposed of.
Recently the commitiee of the man-
pgement met and disposed of only 20
or 25 items out of the 70 to 80 items.
You will appreciate that all these
itemg relate to trade and commerce
ang the proposals and propositions
under these items vitally affect the
trading community and the common
consumer. Delay in taking decisions
results in high prices of the end-pro-
duct. Proper decisions are deliberately
not taken and things are kept inm
abeyance without the proper func-
u'll.fﬂ‘ of the top structure. This h'c}s
Tesuited in grass inefficiency in this
big trading organisation.

To awoid taking a decision a very
mige device has been thought about
in STC. It is a committee of man-

which takes the decision and
%0, no executive Director could be
foung responsible for any decision.
One should not think that he alone
is a fool; so he wants to make a fool
of others also. This is how the STC
furictions.

“How yruch does the STC spend on
#ts ' directors? The averege expendi-
twennueh director of the STC is of
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the order of Hs. 6,000 per month, In
addition, they get u sum of Hs. 3,000
per year gs entertainment allowance,
which is non-accountable and income-
tax free. Under no rule of the STC
15 a dwrector obliged to give any
vouchers or accounts or other details
of this amount. In adition, the direc-
tors are paid a bonus of Rs. 4,000 per
year, whereus there 1s a ceiling of
Rs. 1,800 on the bonus paid to other
employees. When workers n many
fields are demanding andsagitating, for
bonus, they are denied of it. The port
and dock werkers of intermediate
ports like¢ Bhavnagar, Jamnagar and
Veerawal are not paid any bonus
instead of their peessing for it. but
these directors are paid a bonus of
Rs. 4.000 plus frec accommodation and
ong imported car, 1t was mentioned
m this House that the directors are
not gven ihe 1mported car. 'The
impotted car is in addition to the two
staff cars which they use for their own
purposes, thus depriving the other
employees the benefit of the staff car
even to attend fo their office work.
The membels of the staff do not get
any conveyance allowance., At the
same time, they cannot get the staff
cars, because they arc used mainly by
the directors. This is how the top
structure of the STC is functioning in
this country. The imported car is
also with a chauffeur and the expen-
diture 18 to be borne by the Corpora-
tion and not by the Director. The
Director gets free accommodation
also

So, the Foreign Trade Minister,
Shri L. N. Mishra, has created a
feudal regime instead of a Corpora-
tion.

What ig the recruitmeni and the
promotion policy? Within the last two
years, for all the posts like Marketing
Managers and the higher-up posts,
the sons, in-laws and close rejatives
of Governors, Ministers and high
dignitaries are directly rectuited. It
will not be in good taste to discuss
the names here. If it is m.:t go, the
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Minister can come out and lay on the
Table of the House the list of persons

appointed during the last two years

on the posts of Marketing Managers
and other higher-up posts.

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Even
for five years.

SHRI P. M. MEHTA: Let him come
out with the, list. It will clarify the
whole position. The promotions are
also given to those fauvoyrites and out-
of-turn promotions are also granted
to them. This has created dissatis-
faction, frustration and low morale
amongst the employees and staff of the
Corporation. This is also at the cost
of the interest of the Corporation,

Then, the question arises as to why
the vacancies of two executive Direc-
tors have not been filled up. The
services of these two Direclors were
terminated over telephone. They
were not given an opportunity to
collect the personal papers from the
office. It is because they want to
avoid certain things to come to light.
That is why they have terminated the
services of Directors over telephone.
They are in. search of “yes-men" to
whom they can dictate the things
according to their sweet will. There-
fore, these vacancies are not being
filled up. It is now six months that two
Directors are not working and even
the Chairman is not there for a period
of six months.

Regarding out-of-turn pmlmﬂnm
also, I would request the hon. Minister

to come out and lay on the Table of
the House the }ist of persons promofed.
with their senfority. He tan come out -

to lay on the Table of the House the
list glving their gemeral seniority also.
That Will explain the Tes! position. -
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SHRI P. M, MEHTA: g7 @Y 7 &

Now I will deal with the trade as-
pect, The STC announced in 1969,
according to the statement made on
16th July 1869, that it would achieve
a target of Rs. 300 crores. of exports
in two years. However, exports
made by the STC in 1871-72 were be-
low the Rs. 100 crore-mark., In the
current year, the exports are expect-
ed to be barely about Re. 100 crores,
So, the target set in 1969 to be achiev-
ed within two years is nowhere in
sight,

One of the aims of the STC is to
promote export of non-traditional
itemg to new countries. Tpat also
has not been achieved. The STC ex-
ports in 1870-71 constituted mostly
of traditional goods—jute goods 16.1
per cent, woollen garments 149 per
cent, foodgrains and other edibles
14.8 per cent, while the engineering
goods were only 11 per cent. In this
regard I would like to give an exam-
ple how our country is being exploit-
ed by the eastern Communist coun-
tries., According to a popular Guja-
rati dailg, Sandesh, in its issue of
November 1972, countries like Bulga-
ria, Rumania and Polang have not
imported from India traditional end
non-traditional items according to the
agreement between India and these
countries during the year 1971. Bal-
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In the same way, Rumania agreed
to import 54 per cent raw goods, 23
per cent traditional itemg anq 13 per
cent non-traditional jtems, while the
&ctual import of Rumania was 90 per
cent raw material, and only four per
cent ‘covered the other two items,

Thus it will be observed that India
gives a good opportunity to those
countries for switch trade. It is not
the fault of those countries because
you have failled to adhere to, and
implement, the agreements. You al-
lowed them to draw traditional items
more than what was agreed to. So,
this is a question which requires fur-
ther consideration.

Why did it happen so that they did
not agree and adhere to the contract
o1 the agreement ang they imported
more than what has been agreed to?
The STC has no proper machinery to
assess the requirements of the coun-
try and that is whv we are entering
into contracts which allow them to
import traditional items and raw
materials which yltimately affect our
trade and which ultimately affect our
economy.

A word about canalisation. The
canalisation of several itemg through
STC has afforded a golden upportu-
nity to be brought here in publig in-
terest. I will give you a few exam-
!:len. Chlorom-phenicol which STC
imported at Rs. 100 per kg was sold
at Rs 700—800 per kg. whereas the
lacal price of the same material was
Rs. 400 per kg. It is helieved that the
STC is making a profit of Rs. 320 per
tonne on the import of copra, Rs.
200/- per tonne on the import of cake
and Rs. 400 per tonne on the import
of palm ¢il. In this way, even the ob-
fectives are pot achieved, Ultimately,
this should result in raising the prices
of the end products,

Now, I come to the third point of
scandaly of STC. Regarding rags, the
rags were permitted to be imported in
the year 1060 when great difficulties
were faced by the hoslery industryein
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securing the raw materials. The en-
tire imports were to be canalised
through STC to prevent malpractices
but the clever hosiery weavers who
have a big lobby in the ruling Party,
and particularly in the Foreign Trade
Ministry made the Government with-
draw the intervention of the STC on
the plea that it was delaying the im-
port of raw materials. Thereafter, a
procedure was evolved of issuing
what is known as letter of authority.
Under this system, the STC would
authorite the user concernefi to im-
port shoddy rags on its behalf. This
has resulteg in @l the misdeeds and
malpractices about which we hear so
much now a days. This was also dis-
cussed during the call dttention nolice
op this subject. In this process, the
STC hag become a party to the
hosiery sector and since this has come
out at the behest of the Ministry, the
Minister is also a party to it. And
this was not done for the sake of
‘Sadabarat’ and this was done delibe-
rately. This was done to get a big
amount for the Party in power, While
this scandal has been handed over to
the CBI for enquiry, the Minister was
of the opinion ....

SHRI M. RAM GOPAL REDDY
(Nizamabad): Who has done it?

SHRI P. M. MEHTA: The Minis-
ter was of the opinion that this mat-
ter should not be discussed in this
House because it will prejudice the
CB] inquiry. This discussion will not
prejudice the CBI inquiry,, On the
contrary, it will benefit the inquiry
and then I will say that the Govern-
ment should come forward to disclose
the findings of the report of the CBI
inquiry over this big scandal. Is it
prepared to do so? It is my straight
question, What happened to the FCI
inguiry? The other day the House
discussed this; Members from both
gides of the House brought out the
scandalous state of affairs,,the cor-
1upt practices, the malpractices, etc,
adopted by the FCI and its Chair-
man. In the light of this, what has
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been done, Sir? Has any further ac-
tion been taken in the matter? This
House does not know anything about
it.

The other thing 18 the scandal re-
garding the import of textile
machinery. Ipn the year 19868, six siz-
ing machines were imported. They
were mmported from Japan.

SHRI L. N. MISHRA: I have
spoken t¢ the hon Member also.
They were imported of course, in
1866; 1t was a long Time ago. There
1> 2 writ pending 1n the Bombay
High Court. We are fighting that
writ and whuatéver comes out will be
acceptable to us. I woulg therefore
suggest to the Member that since thus
matier 1s sub judice this need not be
digeussed 1n the House,

SHRI SHYAMNANDAN
\Begusarai): Which aspect
mutter 15 ub Judice?

SHRI P M. MEHTA: I will not
go into the merits of the case. 1 will
not say anything which 1s subjudice,
1 will smply give the history, how
the Minister has trieq to hush up this
matter. There was a meeting of the
Consultative Committee of the Minis-
try of Foreign Trade in which I spoke
about it. Then the Minister said,
nothing will go on the record; it is
not in the Agenda. I asked how is
it poseible; you cannot expunge. But
still he said, will go on re-
cord, I did not find a aingle word of
what 1 in the Migutes of the
meeting. He has tried to hush up
this matter.

MR, DEPUTY-SPEAKER: Was it
on the same ground that it was
subtudicer

SBHRI P. M. MEHTA: At that time
1t wes not sub judice.

SHRI L. N. MISHHA: The hon.
Member came to my room snd for 2

fours, we disqussed. At that time it
wag not sub jndice, but it wes pot on

the Agenda. Many Other Members

MISHRA
of the
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also wanted to discuss their own
items. I did not take up his item as
it was not in the Agenda.

SHRI P. M, MEHTA: But it can.
not be expunged. ’

SHRI K. N, TIWARY (Bettiah)
What happened in that Committee 1s
not a subject to be discussed here 1n
the House, Sir. I rise on this pomt of
urder,

SHRI P, M. MEHTA: He hasg tried
ty hush up the matter,

SHRI L, N. MISHRA: Not at all;

no hushing up.

SHRI P M, MEHTA: The othet
duy I brought to his attention certain
1ssueg for investigation and enquiry,
hut I have not heard anything from
Inm. I have forwarded a communi-
cation to him giving details of the
subject matter

SHRI SHYAMNANDAN MISHRA:
which aspect of the matter is sub
Judwe? (Interruption),

SHRI P M. MEHTA, When such
matters are discussed Shri Shash:
Bhushan 18 always over-enthusiastic to
protect the ruling party. I can
u.atler.stlnd his enthusiasm,

SHRI BHASHI BHUSHAN: I am
protecting him because he is an  ex-
Congressman,

SHRI SHYAMNANDAN MISHRA
He is ex-Congress, because the hon
Member has becomne the real Congress.

SHRT P. M. MEHTA: So, 1 een un-
derstand his enthusiasm. The real
potition is that these machines were
imported in 1966, The mechirery was

" not lifted by the party concerned Il

remained idle in the private godowns
or in the godowns of the STC for
over six years, The price was Rs. 4!
or 42 lakha,

AN HON. MIMBER: $e is going
into the merite of the case,
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SHRI P. M. MEHTA: I am not going
into the merit;s. -

SHRI SHYAMNANDAN MISHRA:
These are facts.

SHRI P, M. MEHTA: These are the
facts. The price went up to Rs. 93
lakhs, To cover this bungling by the
STC a formula wa: found out o give
the import licence for polyester fila-
ment yarn, which is 2 banned item,
and which had a premium of 600 per
cent, and the import rulez were fram-
ed in such a way that only a few al-
lottees could be favoured, and only a
few allottees might come in for licence
of that item.

MR DEPUTY SPEAKER: 1 do
not think that it is advisable to go in-
to o0 many details, because all these
may be before the court now.

SHRI P. M, MEHTA: For the pre-
vious case of licensing for this item
also, the rules were so framed....
(Interruptions). I am only stating the
factual position. 1 am not  discussing
this further. In the previous case also.
what happened? That was also allot-
ted only to a few favourites, and the
hon, Minister had collected Rs 25 mil-
lion from those favourites

SHRI L. N. MISHRA: It is totally

wrong. It is very wrong. .

AN HON. MEMBER: Let him
withdraw thg charge.

SHRI P, M. MEHTA: 1 shall never
withdraw this. This is the actual
position.

SHRI G. VISWANATHAN (Wandi-
wash): Otherwise, they will with-
draw?

SHRI P. M, MEHTA: The STC has

been totally’ abused. This economic

has been converted into
2 maney-collecting pipeline.

MR, DEPUTY-SPEAKER: The hon.
Member has already taken more than
35 minutes. Now, he should conclude.
The Motion s before the House now.
Shri 8Sat Pal Kapur. .
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, at the outset, I
must mention one thing. I am sub-
jected to quite severe pressure be-
cause people think that I shall speak
on certain things, dirty rags will be
washed in public, So, I pray to you to
osive me sufficient time., You have
given half an hour to the member who
initiated the debate. T would reques;
you to give me at least 40 minutes be-
cause I represent the largest opposi-
tion group, if you are not prepared
to call it an vpposition party.

MR. CHAIRMAN: Gn the request
of ithe opposition members, the Spea-
ker has cancelled only the half an
hour discussion 'Tha time will be
added to this Instead of concluding
at 530 r.v,, 1t will go on up to 6 O’
Clock. This is the information that I
have got . (Imterruptions) Sir, I
will not be able to give 30 minutes or
20 minutes to every Member.

SHRI SHYAMNANDAN MISHRA:
When in the morning almost all the
leaders of the opposition groups made
this reguest that the time should be
extended to four hours, the Speaker
was pleased to say straightway that he
would postpone the half an hour dis-
cussion.

MR. CHAIRMAN. 8o, he has

ex-
tended it only by half an hour. That
is why when Shri Jyotirmoy Bosu

came {0 me and pleaded for more time,
I nsserted that the time for the dis-
cussion has been extended only by
half an hour.

SHRI JYOTIRMOY BOSBU. You
have given the first speaker 35
minutes.

MR. CHAIRMAN: As to how much
time I will glve, I cannot give any
commitment.

SHRI JYOTIRMOY BOSU: Kindly
give me balf an hour,

N‘l}. OHAEHMAN ¢ No commitment.

SHR] JYOTIRMOY BOSU: ‘While
dealing with the rags scandal, I would
like to say that this is one of the worst
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corruption, malpractice and gcandal
that has come out in recent times, and
this goverament has no right to stay
in power after all this has been reveal-
ed without any contradiction,

In the name of impertation of rags,
they are importing quality woollen
garments, nylons, polyester fibres,
finest and new, from affluent countri-
es. They came here as slightly defec-
tively manufactured or out of fashion
ur shop soiled youth garments. The
story about mutilation in customs is
a myth, So, do not bother about it
at ah

It is strange that three government
agencies are controlling the STC.
Therc 1s the licensing agency of gov-
crnment, that 1s, the Foreign Trade
Ministry: the customs, or the Finance
Mimstry is deeply involved in  the
matter, The present Fureign Trade
Minister master-minded the whole
thing as the principal operator. Be-
hind this lies the approval of the
fountain head of all powers in the
country, of all malpractices and cor-
ruption, and the ultimate benefit
went to the funds of the ruling party.
It was canalised through the 8TC,
the STC approved the contracts, ap-
proved the letters of credit .

MR. CHAIRMAN: When any attack
1s made on his party, he resents it.
Now he atlacks the Prime Minister
and the Congress Party, making vague
charges, It does not lopk nice.

SHRI SHYAMNANDAN MISHRA:
Sir, it is completely wrong for you
to talk from the chair like that,

SHRI JYOTIRMOY BOSU: 8ir,
you are in the chair now: You are
not in the ruling pardy.

SHRI G. VESWANATHAN: It is
surpriging that the chalr should in-
terject like that.

MR, OHAIRMAN: Lef him not
make' vague charges,
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SHRI JYOTIRMOY BOSU: The
S.TC. approved the contracts the let-
ters of credit, and, of course, the
Customs officials got ‘their share.
. They dil their physical verification
of the entries very well indeed. You
could bring :n anything and take out
anything out of this couniry at a
price today. Everything is being
openly done. One could bring arms
also, What will be the condition of
the country if the Customs' vigilance

is like this? It is an  alarming
situation.
By this rags s:andal, a lot of

smuggled foreign exchange has also
gune out It is al] conspired and
coordinated to defraud the Exchequer
the people the workers and the small
businssmen

The Secretary died of heart attack
and shock of an unholy quarrel be-
cause there was an attempt to remove
him jfor some reason or other. We do
not know., The Foreign Trade
Minister had written a letter to the
Finance Ministry, blaming the Cus-

toms, It was nothing but an attempt
to create a fog. It was self-contra-
diction.

Today, a lakh of workers in
Punjab, as my hon., friend very
rightly pointed out, are thrown out
on ihe streets to starve and to fulfil
the vow of garibi hateco, More than
hundred small hosiery units are
closed. On 7-8-72, a delegation of
200 persons met the Prime Minister,
the fountain-head. and got the usual

lip sympathetic assurance But
nothing happened.

In early September 1072, one
Jahar Oswal went to the Minister

for clearance order of rags at Bombay,
‘They were advised to go to the Prime
Minister. In reply Oswal told off
“All our dealings were with you"—
why now this? The Minister said,
“Am 1 the real boss? Even residual
benefits ts, lot of people parti-
<cularly, people belonging to ryling
party in Punjab.

2867 (Ai) LS—11.
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It 15 wonderful, It is a case where
the accused is asked to plead and also
asked to sit on judgment, I will
not go into the long history of the
case. I will just give a brief history
of 1it.

Import entitlement was reduced by
50 per cent for hosiery spinners. In
April, 1968, the export/import of
woollen was canalised through the
S.T.C. The export figures are:
1970—Rs. 14 crores; 1971—Rs. 16
crores and 1972—Rs. 18 crores weigh-
ing 35 lakh kw.!.

By end of 1970—it is very impor-
tant, pre-1971 elections—the entitle-
ment included items like, greasy rags,
wastes and shoddy. Through the
S.T.C, 1t was for actual users, hosiery
spinners and exporters. A few years
ago, the old garment import duty was
to the extent of 131 per cent. It was
abolished on the pretext of giving
protection to shoddy workers
Actually, it was all money collected
for somebody. Now, it 1s duty-free
excepting a small Bangladesh sur-
charge of 2.5 per cent

The rag import has been given to
so-called actual users The S.T.C.
price officially fixed is 7 d. to & d,,
but goes upto 15 d. per Ib.; freight is
5 d; loading charges—1 d; charitable
institutions who collect—1 d.—it is
less than R¢. 2 per kg. The excess
amount paid above the price fixed is
paid by smuggled foreign exchange.
About the size of import, ] would like
to gquote from a letter which I have
received from the Joint Secretary,
Shri K. Kishore, of the Ministry of
Foreign Trade:

“Categories of ilems:

Raw wool,wool tops
Woollen rags/shoddy
Imports effected s.nce canalisation:

Rs. 84.70 crores
Rs, 9.60 crores”

But the official figures are less than
real.
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Again, 1 would like to read another
letter from Shri Jasjit Singh, the
Chairman of the Central Board of
Excise and Customs. ]t says:

“The quantity of rags that was
cleared by the Customs during the
years 1970, 1971 and 1972 (upto
81-10-72) was 62 lakh kg, 78 lakh
kg, and 206 lakh kg., respectively.
About 18,800 bales have been seiz-
ed by the Customs authorities at
various places as a result of raids
conducted during Aygust{Septem-
ber, 1972. In addition to the bales
of rags that have been seized by
the Customs authorities at various
places, there were about 20 thou-
sand bales of rags lying uncleared
in Bombay docks on 4-11-72. These
have not yet been subjected to
Customs examination, assessment,
ete. As per normal rules, these are
lying m the custody of the Bombay
Port Trust and not Customs.”

That 1s the position. Over 50 million
kg came in actually. From the land-
ing to the retail point, the increase is
not between 700 to 1500 per cent but
a, least it is Rs. 600-700 million ae a
gross profit that has been made by
those who have handled this thing,
But the hosiery exporters earned an
import entitlement licence for Hs. 8
crores in 1971-72. 1t is for the House
to judge whether it was done for love
and fresh air or whether it was done
for a consideration.

Regarding my second letter to the
8TC Chairman, the reply is untrace-
able because the questions are embar=
rassing. 1 will find it out from the
hon. Minister afterwards what right
this officer has got to sit over my
letter.

There was pressure; in the Press it
came out extensively. Government
was pressurized and they had to do
sométhing, * They seized goods worth
Rer 4 orqres. Mr, Kishore again says
how much of imported rar wag in the
vipeline. He says that Re. 1.37 crores
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worth of rags are either in the pipe-
line or pending shipment at the load~
ing ports against letters of authority
and release orders. There is an addi-
tional Rs. 2 crores worth of goods
awaiting customs clearance. Accord-
ing to Mr. Kishore, rags pending ship-
ment were worth Res. 1.37 crores. My
figure ig Rs. 3 crores. 45,000 bales
were sealed in exporters’ godowns,
9,000 bales were in Bombay Customs
godowns on water. There were these
quantities on water awaiting ship-
ment, etec. The Indian rag price has
gone up because this so-called rag 1~
nothing but good garments. The
price of real Indian rag has gone up
by three times. I ask the hon. Minis-
ter of Foreign Trade and of the STC:
did 1t, on paper at lcasl, assess the
real need of the shoddy industry for
which the so-called rags werc import-
ed” I say, ‘No; never was 1t done’.
1t was done 1o meet the political fund
requirement and the wave creation.
(In‘erruption) In 1872, the pre-Poll
import figures are very high becauss
licences had to be given for returns;
otherwise, there was no chance of
getting jt. These were engineered by
the party for funds—rags come from
USA, Canada, Japan, Norway, and
the bales are of different sizes, etc.

But the funny thing is that they did
not spaie the Defence people. Dur-
ing the Pakistan war, this happened.
There is one company, Export and
Import Company, Sri Krishna Wool-
len Mills, They had ordered 1,50,000
blankets. Rag import permit was, as
usual, given by the STC and they im-
ported terylene and polyester fibre
and made a profit to the extent of
600 to 1,000 per cent. They purchas-
ed cheap mixed blankets from bazar;
the weight of the blanket was 2 1b,
as agajnst the stipulatad ‘weight of
4 1b. and many of the soldiers got
pneumenia because of the use of these
blankets,

This Government, headed by the
present Prime Minister, i§ nothing
but running with the hare and hunt-
ing with the hound. It Is an eye-wash
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raid with prior information given to
those people who were hand in gloves
with them. They are creating crisis
in wool and hosiery industries. There
is strike, there is lay-off, and there
#re losses to the tune of Rs, 6 crores.

One Mr, R. K. Shoni tried to raise
Rs. 50 lakhs on’ some emissary’s indi-
cation to obtain delivery of what is
in the pipeline. Importers were will-
ing to pay duty. But that is not the
solution. The solution is that the
Government must sell these clothes
to the poor people at cost price, to
those who are shivering in north
India  (Interruption) The Foreign
Ministry is hoodwinking to give to the
shoddy industry on paper at least and
an emissary, a Member ¢f the Rajya
Sabha. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHR1I RAJ
BAHADUR): On a pomnt of order. He
cannot mention the name of any per-
son who is not here to defend him-
self. Even if he is in the House, in
regard 1o any defamatory allegation,
unless he gives something in writing
1o you, he cannot mention

SHRI JYOTIRMOY BOSU: I have
given written potice

SHRI RAJ BAHADUR: You have
not.

SHRI JYOTIRMOY BOSU: Please
do not show your ignorance to that
extent.

SHRI RAJ BAHADUR: No.
are trying to dupe.

MR. CHAIRMAN: I have no record
here ....... ;

SHRI JYOT]BMOY BOSU: You ask
the Secretariat.

MR. CHAIRMAN: ] have consulted
the secretariat.

SHRI JYOTIRMOY BOSU: I have
shown it to everybody. (Interruption),

Now I pr'ot-eed. Bir. An emissgry—
the fountain head-—, a Member of

You
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Ra)ya Sabha was sent to Ludhiana
and he collected Rs. 7 lakhs. (Inter-
ruption).

SHRI RAJ BAHADUR:
clearly lays down:

Rule 353

“No allegation of a defamatory or
incriminatory mature shall be made
by a member against any person
unless the member has a given pre-
vious intimation to the Speaker and
also ,to the Minister concerned so
that the Minister maf be able to
make an investigation into the mat-
ter for the Ppurpose of a reply.”

Mere mention of a name in a notice
is meaningless. Unless and until the
allegation is intimated to the Speaker
as also to the Minister, he cannot
name anybody. And I lodge my pro-
test strongly. He cannot bring in any
names.... (Interrubtions),

MR. CHAIRMAN: It is true that
you gave in writing to the Hon.
Speaker.

SHRI JYOTIRMOY BOSU: At first,

you said that you did not receive any
notice.

MR. CHAIRMAN: That I did not
say I said, ‘] have not received it
here’, .

SHRI JYOTIRMOY BOSU: That is
not my fault.

MR. CHAIRMAN: Now I have re-
ceived from the office. There is only
one thing. You have given notice as
per Rules, but, the hon. Speaker has
passed it an to the Minister and that
is the position. My request to you
would be to avoid the names.

has
the

SHRI RAJ BAHADUR: BHe
given only the names and not
allegations,

SHRI SHYAMNANDAN MISHRA:
An hon. Member of the ruling Party
said about the mover of jthe mation
that he was briefed by certain inigr-
ests. That happened in ydur pre-
sence, You pocketed it all right.
Now, certain things are said, with
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have been given duz notice of and
you take objection to them. ..
(Interruptions) Were you not here
when he said that he was briefed by
certain interests? It 15 not more defa-
matory?

MR, CHAIRMAN: The thing is that
I have requested him It is true that
he has written to the hon Speaker.
He has given the names also .
(Interruptions). The paper i% with
me, According to the Rules, he has
gwven the informationsto the hon
Speaker That paper was passed on
tp the Minister .. (Interrup-
tions) .

SHRI JYOTIRMOY BOSU : An
emissary of ....

THE MINISTER OF FOREIGN
TRADE (SHRI L. N MISHRA): I
have got the letter from the Lok
Sabha Secretariat along with a copy
of the letter of Shri Jyotymoy Bosu
giving out certain names. I have got
it in time But if you read the rule,
mere giving the name is not encugh
The Rule says also “.. ., so that the
Minister may be able to make an in-

vestigation into the matter for the
purpose of a reply =
Shr; Jyotirmoy Bosu's  letter

does not contain any matter to which
I can reply Where is the allegation®
Where is the matter?

SHRI JYOTIRMOY BOSU: You col-
lected Rs, 7 lakhs . . .

SHRI H, N MUKERJEE (Calcutta
~—North-East): In these circumstances
when the House has got to know of
certain allegations and the House has
a respongibility in investigating the
allegations, I hope the Chair may
direct Mr. Jyotirmoy Bosy to come
before the House with g factual state-
ment in substantiation of his allega-
tions and the Government, in that case
would be ‘given every opportunity
to reply to it. A veil must not be
drawn over the allegationg on the
plea that on parliamentary grounds it
canmot be referred to

]
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The allegation has got to be investi-
gated

SHRI RAJ BAHADUR. There is no
attempt to put any veil on anything.
The question is one of observation of
the Rule as it 15, The Rule says that
no allegation can be made unlesg pre-
vious intimation of the allegation 1s
given to the Speaker and to the Mins-
ter concerned so that the Minister
may investigate the matter for the
purpose of replying to 1t Otherwise,
the Minister can be taken by surprise

. . (Interruptions).

SHRI SHYAMNANDAN MISHRA-
This 1s generally one of the most ad-
vertised subjects that this House 1s
taking up for a discussion and most
of the charges have already appeared
in the newspapers, and so the Minis-
ter ought to have been fully equipped
for this occasion Np fresh charge
which has not appeared in the news-
papers and which has not been there
for a long time is going to be made
by hon. Members now Even if cer-
tain charges appear to be refresh:ng-
ly new, the Minister must take up the
challenge here and now and reply to
that

SHR} RAJ BAHADUR: I am only
stating the rules,

MR CHATRMAN: I am now asking
him to speak. You are my intimate
and good friend, Mr. Bosu. I would
sumply request you to avoid the
names, If you insist I am helpless.

SHRI JYOTIRMOY BOSU. I al-
ways cooperate with you

SHRI H. N. MUKERJEK: This mat-
fer has to be thrashed out. The
Mambers of the House are in posses-
sion of information in thig regard and
this matter has to be thrashed out, il
not today, Ister on. The Minister
must reply to whatever allegations
have been substantiated in a more
conctete form later on. We have got
to go into the matter. .
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MR, CHAIRMAN: My difficulty is,
he is not giving any proof.
SHRI H. N. MUKERJEE: He is
ready. Later on, he will come before
you, before the whole House.

SHRI JYOTIRMOY BOSU: Bring
me up bzfore the Privileges Commit-
tee; I am prepared to explain it. An
emissary of the P.M, a Member of
the Rajya Sabha was sent to Ludhiana
who collected Rs. 7 lakhs through
one Mr Jawaharlal Oswal in three
instalments in  September 1972,
through his assistant. The High Com-
mand is of the opinion that the Minis-
ter stands exposed and discredited.
Therefore it will not be wise for him
to ro for collection.

I now refer to STC’s import of raw
wool. This is also another item, Re-
garding wool combers, R. P. Goenka's
Wool Combers’ Firm got the momo-
poly. They are the biggest combers
in the country. There are the Duncan
Brothers who controls this were bene-
fitted. Raw wool import is increasing
every year. Why is the combing
capacity remaining unchanged? Mr,
R. P. Goenka or hig brother Jagdish
Goenka were benefited. I have gone
into the balance sheet. We have the
union there. 1 had gone to Ludhiana
and Bombay. We know this. This
firm Wool Combers are making a dsily
profit of Rs. 1% lakhs of which
Rs. 80,000 is in black. The Govern-
ment rate is Rs 4 per kilo and they
charge the blackmarket rate of Rs. 8
per kilo. They are combing 20,000
bags of wool per day. STC changed
its earlier decision and allowed the
import of 10 lakh powmds of combed
wool which was not allowed earlier.
In 1870 Degember just before the 1871
elections another 10 lakh pounds
were given, One Mr, R. K. Sohni
came to Delhi and paid Rs. § lakhs,
to whom, I don't want to mention.
You guess.

MR. CHAIRMAN: That you. will
heve to prove,
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SHR1 JYOTIRMOY BOSU: Rs. 25
lakhs camec thiough an ersiwhile spe-

cial Assistant of the Minister, and
Deputy Director, Wool Textile, This
was for regularising unauthorised

spindles. The rate was fixed at Rs. 25
per spindle The then Joint Secretary
and now a Secretary Mr. Samuel was
of help in this regard, during pre-
poll days of 1971. Grant of four com-

bing licences were promised. The
collection wus made at Rs. 5 lakhs
each, totalling Rs. 20 lakhs. One

was given, three were etrayed. This
is the story. Regarding Customs,
that 1s another wonderful story. The
customs apprisers are given the bale
Nos. 1n advance and that particular
bale is cut down afid examined up to
a depth of 1} feet. ....

SHRI H, N. MUKERJEE: Where is
the Finance Mmister? There seems
to be nobody representing the Finance
Ministry here.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I am here, Sir.

SHRI H. N. MUKERJEE: He has
just arrived? Shri Jyotirmoy Bosu
has been speaking for so long,

SHRI K. R. GANESH: No, I have
been sitting here. With all respect
to the hon. Member, I would say that
the hon. Member perhaps was not
alert in noticing me. I have been
sitting here all the time, Probably
his attention had not been directed
to me. I have been very much here.
(Interruptions),

SHRI JYOTIRMOY BOSU: 71 re-
quest you, Sir, to bring the House to
orders. The Customs Wing, I am
told, at the very beginning says that
‘You can import anything you like,
and export anything you like for a
price’. So, if there are 500 bales at
Bombay, the chairman, Mr. Abrol had
been the great man of these rags peo-
ple and their subordinates....

SHRI K. R. GANESH: I pyotest
against this, Sir. He is' naming an
officer. ... . =

SHRI JYOTIRMOY BOSU: I have
given the name already,
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SHRI K. R. GANESH: It has not
been given to me. This has not been
given to me.

SHRI G. VISWANATHAN: In that
case, let him reply.

SHRI K. R. GANESH: It must be
expunged from the records

SHRI JYOTIRMOY BOSU: I have
given the name already.

SHRI K. R, GANESH: I have not
been given. I must have it. We must
have it. He cannot be a drainage ins-
pector...... (Interruptions).

MR. CHAIRMAN: Again, I shall
have to consult the Hon, Speaker and
the rules. He is mentioning the name
of an officer. Though it is on the re-
cord, I shall have to consult the rules
and also consult the Hon. Speaker

SHRI SHYAMNANDAN MISHRA:
On a point of order, Now, here is
a fact well established that these
things have been passing without the
necessary check having beenm exercis-
ed by the Customs,

SHRI JYOTIRMOY BOSU: It is a
plain fact, which is clear to every-
body as daylight, There is nothing to
substantiate.

SHRI RAJ BAHADUR: He should
have had the courage to give us all
the facts in time, so that we could
reply.

SHRI JYOTIRMOY BOSU: 1t is an
open thing, and it has appeared in
the papers.:..

SHRI SHYAMNANDAN MISHRA:
After all, if the customs authorities
had been exercising these checks,
how could these materials have pass-
ed?

SHRI RAJ BAHADUR: He did not
have the courage to give us the facts.

MR. CHAIRMAN: I ghall econsult
the tules and the Hon. Speaker, and
Mnnl,vitwmguhtotheueord.

SHRI JYOTIRMOY BOSU: Amidst
these interruptions, 1 forgot to ed-
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dress you, Mr, Chairman, Sir. Now,
I recollect....

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): On a point of
order.... ’

MR. CHAIRMAN: How long wall
they go on with these points of order?

SHRI B. K DASCHOWDHURY:
Let me explain my pomnt of order.
The hon, Member, while giving out..

SHRI JYOTIRMOY BOSU: Under
what rule?

SHRI B. K DASCHOWDHURY: I
am raising a point of order wunder
rule 376.

SHRI G. VISWANATHAN: It is
rule 367

SHRI B. K, DASCHOWDHURY: He
isg referring to a letter, purported to
be'under rule 353, and he says that
he has already given notice of names,
but it is clearly written there in the
rule that not only the names but also
the allegations must be given notice
of....

SHRI JYOTIRMOY BOSU: Where
is it said?

SHRI G. VISWANATHAN: He is
questioning your ruling, Sir.

SHRI JYOTIRMOY BOSU: I wish
he werk not so ignorant of the rules.

SHRI B. K. DASCHOWDHURY: He
has mentioned certain names and
mentioned Rs, § lakhs, Ra. 10 lakhs as
having been made by some persons,
whose names he did not like to men-
tion but whose nameg he hag said in
some other ways, which clearly iden-
tifies and signifies something else.
These are clear insinuations. Are
you going to allow these insinuations
to be a part of the recqrd? These
are clearly insinuations, without
having beeen substantiated by the hon.
Member. There is no document in his
possession to substantiate it..,.

SHRI JYOTIRMOY BOSU: Here
they are. Here are the records. ...

MH. CHAIRMAN: I have given my
ruling; : have doubts in my mind
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about the whole thing. He has men-
tioned a mame...

Though it is on the record, unless I
have gone through it and given sec-
dnd thought to it, and consult the
hon. Speaker and also the law, I
mean the Rules of the House, I will
not touch it. I shall see if it should
not be there, as a public decument;
or it should remain en the records.

SHRI JYOTIRMOY BOSU: He was
wanting documentary evidence. Here
they are. This is imported rag, this
one. Then, this, another one and
then, her: it is, another one, This is
the imported rag. For two years it
wag gowng on. After this scandal, and
day light robbery—for two years
these have been going on. They have
been selling these things right in front
of you-—they cannot do it in front of
1, Safdarjang Road—but they were
doing it outside the ecustoms house,
under your very nose for two years.
Yet mentioned the name of the offi-
cial of the Central Board of Customs
and Direct Taxes, Mr, Ganesh gets
jittery. I am ashamed of this, How-
ever, I say that this Government has
no right to stay because it has been
proved beyond doubt they are hand
in glove with currupt people. All
this had happened within the know-
ledge of everybody in the ,Govern-
ment, top to bottom, and the Prime
Minister cannot escape her ruponsi—
bility, A parliamentary commission
is a must where I shall deliver proofs,
convincing proof, to tell the country
that this Government had been hand
in glove with a bunch of thugs in
defrauding the Exchequer.

awrfe T, & vy faew o are
T wgat or, A @ @ R
Froan qy @ § v xa #Y ow Gifafeee
FRrmTaTErd | fey g
¥ are ¥ aiofew AT gw A A
wfew ¥ o § fe o o 7 0
dwew w1 Wwrd TTeTT qC @R |
sy 4y foreft SYfror s 2 off, ST A
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SHRI JYOTIRMOY BOSU: On a
point of order. I have every regard
for the departed soul—may his soul
rest in peace I never mentioned the
name,
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Fraag W 7 IR NS e | 5AwT
afg e amamt & ) WR & aw
aifmee g a1 ag & mkew
wfafearafad & v 7 awrim @ ?
G|T wvwe gt 41 | AT R o 2
wn ¥ ¥ foor @x X fee @ &,
AW U AT W W nANT
? Wy wwar offer & 1 W
aifefees e & o wvm ifew 2
;M A W W sApwiiwer § g0
T wE g IR qweA T WY
T gEgn by W@
g & W A AV g ¥ w2x wh W
Y mraAAEE AR
e Rty i g 1 W
W TR Em g | e
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®) oFeH ¥ A yura Ama 60 Gay 94
qufasara | BAE L22A F AN
¥ ooq v Regr srr & 0 TR
S v fafaes ov o g,
AFFI o7 qAW P AT @ HieE Agr
? 97 o w3 qifaferw =z § "R
s Ay ® | fm 7 oo oy AR,
WA FEHFATEZ | TF XY A
e 2

ot ww ofy (THAge) aga
o%am %1 g & 5 efar @t &
SR TT FoEr TE0 FE 3ATT G9rd
TR & Sfgas g g oS AR
® 721 2% w3 ¢, faaw) gfmw aw
a1 & 7§ W9 agq Az 98 T AW
F7 @ g7 From F fRa Wt e
g e i arg v & wfm
a0 AT 7 TEEAE |

SHRI MUHAMMED KHUDA
BUKHSH  (Murshidabad): On a
point ot order, Sir Mr Jyotirmoy

Bosu exhibited certain articles “from
his seat and alleged they were manu-
factured out of the reges and he has
exlbited them by way of evidence.
He 1s bound under the rules to pro-
duce them and lay them on the Table
ot the House. "

MR CHAIRMAN Now that rr:at‘ter
is not before the House. There 1s no
point of order That hon Member 13
not on hig legs now In fact, another
hon Member 1s speakmg. So, there
1s no point of order.

st wea atg v yaur St 3 2w
frogdfe ey ot ag & Fvar A
A €1 9% ¢ Wi e A R
sy X femwrd w7 T 80 % wT
fae AT 931 ® Fiiaw 77 § AR
€ e} waT ¥ §F AW ¥ A9 AT
sewrwd g AfFA Famm g f®
tﬁwmﬁi-emﬁrgtmmwaa
T Wi ¥ %1 FTFR
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§om A A ¥ 9 fgwar vy
s 3 1 ey A e g TE Al
TEGE BTETT & Z19 7 5 rfed o
¥ au A wfEA FIH A A 4 %
ar At 57 st @ arafgg # o foe g
FAAT F] 97 gAY AR 92 P
fredr 2% o szm fardl anid &
wa FifAT 0z 3fEE w1 91 AmE
ferr 1 Fx oga® rrmr =0 g3 7 frar
A ST A T2 fxar A ar dw
frmr =1 | @Yy 7o 3% A Ay wy
@Y FET

o W T\ YiEg (Faq7)
T qrAdr WA A wEr &1 ErIm
Fifomdz sv g &

sﬁwﬂr“qif 0 qIy SrefEey 2
AT 3 X WA A T SF @
I AT E9 & gUY AT quad w2

a0 e gee gz § f and
TR AT RN ¥E W A ¥ 2y
a g wifed, su% afd@ @ ofew,
aTeTe ¥ gy A AT TR )

HITHT §T F7 a9« 1 % ago

o o FT WoaT TEAfzade fyardde

2 oy % afd ovwiew 7 591 #¢
@ AH gen @ T faven migg Y ow
et § foraer A & vewefgfan ow
¥ SR weA T foeAt Tud
UTAEiEy FOWT wIAT @, IEK FreT
fasrraw feu s & ) £33 T 3w wr
et fear s vgr @ 1 & s e g

fw GaT w0t grar & 1 S WO 919 woAr

meaciade  feardde 2 Hlv e
AT HT WY AT ZAIT AT HFAT
3 & ot I ovaferi T W R
FHOAT ®1 w1 fEy ar v 2 lﬂﬁrr'#lﬂ.
W A g AT 9w T ow A e
RREl CRLALEIE Ll SR
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[ wow o]

7 fead o wearard gY afeT wry a4t
at w1 £7 @ §, g X0 T ¥ )
qAT g

wf ws gar § 5 & ¥ o
o #te wr§ (P FIINT wiw
thear) e w1 &% w7ar & AR
ag uAe 2o &lo & wada wrar &
qft wryR ger @ fr S g e
®19 arg & Amar ar § 1 az P
Frafagy & Jgray & afay yomar swAr
¢ o 3% faue fa2wy v ad £
arf ¥ ) gAY AR f S ¥ s
war wwd § ) feT daT ww W) A
F @Y, T8 TG o ¥ A v g

Ta® waATar A &ro Ho wrdo §
a7 a7 ¥ fao) W o A 2 wr g,
xgr v fae B v Y fod v @
& forawY xorg & Afgar ax § A ol
ZaTe wred QYA R W @ §
& wrg § e @l apw ¥ W
¥ 2@ | o & @ & sl srafo
T AT AfEd | TN wTH FX AN
wFAT W% B wifgd | I Ak
ey iy et wifgd

Loy w1 T T AT FAT Y 1 TR
AEET ¥ Ty (AW AT § | AU B
aran § fs dwrdt g€ & | xawr wmv Oy
7o & fin fegmgearrr R, qyfearar wife &
dfgmwfr s gy ak § 1 wga &
TS wTwT ayr gear & 1 ag o Wy
Tead) § 1A% LN gT WO wifgd)

% qawar g f wfeat @ 3 & wrw
T W ) Wy wer A A
N ¥ frdniraat ¥ B gg § orit ¥ yw
faforezeo ot vy ¥ &« Forwr oft PPz
w g% § 1 oy & Wit ofr wfy wfY
fafrecay § 1 oo off feel?t % & T
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W W WA o7 ¥, g
TN Y gz wy o & ) e N
wirsy 74 & 1 3@ w7 weqror wgk &
A ¥ ¥ T GIAT QAT GG FQ | A
ST 93T &, TART IAT WY wrAT AR
w1 qaT FAAT AThEY £ Qa1 ¥0) BY Ty
21 % g o wrgar g fe frvdr o qré
& wr frre) o ove Prar 8, 37 99
®1 /T a3 ¥ @12 T ) g ITHT A
FEAMLAT | A AATATQRE
afer 37 & &Y @Y ¥ fag Naw
amror Prar a1 @ & ) £a¥ T ag
wo3r & & 37 Fot #7 wrez qrgw 07
T P amd ) fox S X ag e
qarar &, 3% faq g w7 79 w7
1 787 wrar & ©5 o 518 dry fen
ar § 3% A7 faqr Ay, wwr A4
g anrdmm

17 00 hrs.

*ar s §% w7 3, Faewar ¥ wordy
®! QEACEKTAN &7 #7170 A% faar ArAv
wifgr | AT I A g g v
& ot wrefaw &, formwr aveyw qao 2o
e ¥.%, 7w agRT IAET AT A
s #)

——

& wrar wxar g 5 83 o A
A §, WA e W 9T A w6
1T I I A rdwTw }2

SHRI RAGHUNANDAN LAL
BHATIA (Amritsar):

successful working of the State Trad-
g Corporation From the modest
working of Rs 8 crores, it has gone to
Rs 98 crores. I am surprised that the
hon Member, Shri P M Mehta, has
objected to all this

He was criticising the annual allow-
ancs ¢f Ry 3000 or Re a month
Since this iy the biggest organisation
and the largest organisation in this
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country, they have to develop relations
with foreign buyers also to increase
the business. Such a criticism would
result in the expertise in public
undertakings running away to the
private sector. We do not find the
Chairmen and other experts to come
up and take charge of our public
undertakings,

The real discussion about today's
Motion is rags which Mr, Jyotirmoy
Bosu and others have raised. The
definition of “rag” is old clothes. The
British Manual says as old clothings.
But probably some Memberg feel it is
tattered cloth. The countries from
where we import it are all rich coun-
tries. They give old clothes ag a
charity to Churches and it is the
Churches who export these items to
the poor countries. The countries
from where we import are Italy, Bri-
tain, America, Canada and Japan.
These are all affluent countries as the
old clothes are known there ag rags.
What is a rag in Japan, what is a rag
in UK, does not become a tattered
cloth in India. That is the first_thing
that I want to bring to the notice of
the hon, Members.

The second thing that I want to tell
is that there are three categories of
manufacturers who get import licences
for rags. The first are the people who
are actual users; the other category is
the shoddy yarn plants whigh are
excisable units but which are nol
licensed units and the third category
is the small hosiery units in Ludhiana
and other places who export the goods
and get entitlements for the import of
these things. So far as all these three
categories are concerned, they get im-
port licences for either woollen tops
or for woollen yarn or for rags. This
is one of the items they can import.
It is clearly licensed. .

Throughout the world, the price of
wool has gone up three to four times.
It was 80 4. per kg, and not it has
gone to 200 d. per kg, Naturally, the
importers will not import tops; natu-
rally, the importers will not import
yarn, They will naturally import
rags.
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Now, the rags come to India. The
actual users ang the licenced units
have got rag-tattering machines in
their factories. They tear these rags,
these coats, pants and sweaters which
Mr, Jyotirmoy Bosu has brought them
—I do not know from where he has
brought them. I presume they are
rags. Even if it is sent to that fac-
tory, they will turn it into a top and
a yarn and then, it will become a raw
material for the factory.

L]

Sir, while discussing the rags’ affair,
it has become a political issue, Since
Mr. Jyotirmoy® Bosu and the rest of
them have not been able to bring
logical points and hgve not been able
to bring any sound reasons, they al-
ways infiltrate political points into the
discussion, sometimes about party
funds, this and that. That merely
shows that there is no logic in their
arguments. They have no arguments.
They have just to malign the Govern-
ment. They just want to some-
body. They are not interested either
in rags or in workers or in small-scale
units. The worst sufferers in this
game of rags are the workers. There
are about 1,50,000 workers in Ludhi-
ana and Amritsar, They are without
work. These people have no interest
in them. Had they any interest in
them, they would have raised this
point two months ago and asked for a
solution of it. They would have ask-
ed, first of all, for the release of the
goods so that the workers might work.
Let Government penalise the people
who have made some wrong, let the
case go to the CBI. But what about
the workers? They have not been
able to safeguard their interests.

Secondly, the small scale units
which are using this yarn are the sec-
ond sufferers. They have huge ex-
ports orders pending with them. They
have not been able to fulfil their com-
mitments, The foreign buyers are
clamouring for their goods. Somehow
or other they are givingethe extuses
that strike is on or something is going
on. We cannot tell them that Mr,
Jyotirmoy Bosu has withheld all the
bales or some friends on the epposition
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have withheld all the bales. They had
promised to manufacture. Will it
Jook nice if they tell them that they
have not been able to manufacture
because some people are sitting on
these rags. My humble submission is
that we must take these facts in a
proper perspective. 1,50,000 workers
are waiting. They should get work.
The small scale units which have got
the export orders must be given the
raw materipls to manufacturé these

* The third category which is suffer-
Ing 1s the nationalised banks. All the
money is invested by the nationalised
banks. Their money 1s lying in the
form of bales at the ports. So, 1
would make this request to the hon
Minister and would also make this
appeal to the hon. members. The first
thing that they shouwld do is that the
CBl or the Customs people can take
some baleg as specimen and release
the goods to the actual users so that
the country may get the foreign ex-
change and the workers may also get
their work; also the small scale manu-
facturers may run their business.
Meanwhile, you can deliberate on any
other subject you want, Your object
1s merely political and 1t is not in the
interest of the country, jn the interest
of the labour to hold up these goods.

SHR] G. VISWANATHAN (Wandi-
wash): Mr., Chairman, the Ministry of
Foreign Trade under which the State
Treding Corporation comes is suppos-
ed to be the treasure-house of the rul-
ing party. Jt is throught this Ministry
that they feel that real socialism can
be brought about . .. (Interruption).
What happened to Mr, Ganesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): There must be some
sort of honesty. You know why I am
disturbed . . .

SHR] G, VISWANATHAN: Ig the
Minibter sober, Bir? (Interruption).

SHRI * SHASHI BHUSHAN: How
many Ministerg have been charged for
corruptiqn in Tamil Nadu?
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SHRI G. VISWANATHAN: I am sit-
ting on the Opposition and it is my
duty to expose the Government, Why
do you want to shield corrupt officials?
I am sorry, persons like Mr. Shdsh
Bhushan and Mr. Sat Pal Kapur are
made use of as tools to defend corrupt
people.

SHRI SHASHI BHUSHAN: Just for
my hon, friend, I am leaving,

SHRI G. VISWANATHAN: As I was
saying, Sir, it 18 only through this
Ministry that they feel that socialism
can be brought about because this
Ministry is able to levy and =ollect
instantly unlike the Finance Minis-
try. If the ruling party 1s angry with
Bihar for sending Shr1 Shyamnandan
Mishra to this House, they should be
grateful to Bihar for sending Shri L.
N. Mishra also to this House because
he happens to be the sole saviour
of the running party at the time of
elections,

Mr. L, N, Mishra had, till recently,
a very able and efficient P.A. through-
out whom the STC was controlled. I
would like to quote from the News
Chronicle of Ludhiana.

“A local newspaper has made
the most sensational disclosure of
a racket connected with Mr. A. K.
Mishra, former Private Secretary
to the grand Foreign Trade Minis-
ter, Bhri L, N. Mighra.”

‘The paper sald that AK has set
up a film distribution office in
Connsught Flace here where it is
not an easy task to start even ardi-
nary shop as it meeds Iakhs of
rupees. It 15 slleged, added the
paper, that during his tenure he
handled nearly Rs. 50 jakhs. He
resigned from his post and opened
the said office in Connapght Place

. (M-Block). Why he resigned?
This is @ mystery, It appears that
CB.I. had postponed a probe
againgt him. It further said
that the Foreign Trade Minister
L. N. Mishra must be fully aware
of the activities of his private
Searetary, When why he tolerat-

ed all this? If he js so negligent
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how he runs his Ministry? It is
stated that the CBI had collected
enough evidence that Mr. A. K.
during his short period of service
collected enough wealth to start
-good  business. If allegations
against A. K. are correct, then
equal rcsponsibility les on Mr.
L. N. Mishra, Foreign Trade Min-
ister (who has not clarified his
position after publication of this
story) . . .

SHRI L. N. MISHRA:
even Seen it

I have not

SHRI G VISWANATHAN: Then it
goes on,

“It is stateq AK had negotiated
during his service for obtaining
distribution  rights of film
PAKEEZA for Delhj and U.P. His
firm had bought these rights for
Rs, 18 lakhs. During that period
he went to Bombay on a number
of occasions and allegedly charg-
ed T.A. from the Government.
This needs a probe.”

This is the PA through whom Mr.
Mishra controlled his Ministry One
should admire Mr, Mishry because he
15 a man of courage and conviction.
If he is convinced of some thing, he
does not worry about the griticism
whether inside or outside thg Parlia-
ment. He does not discriminate on
the basis of any religion or State. All
businessmen get equal treatment from
him. Not only that, he is a man of
principles. His principle seems to be,
according to some businessmen with
whom I had a talk, ‘I do not do any-
thing without & consideration and I do
not do without advance payment.’'
This is how thig Ministry is being
carried on.and the STC under Shri L
N. Mishra is supposed to be the big-
gest business concerns in our country
whose turn-over is more than Rs, 355
crores in 1871-72. They boast of
imports and exports. Not only that,
at present about 76 per pent of the
country’s * imports are canalised
through public sector and Mr, Mishra
made a public statement—I think it
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was in the other House—that within
two years, 95 per cent of the total
imports of this country will be cana-
lised. They talk of profits also, Where
do these profits come from? Most of
these profits come from imports and
that is why they want to take over
al] the imports. What is the real
position? After these imports have
been taken over by the STC of which
so much is boasted, the net "r-ign
trade deficit has gone to Rs. 419 cror-s
and in.the last three years, the trade
deficit is of the order of Rs 231 crores.
Not only that, they boast of exports

But what hafpens is that there is
really g decline in the exports of
non-traditional items like engineering
goods. It has declfned from year to
year. Not only that, to test the effi-
ciency of the STC, just you have to
go through the samples: (1) sulphur
deal, (2) mercury transactions, (3)

export of rayon textiles and (4) im-
port of nylon yarn. Now, we have
come to this rags scandal.

Through these rags, many have be-
come richer. Here there is g combi-
nation of officials, businessmen and
some high-ups in the Ministry. When
we discussed this in this House, not
only members from the Opposition but
even members from the Ruling Party
have expressed that there is a total
corruption in this deal and there are
officials who have received money and
1 think one of our hon, Members, Mr
Kader, mentioned that officials have
received money from this. The Min-
ister kept quiet and he did not reply
to that point on 16th Noyember when
this charge was made in this House
itself.

What did happen last year? I would
like to quote again because this con-
cerns Ludhiana, My friend, Mr
Kepur, was speaking about it, There
was a deal of Rs. 25 lakhs through a
banker of Amritsar (who himself re-
tained Rs. 2 lakhs out of it) for alleg-
ed authorisation of sunauthorised
powerlooms at Ludhiana. Lakhs, of
rupees have been recently®spent on
one senior officer of this Ministry by
Bombay-Calcutta Woollen ,Lords to
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annibilate the small scale hosiery in-
dustry of Ludhlana which hag brought
exports to a standstill, and rendered
100,000 workerg unemployed, creating
a law and order situation. Thig is how
this scandal has affected the people,
killing small-scale industry in Ludhi-
ana.

They hide behind saying that this
matter will be investigated; but what
will the poor CBI do in the,matter?
What can they do, when the high-ups
are mnvolved? In this House we de-
mand a Parliamentary Committee to
go into the whole scandal, to throw
light on what happened during the
last 2 or 3 year§. The STC is func-
tioning without a head for the last 6
months. It has come out in the news-
paperg that instead of 6 directors,
there are only 2 functiomng. It has
been pointed out that even one year
back Mr. Tandon intimated to Gov-
ernment that he was going to retire.
But the Government had not thought
i* fit to appoint another Chairman. 1
dr not know whether it is a policy of
indecision or whether they are wait-
ing for a deleated congressman to
head the organisation,

We want a Parlismentary Commit-
tee to probe the whole thing and
throw light on these points. Thank
you.

&t fawter wwdlt (wdE)
awrafr g, & wwwen o fs ey
gew e Ro e Ry § 3B
SARTEAE AT TE ATGAT WIT TEH
Wt Igmfewat § 3T ardw W S
... (wmwww) ... AR W
Wz ®¥ wqar & ¥¥ ¥few o wiwe
tq cflotle B E IvEY gy wr A wrewr
arde s § g | Dfefre
gifedny ¥ wrr waT W qA W
wwt & woaw at oy gl 4 gt
wh waw wif dgor & s awic ¥
qr war B feqw odt eafte meft wkfieer
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qreq ®TER fafreeT oY & & A
fafaezt ¥ Fg7 wrehy swwar &% fr ot
9T ATEA ITH T X g ¥ 1 wAT,
arwar ag § s oY o o2t offt o A Jumfeay
& & ot ag ey avew Aw F awar &
aRAWAagfizg R g 19 & A
AT wTE ®Y, Feww v few-fem oo
¥ wEe A@ & ¥ qww W THG
afaa g g 1 g am AT aaa ¢ ?
®1 Tg 9TET ST A1 AGT WA A wgv
fe Far FHfdeT T1gy A & w7 @@
A AT "4 w8, A s foreraa
FaTATI R

997 T &1 41 ) Afgq grIagn N
% FTTET | O AT TS AW T AT
w1 ) AT W A &8 AT A9 7y
Nt & A AIv wWT I gueEmT
amd § awnE A1 w9 fawew w9
FHY & WIT T /TG T VR EAT 0
Iq TGS ®1 gAT wrE AAT gror av
ATHIT JEATHN AT GIN4T T
iy | AfEw Tar 7w F wrwr Aw
&1 AGATH ¥ ¥ & | wawr A
FTAST JUTIR €Y A § 1 Fav fs awrfa
g % wgr @ 5wy g% a8,
fex gAY @ &, AT W Aw WA E,
¥ afgar vt E dfew o graw &
wrd § aY ATEW AT WITRT w0 ET ATT
t 7w safenrm wad w7 wd
aam wE & vt § Wi uxi fewr @
§, wm wiewy um ¥ qw wd ¥
wrowt hd age wemT o et g

_ wTafy TR, wT qWe B Wo
* chre W twr ww A & 7% wgw
fir s¥aar fafinet & ok & ok oy
oy ¥ & ot Tuwr st A R
W frd feadfiem s & o
srrart woi ¥ g wawt Waosk g AT
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afws o oy A faww & s wR
& W Y W A TAw Y v

WY gETR vy aroE o & wA a7
fiv-qreT SUTaTT UHo o Hlo H 17 AV
AT ST qufy WY R g A
gt amar &, ¥ oY go ot @1 w2,
ag TP WEST &1 W ¥ WK Ay wowr
7aE w3 wrfgr | W mifeaT SaR
W7 THA! F T £ —W77
vaw! g feard | & wa N A 7E oY
Fgm fr sAwtae s am A wew @Ot
et arfeo ot 3w ¥ wmfy & agw
4l

9 WAl & Arq & guiEwa ¥ g3
Fg 6 @ APE BT AN A F WY
wEr d F A 7Y

1o MFHTEW i (97417
avrafa t{ﬂoﬂﬂﬁo F FR-FHET
F art 7 9 Tor whoww ¥ @1¥ A aga
gatgzr e gd 2, & 97 A A g
7@ wgar, AfFw a7 a1q aFt ¢ 0 oar
AT ¥ 99 ¥8-7¢ IMefaay & far
FHE T7H ¥ TAT WeAW P, AW TF
wregn qFeFodle WY § 1| WA A
Wk afd oF qrew qama gty fr
fra ®7 & qur famr W@, @ wow
amd m g, & o Wt HgAr @
wrgar, ¥few gg.are aft & f& w0
wn fafaw gam o fawm g
w9 G & gron, s QfdET SraT
& wfdr forar orar B, &) o4 faat &
AAE 1 A SaT At § dAr famn

arn § Wi 7 N wOT A A ®

faar g% wnd faeame & T A€
g | feg ww gfte & ol ge aRv
¥ T gd ag @At §im i @ odtedlo
& o wrivpry &, o wnt vafy ¥, ag
e ot &
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g oY oFlo ¥EMT FATAT MAT AT
& oz wma Wi frales @ o
wgw aA1a, A0 w7 wfs gt gt
wafs & wgrw g, ¥fFa g7 wEAT
fadw =gy adt o 78 FEA @ —

“We are not interested in exports,
we are interested mamnly in imports
because the imports are more pro-
fitable than exports”

SHRI*L N MISHRA [ never sad
€0

Mo WEHtMOT qivg  wTET
FaTg A7 F1EF g, R AT A FAATESAL |
% faaeq v vor a1 fF 9| 59 9wIT HE
QI & &1 391 |y qfomn farda ?
sv a8 *Er 7@ & A1 fevsar grm
¥ fr 9 gix mwoE ¥ FE
w4 FT WAT g 1 faw afa &
uEgre Fzar w@ifge, s ofg @ "8
@ W 1 WY e fodd w Rfad
T Ay fF gard o @ e @
aron & 8, 5w oreE & e A
W, A as A g’

evafs afieg  ToEm Y, W dae
A §), 9§ 7 wge wifEgw |

o memoww qisy 4 ¢
¥ g\ witfrafor qew &1 owad
927 ¢, AT T ORGR WTr f-—
I o SO @ 7 o A w7 oo
qeT §, AT AT AT g 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A C GEORGE) It has gone
up by Rs 12 crores.

¥lo mydmoam aivg . F fRw
¥ 7 0 & WA Y wen g g
orfec qRdE w2y w1 FTOT W1 Qv
& 7 war gowre o Aifr S A ot &
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[3ro @&dt wTraw qioy]
s #enr gara wreR freax
<T@ & ¢ owEr gg Afd &

ofeada # JEEwar & Geas #
AFEAFAT & | AT & UF 7 9S€4] F¥
FRET Fars o, fows 5o gare fad ¥

% afafa 7 oF ga ag o faar ar
o 1 54 & F gaL =rare) §, gedfemee
TEAIER 8, I7F AT a5 FT TRIE AT
T FY G F LA FAAT ATZAT
g foF 3a% ar § sirow @ fa= o ?
afafs  gam &1 oA fFe g% aF
qFT R ? .

gaiafa wg@eg: g ImRE AR
TFTIE FT ATST T 3T T47 & |

gio WeHIMTIAW qiga : vy
ST, a8 FTH T odIe F FIA 14T
E——zufay FEar 984AT & | AET-IN
&I & AMAY——FEIA 5~7 I8 FIID1A-
IR St 7 F9 T A | agd oe-
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr., Chairman, I would
be strictly technical in my approach
to this subject.

waefy wgm : wig gE 9w
fraz =n =t fifolr

SHRI SHYAMNANDAN MISHRA:
Qar ¥ g aFaT T 1

I do* not want {o majke any per-
sonal remarks; usually 1 do not. There
15, however, a special reason for domg
so today because my name has so
often been confused with another
Mishra. Mr, Mishrg happens to be a
good friend of mine, He shares not
only my surname, but a larger part
of my name too—my name being
S. N. Mishra and his name being
L. N. Mishra. So that it is not a diffi-
cult process for the “S” to get chang-
ed into “L".

Now the culpability of the Ministry
is obvious, One does not have to use
strong language to prove this, Facts
are plain as pikestaff, just om the
techmical level

Let me begin by asking, why was
this release order mechanism or let-
ters of authority device adopted?
That is a question which must be
asked a dozen timeg till it gets into
the head of the department and the
depariment answers this question.
The idea was that all the imports
must be canalised throfigh the STC
but the State Trading Corporation
was completely eliminated and release
orders were issued to the private im-
porters, Why wag thig device adopted
against the practice that had been
adopted earlier? The STC was sup-
posed to be a good medium to come
into this process only to prevent mal-
practices. It was, therefore, clearly
foreseen earlier that there were go-
ing to be serious malprditices. *

»

There wag another rule laid down

that against the export of woollen
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goods, recoguised spinners shall be
nominated for obtaining the release
orders for woollen rags. The ques-
tion arises whether the holders of re-
lease orders were such recognised
spinners. Let the Minister provide us
a list of those who have got these
release orders so that we may able
to judge whether they were really re-
cogmsed spirmers. Even if they were
really recognised gpinmers, the devia-
tion from the old rule will have to
be explained very clearly.

Thirdly, if the allottees were real
users, they would have made use of
it for making export goods, since
crores of rupees worth of orders are
outstanding still. How is it to be
established that these allottees hap-
pen to be the real users? The con-
trary, indeed, is plainly established
on the basig of evidence available to

3
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Cross Society of India, Mrs. Naidu,
had to come out with.a statement that
these goods were not pilfered from
her organisstion, This was another
fraud, Yet, the CBI did not go into
action at all. It goes into action only
when there are some small fries ui-
volved or parties inconvement to the
ruling party are involved. The ques-
tion arises as to why have they woken
up so late to put the CBI machinery
into action? Why did the CBI not go
into action for the last 11/2 years
when the fraud was being committed
on the people, and when the Minister
himself has admitted that all depart-
ments are involved, in this. He has
gone an record in thigs House and mn
the Rajya Sabha that very excessive
ever-invoicing and under invoicmg
were mmvolved in this matter. So,
even on the technical level, the fraud
is obvious.

The Minister also owes an explana-
tion to this House as to why the com-
bing space was deliberately kept so
restricted Was it not to benefit Shri
R. P, Goenka? I am not bringing i
the name of the Minister, but I have
every right to make mention of a per-
son, who has been found to be a cul-

:

&
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wgw gk s woRTX WY O W S
wifed o, gwn e oX, T wew
qewre & 5T fET agr 9T am-
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awnafy agRy, wmay, ferdtde od
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g W v A fe wuw W e gy
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grezgr b & | wg et & fe woere ¥
Qv fisat, dar fiegr | Afew g g
waT IR OF W & | I W A
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o W) §, w1 et € WA
woq ey A 1 wmAr W aEd
Ao wal o R ¥ @
safy & e q § Wie ot wfi s
w ferddr & ok Toe ¥ g
fordden ¥ wgw wwgd Wik G-
T & wew g
SHRI M. RAM GOPAL REDDY
(Nizamabed): Mr. Chairmen, Sir,
tully agree with Mr. G. Viswanathan,
for the establishment of a Parliamen-~
tary Committee. But that Parliamen-
i e S e e
L:Eu-a against the DMXK. Minis-
SHRI G, VISWANATHAN: I am
notnpmu. Bouuuthmtohc
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a non-Mulki, he becomes angry with
me. I will become a Mulki.

SHRI M. RAM GOPAL REDDY: 1
want another Parhamentary Commit-
tee to be appointed to go intg the
charges against the Congress (O)
Minustry in Gujarat, I also demand
for one more Parliamentary Commit-
tee to go into the misdeeds of the
Ministry of Shri1 Jyotirmoy Bosu and
Shr1 Jyot: Basu in West Bengal.

They want to ridicule and paint a
black pictura of the Ministry which is
efficiently working in the country and
which is earming a good name for the
country. This Minwstry has earned
valuable foreign exchange for our
country This Ministry has created
foreign exchange reserves m our
country m spite of drought, famine
and floods 1n the country. The Mims-
try has done wonderfully well. It has
1a18ed the head of India as an export-
ing country. The woollen industry
which was confined only to Punjab
and Maharashtra 13 now dispersed
throughout the length and breadth of
the country., I congratulate the hon.
Minister for all this Mr, 8. N. Mishra
18 not an ambitious man. But today
1 have seen ambition entered in his
heart and he wants to be converted
into L.N. Mishra,

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Mr.
Chairman, Sir, when I got this Motion
two days back....(Interruption). I
would only beg of the hon. Member
to give me a patient hearing, When
1 got the Motion about the S8.T.C, I
thought its achievement and perfor-
mance will be discussed in the House,
and also to some extent abomt the
import of rags, But everything under
the orbit has been brought here.

Attempts have been made to paint

me ag if I am ruining the Mipistry’

and playing with
not looking after

nation. I deny all the
made on the floor

evening. I emphatically defiif them,

:
1
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I will come to the 8.T.C. and the
import of rags later on. Firet of all,
I will take gmalle} points raised by
some of the hon. Members, Since my
name has been taken repeatedly, I
want to say one thing, I am not say-
ing that anything wrong has been
done. I defend all that this Ministry
has done. I think, correct decisions
have been taken. But the hon. Mem-
bers must not forget that I jomned this
Mmstry in June, 1870. Therefore,
personally, I am responsible for only
those acts and decisions that have
been taken after June, 1970. I am
not taking any shelter behind it. But
since my name was mentioned and
was said:

“gra Nerer © ad F 5w o
& fpar 3

I want to say what has been done
in these two years' time, I do not
want to boast of it". But I must say
that these two yearg for the Foreign
Trade Ministry have been the years of
achievement, progress, and there have
been results of which any Govern-
ment, any party, would be proud.

Now I will come to some of the
points raised by some of my hon.
friends.

I would, first, take the case of regu-
larisatiop of power looms, how this
decizion_ was taken and when this was
taken, An allegation has been made
that my Ministry decided to regularise
unauthorised power loomg of Ludhi-
ana. It is no doubt true that two

were announced for régulari-

sing unautharised power looms, but
this happehed in the years 1980 and
1966, yeurs before the elections or my
taking over the of Foreign
Trade. (Imtérruption). regulari-
sation was dene in 1960 and 1086. I
atating the fact and I am respon-

sible for what I am saying. During
these years, namely, 1980 and 1966,
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time of my predecessor to allocate
imported wool to regularised woollen
power looms. I would like to go on
record that no scheme for regularisa-
tion of power-looms has been anno-
unced during my tenure as Minister
of Foreign Trade or during the course
of recent Parliament or Assembly
electiona.

Then there was the question of
worsted spindles . . ,

SHRI JYOTIRMOY BOSU: On a
puint of order.

SHRI L. N. MISHRA: I am mnot
yielding. 1 have heard enough. ] am
not going to yield.

MR. CHAIRMAN: He is on a point
of order., What is your point of
order?

SHRI JYOTIRMOY BOSU: This is
arising out of what he has said repeat-
edly. I want to remind him of what
he had stated in Ralya Sabha and the
trouble that he had to face in the
hands of Mr. Krishna Kant and others.
You will be in trouble again .. .

MR, CHAIRMAN: Under the garb of
‘point of order’, nothing should be
said. There is no point of order.

SHRI L. N. MISHRA: en there
was the question of worsted spindles.
Shri Shyamnandan Mishrg Jr some
other hon, Member raised it. The hon.
Member raised the question of regu-
larisation of worsted spindles. The
question of worsted spindles was exa-
mined in depth by the Estimates Com-
mittea of Parliament and their obser-
vations were covered in the 87th
Report of the Estimates Committee
(Fourth Lok Sabha). The Estimates
Committee, inter alia, suggested closer
coordination between the two depart-
ments so that such a situation did not
recur. Remedial measures have since
been taken accordingly. The Central
Exclse Department have now agreed
not to grant L-4 licences unless spin-
dles are covered by the permissions
granted by the Textile Commissioner.
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This would obviate recurrence of this
gituation. This decision in favour of
regularisation of unauthorised spindles
was taken in May 1968, The Ministry
of Law was consulted and they agreed
to it. Ultimately, a Press Note was
issued by the Textile Commissioner
announcing a schemg for regularisa-
tion of such spindles. I do not want
to go into the details.

The decision to issue letter of
authoﬁ}y for 50 per cent of the entitle-
ment Wag laken in 1967 4o give faci-
lity to the exporters, to get them raw
materials accovding to the export pro-
gramme, I would request Shri
Shyamnandan Mishra to go throught
the Hand-Book of Rules and Proce-
dures, Import Trade Control, 1972-73,
page 70. It is a long paragraph. It
explains the whole situation why this
letter of authority was there.

I come again to another . .

SHRI SHYAMNANDAN MISHRA:
The point requires elucidation. I have
raised it on a technical level. I hope,
the hon, Minister will reply to me
convincingly. All this was canalised
through the State Trading Corpora-
tion of India. When was the devia-
tion made and why did you think it
fit to go back to the old rusty rule of
1967 when, in the meantime, all the
trade was being canalised through the
State Trading Corporartion of India?

SHRI L. N. MISHRA: ] am telling
you, Shyam Babu. I have not amend-
ed...

SHRI SAT PAL KAPUR: Is he
against canalisation?

SHR]I SHYAMNANDAN MISHRA:
Let the hon. Member understand what
I am saying. When the canalisation
wag being done through the STC, the
deviation had been made. That is

wrong. That is the point I am refer-
ring to,

SHRI L. N. MISHRA: I have jold
you and the hon. House that I have
not amended the original order.



359 Motion re,
SHRI SHYAMNANDAN MISHRA:
But, in practice?

SHRI L. N, MISHRA: But this deci-
sion was taken in view of the eritical
situation in 1966-67 and about 50 per
cent of the entitlements had togo . . .
(Interruptions) There is a condition.
There 1s a certain condition . . .

SHR] SHYAMNANDAN MISHRA:
That has not been followed.

SHRI L. N. MISHRA: Thén, that is
a wiolation . (Interruptions). There
15 a condition that one should not
commit g murder, But murders are
committed .... (Interruptions) I will
read out a paragraph from this book..
{ (Interruptions) Kindly listen to me.
1 do not want to discuss,

SHRI SHYAMNANDAN MISHRA:
But that was not the practice.

SHRI L. N. MISHRA: 1 said this
decision was taken in 1966-67. I said
when this was done, 50 per cent of the
entitlements was given, After that,
I have not amended it and, therefore,
this allegation—I am particularly
referring to this rag thing or any-
thing has not arisen out of this,

SHRI SHYAMNANDAN MISHRA:
All the trade was being canalised
through the STC and it was only
sometime back that they have devi-

ated from this.
MR, CHATRMAN: You cannot force
the Minister to say what you like.

SHR] SHYAMNANDAN MISHRA:

But that is the real point to be replied
to,

SHRI L. N. MISHRA: The canalisa-
tion order was of 25th November,
1987. On the same date, the decision

to issue the letter of authority was .

taken. Canalisation decision was also
taken nndthenpmidmtohn@m
50 per cent of the thing was

taken, o

' SHRT SHYAMNANDAN MISHRA:
All the trade was being canalised. p!
Only after that ...
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SHRI L. N. MISHRA: You were at

that time on this side of the House.
Whenthhdeehlmw:g taken, you
were also a party to that.

SHRI SHYAMNANDAN MISHRA:
That is something else,

SHRI L. N. MISHRA: An allega-
tion was made that I did not sllow
creation of additional combining capa-
city. Perhaps Mr, Jyotirmoy Bosu
made this. It is wrong to say that
I did not take any sieps to create
wool combing capacity in the country.
The Ministry of Industrial Develop-
ment have already issued letters of
intent for an additional capacity of
23 million lbs. Therefore, we have
not come in the way of creating addi-
tional combing capacity,

SHRI SHYAMNANDAN MISHRA:
When?

SHRI L. N MISHRA: This was done
long ago.

SHRI SHYAMNANDAN MISHRA:
Why was it not being implemented?

SHRI L. N. MISHRA: There was a
question raised of wool-combers, No
special quota has been given to
Goenkag Combers, which Mr, Jyotir-
moy Bosu mentioned, except in ac-
cordapce with the general policy appli-
cable to all the combers of India. No

ial favour has been shown to
them . .. (Interruptions)

BHR] SHYAMNANDAN MISHRA:
The basic question was that there was
a scarcity of combing capacity.

SHRI L. N. MISHRA: I say, we have
given licences for 23 million 1ba,

SHRI JYOTIRMOY BOSU: Nobody
believes you.

SHRI L. N. MISHRA: That is my
misfortune—either your misfortune
or my misfortune. You are not pre-
pared to accept the truth whmj

my srguments on Jetters an
ﬂl:?mayoumﬁuhwutw
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thing wyou like., After visiting
Ludhiana you got all the information
and you got everything and you have
got the licence and liberty to say any-
thing in this House because the visit
to Ludhiana was very good ... (In-
derruptions).

SHRI SAT PAL KAPUR:*
SHRI JYOTIRMOY BOSU:*

MR. CHAIRMAN: Except the Min-
ister's speech, nobody else’s remarks
»will go on record.

SHRI L. N. MISHRA: Then I come
to the question of the actual user. I
wish to point out . . .

SHR] SHYAMNANDAN MISHRA:
T rise on a point of order. Let him
‘bear with me for a while, pecause, I
have got concrete evidence in this
regard and let the hon, Minister con-
tradict it, if it is wrong. 1 wish to
say that the hon. Minister is mislead-
ing the House . . .

SHRI L. N, MISHRA: I am not mis-
leading the House,

SHRI SHYAMNANDAN MISHRA:
The Import Trade Control policy for
registered exporters of woollen goods
<clearly stipulates that no import
licence will be issued for raw wool,
rags, etc. directly to any exporter, but
only a Release Order on the State
Trading Corporation. It ig also clear-
ly stated that against exports of wool-
len goods a recognised spinner of wool
ghall be nominated for obtaining the
release order for raw wool, woollen
rags etc. This is the clear import
policy of the Government. Why have
you deviated from this? Who are the
Tecognised spinners?

SHRI L. N, MISHRA: You gre read-
Ing from some magazine, Please bear
with me. Mr. Shyam Babu, I am not
misleading the House, You are quot-
ing from some magazine. I am quot-
ing trcn.t the document, from the
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records. If I am saying anything
which is not correct, since this is on
record, tomorrow you can check it up
and I will come before the House
and apologise if I am wrong. 1 say
that I am 100 per cent correct. I am
only quoting from the fact. I have
got the document. If I am wrong, I
will be the first to apologise. You can
take it from me, I will be the last per-
son to mislead thig august House,

SHRI JYOTIRMOY BOSU: Don't
mobilise your Press lobdy tonight . ..

MR. CHAJRMAN: No, Sir, this is
very bad. When you gpeak, others
hear. I will ask the Minister to stop
and adjourn the House or else, you
must hear his reply. You have had
your say. Nothing will go on record
except the Minister’s reply,

SHRI L. N. MISHRA: Then 1 come
to the question of the actual user, It
is incorrect to say that hosiery ex-
porters are not the actual users in
terms of the Import Trade Control
Policy. All persons to whom import
licences (release orders or letter of
authority) have been issued for the
import of rags are actual wusers in
termg of Import Trade Contrel Policy.

In fact, some big woollen mills who
filed writ petitions in Bombay High
Court inter alic submitted that it is
only the spinners who are the actual
users and not others including hosiery
manufecturers. The High Court had
held that hosiery exporters are also
actual users as they actually use the
imported raw material “after the same
hag been got spun by the spinners.
The Import Trade Control Policy
is very clear in this regard and it is
in terms gstated that the actual user
ig one who uses the imported raw
materia]l strictly or after getting it
processed by another industrially
unit, .

In pursuance of the actual user
condition imposed on import dicence,
the hosiery exporters are :equired to

*Not recorded. =
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import rags, get it converted into yarn
and use the yarn in their own factory.
The confusion in some minds to the
effect that hosiery exporterg are not
actual users has been caused only
because ghoddy spinners get import
licences for rags under a different
name from what 15 generally known
as actual users This was the small
points,

1800 hrs, °

About rags, if I am asked to
explamn ...

Tro e Aoty . war g A
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SHRI SHYAMNANDAN MISHRA:
This was not availed of since 1968,
Let hith please not go on record in
this manner.

SHRI L, N. MISHRA: What I am
saying is that the only amendment
was made in 1972, that s, this year.
That has not helped the exparters. It
has, restricted the exporters. The
amendment hes been made in a differ-
ent direction. The restrictions have
been put this way namely that there
will be less of imports, and not more
of imports,

SHRI SEHYAMNANDAN MISHRA:
Rags had not been imported since
1988. 1t is a phenomeénon of recent
origin for the last ome and a half
vears.
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SHRI L. N. MISHRA: This is not
correct,

SHRI SHYAMNANDAN MISHRA:
Let him produce the figures.

ot woow wox o wwr fegfam
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SHRI L. N. MISHRA: 1 have
disposed of all these mifhor points
including rags. I do not want to say
anything more on the rags, because
I still feel that I should not prejudice
the inquiry.

SHRI SHYAMNANDAN MISHRA :
We seek your protection, Sir. The
point that was raised was this. Was
it not the STC which placed orders
in the international market with the
suppliers? If it was the STC which
placed the orders, then why did “this
wreiched STC place these orders
which have resulted in the imports
of such rags which are quite wearable
garments? Let him please explain
that. It was scandalous on the part

. of the®STC to have placed such
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SHRI L. N. MISHRA: I have
explained this thing in this House
and I do not know whether you were
present at that time; perhaps you
were not present....(Interruptions).
If you refuse to hear that is a different
thing. In my original statement on
rags I have said that the STC get
global tenders for the purchase of
rags on the specification selected by
the users or advised by the users
and then they are transferred in
high “sess. )

SHRI SHYAMNANDAN MISHRA :
Then it is clear that they are
hand in glove. Specifications are
selected by the STC in consultation
with the importers. It is now clear
that you have been privy to this.

SHRI JYOTIRMOY BOSU: The
Hon. Minister is taking us for a
ride.,..

MR. CHAIRMAN: Nothing will go
on record if you speak without my
permission.

SHRI L. N, MISHRA: I do not
want to develop the argument on
rags. If Shyam Babu has got any
doubts he can discuss it and if you
want you can rajse another discussion.
Let the CRBI report come....(Inter-
ruptions). If they want to discuss
I am prepared to discuss with him,
but not in the House,

Shri Prasannbhai Mehta raised the
question of the vacant post of
director. The present ;wsitian is that
all the posts in the Board of Directors
are filled. Four funactional directors
are in position, only one post of
functional director is vacant. About
the Chairman also, Shri P. Sahai who
was the Chairman of the Equipment
Projects Corporation—we have made
him Chairman of the STC also. He
is working as Chairman of the STC
efficiently and effectively,

As regards the scale of p;:," the
directors are paid Rs. 2 500\—Rs. 3,000
as fixed by the QGovernment 2
dearness allowance of Bs.}oo B8 Gity
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allowance of Rs. 76, in all a total
of Rs, 2,675, A house can be hired
upto 40 per cent of the pay. 30 per
cent to be shared by the Corporation
and 10 per cent they have to pay on
the house rent. Ex-gratia bonus or
some compensatory allowances come
4p Rs. 3,820 per annum,

He raised the question of their
using ed cars. They osn use
these imported cars upto 500 Kilo-
metres and for this they, have to make
a payment of Rs. 100 per month,

An allegation was made that the
services of two directors ‘were
termunated on telephone. This is not
correct. In accordance with Cabinet
decision they were asked to exercise
their option. They belonged to some
other service. They wanted certain
terms and conditions which were not
acceptable to the ‘Government.
Therefore their services were
terminated, but were placed at the
disposal of the parent department,

Having said ell this I want to say
something really positive, which this
great organisation has done. Before
that I want to clarity one thing. The
name of Shri A. K. Mishra was taken.

about the Rajdhania and he said
about the Goenkas also. Shri
A. K. Mishra had sent a letter to the
Speaker and sent a copy to me also.
I em not goifg to read out those
allegations but I should say that he
wesigned for political ambitions; he
‘wanted to come to Rajya Sabha.

g
¥
2
3
§
4
g
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SHRI L, N, MISHRA: Not to my
knowledg®, CBI enquiry ig known only
when the witnesses are cited. He was
my Special Assistant. 1 do not
about any CBI enquiry against
He was a good and honest and hard-

tions.) He has resigned from Govern-
ment service and what he is doing 18
his responsibility. He is no longer in
Government service,

I would like to say a few -words
about the functioning of the STC. It
was established on 18th May, 1056,
The objectives of the STC are known
to hon. members The question 18 how
far it has succeeded in achieving them.
During the last 16 years, STC has en-
larged its activity and has grown into
India’s premier trading house It has
a turnover of Rs. 33 crores now It
has established a chain of 21 foreign
offices for augmenting exports. With
the development of its trading activi~
ty, the Corporation was bifurcated in
1963 and the MMTC was set up. There
are five subsmdiaries working under
the direction of the STC to some
extent.

Shri B M, Mehta said that it has
not fulfilled its export targets. In 1967-
68, the exports made



1

Motion re,

3%9

Its exports reach more tffan 100 coun-
iries scattered all over the world. Some
hon, members are very much allergic
to the mentiop of communist countries
in the House. I may tell the House
that the countries of East Europe have
accounted for 40 per cent of STC's
total exports. STC is also exporting
substantial quantitieg to the markets of
developing countries of Africa, Asia
and Latin America,

The question was asked as to what
facilities STC is giving to the small-
scale sector. I may inform the House
that more than half of STC's exports
originate in the small-scale sector.
Thus, small scale sector constituted
Rs. 48 crores in STC's exports in 1971~
72, which indicates that the share of
the small scale sector is STC's
exports is about 50 per cent.

There is & new system of distribu-
tion of raw materials which will give
some facilitidas to the small-scale
units. Till recently the small-scale
units were at g disadvantage ag com-
pared to the large-scale units in ob-
taining raw materials, For instance,
the small-scale units are not in a
position to take delivery in the nigh
seas, nor contract delivery on the
high seas. Secondly, the small units
find it difficult to take direct delivery
from the STC and they have to pay
extra charges to State Small Scale
Industries Corporations. The Working
Group for Small Scale Industries went
into this problem in depth, We have
cdecided to put the small-acale indus-
tries on par with large-scale industries
in all those respects. The main items
for export for which STC assist the
small-scale sector are woollen knit-
wear, arisilk ready-made garments,
dried fish, tobacco, fresh fruits and
vegetables shoes, leather goods, sports
goods, plywood etc, + .

Some hon. Members have said that
while five big firms have been allow-
ed to export shoes we. have taken
over the export from small-scale units,
Perhaps, hon. Members have not geen
the notification which government have
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issued on the export of shoes. Under
that notification, no private umit, how-
ever big or small, can export shoes
or hideg or skins They have all been
canalised,

As part of organisational support,
the STC has started investing in equity
capital of several State Small Scale
Industrieg Coroprations, A beginning
has been made with Maharashtra and
Gujarat. The requests for such parti-
cipgtion in other States are under
consideration. .

Coming %o imports, somebody said
that we are concentrating only on im-
ports, It is g fact, the main reason be-
ing that it is not difficult to get the
import market. So, we want to take
over the import trade. far is
export is concerned, there is stiff com-
petition. Also, we want the private
sector to survive, So, in the export
fleld the STC will play a complemen-
tary role while allowing the private
sector to function. The take over of
the expory trade will be only in a
progressive manner, So far as the
take over of the import trade is con-
cerned, in the next three or four °
years we will be able to take over
90 to 95 per cent of the imports. In
1967-68 the total import wasg Rs. 113
crores, In 1871-72 it rose to Rs, 221
crores. Today it wouli be Rs. 234
crores, It hag jumped from Rs. 115
crores to Rs. 234 crores, more than
c¢ouble, In pursuance of Government's
volicy of progressive canalisation of
essential itemg through the State Trad-
mng Organisations, the STC group now
handles imports of 105 such commo-
dities as compared to only two in
1967.

1 will now come to the pricing policy
of the STC, even though it was not
raised in this discussion because it
was ralseg in both Houses earlier.
Charges have been levelled that the
STC and other publig sector crganisa-
tions are making fabulous profits at
the expense of either the cdnsumer
ot the scall-scale industries. I will
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explain very briefly the price policy
to remove all misunderstandings.

STC has been criticised for adopting
monopolistic pricing policies, leading
to unduly high profits. This is not
correct. STC, as a trading house, made
a profit of only 5.1 per cent on turn-
over pefore tax in 1871-72, as com-
pared to a normal profit margin of
about 10 per cent or more for indus-
iry in general. The working of STC
in relation to pricmg and distribution
+f imported raw materials is reviewe!
cvery quarter by a Committee in the
Mimstry of Foreign Trade presided
over by the Chief Controller of Im-
rorts ang Exports and consisting of
the Economic Adviser in the Ministry
of Industrial Development, Develop-
ment Commissioner of Small Scale
industries, a representative of DGTD
and a representative of the Ministcy
sl Foreigp Trade.

The Committee has evolved a three-
tier approach to pricing policy: (a) for
exporters the margin to be charged
is very low; (b) for actual users who
are entitled to import from preferre:
cources by virtue of the fact that thoy
¢xpoit 10 per cent or more of theit
oroduztion, the margin to be charged
is slightly higher. The third category
is that for other actual users, the
pricing policy takes into account the
nature of the control on the prices of
finished products and the prices at
which the indigenous raw materials
are gold.

wo welwremy W
Tqo o Wo §F mifsm w4, wTiw
FT TR W E, 10 TR TaR §,
15 A= § 7T 25 TW@= § woAv
FY qrowy woff g ?
1z there any policy in regard to
rrofit wmargin?

SHR] L. N, MISHRA: 1 have said
what we have done already. At a
tivie “wherv others were charging 10
per cent, the S.T.C. was charging only
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5 per cent. All the profity earned by
the 8.T.C. go to the public Exchequer.
I must make one point clear that fae
profits of the S.T.C. go towards aug-
menting the résources of the Exche
quer for further development of the
country,

In a mixed economy where are pub-
lic sector assumes commanding heights,
the investible surplug available from
the private sector will increasingly
dwindle. It is part of the basic struc-
ture of the planned economy that
un 1ncreasing part of the investible
resources must come tarough the pro-
fits of the public sector. Therefore, it
is only consistent with our pattern of
resource mobilisation that in many
areas which are not export-oriented
and where the end-product results in
fabulous prices, the resources should
be mopped and cyphoned towards de-
velopment through a profit-making
pricing policy.

I have nothing more to say. I would
only say one thing. I have listened
to the speeches with great respect, If
1 have not been able to reply to all
the points raised by the hon. Mem-
bers 1 will check up and write to
all of them, giving replies to the points
raised by them. I must say that 1
have taken this debate in a sporting
manner, I have been hearing all kinds
of thingd for the last two-three
months. It is good that there was =2
debate and I had a chance to explain
the position.

Thank you very much.

SHRI P. M. MEHTA: Mr, Chairman,
Sir, 1'am thankful to hon. Members
who have participated in this debate
on the gubject of national importance.
My hon friend, Shri Satpal Kapoor,
has tried to shield the raggl scandal

saying that he was the first man
?ho br::sm thig thing to the notlce
of the Government Everything was
blown up in the press before that. He
now wants to shield the scandal in
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ot gaAT™ WQT: qg THhoww a1 ¥
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SHRI P. M. MEHTA: This scandal
was blown up in the press much ear-
her than you brought to the notice
of the Government.

Then, my hon. friend Shri Shashi
Bhushan made an absolute political
speech. He did not touch upon a
single point in regard to the working
of the S.T.C. or the scandal of the
S.T.C. He should not forget that the
people have not voted them for ram-
pant corruption, mal-administration
and for unfair practices, nepotism and
favoukitism in the administration.
They have note voted for what is
going on in the ST.C.

it wiw wew : 73 difafess <
& «ff A1 =fgr | FoOw ¥ W
AT gt wree & a%d § |

SHRI P. M. MEHTA: It is not a
politica] stunt. It is the duty of the
Opposition tn unearth the misdoings
of the Ministry and of the State Trad-
ing Corporation. It is the boqnden duty
of the Opposition to unearth all the
scandals. I have heard the ofher Mem-
ber also from the ruling party, He
has sitnply made his voice louder and
louder; but I could not understand
whether he wag discussing this sub-
ject or some other subject. He also,
more or less, made a political speech.
So, I would not like to refer, to the
points made by him.

Now, §ir, I come to the reply given
by the hon. Minister, He has said that
&t present there are four directors, and
he gave the rame saying that some-
body ig working as the Chairman. But
he ig an acting Chairman; he has sim-
Ply been givep that eharge, he is only
an acting Chairmsan ang pot Chairman,
This orgenization has remainfd with-
out two Executive Directors for over
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a period of six months, He has con-
veniently dropped that point, He has
also conveniently not replied to the
point why the Chairman has not been
appointed. As I have said, there ig only
the acting Chairman. It is only be-
cause they want a yesman who could
be dictated according to their sweet
will,

The hon, Minister mentioned about
someshonorarium, But he has not men-
tioned what amount has been paid as
bonus, Bonus is a burning problem in
the country.’ You are denying that to
the workers, but you are giving a
handsome amoun{ as bonus to the
directors. ...

Wt afw wrw - Aaw A e
wifed, & wod ot FU E o

SHRI P. M. MEHTA: He hag con-
veniently not mentioned what amount
is given to the directors as bonus, I
think, it has escaped his notice.

Another thing which has escaped
his notice is the point which I made
about income-tax free non-accountable
residence entertainment amount . . .

SHRI L. N. MISHRA: I have said,
Rs. 38,000, I cud not say that it was
income-tax free.

SHRI P. M, MEHTA. It is non-ac~
countable, The directors are not ob-
liged under any rule ®to submit any
guest list or voucher regarding the
expenses incurred on entertainment.

It has been established in the House
without an iota of doubt that there
has been a big scandal. (Interruption).
It is not that it just come to the no-
tice of the authorities, I will quote
from the Economic and Political
Weekly, October 21, 1972:

An official circular wﬁ semt out
to Customs collectors at all ports

May, 1971 warning them of the
racket . . ~
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It was more than 1§ years ago that
this scandal was blown off in the
Press and a circuler was issued by the
authorities that such a type of racket
was going on., But this Ministry has
not taken any notice of it.

ot qWo Ao fawt - =k, 1971 &
tww feaar mam) qHo Hlo de &

wrefer Ao & fagdt foreft |
oft wworey few : oF @a &
Tz ¥ war fear ?

ot Qo Qo faw : 3w A @ &
war gar ?

SHRI P, M. MEHTA: As I have said,
an official circulsr was sent out to
the Customs Collectors at all Ports in
May, 1871 warning them of the
ket. Therefore, this thing was going
on without the knowledge of the Min-
istry and the Ministry has done no-
thing to prevent this racket.
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Tine question arises: how these peo-
ple get such g huge amount of foreign
exchange, Has the Minisiry ever sc-
rutinised how this large foreign ex-
change wag released to import these
garments i, the garb of rags? This is
with the knowledge and with the con-
mvence of the Ministry. ..

SHRI SHYAMNANDAN MISHRA:
Abetted by the authorities also,

SHRI P. M. MEHTA: Therefore, as
an hon. Member rightly said, a Parlia.
mentary Committee ghould be cons-
tituted and the Parliamentary Commit-
tee shbulgy go thoroughly go into this
scandal of the STC.

18.32 hrs

The Lok Sabha then gdjourned till
Eleven of the Clock on Tuesday,
December 12, 1072/Agrahayana 21,
1894 (Saka).
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